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 LOK  SABHA

 Thursday,  December  10,  964/Agraha-
 yana  19,  886  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Imported  Gift  Parcels
 *443,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  has  been  decided  to
 exempt  bona  fide  gift  parcels  import-
 ed  by  post  from  customs  duty,  sub-
 ject  to  certain  conditions;

 (b)  if  so,  what  are  those  condi-
 tions;  and

 (c)  what  measures  are  being  taken
 to  see  that  this  exemption  is  not  mis-
 used?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  (a)  Yes,  Sir.

 (b)  Bona  fide  gift  parcels  are
 exempt  from  payment  of  the  whole
 of  the  customs  duty  leviable  thereon
 subject  to  the  condition  that—

 (i)  where  the  post  parcel  con-
 tains  articles  of  food  includ-
 ing  provisions  and  confec-
 tionery  (but  not  including
 liquor  and  alcoholic  drinks)
 and  medicines,  the  value  of

 the  articles  does  not  exceed ,  rupees  twenty-five;  and
 (ii)  in  any  other  case,  the  value

 of  the  goods  does  not  exceed
 rupees  ten.

 (c)  The  exemption  itself  is  limited
 in  character.  Moreover  the  Customs
 authorities  have  the  powers  to  deny
 the  concession  in  cases  where  they

 84  (Ai)  LSD—I.

 are  not  satisfied  that  these  are  bona
 fide  gifts.

 श्री  यशपाल  सिह  :  यह  कहां  का  इन्साफ़
 है  कि  जब  कि  देश  में  लाखों  लोग  भूखे  पड़े
 हुए  हैं,  तो  बड़े  आदमियों  के  आदान-प्रदान
 के  लिए  सरकार  लाखों  रुपये  का  कस्टम
 ड्यूटी  का  नुक्सान  उठाए  ?

 भ्रध्यक्ष  महोदय  :  इस  में  इन्साफ़  का
 प्रश्न  क्या  है  ?  दस  रुपये  से  ज्यादा  के  गिफ्ट
 पर  कस्टम  ड्यूटी  लगती  है  ।

 श्री  यशपाल  सिंह  :  हजारों  गिफ्ट  आते
 हैं  ।  इस  में  कितना  नुक्सान  बैठता  है  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  तो
 आयु  करने  लग  गए  ।

 श्री  यश्पाल  सिह  :  क्या  सरकार  बता
 सकती  है  कि  कितने  उपहार  आए  हैं  और
 उन  में  कस्टम  ड्यूटी  का  कितना  लास  हुआ
 है  ?

 योजना  मंत्री  (श्री  os  To  भगत)  :  करीब-
 करीब  चार  लाख  पार्सल  हर  साल  आते  हैं  ।
 उन  में  से  नव्वे  हजार  पासंग  पर  ही  छूट  दी
 जाती  है,  क्योंकि  लिमिट  तीन  रुपये  का  है  ।
 तीन  रुपये  के  दाम  के  पार्सलों  पर  छूट  दी  जाती
 है श्रौर  उसके  ऊपर  के  पार्सलों  पर  ड्यूटी
 लगती  है  ।  कितनी  ड्यूटी  साल  में  लगती  है,
 इसकी  अभी  सूचना  नहीं  है  t

 श्री  हम  ला०  द्विवेदी  :  मैं  यह  जानना
 चाहता  हूं  कि  उद्योगों  की  उन्नति  के  लिए
 यदि  कोई  नमूने  मंगाए  जाते  हैं  या  नमूने
 उपहार  स्वरूप  भेजे  जाते  हैं,  तो  उन  पर  कहां
 तक  छूट  दी  जाती  है  ।



 4207  Oral;  Answers  DECEMBER  10,  964  Oral  Answers  4202

 श्री  qo  रा०  भगत  :  जो  ग्राम  छूट  है,
 वही  उन  पर  लाग,  होती  है--उससे  ज्यादा

 नहीं  ।

 अ्रध्यक्ष  महोदय  यह  सिर्फ़  गिफ्ट  पासंलों
 का  सवाल  है  ।

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  the  exemption  is  given
 according  to  the  value  of  the  parcel
 or  on  the  basis  of  the  utility  of  the
 article  that  is  sent?

 Shri  B.  R.  Bhagat:  Certain  parcels
 like  food  articles  are  exempt,  but  in
 other  cases  only  the  value  is  taken
 into  consideration.

 Shri  R.  Ramanathan  Chettiar:  May
 I  know  whether  any  money  value  is
 fixed  for  each  gift?

 Shri  B,  R.  Bhagat:  Rs.  10.
 Shrimati  Savitri  Nigam:  May  I  know

 whether  Government  has  received  any
 complaints  from  other  countries  that
 the  customs  restrictions  on  gift  par-
 cels  are  on  the  high  side,  and  that
 some  relaxation  should  be  made?

 Shri  B.  R.  Bhagat:  Not  as  a  result
 of  representations,  but  recently,  as  I
 said,  the  original  exemption  limit  of
 Rs.  3  has  been  raised  to  Rs.  10.

 श्री  भागवत  झा  आजाद  :  क्‍या  सरकार
 को  यह  मालूम  है  कि  उपहारों  पर  सीमा
 शुल्क  छोड़ने  की  बात  तो  दूर  रही,  दो  महीने
 पब  मेम्बरों  ने  जो  एसे  पासंग  मंगाए,  जिन
 पर  सीमा  शुल्क  नहीं  लगना  चाहिए,  उन  पर
 सीना-शुल्क  लगाया  गया  और  कहने  के
 बावजूद  आज  तक  उनको  वह  सीमा-शुल्क
 वापस  नहीं  मिला  है  ?  इतनी  अच्छी  व्यवस्था
 सरकार  के  कार्यालयों  की  है  ।

 श्री  ब०  'र1०  भगत:  अगर  इसकी  सूचना
 दी  जाये,  तो  मैं  छानबीन  करूंगा  ।

 Shri  Shinkre:  May  I  knuw  whether
 Government  are  maintaining  a  proper
 register  of  these  gift  parcels  so  as  to
 avoid  their  turning  into  back-door
 imports?

 श्री  ब०  रा०  भगत  :  जो  पार्सल  बाहर  से
 आते  हैं,  उनकी  फेहरिस्त  रखी  जाती  हैं

 कम्पनियों  द्वारा  देय  प्राय-कर

 +
 |  थी  विभूति  सिर  :

 een,
 4

 att  क०  ना०  लियारी  :
 |

 श्री  पगड़ी:
 L  ai  विश्राम  प्रसाद  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  उन्होंने  राज्य  सभा  के  गत
 सत्र  में  कहा  था  कि  सरकार  का  विचार  उन
 सभी  फर्मों  के  नाम  प्रकाशित  करने  का  है
 जो  प्रत्ित्रषं  2  लख  रुपये  स ेअधिक  आम्र-कर
 देती  हैं  ;  और

 (ख)  यदि  हां,  तो  सरकार  उनके  नाम
 कब  अकाशित्त  करेगी  ?

 ब्  संचालन  में  उपमंत्री  (क्रि  रामेश्वर
 सम)  :(क)  यह  कहा गया  था  कि  सरकार
 उन  व्यक्तियों  के  नाम,  जिनकी  आय
 2  लाख  रुप्रये  और  उसके  ऊपर  हैं  तथा  उन

 फर्मों  के  नाम,  जिनकी  आय  0  लाख  रुपये
 और  उसके  ऊपर  है,  प्रकाशित  करने  के  लिए
 सोच  रही  थी  ।

 (@)  जैसे  ही  सूचना  इक्ट्ठी  हो  जायेगी  ।

 थी  विभूति  ह, (  चूंकि  यह  सूचना
 इक्ट्ठी  करने  में  इतना  समय  लग  गया  है,
 तो  क्या  सरकार  के  पास  पर्याप्त  मशीनरी  नहीं
 है,  जिसके  कारण  वहू  यह  सूचना  प्राप्त  नहीं
 कर  सकी  ?

 योग्यता  मंत्री  (क्रो  qo  रा०  जगत  )  :
 अभी  ज्यादा  समय  कहां  हुआ  है  ?  यह  बात
 I-0-64  को  कही  गयी  थी  कि  सूचना

 इक्ट्ठी  की  जायेगी  |  तरह  सूचना  इक्ट्ठी
 की  जाए  रही  है  ।
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 श्री  विभूति  मिश्र:  क्या  सरकार  सोच
 रही  है  कि  दो  लाख  से  नीचे  वालों  के  नाम  भो
 प्रकाशित  कर  दिये  जायें,  ताकि  जनता  को
 मालूम  हो  कि  वे  टैक्स  देते  हैं  या  नहीं  और
 सरकार  को  भी  मदद  हो  सके  ?

 श्री  रा भेदकर  साहू  :  एक  लाख  रुपये
 वालों  के  नाम  भी  प्रकाशित  होंगे  ।

 श्री  क०  ना०  तिबारी  :  दो  लाख  रुपये
 की  आमदनी  वाली  फ़र्ज़  में  कितनी  एसी  हैं,
 जिन्होंने  पूरा  इनकम  टैक्स  अदा  नहीं  किया
 है  ?

 श्री  ao  Wo  भरत  :  ये  सब  बातें  सूचना
 इटली  किये  जाने  पर  पता  चलेंगी  v

 श्री  अकार  लाल  बैरवा  :  मैं  जानना
 चाहता  हुं  कि  अब  तक  उन  फर्मो  पर  कितना
 रुपया  बकाया  है  ।

 श्री  ब०  रा०  भगत  :  बकाया  का  सवाल
 अलग  है  ।

 Shri  Basappa:  May  I  know  whether
 duty  is  levied  on  gifts  of  spectacles
 received  from....  (Interruptions).

 Mr.  Speaker:  We  have  now  passed
 on  to  the  next  question;  spectacles
 have  been  left  behind.

 Relief  to  Pensioners
 +

 (  Shrimati  Savitri  Nigam:
 |  Shri  §.  M.  Banerjee:

 Shri  M.  L.  Dwivedi:
 *447.2  Shri  S,  C.  Samanta:

 Shri  Subedh  Hansda:
 Sari  Harish  Chandra

 l  Mathur:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 have
 some

 (a)  whether  Government
 taken  a  final  decision  to  give
 relief  to  the  pensioners;

 (b)  if  so,  in  what  form;  and
 (c)  whether  dearness  allowance  is

 being  paid  to  all  pensioners  getting
 pensions  upto  Rs.  600  p.m.?
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 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  and  (b).  The  Gov-
 ernment  of  India  have  sanctioned
 ad  hoc  increase  in  small  pensions  with
 effect  from  list  October,  1963.

 (९)  No.  Sir,  Ad  hoc  increase  in
 pensions  has  been  sanctioned  only  in
 respect  of  pensioners  drawing  pen-
 sions  upto  Rs.  200  p.m.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  the  pensioners’  associa-
 tion  had  recently  expressed  its  views
 criticising  the  Government  that  the
 ad  hoc  increase  is  too  little  keeping
 in  view  the  rise  in  prices?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  It  may  be  so,  Sir.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  Government  is  think-
 ing  of  extending  the  CHS  facilities
 for  free  medical  treatment  to  the
 pensioners  as  they  feel  that  this  would
 be  helpful  to  them.

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  CGHS  facilities  have  been
 extended  to  the  pensioners  living  in
 Delhi  and  New  Delhi  under  certain
 conditions.

 wit  म०  ला०  द्विवेदी  :  भूतपूर्व  देशी  राज्यों
 में,  जो  कि  अब  भारत  के  किसी  राज्य  में  विलीन
 हो  चुके  हैं,  काम  करने  वाले  जो  सरकारी
 कर्मचारी  ब  रिटार्ड  हो  चुके  हैं,  उन  को
 रिलीफ़  देना  तो  दूर,  उन  को  पेन्शन  और
 महंगाई  भत्ता  भें  नहीं  मिल  रहा  है  1  क्‍या
 सरकार  इस  पर  विचार  करेगी  कि  उन  लोगों
 को  भी  इसी  प्रकार  की  सुविधा  मिल  सके  ?

 श्री  qo  राठ  भगत  :  जो  पेंशनर्ज
 गवर्नमेंट  आफ़  इंडिया  के  रजिस्टर  में  हैं  और
 जो  नियम  के  अन्तर्गत  साते  हैं,  चाहे  ये  पहले
 किसी  रियासत  में  काम  कर  चके  हों,  उन  को
 ज़रूर  मिलेगा,  लेकिन  जो  रजिस्टर  में  नहीं
 हैं,  जो  नियम  के  अंतगर्त  नहीं  आते  हैं,  उन
 को  नहीं  मिलेगा  ।
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 श्री  Ho  ला०  द्विवेदी:  जब  स्टेट्स  का
 इन्टेग्रशन  हुआ,  तो  भारत  सरकार  से  एग्रीमेंट
 हुआ  ।  लेकिन  उन  कर्मचारियों  को  प्रभी  तक
 मंहगाई  भत्ता  नहीं  मिल  रहा  है  ।

 अध्यक्ष  महोदय  :  मिनिस्टर  साहब  कहते
 हैं  कि  जिन  के  नाम  रजिस्टर  में  होंगे,  उन  को
 मिलेगा  1

 Shri  Subodh  Hansda:  May  I  know
 whether  the  Government  have  receiv-
 ed  any  representation  from  the  pen-
 sioners  that  instead  of  paying  them
 in  cash,  they  may  be  paid  in  kind?

 Shri  8.  R.  Bhagat:  It  is  not  possi-
 ble  to  give  them  in  kind.

 Shri  Harish  Chandra  Mathur:  What
 is  the  basis  or  rationale  which  has
 guided  the  Government  in  fixing  the
 ad  hoc  relief  and  what  is  the  amount
 involved?

 Shri  B.  R.  Bhagat:  Ad  hoc  is  ad
 hoc....  (Interruptions).  The  rationale
 is  to  give  them  as  much  relief  as
 possible  owing  to  the  increased  cost,
 but  it  has  been  divided  like  this:  pen-
 sioners  up  to  Rs.  30  per  month  have
 been  given  Rs.  5;  between  Rs.  30  and
 Rs.  75—they  have  been  given  Rs.  Th
 per  month  and  between  Rs.  75  and
 Rs.  200,  Rs.  0  per  month.

 Shri  Harish  Chandra  Mathur:  What
 is  the  amount  which  you  will  spend?

 Shri  B.  R.  Bhagat:  The
 Outgo  is  Rs.  44  crores.

 annual

 श्री  राधेलाल  व्यास  :  देशी  राज्यों  में  जो
 फौजें  थी  उनका  जब  विलीनीकरण  किया
 गय  तो  उसके  बाद  कई  लोग  रिट्रेंच  किये
 गये  और  उनको  मामूली  पेंशन  चार,  पांच
 रुपये  या  सात  रुपये  मिल  रही  है,  क्या  यह
 सही  है  ?  यदि  हां  तो  जिन  को  इतनी  कम
 पेंशन  मिलती  है,  उनके  बारे  में  क्या  गवर्नमेंट
 रीयलाइज  करती  है  कि  पांच  रुपये  से  कोई
 विशेष  लाभ  नहीं  हो  सकता  है  कौर  ऐसे
 मामलों  में  विशेष  कुछ  मदद  दी  जाए  ?

 अध्यक्ष  महोदय  :  श्री  कछवाय  ।
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 श्री  हुकम  चन्द  कछवाय  :  अभी  मंत्री
 मदह्दोदया  ने  बताया  है  कि  दिल्‍ली  में  कुछ
 लोगों  को  चिकित्सा  सुविधायें  कुछ  शर्तों
 के  साथ  मिलेंगी  ।  मैं  जानना  चाहता  हूं  कि
 सारे  देश  में  इस  योजना  को  लागू  करने  के
 बारे  में  सरकार  का  कोई  विचार  है,  यदि  हां
 तो  कब  तक  इसको  लागू  कर  दिया  जाएगा
 और  क्या  पेंशन  शुदा  लोगों  के  परिवारों  को
 भी  यह  सुविधा  मिलेगी  ?

 शी  राधे  लाल  व्यास  :  मेरे  सवाल  का
 जवाब  नहीं  आया  है  |

 डा०  सुशीला  नायर  :  दिल्ली  में  पें  शीर्ष
 और  उनकी  फैमिली  को  भी  वह  सुविधा
 दी  जा  रही  है  ।

 अध्यक्ष  महोदय  :  कुछ  सवाल  ऐसे
 होते  हैं  कि  उनका  जबाब  उनके  अन्दर  ही
 होता  है  और  जवाब  देने  की  जरूरत  नहीं
 होती  है  7  आपने  सुझाव  दे  दिया  है  और  उस
 पर  गवर्नमेंट  सोचेगी  |

 Dr.  Sushila  Nayar:  The  CGHS  it-
 self  has  not  been  extended  to  the
 whole  of  India.  as  yet.  It  was  extend-
 ed  to  Delhi  first  and  this  year  to
 Bombay.  So  far  as  pensioners  are
 concerned,  we  are  extending  it  first
 to  those  who  are  in  Delhi.

 Shri  S.  M.  Banerjee:  I  want  to
 know  whether  it  is  a  fact  that  the
 All-India  Pensioners’  Association
 submitted  a  detailed  memorandum  to
 the  Government  of  India  for  conside-
 ration  and  that  they  were  assured  of
 sympathetic  consideration?  May  I
 know  what  were  those  demands  and

 to  what  extent  the  Government  have
 conceded  them?

 Shri  B.  R.  Bhagat:  The  Finance
 Minister  says  he  has  not  seen  it.  I
 have  not  seen  it  either.

 Shri  S.  M.  Banerjee:  They  have  not
 seen  the  memorandum?

 Mr.  Speaker:  When  they  say  so,
 what  can  I  do?
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 Shri  S.  M.  Banerjee:  I  do  not  know
 what  has  happened  to  this  Govern-
 ment.

 श्री  क  नाठ  तिवारी  :  क्या  प्रान्तीय
 सरकारों  ने  भी  इस  बात  पर  जोर  दिया  है
 कि  पेंशन  का  डी०  To  अगर  केन्द्रीय  सरकार
 बढ़ा  देगी  तो  उन्हें  भी  बढ़ाना  पड़गा  |  इसलिए
 केन्द्रीय  सरकार  इस  में  देरी  कर  रही  है  या
 उसकी  वजह  से  दिक्कत  पड़  रही  है  ?

 श्री  ब०  रा०  भगत  :  देरी  की  बात  नहीं
 है  ।  यह  चीज़  तो  लागू  भी  हो  गई  है  i  पेंनशर्नें
 बढ़ा  भी  दी  गई  हैं  ।

 श्री  विभूति  मिश्र:  क्या  सरकार  ने
 इस  बात  का  पता  लगाया  है  कि  बहुत  से
 पेंशनों  एसे  हैं  जिन  के  धर  पर  काफी  ज़मीन
 जायदाद  है  ?  क्‍या  उनकी  भी  पेंशेंज  सरकार
 बढ़ायेगी  ।

 अध्यक्ष  महोदय  :  नैक्स्ट  क्वेश्चन  ।

 Central  Council  of  Health
 +

 (  Shri  P.  R.  Chakraverti:
 |  Shrimati  Savitri  Nigam:
 |  Shri  Rameshwar  Tantia:

 448,  4
 Shri  Yashpal  Singh:

 ‘  Shri  D.  C.  Sharma:
 |  Shri  P.  Venkatasubbaiah:

 |  Shri  Ravindra  Varma:
 |  Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  a  Conference  of  the
 Central  Council  of  Health  was  held
 in  October,  1964;

 (b)  the  subjects  discussed  and  the
 main  resolutions  adopted  at  the  Con-
 ference  and  the  decisions  taken  there-
 on  by  Government;

 (c)  whether  Government  propose
 to  introduce  a  Bill  likely  to  be  ap-
 Plied  to  all  Medical  Institutions  for
 enforcing  uniform  standards  of  edu-
 cation;  and

 (d)  whether  Government  also  pro-
 pose  to  introduce  a  Public  Health  Bill
 designed  to  ensure  uniform  public

 AGRAHAYANA  I9,  886  (SAKA)  Oral  Answers  4208

 health  administration  throughout  the
 country?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Shri  P.  S.  Naskar):  (a)
 Yes,  Sir.

 (b)  Subjects  relating  to
 Scheme  and  programmes
 eradication  of  Malaria,  Smallpox,
 Control  of  other  communicable
 Diseases,  family  planning,  medical
 education,  water  supply  etc.  were
 discussed.  The  resolutions  passed
 are  given  in  the  statement  laid  on
 the  Table  of  the  Sabha.  [Placed  in
 Library.  See  No.  LT-3590/64].  The
 resolutions  are  under  consideration.

 (९)  No,  Sir.
 (d)  Yes,  Sir.
 Shri  P.  R.  Chakraverti:  May  I

 know  whether  it  is  a  fact  that  some
 State  legislatures  have  already  passed
 resolutions  asking  Parliament  to  bring
 in  a  Bill  on  public  health  and  whether
 the  Government  is  trying  to  bring  it
 very  shortly?

 Health
 namely,

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  So  far  as  the  Public  Health
 Bill  is  concerned,  the  State  Govern-
 ments  of  Assam,  Mysore.  Madras  and
 Kerala  have  passed  resolutions
 authorising  the  Central  Government
 to  introduce  such  a  Bill.  It  is  con-
 templated  to  introduce  it  in  Parlia-
 ment  in  the  near  future.

 Shri  P.  R.  Chakraverti:  May  I
 know  whether  the  Government  also
 proposes  to  introduce  some  uniform
 standard  of  training  in  homoeopathy
 and  start  a  research  centre  for  it?

 Dr.  Sushila  Nayar:  There  is  a
 Homoeopathic  Advisory  Committee
 and  they  are  looking  into  this  matter.
 In  fact  a  committee  was  set  up,  which
 has  prepared  a  report;  this  report  has
 been  sent  to  the  State  Governments
 for  thei:  consideration  and  comments.

 Shrimati  Savitri  Nigam:  In  view
 of  the  fact  that  owing  to  the  shortage
 of  public  halth  engineers  even  the
 accepted  schemes  for  the  supply  of
 water  in  the  rural  areas  are  not  get-
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 ting  fulfilled,  may  I  know  what  action
 the  hon.  Minister  has  taken  to  get
 more  and  mere  public  health  engi-
 neers  trained  so  that  the  rural  water
 supply  schemes  can  be  fulfilled?

 Dr.  Sushila  Nayar:  I  request  the
 hon.  Member  to  go  through  the  state-
 ment  and  the  concerned  resolutions.

 थीं  यडापाल  सिह  :  इस  सम्मेलन  में
 इस  बात  पर  भी  क्‍या  गौर  किया  नया  था
 माननीय  स्वास्थ्य  मंत्राणी  जी  के  ख्याल
 में  भी  कभी  यह  बात  आई  है  कि  देश  के
 डिफेंस  के  लिए  देश  को  बहादुर  श्लौलाद  की
 जरूरत  है,  इसलिए  जो  कमजोर  लोग  हैं
 उनके  यहां  तो  फैमिली  प्लानिंग  का  कानून
 लागू  किया  जाए  ओर  जो  बहादुर  हैं  उनको
 बहादुर  बेटे  जिंदा  करने  के  लिए  इनाम  दिया
 जाए  ?

 अध्यक्ष  महोदय  :  श्री  शर्मा  t

 st  फ्दापाल  सिह  :  जवाब  नहीं  आया
 है  1

 अध्यक्ष  महोदय  :  वह  पूछते  हैं  कि  बहादुरी
 का  मयार  क्‍या  देखने  से  ही  किया  जाएगा  |

 शकों  यशपाल  सिह :  लद्दाख  के  मोर्चे
 घर  देख  लिया  जाए  ।

 Shri  D.  C.  Sharma:  The  resolutions
 passed  at  the  Central  Council  of
 Health  compare  very  favourably  with
 the  resolutions  passed  by  the  United
 Nations  Organisation.  May  I  know
 what  steps  the  Minister  of  Health  has
 devised  in  order  to  get  these  resolu-
 tions  implemented,  especially  in  the
 case  of  cholera  which  is  raging  at  this
 time  in  almost  all  parts  of  India  and
 to  which  the  Health  Ministry  seems

 to  be  entirely  allergic?
 Dr.  Sushila  Nayar:  It  is  a  very

 strange  type  of  question.  First  of
 all,  the  hon.  Member  probably  knows
 more  about  the  U.N.  resolutions  than
 I  do,  I  have  not  been  a  member  of
 the  U.N.  Team.  Secondly,  the  resolu-
 tions  of  the  Central  Council  of  Health
 are  advisory.  They  have  to  be  imple-
 mented  by  the  State  Governments  in
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 some  cases  and  by  the  Central  Gov-
 ernment  in  some  cases.  So  far  as
 cholera  is  concerned,  it  is  not  a  fact
 that  it  is  raging  in  all  parts  of  India.
 There  are  some  distriets  where  cholera
 cases  are  taking  place.  Unfortunately
 Bihar  seems  to  be  most  prominent  in
 that  list.  I  was  reminded  of  Bihar
 by  seeing  the  Minister  of  Parliamen-
 tary  Affairs.

 The  Minister  of  Communications
 and  Parliamentary  Affairs  (Shri
 Satya  Narayan  Sinha):  You  associate
 me  with  cholera?

 Dr.  Sushila  Nayar:  No,  I  associate
 you  with  Bihar.  There  is  a_  specific
 programme  for  the  control  of
 cholera  which  the  State  Governments
 are  to  implement.  Further  in  the
 fourth  Plan,  we  propose  to  take  up
 in  all  earnestness,  the  water-supply
 schemes  of  the  48  districts  in  India
 where  cholera  seems  to”be  endemic.

 श्री  प्रकाश वीर  शास्त्री  :  आयुर्वेद  इस
 देश  की  पुरानी  चिकित्सा  प्रणाली  है  श्र
 एक  सफल  चिकित्सा  प्रणाली  है  in  केन्द्रीय
 स्वास्थ्य  परिषद्‌  की  इस  बैठक  में  क्या  इसको
 प्रोत्साहन  देने  के  सम्बंध  में  भी  कुछ  प्रस्ताव
 पारित  हुए  थे,  यदि  हां,  तो  इस  सम्बंध  में
 मंत्रालय  का  क्‍या  विचार  है  ?

 डा०  सुशीला  नायर  :  आयुर्वेद  के  बारे
 में  भी  जो  प्रस्ताव  हुए  हैं  वे  भो  इसी  लिस्ट
 में  हैं  और  उन  पर  राज्य  सरकारें  अपने  अपने
 ढंग  से  काम  कर  रही  हैं  और  केन्द्रीय  सरकार
 अपने  ढंग  से  कर  रही  हैं  ।

 शी  प्रशिक्षित  दास त्री  :  क्या  कर  रही
 हैं?

 Shri  Bishwanath  Roy:  With  regard
 to  part  (b)  of  the  question,  may  I
 know  whether  Government  are  con-
 sidering  the  introduction  of  an  All-
 India  Health  Service?

 Dr.  Sushila  Nayar:  The  House  has
 passed  a  resolution  to  that  effect.  The
 formation  of  the  All-India  Medical
 and  Health  Service  is  being  pursued
 by  the  Home  Ministry.
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 श्री  हूँ  चन्द  कछवाय  :  भी  बताया
 गया  है  कि  आयुर्वेद  के  सम्बंध  में  राज्य  अपने
 अपने  ढंग  से  काम  कर  रहे  हैं  और  हम  अपने
 ढंग  से  कर  र  i  'उना  चाहेगा  हूं  कि
 केन्द्रीय  सरंकार  का  कौन  सां  ढंग  है  जिस  ढंग
 से  वह  काम  कर  रही  है  ?

 डा०  सुशीला  नॉयरें  :  बहुत  सी  रिपोर्ट
 हैं,  बहुत  सें  लम्बे  लम्बे  इसके  ऊपर  पैम्फलेट
 क्रम  भी  हैं  ।  माननीय  सदस्य  उन  सब  का
 अध्ययन  कर  सकते  हैं  ।

 श्री  प्रकाश बोर  शास्त्री  :  यह  कोई  जवाब
 नहीं  है  कि  रिपोर्ट  हैं,  पम्फलेट  हैं  और  इनको
 देख  लें  ।  बताना  चाहिये  कि  क्या  कर  रहे  हैं  ?

 Mr.  Speaker:  That  supplementary
 vannot  be  put.  Information  contained
 in  accessible  documents  cannot  be
 elicited  through  supplementaries.

 Shri  Sivamurthi  Swamy:  May  I
 know  whether  the  Central  Govern-
 ment  has  advised  the  State  Govern-
 ments  to  separate  the  Ayurvedic
 Directorate  from  the  general  medical
 service?

 Dr.  Sushila  Nayar:  No,  Sir,  they  do
 not  need  such  a  recommendation  from
 ‘us.

 श्री  wo  fao  सहगल'  :  अभी  मंत्राणी  जी
 ने  बतलाया  कि  बिहार  में  कालरा  ज्यादा
 हो  जाता  है|  इसका  क्‍या  कारण  है  1  क्‍या
 सेंट्रल  गाने मेंट  उस  पर  ध्यान  नहीं  देती  है
 या  कि  वहां  की  स्टेट  गवर्नमेंट  उस  पर  ध्यान
 नहीं  देता  है,  जिसके  कारण  वहां  एसा  हो
 रहा  है  ny

 डा०  सुशीला  नायर  :  यह  विषय  स्टेट
 गवर्नमेंट  का  ही  है  और  वह  इस  पर  काये  कर
 रही  है  ।  कालरा  का  कारण  सेनिटेशन  अच्छा
 न  होना,  पानी  का  शुद्ध  न  होना  या  ऐसी
 दूसरी  चीजें  हैं  ।

 Shri  Kapur  Singh:  Sir,  I  rise  to  a
 point  of  order.
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 Shrimati  Savitri’  Nigam:  Sir,  I  rise
 to  a  point  of  order.

 Mr.  Speaker:  There  are  two  points
 of  order  one  from  each  side.

 Shri  Bhagwat  Jha  Azad:  Ladies
 should  have  preference.

 Mr,  Speaker:  He  is  chivalrous  and
 he  gays  that  ladies  must  have  prefer-
 ence.

 Shrimati  Savitri  Nigam:  While
 replying  I  put  the  question......

 Mr.  Speaker:  While  replying  she
 put  the  question?

 Shrimati  Savitri  Nigam:  No,  Sir,
 while  replying  she  mentioned  that
 the  reply  is  in  the  statement,  but  it
 has  not  been  mentioned  in  the  state-
 ment  at  all.  I  put  the  question  as  to
 what  steps  she  has  taken  to  remove
 the  shortage  of  public  health  engi-
 neers.  She  said  that  it  has  been
 mentioned  in  the  statement.  But
 nothing  is  mentioned  in  the  statement
 at  all.  Sir,  I  seek  your  protection

 Mr.  Speaker:  It  has  ‘been  laid  down
 here  that  if  the  answer  given  by  8
 Minister  is  not  correct  and  the  hon.
 Member  finds  that  it  is  not  according
 to  facts,  then  the  hon.  Member  can
 write  immediately  to  me  and  I  will
 have  the  explanation  from  the  Minis-
 ter.  That  is  the  rule.

 Shri  Hem  Barua:  When  two  ladies
 differ  it  is  for  a  man  to  arbitrate.

 Mr,  Speaker:  Another  instance  of
 chivalry.

 Shri  Kapur  Singh:  Sir,  my  point  of
 order  is  this.  An  hon.  Member  has
 just  now  referred  to  the  Minister  of
 Health  as  Mantrani.  If  my  knowledge
 of  linguistics  is  correct,  Mantrani  is
 “Mrs  Minister”  and  for  a  lady  Minis-
 ter  proper,  it  should  be  Mahila  Man-
 tri”.  >

 Mr.  Speaker:  If  the  Minister......
 Shri  D.  C.  Sharma:  Sir,  I  submit

 Tespectfully  that  the  hon.  Member
 should  explain  the  difference  between
 Mahila  Mantri  and  Mantrani.
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 Mr,  Speaker:  He  has  explained  that
 Mantrani  is  the  wife  of  a  Minister
 and  Mahila  Mantri  is  Minister  in  her
 own  right.

 Shri  D,  0.  Sharma:  My  God!

 श्री  म०  ला०  द्विवेदी  :  इस  बयान  में
 जो  पहला  रेजोल्यूशन  है  उसमें  बतलाया  गया
 है  कि  मलेरिया  एरेडिकेशन  का  काम  बहुत
 संतोषजनक  है  ।  स्वतंत्रता  के  पूर्व  एम०  पीज
 के  बंगलों  मैंग्रोव  उस  के  आस  पास  कोई  मच्छर
 नहीं  होते  थे,  लेकिन  अब  वहां  इस  मौसम  में
 भी  मच्छर  होते  हैं  क्या  मैं  जान  सकता  हुं,
 कि  इसका  क्‍या  कारण  है  ?  क्‍या  मलेरिया
 एरडिकेशन  स्कीम  ठीक  तरह  से  नहीं  चल
 रही  है!

 डा०  सुशीला  नायर  :  मच्छर  और
 मलेरिया  दोनों  में  फक  है  ।  मलेरिया  एरेडिकेशन
 की  पहली  स्टेज  में  तो  मच्छर  को  समाप्त
 किया  जाता  है  ताकि  एक  बीमार  से  दूसरे
 बीमार  को  मच्छर  के  काटने  पर  मलेरिया
 न  हो  सके  |  दूसरी  स्टेज  में  जब  मलेरिया  काफी
 कम  हो  जाता  है  तब  मलेरिया  के  हयूमन
 रिजर्वायर  को  समाप्त  करने  की  कोशिश
 की  जाती  है  ।  मलेरिया  केसेज  का  ट्रीटमेंट
 करके  मच्छर  एरैडिकेट  करने  का  कोई
 प्र  ध  नहीं  है,  मलेरिया  को  एरैंडिकेट  करने
 का  प्रबंध  है  ny

 Shri  R.  S.  Pandey:  May  I  know
 whether  this  very  important  fact  has
 been  taken  into  consideration  by  the
 Central  Council  of  Health  that  mil-
 lions  of  our  people  are  weak  because
 they  are  under-nourished  and
 whether  there  is  any  proposal  to  pro-
 duce  certain  vitamins  and  provide
 our  people  with  them  in  order  to
 make  them  strong  and  healthy?

 Dr.  Sushila  Nayar:  Some  resolu-
 tions  have  been  passed  emphasising
 the  need  to  give  attention  to  the
 nutrition  of  vulnerable  groups—pre-
 gnant  women,  nursing  mothers  and
 pre-school  children.  It  is  very  diffi-
 cult  for  the  Health  Ministry  to  really
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 take  the  responsibility  for  proper
 nutrition  of  the  whole  nation.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  the  Central  Council  of  Health
 has  taken  note  of  the  report  that
 appeared  in  963  at  the  World  Health
 Organisation  that  in  India  during  the
 last  six  or  seven  years  the  incidence
 of  cholera  has  been  the  highest;  if  so,
 what  action  Government  has  taken
 to  meet  that  apparent  danger?

 Dr.  Sushila  Nayar:  It  is  true  that
 India  and  Pakistan,  sub-continent
 are  responsible  for  a  major  part
 of  some  of  the  communicable
 diseases  which  have  been  eradicated
 from  many  other  countries.  Cholera
 is  one  of  such  diseases.  As  I  have
 said  earlier,  we  want  to  take  up
 eradication  of  cholera  in  a  compre-
 hensive  manner.

 L.LC,  Policies  of  Indians
 Burma

 +
 (  Shri  Kapur  Singh:

 Shri  Solanki:
 Shri  Yashpal  Singh:
 Shri  Gulshan:
 Shri  Narasimha  Reddy:
 Shri  P.  K.  Deo:

 Will  the  Minister  of
 pleased  to  state:

 living  in

 *450.

 Finance  be

 (a)  whether  it  is  a  fact  that  a  large
 number  of  life  insurance  policies  now
 matured  are  not  paid  by  the  Life
 Insurance  Corporation  of  India  to
 policy-holders,  who  are  Indian  citi-
 zens  and  who  have  left  Burma  for
 good;

 (b)  if  so,  whether  the  Government
 of  India  propose  to  take  up_  the
 matter  with  the  Government  of
 Burma  to  repatriate  all  insurance
 premia  paid  in  Burma  in  respect  of
 Life  Insurance  Corporation  of  India
 policies  or  its  units;  and

 (c)  the  steps  being  taken  in  the
 meanwhile  to  make  payments  to  the
 policy-holders?

 The  Minister  of
 B  R.  Bhagat):  (a)

 Planning
 Some

 (Shri
 matured
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 claims  of  policies  issued  in  Burma  to
 Indian  citizens  who  had  left  Burma
 for  good,  numbering  less  than  100,
 have  not  yet  been  paid.

 (b)  There  is  no  need,  at  present,
 to  apply  for  repatriation  of  funds  to
 India  as  the  liabilities  of  the  Cor-
 poration  in  respect  of  their  business
 in  Burma  exceed  the  assets  in  that
 country.

 (c)  Since  the  difficulty  has  arisen
 on  account  of  the  direction  issued  by
 the  Union  Bank  of  Burma  that  all
 payments  in  respect  of  policies  which
 stand  in  the  Burma  Register  should
 be  made  to  the  non-resident  accounts
 in  Burma  of  the  policy-holders  rep-
 resentations  have  been  made  to  this
 Bank.  As  a  result,  the  Union  Bank
 of  Burma  have  since  informed  the
 Corporation  that  they  would  be  pre-
 pared  to  consider  applications  for
 transfer  of  policies  to  the  Indian
 Register  in  individual  cases  on  merits.
 Applications  are  accordingly  being
 made.

 Shri  Kapur  Singh:  Is  there  some
 serious  difficulty  in  ascertaining  the
 paid-up  premia  of  the  repatriated
 people  and  then  make  payments  on
 the  basis  of  that  information?

 Shri  B.  R.  Bhagat:  It  is  better  to
 follow  the  procedure  which  is  adopted
 at  the  present  moment  rather  than  to
 commit  LIC  for  the  liabilities  when
 the  assets  are  not  transferred.  In  case
 there  is  some  difficulty  of  course,  that
 course  would  be  resorted  to.

 श्री  यशपाल  सिह :  क्‍या  सरकार  ने
 कोई  इस  तरह  का  इंडिविजुअल  सर्वे  किया
 है  कि  जो  लोग  वहां  थे  उनका  कितना  नुक्सान
 हुआ  है  -  जब  कि  हमारा  दफ्तर  वहां  भी
 है  ब्र  हमारा  लाइफ  इंश्योरेंस  वहां  भी  रन
 कर  रहा  है,  तो  क्‍या  यह  सोचा  गया  है  कि
 वहां  इंडिविजुअल  कितना  नुक्सान  हुमा  है,
 और  उस  का  पेमेन्ट  कब  तक  कर  दिया  जायेगा  V

 श्री  ब०  रखा  भगत  :  यह  सवाल  तो
 जो  मैचों  पालिसीज  हैं  उनके  भुगतान  का
 है  ।  जैसा  मैंने  बतलाया  एसी  पालिसीज़  की
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 संख्या  00  से  कम  है  v  इसके  बारे  में  वर्मा
 सरकार  यह  मान  चुका  है  कि  अलग  अलग
 केसेज  की  जांच  करके  फैसला  किया  जायेगा  t

 Shri  U,  M.  Trivedi:  How  is  the
 Burma  Government  concerned  with
 the  question  of  payment  of  the  policy
 money  when  it  has  become  mature  to
 those  Indians  who  are  already  here?
 In  what  manner  is  the  Burma  Gov-
 ernment  concerned  with  the  payment
 to  be  made  by  LIC?

 Shri  B.  R.  Bhagat:  It  is  on  the
 Burma  register  because  the  Indians
 were  settled  there.  So,  the  exchange
 control  regulations  of  that  country
 come  in  the  way.

 Shri  U.  M.  Trivedi:  That  is  not  a
 reply.  The  payments  are  to  be  made
 by  the  LIC  because  the  liability  has
 been  created.  That  liability  has  to  be
 discharged  by  the  LIC.  The  people
 are  in  India  and  the  LIC  is  in  India.
 How  does  the  Burma  Government
 come  into  the  picture  in  such  a  case?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  As  these  contracts
 have  been  entered  into  in  Burma,
 they  are  subject  to  certain  conditions
 imposed  by  the  Burmese  Government
 in  regard  to  keeping  of  assets  in
 Burma,  irrespective  of  whether  they
 are  Burmese  or  non-Burmese
 nationals.  Therefore,  that  has  to  be
 cleared  by  that  Government.  The
 contract  has  been  entered  into  in
 Burma  and  not  in  India.

 att  गुलशन  ४  क्‍या  यह  सच  है  कि  ताल
 में  ही  विदेश  मंत्री  श्री  स्वर्ण  सिंह  बर्मा  की
 यात्रा  पर  गये  थे  |  यदि  गये  थे  तो  क्या  उस  समय
 इस  बात  का  निर्णय  नह  किया  गया  कि  जो
 बीमा  पालिसी  हैं  उत  पर  कोई  विचार  किया
 जाय  ?

 Shri  7.  T.  Krishnamachari:  I  do
 not  think  that  during  the  visit  of  my
 colleague  to  that  country  matters  of
 this  nature  were  decided.  Of  course,
 the  question  of  the  assets  of  Indians
 was  mentioned,  but  no  clear  decision
 has  been  taken.
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 Shri  N.  Dandekar:  While  I  agree
 that  the  contractual  position  is  as
 mentioned  by  the  Finance  Minister,
 could  the  LIC  consider  giving  loans

 ‘to  these  people  in  India,  say,  to  some
 reasonable  extent  of  their  policies,  70
 or  75  per  cent,  so  that  while  the  other
 thing  is  being  negotiated  these  people
 are  not  put  to  any  difficulty?

 Mr.  Speaker:  It  is  a  suggestion.
 Shri  T.  T.  Krishnamachari:  The

 suggestion  might  be  communicated.
 Shri  A.  P.  Jain:  Ordinarily,  a  con-

 tract  is  governed  by  the  terms  of  tht
 contract  and  not  by  the  place  where
 it  is  concluded.  Is  it  some  law  of  the
 Burma  Government  or  is  it  the  terms
 of  the  contract  which  come  in  the  way
 of  making  payment  by  the  LIC  to  the
 person  insured?

 Shri  T.  T.  Krishnamachari:  Sir,  I
 should  not  presume  to  lay  down  the
 law  to  the  person  of  the  eminence  of

 ‘my  hon.  friend,  but  the  position  really
 is  that  the  contract  was  entered  into
 in  Burma  and  when  you  enter  into  a
 contract  in  Burma  the  Burmese  law
 obtains  ang  they  have  to  keep  the
 assets  in  that  place.  Therefore,  un-
 less  We  are  clear  of  our  position  that
 we  could  withdraw  the  assets  that  are
 necessary  for  us  to  fulfil  the  contract,
 we  cannot  take  any  action.  As  regards
 the  suggestion  made  by  the  hon.
 Member  on  the  other  side  that  there
 might  be  an  interim  relief,  it  is  a
 thing  to  be  communicated  to  the  LIC.

 Shri  Bhagwat  Jha  Azad:  If  this
 signing  of  the  contract  is  the  only

 -titch  in  the  way  of  payment,  may  I
 know  whether  the  Government  of
 Burma  has  accepted  in  principle  to
 transfer  those  policies  {from  the
 Burma  register  to  the  Indian  register
 or  will  each  application  that  is  being
 forwarded  be  taken  an  other  conside-
 rations?

 Shri  T.  T.  Krishnamacheri:  The
 answer  given  by  my  hon.  colleague  is
 very  clear,  namely,  that  the  Union
 Bank  of  Burma  has  promised  to
 consider  these  cases.  It  is  very  diffi-
 cult  to  say  whether  they  would  do  it
 on  the  basis  of  a  principle  applying
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 to  all  or  they  will  consider  it  on  the
 basis  of  individual  cases.

 st  हुकम  चन्द  कछ॑वाय  :  मंत्री  महोदय
 ने  बताया  कि  मौके  करीब  पालिसियां  हैं  ।
 मैं  जानना  चाहता  हूं  कि  इन  पालिसियों  की
 धनराशि  कितनी  है,  शौर  क्‍या  कुछ  एसी
 भी  पालिसी  वाले  हैं  जों  वहीं  रहं  कर  इन
 धनराशियों  को  वसूल  करना  चाहते  हैं  ।

 योजना  मंत्री  (शी  fo  रा०  भगत)  :
 पूरी  धनराशि  का  पता  नहीं  है  इस  बारे
 में  भी  उन  से  बातचीत  चल  रही  है  |

 Shri.  Bishwanath  Roy:  May  I  know
 whether  the  Government  have  come
 to  know  of  the  amount  of  the  insur-
 ance  policies  taken  out  by  Indian
 citizens  in  Burma?

 Shri  B.  R.  Bhagat:  We  do  not  have
 the  information.

 Roche  Projects  Ltd.  Bombay

 +
 45  sf  Shri  Kishan  Pattnayak:

 LL  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Finance’  le

 pleased  to  state:

 (a)  whether  the  Enforcement  Direc-
 torate  of  Ministry  of  Finance  carried
 out  a  search  of  M/s.  Roche  Products
 Ltd.,  at  28,  Tardeo  Road,  Bombay-34
 in  May,  964  for  under-invoicing  and
 other  foreign  exchange  infringements;

 (b)  whether  certain  incriminating
 evidence  was  found;  and

 (c)  the  reasons  for  doing  nothing
 further  although  almost  six  months
 have  elapsed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  (a)  The  premises  of  Myjs.
 Roche  Products  Ltd.  at  28,  Tardea
 Road,  Bombay,  were  searched  by  the
 Enforcement  Directorate  on  the  8th
 May,  964  for  suspected  infringements
 of  foreign  exchange  regulations.

 (b)  Several  documents  have  been
 seized.
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 (९)  The  seized  documents,  which  are
 voluminous,  are  under  scrutiny.

 श्री  किशन  पटनायक:  क्‍या  यह
 सही  हैँ  कि  यह  कम्पनी  लिब्रियम  बनाने  के
 लिए  काले-रियासी  प्रोवाइड  नाम  का  एक
 रासायनिक  पदार्थ  पांच  हजार  किलो  पर  स्वीट-
 जर  लैंड  की  अपनी  ही  कम्पनी  से  आयात
 करती  है,  जब  कि  दूसरी  कम्पनियां  इसे
 300  और  400  रुपये  प्रति  किलो  पर

 आयात  करती  हैं,  और  इस  तरह  से  विदेशी
 मुद्रा  की  चोरी  होती  है  ?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  This  is  a  matter

 ‘which  has  to  be  scrutinised.  The
 serutiny  is  going  on.

 श्री  किशन  पटनायक  क्या  इस
 सरकार  का  ध्यान  महाराष्ट्र  के  कुछ  अखबारों
 में  छवी  इन  खबरों  की  ओर  गया  है,  जिन  में
 यह  कहा  गया  है  कि  इस  रोची  कम्पनी  का
 मैनेजर  ,  जो  कि  विदेशी  मुद्रा  का  एक  बड़ा
 चोर  है,  हिन्दुस्तानियों  से नीच  और  पाजी
 कह  कर  गाली  देता  है  ?

 Shri  R.  S.  Pandey:  Which  paper
 ‘does  the  hon.  Member  refer  to?

 Shri  T.  T.  Krishnamachari:  Govern-
 ment  have  no  information.
 Map  of  Kashmir  in  Encyclopaedia

 Britannica

 Shei  Vishram  Prasad: *452,,  4  Shrimati  Savitri  Nigam:
 [  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Finanee  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  56-A  on  the
 lst  October,  964  and  state:

 (a)  whether  the  information  regar-
 ding  the  map  in  the  24th  volume  of
 the  Encyclopaedia  Britannica  964
 (Red-Royaltex  Binding)  on  pages
 ‘1,4,60,65,66.  and  67  in  which  the  Kash-
 mir  portion  is  not  shown  as  part  of
 India  but  impressed  with  black
 colour  so  much  so  that  the  entire
 outline  of  Kashmir  is  lost  from  world
 Alas,  has  been  collected;  and
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 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Fimance  (Shri  Rameshwar
 Sahu):  (a)  It  has  been  ascertained
 that  some  copies  of  the  Encyclopaedia
 Britannica  964  (Red-Royoltex  Bin-
 ding)  have  been  imported  into  India.
 It  was  noticed  at  the  time  of  import
 that  Kashmir  portions  of  the  maps  of
 India  contained  in  Vol.24  had  been
 blackened  by  the  publishers.

 (b)  The  matter  of  correct  depiction
 of  Jammu  &  Kashmir  in  the  maps  has
 been  taken  up  with  the  publishers.

 श्री  विश्राम  प्रसाद  :  ग्राम  मिनिस्टर-
 साहब  ने  बताया  कि  पवलिशर्स  के  साथ  बात
 जीत  हो  रही  है  |  मैं  जानना  चाहता  हूं
 कि  उसमें  कहां  तक  सफलता  मिली  है  ?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  That  will  depend
 upon  the  new  imports  whether  they
 have  complied  with  the  requirements
 of  Government.  So  far,  the  copies
 that  have  been  received  have  got
 those  particular  portions  blackened.

 श्री  विश्राम  प्रसाद  :  ब्रिटिश  एनसाइ-
 क्लोपिडिया  में  काश्मीर  को  काला  दिखाने
 का  मकसद  क्या  था,  क्‍या  इस  बात  को  जानने
 की  सरकार  ने  कोशिश  की  है  ?

 Shri  T.  T.  Krishnamachari:  I  think
 the  action  was  taken  by  the  pub-
 lishers.  The  Government  cannot
 black  out  any  portion  of  these  books
 because  these  books  are  not  in  their
 possession.

 Mr.  Speaker:  No.  He  wanted  to
 know  whether  Government  has  made
 any  attempt  to  find  out  from  those
 persons  responsible  for  it  as  to  what
 were  their  intentions,

 Shri  T,-T.  Krishnamachari:  It  is
 very  difficult  to  say  what  their  motiv-
 es  were.  In  all  these  cases,  the
 excuse  is  that  it  is  a  mistake,

 Shrimati  Savitri  Nigam:  In  view  of
 the  fact  that  this  is  a  very  serious
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 matter  and  a  portion  of  our  territory
 hag  been  very  wrongly  included  in
 the  Pakistani  territory,  what  action
 the  Government  has  taken  to  put  a
 stop  to  the  sale  and  distribution  of
 these  books  and  may  I  know  whether
 the  question  of  q  protest  to  the  U.K.
 Government  has  been  considered
 necessary  or  not?

 Shri  T.  T.  Krishnamachari:  The  En-
 cyclopaedia  Britannica  has  a  lot  of
 uses  for  people  who  make  use  of  these
 books.  I  think  the  purpose  is  served
 by  drawing  the  attention  of  these
 People  to  avoid  any  such  depiction  of
 Jammu  and  Kashmir.  In  this  case,
 they  have  tried  to  blacken  the  thing
 So  that  nobody  will  be  able  to  find
 out  the  mistake.  That  means  there  is
 a  recognition  of  the  feelings  in  India
 over  this  matter  on  the  part  of  the
 publishers,

 श्री  स०  ला०  त्रिवेदी  :  मैं  यह  जानना
 चाहता  हूं  कि  क्या  भारत  सरकार  ने  यू०  के०
 सरकार  को  लिख  कर  यह  जानकारी  हासिल
 की  हैं  कि  पुलिस  ने  जो  काश्मीर  के  हिस्से
 को  काला  बनाया  है,  वह  जान  बूझ  कर  बनाया
 है,  या  ऐसे  किसी  गलती  के  कारण  हसा  है  ?
 शर  यह  जानकारी  अब  तक  प्राप्त  हो
 जाएगी  ?

 अ्रध्यक्ष  महोदय  :

 पूछा  था।
 मैंने  यह  पहले  ही

 श्री  भागवत  झा  आजाद  उसका  जवाब
 क्या  मिला  ?

 श्री  विश्वास  प्रसाद  :  क्‍या  सरकार
 बतला  सकती  है  कि  ऐसा  करने  का  मोटिव
 कया  था  ?  नया  डेलीबरेटली  एसा  किया
 गया  या  अनजाने  में  ऐसा  हो  गया  ?

 अध्यक्ष  महोदय
 वह  क्‍या  कहे  सकते  हैं  ?

 इस  के  बारे  में

 श्री  सर  पाण्डेय  :  मैं  जानना  चाहता
 हूं  कि  अमरीका  शौर  ब्रिटेन,  इन  दोनों  देशों
 में  आम  तौर  से  भारत  को  काश्मीर  से  अलग
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 दिखाने  वाले  एसे  नक्शे  और  किताबें  छपती
 हैं--

 भ्रध्यक्ष  महोदय  :  बाकी  चीजों  में
 न  जाइये,  एनसाइक्लोपीडिया  पर  ही
 रहिए  ।

 श्री  सरजू  पाण्डेय  :  वह  जो  कार्रवाई
 हदो  रही  ह,  उस  सिलसिले  में  सरकार  क्‍या
 ठोस  कदम  उठा  रही  है  ?

 Shri  7.  T.  Krishnaruachari:  The:
 Government’s  writ  runs  only  within
 the  territory  of  India  and  not  else-
 where.

 Dr.  Sarojini  Mahishi:  May  I  know
 whether  the  Government  will  make
 efforts  at  least  to  get  the  acknowledge-
 ment  from  the  printers  and  the  pub-
 lishers  to  the  effect  that  this  was  a
 mistake?

 Shri  T,  T.  Krishnamachari:  It  ap-
 pears  so.  The  fact  that  it  has  been
 blackened  shows  that  it  is  a  mistake.

 Shri  0.  C.  Sharma:  Most  of  the  uni-
 versities  in  India,  most  of  the  librar-
 ies  in  India  and  some  other  people  in
 India  purchase  Encyclopaedia  Britan-
 nica.  May  I  know  if  the  Hon,
 Finance  Minister  has  circulated  a  cir-
 cular  to  the  universities  and  to  the
 college  libraries  saying  that  Vol.  24
 gives  a  very  wrong  impression  about
 our  sovereignty  over  Kashmir?

 Shri  T.  T.  Krishnamachari;  I  think
 it  is  a  suggestion  whicn  I  wil)  com-
 municate  to  the  External  Affairs
 Ministry,

 Shri  Nath  Pai:  Does  the  Finance
 Minister  realise  that  this  kind  of  in-
 terference  is  carried  on  with  impunity
 in  foreign  publications  because  they
 know  that  they  will  get  away  with
 it  since  the  Government  does  not  take
 a  strong  and  firm  stand  as  is  evidenc-
 ed  by  a  book  called  Wild  Life  in
 Inida  in  which  the  author  says  that....

 Mr,  Speaker:  He  will  kindly  confine
 himself  to  a  supplementary  question.
 He  has  now  gone  out  to  the  wild  life.
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 Shri  Nath  Pai:  No,  Sir.  I  am
 very  serious,  Mr.  Speaker.  If  you
 will  permit  me....

 Mr.  Speaker:  No.  I  would  request
 him  to  kindly  confine  himself  to  the
 question.

 Shri  Nath  Pai:  Mr.  Speaker,  it  can-
 not  be  done  like  that  as  if  I  am  jin
 the  dock.  I  must  say,  the  Prime
 Minister  of  India  wrote  a  preface  to
 a  book  in  which  Kashmir  is  describ-
 ed  as  India-held  Kashmir.  That  is
 the  attitude.  Therefore,  people  view
 it  like  that.  How  can  I  put  it  in  one
 word?  Mr.  ‘Speaker,  in  all  respect  to
 you,  I  wanted  to  ask  them  that  un-
 less  they  are  very  serious--and  they
 get  offended  every  time  anybody
 makes  a  reference  to  Kashmir  like
 that—how  will  people  view  it?  I  was
 pointing  out  that  this  book  has  the
 honour  of  a  preface  by  no  less  a  por-
 son  than  the  ex-Prime  Minister,  in
 which  the  author  describes  the  so-
 called  ‘India  and  Kashmir’.  We  are
 being  penalised  for  this  kind  of  atti-
 tude.  I  want  to  know  whether  they
 will  be  sufficiently  serious  about  it.

 Mr.  Speaker:  I  have  again  to  sub-
 mit  to  all  the  Members,  including
 Mr.  Nath  Pai  though  he  begins  to
 argue  and  very  vehemently,  that  these
 things  are  not  necessary  to  make  the
 the  question  intelligible.  He  has
 brought  in  certain  other  things  that
 were  not  required.  I  pcinted  out  to
 him  that  this  is  not  necessary  and  he
 Can  come  direct  to  the  supplement-
 ary,  but  he  insisted  on  doing  that.  I
 will  request  all  Members....

 Shri  Nath  Pai:  May  I  know  whe-
 ther  they  knew  about  it,  whether
 you  knew  about  the  book  I  referred
 to?

 Mr.  Speaker:  I  may  not  know  it.
 It  is  not  necessary  that  I  should  know
 it.

 Shri  Nath  Pai:  Sir,  I  submit  to  your
 ruling.  But  with  all  respect  )  must
 Say  that  I  have  seen  questions  in  the
 House  of  Commons  as  long  as  one
 page.  And  my  _  question,  where
 your  ruling  must  prevail,  I  submit,
 was  absolutely  pertinent  when  I  cited

 san  example.
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 Mr.  Speaker;  I  cannot  allow  a  sup-
 plementary  to  run  to  about  a  page.

 Shri  K,  D.  Malaviya:  May  I  know..
 Mr.  Speaker:

 must  come.
 Shri  T.  T.  Krishnamachari:  As  a4

 matter  of  fact,  Sir,  th2  questicn  is
 only  a  paragraph;  but  it  is  rather
 difficult  for  me  to  know  what  the
 question  was.

 Now,  that  answer

 Shri  Nath  Pai;  May  I  repeat,  Sir?
 Does  the  Finance  Minister—--I  am

 a  little  taken  by  surprise,  he  is  among
 the  more  intelligent  and  he  should
 have  followed  me  quickly;  maybe,  I
 made  a  mistake—does  he....

 Mr.  Speaker:  Are  these  comments
 also  necessary  to  make  the  question
 intelligible?

 Shri  Nath  Pai:  He  did  not  follow.
 SO.

 Mr,  Speaker:  When  I  request  the
 Member,  he  still  goes  on.

 Shri  Nath  Pai:  Does  he  _  not
 feel  that  the  U.N.,  U.S.  or  U.K.  pub-
 lications  in  this  country  or  their
 agencies  in  this  country  often  take
 this  liberty  of  showings  Kashmir  as
 being  outside  India  just  because  they
 get  an  impression  that  this  Govern-
 ment  does  not  take  it  seriously  and
 they  are  sure  that  they  can  get  away
 with  it  with  impunity:  will  he  take
 this  into  consideration  and  sce  tnat
 We  are  very  serious  about  it?

 Shri  T.  T.  Krishnamachari;  The
 position  is  this.  I  do  not  think  I
 feel  anything  less  strongly  than  my
 hon.  friend  in  regard  to  attempts
 made  to  depict  Kashmir  as_  being
 something  other  than  a  part  of  India.
 But  my  own  sphere  of  action  is  iimit-
 ed  to  the  use  of  the  customs  autho-
 rity  for  preventing  the  entry  of  books
 which  are  not  desirable.

 Shri  A.  P.  Jain:
 bility,

 Joint  responsi-

 Shri  Raghunath  Singh:  And  collec-
 tive  leadership.
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 Shri  T.  T.  Krishnamachari:  Here
 we  try  to  prevent  the  coming  of
 books  which  show  Kashmir  as  not
 being  part  of  India,  and  in  this  case
 the  publishers  have  recognised  this
 and  eliminated  it  by  obliterating  it
 with  ink.  All  that  we  can  do  is  to
 keep  a  watchful  eye.  The  protests
 that  we  can  make  to  a  Government
 would  perhaps  be  just  answered  by
 a  statement  that  they  are  not  res-
 ponsible  for  what  the  publishers  do
 in  their  country.

 Shri  Thiramala  Rao:  In  view  of  the
 fact  that  this  publication  is  accepted
 as  an  authoritative  one  not  only  in
 India  but  outside  in  all  English-
 speaking  countries,  have  Government
 any  proposal  to  ban  this  book  and
 forfeit  copies  of  it  so  far  imported
 into  India?

 Shri  Raghunath  Singh:  Not
 this,  all  such  books.

 Shri  T.  T.  Krishnamachari:  Sir,  the
 balance  of  advantage  would  be  the
 other  way.

 Shri  K,  0.  Malaviya:  Do  these
 answers  given  by  the  Government
 right  at  this  moment  not  create  an
 impression  that  the  Government
 themselves  take  a  very  light  view  of
 of  this  serious  matter?

 Mr.  Speaker:  What  should  the
 answer  be  now  to  this  question?  Mr.
 Chaturvedi.

 Shri  K.  D.  Malayiya:  |  think  Gov-
 ernment  takes  it  lightly.

 Shri  S.  N.  Chaturvedi:  May  I  know
 whether  the  Encyclopaedia  Britannica
 has  given  the  same  treatment  to  other
 territories  which  are  disputed  else-
 where  in  the  world?

 Shri  T.  T.  Krishnamachari:  I  have
 not  made  any  examination  of  that.

 Shri  Hem  Barua:  May  I  know  if
 the  Government  do  not  think  that
 these  anomalies  have  arisen  from
 time  to  time  because  of  the  Govern-
 ment  allowing  Kashmir  to  hang  per-
 petually  on  the  precipice  of  constitu-
 tional  indecision?  Since  it  is  collec-

 only
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 tive  leadership  we  are  having,  I!
 think  the  Finance  Minist  er  would
 reply  to  this  question.

 Mr,  Speaker:  I  have  ruled  already
 that  during  the  Question  Hour  it  is
 only  the  Minister  concerned,  who  is
 in  charge  of  the  subject,  who  can  be
 asked  to  answer  any  question  which
 is  directly  in  his  charge,  not  others.

 Shri  Hem  Barua:  That  is  directly
 in  his  change.

 Mr.  Speaker:  That  collective  res-
 ponsibility  does  net  apply  here.

 Shrj  Hem  Barua:  I  will  omit  it
 here,  I  will  stick  to  my  question.

 Shri  T.  T.  Krishnamachari:  I  do  not
 know  again;  am  I  to  answer  this
 question?  The  question  was  about
 Government’s  views  in  this  matter
 and  their  failure  to  recognise  suffi-
 ciently  strongly  that  Kashmir  is  part
 of  India.  On  the  other  hand,  I  think
 that  Government  to  realise  it  and
 also  have  voiced  it  several  times  that.
 Kashmir  is  part  of  India,

 Shri  Bhagwat  Jha  Azad:  Simce
 Government  say  that  they  are  equal-
 ly  serious  as  We  are  regarding  the
 sovereignty  of  a  part  of  our  country,.
 what  stood  in  the  way  of  Government
 in  protesting  to  the  Government  cen-
 cerned  rather  than  writing  to  the
 publisher  who  did  not  care  to  acknow-
 ledge  it  even?

 Shri  T.  T.  Krishnamachari,  I  do-
 not  think  that  we  have  written  to  the
 publisher  and  he  has  not  acknow-
 ledged  it.  But  as  a  matter  of  fact,
 this  is  an  individual  publication
 which  comes  into  India  and  with
 which  we  can  deal.  It  is  not  a  matter
 where  we  correspond  with  a  Govern-
 ment.

 Shri  Bhagwat  Jha  Azad:  My  ques-
 tion  was  why  Government  had  not
 brought  this  matter  seriously  tc  the
 notice  of  the  other  Government  con--
 cerned.



 (4227,  Oral  Answers

 Mr.  Speaker:  He  has  said  that:  pro-
 bably  the  answer  then  would  be  that
 that  Government  has  nothing  to
 do  with  this.  That  is  what  the  hon.
 Minister  has  said  already.

 Shri  Bhagwat  Jha  Azad:  I  would
 like  to  know  whether  Government
 have  written  to  them  or  this  is  only
 a  presumption,

 Mr,  Speaker:  That  is
 presumption.

 probably  a

 Shri  Bhagwat  Jha  Azad:  He  has
 presumptions  even  when  the  sovere-
 ignty  of  the  country  is  involved.

 Shri  Kapur  Singh:  Is  there  any
 justification  in  the  apprehension  en-
 tertained  over  here  that  this  carto-
 graphic  indication  spells  out  that  so
 far  as  the  dominant  world  opinion  is
 concerned,  we  have  as  good  as  lost
 Kashmir?

 Shri  T.  T.  Krishnamachari:  I  would
 not  subscribe  to  any  statement  of
 that  nature.

 श्री  के०  दे०  मालवीय  :  अध्यक्ष  महोदय,
 मैं  आपसे  प्रार्थना  करता  हूं  कि  गवर्नमेंट
 से  दरख्वास्त  की  जाये  कि  इस  सवाल  को
 बदल  कर  एक्सटर्नल  एफयर्ज  मिनिस्ट्री से
 कर  दिया  जाये  ,  ताकि  हम  बोग  मुृबासिबर  तौर
 पर  सवाल  पूछ  सकें ।

 अध्यक्ष  महोदय  :  यह  सवाल  तो
 अब  पूछ  लिया  गया  है।
 Shri  Sham  Lal  Saraf;  As  has  been

 pointed  out  by  hon.  Members  of  this
 House,  this  is  not  the  first  time  that
 this  kind  of  thing  has  happened,  not
 from  ordinary  quarters  but  from  very
 responsible  quarters  like  the  UNO,
 the  USA  and  Britain.  These  are
 well-known  organisations  which  have
 been  committing  this  blunder  repeat-
 edly,  whether  deliberately  or  other-
 wise.  May  I  know  whether  Govern-
 ment  have  taken  up  this  matter
 seriously  in  the  Ministry  of  External
 Affairs  to  see  that  these  offices  are
 contacted  and  persuaded  not  to  allow
 these  mistakes  to  recur  again?
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 Shri  T.  T.  Krishnamachari:  I  think

 I  have  answered  the  question  already.
 It  is  a  matter  strictly  relating  to  im-
 ports  through  customs  and  the  action
 that  has  been  taken  under  the  Customs
 Act;  all  that  we  can  do  is  to  either
 completely  ban  the  bringing  in  of  this
 book  or  ask  for  the  books  being  sent
 in  a  different  way.  The  publishers
 have  been  told  about  this  matter.

 Shri  Shinkre:  May  I  draw  the
 attention  of  Government  to  the  fact
 that  for  about  two  years  or  more’
 after  the  liberation  of  Goa,  Daman
 and  Diu,  these  territories  were  still
 being  mentioned  in  the  UN  publica-
 tions....

 Mr.  Speaker:  We  are  not  now  on
 the  Goa  question.

 Shri  Shinkre:  ....as  Portuguese:
 possessions,  because  the  Indian  rep-
 Tesentatives  at  the  UN  were  dormant,.
 and  if  so,  may  I  know  whether  Gov-
 ernment  are  thinking  in  terms  of
 waking  up  those  people  at  least  now?

 Mr.  Speaker:  That  is  not  relevant
 to  the  main  question.

 ala  रक्षा  कोश

 #453.  शी हुकम श्वन्द  -कछवाय:  क्‍या
 वित्त  मंत्री  यह  बताने  की  कपा  करेंग  कि  :

 (क)  राष्ट्रीय  रक्षा  कोष  में  जब  तक
 प्राप्त  सोने  के  जेवरातों  को  गलाने  का  काम
 कब  तक  पूरा  हो  जिसे  की  सरकार  को  झालाना
 है;  और

 (ख)  इस  सम्बन्ध  में  क्या  प्रक्रिया
 अपनाई  गई  है  ?

 योजना  मंत्री  बुधी  To  रा०  भगत  )  :

 (क)  सोने  के  जो  गहने  अपने
 कलात्मक  मूल्य  की  दृष्टि  से  बचने  के  लिए
 चुने  नहीं  गये  उन्हें  गलाया  जा  चुका  है  ।

 (ख)  गलाये  हुए  सोने  को  इतन
 साफ  किया  जाता  है  कि  उसकी  शुद्धता Q
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 995  या  इससे  अधिक  की  हो  जाय  और
 फिर  उसकी  चार-चार  सौ  धौंस  वजन  की
 छड़ें  ढाली  जाती  हैं  ।

 श्री  हुकम  चन्द  कछवाय:  मैं  जानना  चाहता
 हूं  कि  अभी  तक  कितना  सोना  चलाया  गया  है
 और  उस  में  से  खराब  सोना  कितना  निकला
 हैं  ।  जिस  समय  सोना  गलाया  गया,  क्‍या
 उस  समय  कछ  तांबा  भी  उस  में  मिलाया
 गया  ?

 शिव  रा०  भगत  :  अभी  तक
 23,  74,  242  ग्राम  सोना  गलाया  जा  चुका  है  1
 जो  शुद्धता  अभी  मैंने  बताई  है,  अर्थात्‌

 995  उस  के  हिसाब  से  जो  सोना  साफ़  हो
 कर  निकला  हैं,  वह  9,05,i57  ग्राम
 हैं  1

 श्री  हुकम  चन्द  कछवाय:  क्या  सरकार  को
 यह  सूचना  हैँ  कि  सुरक्षा  कोष  में  जो  सोना  दिया
 गया  ,  वह  अभी  तक  कुछ  राज्यों  से  नहीं
 आया  हैं  ;  यदि  हां,  तो  सरकार  उस  सोने  को
 मंगाने  के  सम्बन्ध  में  क्या  कर  रही  है  ?

 अध्यक्ष  महोदय  :  जो  सोना  आया  हैं,  यह
 सवाल  उस  को  गलाने  के  बारे  में  हैं।
 बकाया  का  सवाल  इस  में  नहीं  है  ।

 श्री  हुकम  चन्द  कछवाय  :  जिस  समय
 सोना  गलाया  गया  उस  समय  कौन  कौन
 अधिकारी  मौजूद  थे  ?  जो  सोना  भी  चलाया
 जाना  है,  उसको  गलाते  समय  क्‍या  कुछ
 संसद्‌  सदस्यों  को  भी  शामिल  किया  जाएगा?

 अध्यक्ष  महोदय  :  यह  बात  यहां  नहीं  लाई
 जा  सकती  है  t

 श्री  हुकम  चन्द  कछवाय:ः  जिन  के  सामने
 सोना  गलाया  गया  उन  के  नाम  तो  बता  दिये
 जायें  ।  काफी  इस  में  घपला  हुमा है  ।

 अ्रध्यक्ष  महोदय  :  उस  में  हम  नहीं  जा
 सकते  हैं।  गवर्नमेंट  बनाई  हैं  तो  उन  पर
 एतबार  भी  करना  होगा  t  फिर  आप  पूछेंग
 कि  कोयले  कितने  जले  वहां  1
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 श्री  स०  सो०  बीजों  :  जो  सोना  चलाया
 गया  और  जो  सीना  सरकार  के  पास  आया
 उसका  क्‍या  किया  जाएगा  ?  उस  समय
 जो  नारा  दिया  गया  था  कि  आना-
 पेंट्स  फार  आर्मामेंट्स  यानी  उस  के  हथि-
 यार  खरीदे  जायेंग  ,  क्या  वे  खरीदे  जायेंगे  या
 श्र  चीजों  में  इसको  लगाया  जाएगा  ?

 श्री  ao  रा०  भगत  :  जो  सोना  चलाया
 गया  उसे  तो  रिजर्व  बैंक  में  भेज  दिया  गया।
 हथियार  जो  खरीदे  जाते  हैं  व  तो  सारे  देश
 के  पैसे  से  खरीदे  जाते  हैं

 श्री  काशी  राम  गुप्त:  उस  सोने  को  क्या
 4  कैरेट  का  सोना  बनाया  जाएगा  या

 बाईस  करा  का  ?

 श्री  ao  रा०  भगत  :  मैं  ने  शुद्धता  बता
 दी है।

 भरीं  काशीराम  गुप्ता  शुद्धता  मोरी  समझ
 में  नहीं  आई  हे  ।  कैरट  बतायें  ।

 अ्रध्यक्ष  महोदय  :  कैरट  कहां  से  ञ्  गया.
 जब  कि  उन्होंने  कह  दिया  हैं,  995)

 Shri  Man  Sinh  P.  Patel:  In  view
 of  the  fact  that  Government  have  so
 far  melted  only  23  lakh  grammes.
 how  many  more  years  will  it  take
 them  to  melt  all  the  gold  received?

 Shri  B,  R,  Bhagat:  The  total  gold
 received  was  24,32,257  grammes,  of
 which  23  lakh  odd  grammes  have
 been  melted.  So,  much  of  it  has
 been  melted.

 Investments  from  Unit  Trust  Units
 "454,  Shri  Alvares:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (a)  the  extent  of  money,  collected

 by  the  sale  of  Unit  Trust  units,  which
 has  been  invested  so  far;

 (b)  the  manner  in  which  it  has
 been  invested;

 (c)  the  priorities  for  such  invest-
 ment;  and
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 (d)  the  extent  of  competition  met
 from  the  speculative  share  market?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  and  (b).  Unit  certi-
 ficates  of  a  total  value  of  Rs.  8.2]
 crores  were  sold  upto  the  30th  Nov-
 ember  1964.  Except  for  certain  work-
 ing  balances  which  are  maintained
 with  banks  which  are  functioning  as
 the  agents  or  the  trust,  this  amount
 has  been  invested  in  Government
 securities,  ordinary  and  _  preference
 shares  and  bonds  and  debentures  list-
 ed  or  quoted  on  the  stock  exchanges.

 (c)  The  investments  are  intended
 to  be  made  by  the  trust  acting  in  its
 discretion  in  the  interests  of  the  unit-
 holders.  No  specific  order  of  priority
 hag  been  prescribed  or  is  being  fol-
 lowed  by  the  trust.

 (d)  There  is  no  reason  to  think  that
 the  operations  of  the  trust  have  been
 affected  to  any  extent  by  speculation
 in  the  share  markets,

 Shri  Alvares;  Is  it  not  a  fact  that
 the  more  favourable  scrips  are  sub-
 scribed  to  by  the  share  bazar  and
 only  those  of  a  non-profitable  nature
 are  being  taken  up  by  the  Unit  Trust?

 Shri  B.  R.  Bhagat:  No,  Sir.

 Shri  Kapur  Singh:  Is  it  true  that
 that  the  amounts  paid  by  investors
 in  the  month  of  July  are  being  shown
 in  the  unit  certificates  issued  as  hav-
 ing  been  paid  on  the  date  of  issue  of
 the  certificates,  a  process  which  is
 stil)  going  on?  If  so,  why?

 Shri  B.  R.  Bhagat:  I  have  before
 me  the  details  of  every  month.

 Mr.  Speaker:  What  is  the  date  of
 issue  of  the  certificate?  Does  it  cor-
 respond  to  the  date  of  issue  receipt
 of  the  money?

 Shri  B.  R,  Bhagat:  I  do  not  know;
 व  shall  find  out.

 Shri  Kapur  Singh:  [I  paid  in  July
 and  the  date  of  the  certificates  issued
 is  November.  For  four  months,  they
 have  kept  my  money  without  pay-
 ing  interest.
 8l4  (Ai)  LSD—2
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 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  That  does  not  make
 any  difference.

 Shri  R.  Ramanathan  Chettiar:  The
 hon.  Minister  mentioned  the  figure  of
 Rs.  48.2l  crores,  of  which  some  are
 invested  in  shares,  others  in  govern-
 ment  securities.  How  much  of  it  is
 invested  in  equity  shares?

 Shri  B.  R,  Bhagat:  I  do  not  have
 the  break-up  about  the  shares  and
 stocks.  I  mentioned  the  broad  cate-
 gories.

 Mr.  Speaker:  Shri  R.  S.  Pandey’.
 He  has  been  changing  his  seat  even
 during  question  hour,

 Shri  R.  S.  Pandey:  I  am  sorry.
 What  is  the  price  at  which  the  units

 were  sold  and  what  is  the  price  at
 which  they  are  being  re-purchased?

 Shri  8.  R.  Bhagat:  It  is  being  an-
 nounced  everyday.  The  re-purchase
 price  is  Rs.  10.

 श्री  रघुनाथ  सिह  :  जो  आशा  आपको  थी
 कि  यूनिट  ट्रस्ट  से  इतना  रुपया  जायेगा  क्या  वह
 आशा  पूरी होगई  है?  क्‍या  आशा  के
 अनुसार  आमदनी  हुई  है  या  नहीं  हुई
 है?

 श्री  qo  रा०  भगत  :  आमदनी  आधा  के
 अनुसार  ही  है  ।

 श्री  रघुनाथ  सह  :  8  करोड़  तो  बहुत
 कम  है  1

 श्री  do  रा०  भगत  :  अभी  चल  रहा
 है।

 Shri  Ranga:  May  we  request  the
 hon.  Minister  to  give  us  the  informa-
 tion  asked  for  later  on,  if  necessary,
 as  to  the  break-up  of  these  invest-
 ments,  how  much  in  equities,  how
 much  in  government  securities  and  so
 on?  How  is  it  that  he  does  not  have
 even  this  information  now.

 Mr,  Speaker:  I  would  ask  them  to
 supply  the  information.
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 Shri  Ranga;  Even  for  the  other  in-
 formation  asked,  they  have  not  got
 it.  This  is  extraordinary.  At  what
 rate  is  it  being  quoted  now?

 Shri  B.  R.  Bhagat:  It  is  everyday
 announced.

 Shri  Ranga:  But  what  is  it?
 Shri  8.  R,  Bhagat:  Rs.  0.5  per

 unit.
 Dr.  P.  8.  Deshmukh;  Is  Govern-

 ment  aware  that  by  investment  in
 Government  securities  they  will  not
 be  able  to  pay  from  their  income  the
 interest  that  is  due  to  the  subscribers?

 Shri  B.  R.  Bhagat:  That  is  the
 reason  why  they  are  not  all  in
 Governmen  securities.  Only  a  small
 part  is  there.  It  is  difficult  for  me
 to  give  the  exact  details.  This  will
 usually  come  in  the  annual  report,
 but  if  the  House  wants  information
 on  any  particular  point,  I  can  supply.

 Mr.  Speaker:  It  may  be  placed  on
 the  Table  of  the  House.

 Shri  A.  P.  Jain:  May  I  know  how
 much  of  these  Rs.  8  crores  has  been
 invested  in  Government  securities,
 and  what  were  the  considerations
 which  governed  the  Government’s
 decision  to  invest  in  Goverrment
 securities?

 Shri  B.  R.  Bhagat:  The  trust  must
 give  an  adequate  return  to  the  buyers,
 and  that  is  the  criterion  which
 governs  the  various  investments;  that
 is  the  reason  why  the  funds  are  in-
 vested  in  Government  securities  and
 in  various  bonds  yielding  higher  re-
 turns,  so  that  the  average  return  is
 such  as  may  be  attractive  to  the  in-
 vestors,

 Shri  Sham  Lal  Saraf:  As  we  under-
 stand  it,  the  scheme  is  for  prceviding
 an  avenue  of  investment  to  the  rural
 population.  May  I  know  to  what  ex-
 tent  we  have  succeeded  in  bringing
 out  money  from  the  rural  areas,  and
 what  is  the  proportion  of  the  invest-
 ment  from  rura]  areas  compared  to
 that  from  the  urban  areas?
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 The  Minister  of  Finaticve  (Shri  'f.  T.
 Krishnamachari):  It  is)  only  six
 months  old.  The  scheme  for  pro-
 paganda  in  rural  areas  is  yet  te  be
 taken  up.  They  are  establishing
 offices  at  some  centres,  and  the  ques-
 tion  of  doing  propaganda  in  the  aural
 areas  to  collect  money  is  yet  to  be
 taken  up.

 Department  of  Companies  Affairs

 455,  Shri  Man  Sinh  P.  Patel:  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Government  arc  con-
 templating  to  create  a  separate  De-
 partment  of  Company  Affairs:  and

 (b)  if  so,  the  reasons  theretor  and
 the  date  from  which  it  shali  start
 working?

 The  Minister  of  Planning  (Shri  8.
 R.  Bhagat):  (a)  A  separate  Depart-
 ment  of  Company  Affairs  and  fusvur-
 ance  has  already  been  created  by  an
 order  of  the  President  dated  the  I8th
 November,  1964,

 (b)  In  arriving  at  the  decision  to
 create  the  new  Department  of  Com-
 pany  Affairs  &  Insurance,  Govern-
 ment  took  into  account  the  2recom-
 mendation  contained  in  the  5570  Re-
 port  of  the  Estimates  Committee  ihat
 the  earlier  decision  to  amalgamate
 the  Company  Law  Aauinisiration
 with  the  Department  of  Revenue
 should  be  reviewed.  In  p2:ticular,
 Government  noted  that  suggestion  of
 the  Estimates  Committee  that  the
 Company  Law  Administraticn  hed
 closer  affinity  with  the  Department  of
 Economic  Affairs.  Since  it  was  not
 possible  to  merge  the  Cumnany  Law
 Division  with  the  Economic  Affairs
 Department  without  making  the  latter
 too  big  for  a  departmental  charge,
 Government  decided  to  allot  certain
 subjects  earlier  dealt  with  in  the
 Economic  Affairs  Depar'urrent  to  the
 newly  created  Department  of  Com-
 pany  Affairs  and  Insurance.

 Shri  Man  Singh  P.  Patel:  How  will
 this  new  department  check  the  mis-
 use  and  misappropriation  of  public
 funds  by  different  companies?
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 The  Minister  of  Finance  (Shri  rn  T.

 Krishnamachari):  As  a  matter  of
 fact,  the  department  will  be  doing  the
 same  thing  as  it  hag  been  duing  be-
 fore,  plus  some  additional  work  which
 has  been  now  given.

 Shri  Man  Sinh  P.  Patel:  May  1
 know  what  additional  cxpenditure
 will  be  incurred  by  the  creation  of
 this  department?

 Shri  T.  T.  Krishnamachari:  The
 same  expenditure.  A  number  of
 officers  who  were  working  in  the  Eco-
 nomic  Affairs  Department,  who  were
 doing  insurance  work,  will  be  trars-
 ferred  to  this  department,

 Water  Pollution  in  Delhi

 +
 Shri  D.  C.  Sharma:

 "456.  Shri  Kolla  Venkaiah:
 Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  Water  Supply
 Committee,  Delhi  has  requested  Gov-
 ernment  to  institute  an  inquiry  into
 the  causes  of  the  recent  drinking
 water  pollution,  as  the  Delhi  Admi-
 nistration  and  Punjab  were  not  under
 its  jurisdiction;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Shri  P.  5.  Naskar):  (a)
 The  Water  Supply  and  Sewage  Dis-
 posal  Committee  of  the  Delhi  Muni-
 cipal  Corporation  passed  a_  resolu-
 tion  on  20th  November,  1964,  request-
 ing  the  Government  of  India  to  make
 an  enquiry  into  the  causes  of  the
 pollution  of  river  water  and  fix  res-
 ponsibility  and  also  to  initiate  all
 measures  necessary  to  avoid  the
 recurrence  of  such  trouble.

 (b)  A  Committee  is  being  appoint-
 ed.

 Shri  D.  0.  Sharma:  May  I  Know
 who  will  be  the  members  of  the
 enquiry  committee  and  when  it  will
 submit  its  report?

 ‘cessing  .of  water  so  that

 Shri  P.  8.  Naskar:  It  is  proposed  to
 set  up  the  committee  under  the
 chairmanship  of  the  Deputy  Minister
 in  the  Ministry  of  Health;  there  will
 be  two  or  three  Members  of  Parlia-
 ment,  engineers  from  Punjab,  Delhi
 and  U.P.,  and  one  or  two  other  mem-
 bers.

 Shri  D.  C.  Sharma:  What  will  be
 the  specific  terms  of  reference  of  this
 committee,  and  by  what  time  will
 its  report  be  available?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  terms  of  reference  are
 being  worked  out,  they  will  cover
 all  the  relevant  factors.  I  am  not  in
 a  position  to  say  at  this  moment
 how  much  time  they  will  take.  As
 soon  as  we  are  in  a  position  to  say,
 we  will  do  so.  But  it  should  not
 take  very  long.  However,  I  cannot
 give  an  exact  date.

 Shri  Narendra  Singh  Mahida:  May
 I  know  what  is  the  extent  of  pollu-
 tion  of  Water.  (Interruptions.)  I
 mean  in  terms  of  bacteria,  insects,
 etc.

 Dr.  Sushila  Nayar:  It  is  not  pos-
 sible  for  me  to  say  that.  Wherever
 certain  affluents  are  coming  ito
 the  river,  the  level  of  pollution
 at  that  place  will  be  according
 to  the  amount  of  discharge  in  the
 river.  May  I  say  that  the  Health
 Ministry  is  concerned  with  the  pro-

 whatever
 infection  that  may  be  it  does
 not  result  in  epidemics  and.  fortu-
 nately  we  have  been  able  to  do  that
 successfully  so  far,

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Alterations  in  V.I.P.s’  Houses
 #444,  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Works  and  Housing
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 New  Delhi  Municipal  Committee  had
 issued  notices  to  the  Union  Govern-
 ment  to  explain  why  structural  alter-
 ations  and  additions  were  effected  in
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 the  houses  of  certain  V.I.Ps.  includ-
 ing  the  Vice-President,  Prime  Minis-
 ter  and  Home  Minister,  without  the
 prior  approval  of  the  New  Delhi
 Municipal  Committee;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;

 (c)  whether  it  is  a  fact  that  no
 permission  was  sought  before  any
 changes  were  effected;  and

 (d)  whether  Government  have
 expressed  their  regret  to  the  New
 Delhi  Municipal  Committee  for  the
 lapse  on  the  part  of  the  Ministry?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna):  (a)
 to  (d).  Certain  additions  and  altera-
 tions  being  carried  out  in  the  resi-
 dences  of  the  Vice-President,  the
 Prime  Minister  and  the  Home  Minis-
 ter  were  objected  to  by  the  New
 Delhi  Municipal  Committee  mainly  on™
 the  grounds;

 (i)  that  their  prior  approval  had
 not  been  obtained;  and

 Gi)  that  proper  setbacks  had  not
 been  provided.

 Instructions  have  since  been  issued
 to  the  Central  Public  Works  Depart-
 ment  that  such  works  should  not  be
 undertaken  without  the  prior  appro-
 val  of  the  Committee.

 Search  of  a  Businessman’s  H  in
 Calcutta

 (  Shri  A.  V.  Raghavan:
 #446.  <  Shri  Pottekkatt:

 (  Shri  Kappen:
 Will  the  Minister  of

 pleased  to  state:
 Finance  be

 (a)  whether  a  room  belonging  to  a
 big  businessman  in  Canning  Street,
 Calcutta,  was  searched  by  the  Cus-
 toms  authorities  in  October,  1964;

 (b)  if  so,  whether  incriminating
 documents  involving  non-payment  of
 income-tax  and  customs  duty  to  the
 tune  of  a  crore  of  rupees  were  re-
 covered;
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 (c)  the  name  of  the  businessman;
 and

 (d)  the  nature  of
 initiated  against  him?

 prosecutions

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  (a)  to  (d).  Certain  premises
 in  Harrington  and  Canning  Streets,
 Calcutta,  were  searched  by  the  Cus-
 toms  and  Income-tax  authorities,
 between  the  7th  October  and  the  9th
 October,  1964,  and  some  documents
 seized.  The  exact  extent  of  tax-
 evasion  is  not  known  at  present.  The
 matter  is  still  under  investigation  by
 the  Customs  and  Income-tax  autho-
 rities.

 Corruption  in  C.P.W.D.
 #449.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Works  and  Housing  be
 pleased  to  state:

 (a)  whether  a  0-point  scheme  has
 been  drawn  up  to  eradicate  corrup-
 tion  from  the  Central  Public  Works
 Department;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna):  (a)
 and  (b).  A  number  of  steps  have
 been  taken  to  achieve  this  objective.
 A  statement  is  placed  on  the  Table
 of  the  House,  [Placed  in  Library.
 See  No.  LT-359/64].

 इनामो  बांड  योजना

 (श्री  सोकार  लाल  बे  रवा  :
 शो  दौ०  do  फार्मा  :

 (श्री  रामेश्वर  टाटिया:
 *YKO.

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  जनवरी,  965
 से  इनामी  बांड  योजना  को  बन्द  करने  की
 सम्भावना  है  ;

 (ख)  यदि  हां,  तो  उसके  क्या  कारण

 हैं  ?  और
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 (7)  i964  में  विभिन्न  'सिरीज'
 में  कितने  इनामी  बांड  बिके  थे  तथा  इस  योजना
 में  (अब  तक)  कितनी  रकम  मिली  ?

 योजना  मंत्री  (श्री  रा  भगत)  :

 (क)  जी,  हां  1

 (ख)

 (ग)  1964  की  जनवरी  से  अक्तूबर  तक
 पांच  पांच  रुपये  के  20  लाख  93  हजार  बांड
 शर  सौ  सो  रुपये  के  लाख  75  हजार  बांड
 बिके  और  इस  से  कुल  2  करोड़  80  लाख
 रुपये  की  रकम  मिली  ।

 बिक्री  उत्साहजनक  नहीं  है  ।

 Foreign  Exchange  Violations

 if  Shri  Surendra  Pal  Singh:
 a  J  Shri  S.  M.  Banerjee: ae  Shri  Daji:

 Shri  Rameshwar  Tantia:
 Will  the  Minister  of

 pleased  to  state:
 Finance  be

 (a)  whether  it  is  a  fact  that  the
 Enforcement  Directorate  of  the
 Ministry  of  Finance  has  unearthed  a
 big  racket  of  violations  of  Foreign
 Exchange  Act  by  certain  firms  in
 Bombay  and  Kerala  involving  Rs.  30
 lakhs  and  evasion  of  Income-tax  to
 the  tune  of  Rs,  .5  crores;  and

 (b)  if  so,  the  broad  outlines  of  the
 investigations  made  and  the  names
 of  the  firms  involved?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  (a)  and  (b).  On  the  ‘21st
 November,  964  the  Enforcement
 Directorate  simultaneously  searched
 the  premises  of  six  parties  in  Bombay
 and  9  parties  in  Quilon  and  seized
 documents  together  with  certain
 amount  of  Indian  and  foreign  cur-

 ‘yrency,  jewellery,  etc.  The  seized
 documents  are  under  examination
 and  pending  completion  of  this,  it
 would  not  be  desirable  either  to  give
 details  of  the  investigations  made  so
 far  or  the  names  of  the  parties.
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 LLC.  “Own  Your  Home”  Scheme

 (  Shri  P.  R.  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Heda:
 Shri  Shree  Narayan  Das:
 Shri  Bhagwat  Jha  Azad:
 Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shrimati  Laxmi  Bai:
 Shri  Kolla  Venkaiah:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 -—

 (a)  whether  it  is  a
 Life  Insurance  Corporation’s  ‘Own
 Your  Home’  scheme  has  been.  ex-
 tended  to  a  few  more  centres;

 fact  that  the

 (b)  the  extent  of  response  to  the
 scheme  which  has  been  functioning in  major  cities  and  towns,  since
 January  this  year;  and

 (c)  how  far  the  policy-holders  and
 groups  of  employees  in  the  private
 companies  have  been  helped  in  buy-
 ing  lands  as  against  profiteers,  who
 acquire  land  not  for  building  their
 own  residences?

 The  Minister  of  Planning  (Shri
 B.  B.  Bhagat):  (a)  Yes,  Sir.

 (b)  2,146  applications  for  Rs.  5.44
 crores  were  received  till  35६  October, 1964.

 (c)  467  loans  for  an
 Rs.  117,  crores  have  already  been
 sanctioned.  Land  _  speculators  can-
 not  take  advantage  of  this  scheme  as
 loans  are  advanced  only  for  construc-
 tion  or  purchase  of  a  new  house  pri- marily  for  the  occupation  of  the
 borrower.

 Industrial

 amount  of

 Licences

 Shri  P.  C.  Borooah:
 °460.  <  Shri  P.  R,  Chakraverti:

 Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Finance  be

 Pleased  to  state:
 (a)  whether  the  Advisory  Com-

 mittee  on  Capital  Issues  has  opined
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 that  it  is  not  proper  to  permit  any
 payment  to  the  promoter  for  the
 transfer  of  industrial  licence;  and

 (b)  if  so,  the  decision  taken  by
 Government  on  this  issue?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  and  (b).  Yes,  Sir.
 The  Advisory  Committee  had  occa-
 sion  to  consider  a  procedure  for  a
 closer  screening  of  promotional  ex-
 penses  incurred  by  a  promoter  of  a
 company,  reimbursement  of  which
 was  claimed  by  him  from  the  com-
 pany  after  it  had  raised  its  capital.
 While  discussing  the  matter,  they
 concurred  in  the  view  all  along  held
 by  Government,  that  it  was  not  pro-
 per  to  permit  the  company  to  make
 any  payment  to  the  promoter  for
 agreeing  to  surrender,  in  favour  of  a
 company,  an  industrial  licence
 granted  to  him.

 Colombo  Plan
 Sf  Shri  Yashpal  Singh:

 *46I.  ‘  Shri  Surendra  Pal  Singh:
 Will  the  Minister  of  Finance  be

 pieased  to  state:

 (a)  whether  a  meeting  of  the
 Consultative  Committee  of  the
 Colombo  Plan  was  held  recently  in
 London;  and

 (b)  if  so,  the  decisions  arrived
 thereat?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  Yes,  Sir.

 (b)  The  work  of  the  Consultative
 Committee  consists  primarily  in  an
 exchange  of  views  on  matters  of
 general  economic  interest  to  the
 countries  of  the  region  and  making
 an  assessment  of  the  tasks  ahead.
 The  Committee  does  not  take  any
 decisions  as  such  on  these  matters
 but  the  conclusions  arrived  at  by
 the  Committee  are  published  in  a
 “Press  Communique”  issued  at  the
 end  of  the  meeting,  a  copy  of  which
 is  placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-3592/
 64}.
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 Bulk  of  Income-Tax  for  States

 Shri  P.  R.  Chakraverti: [

 Shri  P.  0.  Borooah:

 Shri  P.  Venkatasubbaiah:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  it  is  a  fact  that  some
 of  the  States’  representatives  at  the
 recent  meeting  of  the  National  Deve-
 lopment  Council  suggested  that  bulk
 of  income-tax  should  be  made  over
 to  the  States;

 (b)  if  so,  the  broad  outlines  of  the
 suggestions  made  in  this  regard;  and

 (c)  Government’s  reaction  there-
 to?

 -The  Minister  of  Planning  (Shri
 8.  R.  Bhagat):  (a)  No  such  _  sugges-
 tion  was  made.

 (b)  and  (c).  Do  not  arise.
 Reward  to  Informants  of  Hidden

 Wealth

 (  Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:
 Shri  R.  Barua:

 463,  4  Shri  Ram  Harkh  Yadav:
 |  Shri  Vishwa  Nath  Pandey:
 |  Shri  Y.  S.  Chaudhary:
 [  Shrimati  Renuka  Barkataki:

 Will  the  Minister  of
 pleased  to  state:

 Finance’  be

 (a)  whether  Government  have  had
 under  consideration  the  question  of
 establishing  a  special  intelligence
 service  for  unearthing  hidden  wealth;

 (b)  if  so,  the  decision  taken  by
 Government  in  this  regard;  and

 (c)  whether  Government  have
 decided  to  offer  rewards  to  those
 who  give  information  leading  to  dis-
 covery  of  black  money,  and  if  so,
 the  precise  ‘decision  in  this  regard?

 The  Deputy  Miniser  in  the  Minis-
 try  of  Finance  (Shri  Rameshwar
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 Sahu):  (a)  and  (b).  <A  proposal  to
 set  up  an  Intelligence  Wing  in  the
 Directorate  of  Inspection  for  investi-
 gation  of  big  cases  of  tax  evasion  is
 under  examination.

 (c)  The  practice  of  giving  rewards
 to  informers  in  important  cases  has
 been  in  existence  for  many  years.
 Only  the  amount  payable  as  reward
 is  now  being  increased  and  the  pro-
 cedure  governing  the  grant  thereof  is
 being  liberalised.

 Demands  of  House  Surgeons  in  Delhi

 (  Shri  Yashpal  Singh:
 Shri  D.  C.  Sharma:
 Shri  P.  C.  Borooah:

 |  Shri  Prakash  Vir  Shastri:
 Shri  Bade:

 |  Shri  Hukam  Chand
 Kachhavaiya:

 Shri  Onkar  Lal  Berwa:
 |  Shrimati  Savitri  Nigam:

 *464,

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  House
 Surgeons  and  interns  of  various
 hospitals  of  Delhi  have  called  off
 their  strike  on  an  assurance  given
 by  Government  that  their  demands
 would  be  sympathetically  consider-
 ed;  and

 (b)  if  so,  the  action  initiated  in
 meeting  their  demands?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  An  assurance  of  sym-
 pathetic  consideration  of  their  diffi-
 culties  was  given  before  they  went  on
 strike  and  was  repeated  during  the
 strike  following  which  the  ©  strike
 ‘was  called  off.

 (b)  A  committee,  with  Shri  D.  P.
 Karmargar,  M.P.,  as  Chairman,  has
 been  appOinted  to  go  into  the  mat-
 ter.  They  have  been  asked  to  sub-
 mit  their  report  by  the  end  of  Decem-
 ber,  1964,

 Industrial  Development  of  Bihar

 ‘1207.  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  South
 Bihar  is  industrially  more  developed
 than  North  Bihar;  and

 (b)  if  so,  what  particular  steps  are
 being  taken  to  bring  uniformity  in
 the  industrial  development  of  South
 and  North  Bihar?

 The  Minister  of  Planning  (Shri
 B,  R.  Bhagat):  (a)  Yes,  Sir.

 (b)  Some  of  the  steps  taken  to
 stimulate  industrial  growth  in  this
 area  are  construction  of  a  bridge  at
 Mokameh  and  the  setting  up  of  a
 Public  Sector  refinery  at  Barauni.
 In  years  to  come  development  of
 fertiliser  and  petro-chemica]  indus-
 tries  seem  also  to  hold  prospects  in
 this  area.  Our  objective  is  not  uni-
 formity  but  acceleration  of  North
 Bihar’s  industrialization  within  the
 frame  work  of  narrowing  down  the
 inequalities  in  the  matter  of  indus-
 trialization  of  different  regions  in
 the  country  as  a  whole  8385  well  as
 within  States.

 Loans  from  Abroad
 Shri  R.  Ramanathan

 |  Chettiar:
 1208.  4  Shri  Bagri:

 {Shri  Vishram  Prasad:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  amounts  of  the  loans  given

 by  different  foreign  countries  to  our
 country  in  the  first  three  years  of  the
 Third  Plan  Period;

 (b)  the  amount  utilised  by  us  and
 the  projects  that  have  been  benefited
 by  those  loans;

 (c)  the  amount  of  interest  paid  by
 us  in  respect  of  each  of  the  loans  so
 far;  and’

 (d)  how  much  of  these  loans  are
 tied  up  and  the  country  or  countries
 which  have  given  loans?
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 The  Minister  of  Finance  (Shri
 T.  T.  Krishnamachari):  (a)  to  (d).  A
 statement  showing  the  amounts  of
 the  loans,  amounts  utilised,  interest
 paid,  the  purpose  of  the  loans  and
 projects  benefited  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  See  No.  LT-3592/64].  The
 purchases  are  to  be  made  from  the
 lending  countries.

 Income-Tax
 Shri  Hem  Raj:
 Shri  Sham  Lal  Saraf:

 1209.  4  Shri  Vishwa  Nath  Pandey:
 |  Shri  Rama  Chandra
 |  Mallick:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  amount  of  Income-Tax
 assessed  and  due  during  1961-62,
 1962-63,  1963-64  and  the  current  year
 (State-wise);  and

 (b)  the  collection  made  during
 these  years  and  arrears  due  upto-
 date  year-wise  and  State-wise?

 The  Minister  of  Finance  (Shri  T,  T.
 Krishnamachari):  (a)  and  (b).  The
 required  information  is  available
 according  to  Commissioner’s  Charges
 and  not  according  to  States.  The
 same  is  given  in  the  statements  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-3594/64].

 Tawa  Project

 (  Shri  Uikey:
 Shri  Radhelal  Vyas:
 Shri  Babu  Nath  Singh:

 (  Shri  R.  S.  Tiwary:
 1210.

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  797
 on  the  7th  September,  964  and  state:

 (a)  the  amount  sanctioned  for  Tawa
 Project  in  Madhya  Pradesh;

 (b)  the  percentage  it  bears  to  the
 total  cost  of  the  project;  and

 (c)  when  the  project  is  likely  to  be
 completed?
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 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  and  (b).  No
 earmarked  assistance  has  been  sanc-
 tioned  by  the  Ministry  of  Irrigation
 and  Power  for  this  project.  The  State
 Government  are  financing  this  scheme
 out  of  their  own  resources  supple-
 mented  by  miscellaneous  development
 loans  from  Centre.  The  Ministry  of
 Finance  has  however  agreed  to  re-
 lease  a  sum  of  Rs.  |  crore  in  the  form
 of  Miscellaneous  Development  Loan
 for  the  year  1964-65,  with  a  view  to
 enable  the  State  Government  to  in-
 tensify  the  work  on  this  project  in
 order  to  settle  some  displaced  persons
 from  East  Pakistan.

 (c)  The  Project  will  be  substantially
 completed  towards  the  end  of  the
 Fourth  Plan.

 Government  Quarters  in  Devnagar,
 New  Delhi

 1211.  Shri  Jedhe;  Will  the  Minister
 of  Works  and  Housing  be  pleased  tc
 state:

 (a)  when  and  for  what  duration  E-
 type  Government  quarters  in  Dev-
 nagar,  Karolbagh,  New  Delhi  were
 built;

 (b)  whether  it  is  a  fact  that  they
 have  overlived  their  life;  and

 (c)  if  so,  the  decision  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  to
 (c).  The  quarters  were  constructed
 in  943  with  specifications  on  par  with
 those  of  temporary  hutments.  Except
 for  one  quarter,  which  has  been  dec-
 lared  dangerous  and  is  lying  vacant,
 all  the  other  quarters  are  habitable
 and  occupied.

 Government  Quarters  in  Devnagar,
 New  Delhi

 ‘1212,  Shri  Jedhe:  Will  the  Minister
 of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Development  Auhority  (Pre-
 viously  Delhi  Improvement  Trust)  had
 built  some  quarters  in  Devnagar  and
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 Pharganj,  New  Delhi  in  1956-57,  which
 were  later  on  sold;

 (b)  if  so,  whether  those
 were  sold  by  auction;

 quarters

 (c)  if  not,  the  reasons  therefor;  and

 (d)  the  persons  to  whom  those  quar-
 ters  were  sold?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  No.

 (b)  to  (d).  Do  not  arise.

 Government  Quarters  in  Devnagar,
 New  Delhi

 1213.  Shri  Jedhe:  Will  the  Minister
 of  Works  and  Housing  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  banned  major  repairs  being
 carried  out  in  Government  quarters
 in  Devnagar,  Karolbagh,  New  Delhi;

 (b)  if  so,  the  reasons  therefor;
 (c)  when  Government  propose’  to

 lift  this  ban;  and
 (d)  the  number  of  quarters  lying

 unallotted  for  over  one  year  for  want
 of  major  repairs?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  No.

 (b)  and  (c).  Do  not  arise.
 (d)  One  quarter,  which  is  structur-

 ally  unsafe,  has  been  lying  vacant  for
 about  one  year.

 Third  Plan  Outlay  for  States
 2]4  Shri  V.  V.  Thevar:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  total  Third  Plan  outlay  for
 each  State  under  the  State  sector;
 and

 (b)  the  allocation  made  for  each
 State  for  industries  and  roads  sepa-
 rately?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  and  (b).  Atten-
 tion  of  Hon.  Member  is  invited  to

 Statement  B-II  (pages  740—745)  in
 the  printed  report  on  the  Third  Five
 Year  Plan,  a  copy  of  which  was  pla-
 ced  on  the  Table  of  the  House.
 Revenue  Realised  from  Excise  Duties

 1215,  Shri  Narendra  Singh  Mahida):
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  the  total  amount  of  revenue
 realised  on  various  items  on  which
 excise  duties  are  levied  and  collected
 by  the  Central  Government  in  the  first
 six  months  of  the  current  financial
 year;

 (b)  the  amount  collected  by  way  of
 excise  duty  and  additional  excise  duty
 on  mill-made  cloth  and  power  loom
 cloth  separately  during  the  period;  and

 (c)  the  name  of  any  Government
 publication  which  gives  the  statistics
 on  revenue  collection?

 The  Minister  for  Finance  (Shri  T.
 Krishnamachari):  (a)  and  (b).  A
 statement  is  placed  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-3595|64].

 (c)  The  names  of  Government  pub-
 lications  are:—

 (i)  Review  of  the  Central  Excise:
 Administration  in  India
 (Annual)  published  under  the
 authority  of  Central  Board  of
 Excise  &  Customs.  Reviews
 upto  the  year  960-6l  have  been
 issued  so  far.

 (ii)  Customs  and  Excise  Revenue
 statement  of  Indian  Union
 (Monthly)  published  by  Depart-
 ment  of  Commercial  Intelligence and  Statistics,  Calcutta.  State-
 ments  upto  the  month  of  June,
 964  have  been  issued  so  far.

 Subsidised  Renta]  Housing  Scheme  in
 Kerala

 toe,  _  Shri  A.  द  Raghavan:
 \  Shri  Pottekkatt:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  the  progress  made  in  Kerala  to
 implement  the  subsidised  rental
 housing  scheme;
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 (b)  the  amount  set  apart  for  this
 during  ‘1964-65;

 (c)  the  amount  spent  so  far;  and

 (9)  the  places  where  the  scheme  has
 ‘been  implemented?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  to
 (d).  Projects  for  construction  of
 ‘subsidised  rental  houses  for  the  econo-
 mically  weaker  sections  of  the  com-
 munity  under  the  Low  Income  Group
 Housing  Scheme  are  sanctioned  by  the
 State  Governments.  The  Government
 of  Kerala  have  earmarked  a  sum  of
 Rs.  4  lakhs  for  construction  of  430
 subsidised  rental  houses  during  1964-
 65.  Information  about  the  places
 where  construction  of  such  houses  has
 been  undertaken  and  the  amount  spent
 so  far  is  awaited  from  the  State  Gov-
 ernment.

 Jamuna  Medium  Irrigation  Project
 2i7.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  have  ap-
 proved  the  Jamuna  medium  irrigation
 project  in  Assam;  and

 (b)  if  so,  the  details  of  the  scheme
 and  its  cost?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  Yes.

 (b)  Jamuna  Irrigation  Scheme  en-
 visages  the  construction  of  a  weir
 across  the  river  Jamuna  near  Bakul-
 lagahat  on  Dabaka-Diphu  road  in
 Nowgong  district  to  provide  irrigation
 to  63,500  acres  out  of  a  gross  command
 of  83,600  acres.  The  total  annual  irri-
 gation  will  be  80,680  acres.  The
 scheme  is  estimated  to  cost  Rs.  92.30
 Jakhs,

 Haemorrhagic  Fever
 1218.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  qa  fact  that  an
 epidemic  of  a  new  type  of  haemorrha-
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 gic  fever  has  broken  out  in  and  near
 Visakhapatnam,  and  there  is  apparent-
 ly  no  specific  drug  or  _  protective
 vaccine  for  the  ailment;  and

 (०)  if  so,  whether  there  are  any  in-
 dications  to  show  that  the  infection
 has  come  from  outside  the  country  and
 if  so,  from  where?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  incidence  of  fever
 cases  in  July-August,  964  in  Visakha-
 patnam  was  higher  than  the  incidence
 of  previous  years  during  the  same
 period.  The  peak  incidence  was  at  the
 end  of  August  and  later  it  declined
 gradually,  The  main  features  of  the
 fever  cases  were  sudden  onset,  head-
 ache,  body  pains  and  joint  pains,  with
 a  duration  of  4-7  days.  Haemorrhagic
 manifestations  were  noticed  in  a  small
 number  of  cases.  The  temperature
 became  normal  at  the  end  of  the  period
 without  any  speicfic  treatment.

 No  specific  drug  was  found  to  be
 effective  in  treating  the  fever.  No
 virus  isolation  has  been  made,  in
 Visakhapatnam  by  the  Virus  Research
 Centre.  However,  serological  tests
 indicate  the  activity  of  one  or  two  of
 the  Dengue  group  of  viruses.  There  is
 no  preventive  vaccine  against  the
 disease.

 (b)  The  epedemiological  investiga-
 tions  have  not  shown  that  the  infec-
 tion  has  been  imported  from  cutside
 the  country.  A  team  from  the  National]
 Institute  of  Communicable  Diseases
 visited  Visakhapatnam  to  determine
 as  to  whether  Indians  coming  from
 abroad  (Burma)  were  responsible  for
 the  importation  of  this  disease.  In-
 vestigations  have  shown  that  it  is  not
 so,  and  that  the  outbreak  had  started
 before  the  arrival  of  the  displaced
 Indians  from  Burma.

 नकली.  कोका  कोला

 भी  बागड़ी  :
 1219.

 पीनी  विश्वास  प्रसाद  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  दिल्ली  पुलिस
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 ने  कोई  ऐसी  फैक्टरी  पकड़ी  है  जहां  नकदी
 कोका  कोला  तैयार  होता  था;  और

 (ख)  यदि  हां,  तो  उस  की  पूरी
 तफ़सील  क्‍या  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर  )  :

 (क)  और  (ख).  तथ्य  इस  प्रकार  है  कि
 किशनगंज,  दिल्‍ली  के  श्री  अजायब  सिह  ने
 6-10-1964  को  अमृत  सोडा  जागरण  टरी,
 रोशनारा  रोड,  दिल्‍ली  से  नकद  पैसे  देकर
 कोका  कोला  की  240  बोतलें  खरीदीं  ।
 जब  अपने  मित्र  तथा  परिवार  के  सदस्यों  के
 साथ  उन्होंने  कुछ  बोतलें  पी  तो  ऐसा  लगा
 कि  यह  नकली  कोका  कोला  है  ।  कोका
 कोला  के  अधिकृत  विक्रेता  मैसर्स  प्यौर
 डक्स  (  नई  दिल्‍ली)  प्राइवेट  लिमिटेड  के
 प्रोडक्शन  मैनेजर  ने  उन  में  से  एक  बोतल
 चखी  और  इस  बात  की  पुष्टि की  कि  यह
 नकली  कोका  कोला  है  1  भारतीय  दण्ड
 संहिता  की  धारा  420  के  अधीन  6-10-
 64  को  एक  मामला  एफ०  आई०
 आर०  संख्या  768  सब्जी  मण्डी  पुलिस  सटे शन
 में  दर्ज  कराया  गया  और  मैसर्स  अमृत  सोडा
 वाटर  फैक्टरी  परछापा  मारा  गया  v
 इस  छापेमें  i2  ग्रेट  (  288  बोतल  )
 कोका  कोला  की  बोतलें  तथा  सोडा  बाटर
 तेयार  करने  का  अन्य  सामान  पकड़ा
 गया।  शिवन  दास,  शिव  लाल,  श्रीराम,
 माधो  लाल,  मूल  चन्द  और  टोपन  दास  नाम
 के  छः  व्यक्तियों  को  नकली  कोका  कोला  तैयार
 कर  तथा दे  कर  ग्राहकों  को  धोखा  देने  के  अपराध
 में  गिरफ्तार  किया  गया  i  पकड़े  गये  तथा
 नकली  ठहराये  गये  कोका  कोला  के  नमूने
 परीक्षण  के  लिये  केन्द्रीय.  विधि  विज्ञान
 प्रयोगशाला  कलकत्ता  (  सेन्ट्रल  फॉरेन्सिक
 साइन्स  लेबोरेटरी,  कलकत्ता)  को  भेज
 दिये  गये  हैं  ।  ज्यों  ही  पुलिस  को  कलकता
 से  इस  परीक्षण  का  परिणाम  प्राप्त  हो
 जायेगा  इस  मामले  की  पड़ताल  रहो  अंतिम
 रूप  दे  दिया  जायेगा

 दिल्ली  के  अ्रस्पतालों  का  विस्तार

 १२२०.  भी  यशपाल  सिह  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  क्रि  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  एक  समिति  का
 गठन  किया  है  कि  जो  कि  दिल्ली  के

 हिन्दू  राव  अस्पताल  व  आई०  डी०  अस्पताल  का
 विस्तार  करने  तथा  उनको  आधुनिक  बनाने
 के  बारे  में  जांच  करेगी  ;  और

 (ख)  यदि  हां,  तो  समिति  की  रिपोर्ट
 कब  तक  प्राप्त  होने  की  आशा  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  इन  दोनों  अस्पतालों  के  लिए
 एक  ,एक  समिति  का  गठन  कर  लिया
 गया  है  v

 (ख)  संक्रामक  रोग  अस्पताल  के  कार्य
 संचालन  में  सुधार  के  बारे  में  इस  समिति  की

 सिफारिश  प्राप्त  हो चुकी  हैं  ।  हिन्दू  राव
 अस्पताल  की  समिति  की  सिफारिशें  शीघ्र  ही
 प्राप्त  होने  की आशा  है

 केन्द्रों  सरकारी  स्वास्थ्य  योजना

 (श्री  म०  ला०  त्रिवेदी  :
 [श्र  स०  चे  सामान्य  :

 422I.

 हरि
 सुबोध  हुं सदा  :

 श्रीमती  सावित्री  निगम  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  अतीत  के  अनुभव  के  आधार
 पर  स्वास्थ्य  मंत्रालय  का  यह  विचार  है
 कि  केन्द्रीय  सरकारी  |  स्वास्थ्य  योजना
 संतोषजनक  ढंग  से  चल  रही  है  |

 (@)  इसके  विस्तार  कार्यक्रम  की  मुख्य
 बातें  क्‍या  हैं;

 (ग)  क्‍या  ऐसी  योजना  आरम्भ  करने
 के  बारे  में  राज्यों  से  भी  कुछ  पत्न-व्यवहार
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 हुआ  है  और उस  पर  राज्य  सरकारों  की
 प्रतिक्रिया  क्‍या  है  ;  और

 (घ)  सरकार  योजना  को  देश-व्यापी
 बनाने  के  लिये  क्‍या  कार्यवाही  कर  रही  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर  )  :

 (क)  जी  हां  ;  इस  बात  को  ध्यान  में
 रखते  हुये  कि  डिस्पेन्सरियों  के  पास
 उपयुक्‍त  स्थान  नहीं  है  और  उनमें  स्टाफ
 की  कुछ  कमी  है,  केन्द्रीय  स्वास्थ्य  योजना
 सन्तोषजनक  ढंग  से  चल  रही  है  1

 (ख),  (ग)  और  (घ).  केन्द्रीय
 स्वास्थ्य  योजना  का  विस्तार  बम्बई  में
 रहने  वाले  केन्द्रीय  सरकारी  कर्मचारियों
 तथा  नई  दिल्‍ली  के  कुछ  क्षेत्रों  में  ग्राम  जनता
 के  लिए  पहले  ही  किया  जा  चुका  है।  चतुर्थ
 पंचवर्षीय  योजना  में  मद्रास,  कलकत्ता  तथा
 नागपुर,  आदि  जैसे  शहरों  में  इस  योजना  को

 लागू  करने  का  विचार  है  ।  सरकार  ने
 दिल्ली  /  नई  दिल्ली  में  रहने  वाले
 केन्द्रीय  सरकारी  पेंशनरों  के  लिये
 भी  इस  योजना  को  लागू  करने  की  अनुमति
 दे  दी  है  ।  चतुर्थ  पंचवर्षीय  योजना  में
 प्रत्येक  राज्य  में  अंशदायी  आधार  पर  एक
 मार्गदर्शी  स्वास्थ्य  योजना  चलाने  का  भी
 प्रस्ताव  है  ।  चिकित्सा  परिचर्या  प्रथमतः:
 राज्य  का  विषय  है  1

 पंजाब  में  छापे

 १२२२.  श्री  दलों  सिह  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  उत्पादन  शुल्क
 तथा  आय-कर  अधिकारियों  द्वारा  पंजाब
 में  कुछ  छापे  मारे  गये  थे  ;

 (ख)  यदि  हां,  तो  कितने  अपराधियों
 का  चालान  किया  गया  तथा  कितने  बन्दी
 बनाये  गये  ;

 (ग)  क्‍या  यह  बात  प्रमाणित  हो  चुकी

 है  कि  सरकारी  कर्मचारियों  की  सहायता  से

 ही  सरकारी  धन  का  दुरुपयोग  किया  गया;
 और

 (घ)  यदि  हां,  तो  इस  मामले  में  क्या

 कार्यवाही  की  गई  है  ?

 वित्त  मंत्री  (श्री  ति०  त०  कुष्णा-
 चारी  ):  (क)  जहां  ।  केन्द्रीय  उत्पादन

 शुल्क  और  आयकर  प्राधिकारियों  द्वारा
 964  के वर्ष में  पंजाब  में  छापे  मारे  गये  हैं  |

 (ख)  किसी  अपराधी  को  चालान
 अथवा  गिरफ्तार  नहीं  किया  गया  है

 (ग)  जी,  नहीं  ।

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 Gandak  Project
 Shri  Bibhuti  Mishra:

 1223.  <  Shri  Bishwanath  Roy:
 [  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  progress  made  in  execution
 of  the  Gandak  Project  till  the  30th
 November,  1964;  and

 (b)  when  this  project  is  likely  to  be
 completed?

 The  Minister  of  Irrigation  and  Power
 (Dr,  K.  L.  Rao):  (a)  Earthwork  to
 the  extent  of  77°40  lakh  cft.  out  of
 300  lakh  cft.  and  concreting  to  the
 extent  of  2.8  lakh  cft.  out  of  77  lakh
 cft.  have  been  done  on  the  Barrage
 to  end  of  November,  1964.  Out  of
 2-33  lakh  s.ft.  20,800  5.5.  of  sheet  piles
 have  also  been  driven.  Construction
 of  Eastern  Guide  Bund  has  practicab-
 ly  been  completed.

 On  the  Canals,  earthwork  to  the
 extent  of  26°5  crore  cft.  (8°4  per  cent)
 on  Tirhut  Canal  7:2  crore  cft.  (42:5
 per  cent)  on  Don  Canal,  80  crore  cft.
 (5°3  per  cent)  on  Saran  Canal  and
 about  6-07  crore  cft,  (9°0  per  cent)  on
 Western  Maim  Canal  has  been  done.
 Earthwork  to  the  extent  of  2°36  crore
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 eft.  90:0  per  cent)  has  also  been  done
 in  the  construction  of  the  Nepal  Bund.

 (b)  The  Barrage  is  likely  to  be
 -completed  by  June,  967  and  the  Canal
 System  by  the  end  of  the  Fourth  Plan
 period.

 “Excise  Duty  on  Cloth”

 1224,  Maharajkumar  Vijaya  Ananda:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  present  rise  in  price  of  cloth
 in  comparison  with  that  of  963  is
 mainly  due  to  rise  in  excise  duty;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  revise  the  excise  duty  with  a
 view  to  bringing  down  the  price  of
 ‘cloth?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Having  regard
 to  the  fact  that  the  cumulative  effect
 of  the  changes  made  in  the  Finance
 Act,  964  resulted  in  an  actual  reduc-
 tion  in  the  overall  incidence  of  duties
 on  coarse  fabrics,  only  a  very  nominal
 increase  inrespect  of  medium  fabrics
 and  an  increase  only  to  the  extent  of
 approximately  5  Paise  per  square
 metre  in  respect  of  processed  varieties

 ‘of  the  finer  category  of  fabrics,  the
 answer  to  this  part  has  to  be  in  the
 negative.

 (b)  Does  not  arise.

 Landscape  Committee  Report
 Maharajkumar  Vijaya

 Ananda:
 Shri  Vishram  Prasad:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 384  on  the  24th  September,  964  and
 state:

 1225.
 ‘

 (a)  whether  the  examination  of  the
 report  of  the  Landscape  Committee
 has  since  been  completed;
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 (b)  if  so,  whether  Government  pro-~
 poses  to  bring  legislation  covering
 the  points  contained  therein  parti-
 cularly  with  reference  to  Delhi;  and

 (c)  if  so,  when?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  Yes.

 (b)  and  (c),  The  question  of  bring-
 ing  in  legislation  for  safeguarding  the
 beauty  and  character  of  landscapes
 and  sites  in  Delhi  is  being  examined.

 Waterlogging

 1226.  Shri  S.  N.  Chaturvedi:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  area  of  agricultural  land
 affecteq  by  waterlogging  in  the  coun-
 try  every  year  for  the  last  five  years
 and  estimated  loss  in  production;

 (b)  the  amount  provided  each  year
 for  drainage  works;

 (c),  the  amount  actually  spent;  and
 (d)  the  area  of  land  redeemed  for

 cultivation?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  (a),  to  (d).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 in  due  course.

 Foreign  Exchange  spent  by  Indian
 Tourists  Abroad

 1227,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  of  foreign  exchange
 spent  by  Indian  tourists  going  abroad
 during  1962-63,  1963-64  and  1964-65
 upto  September,  964  and  how  much
 of  it  was  consumed  by  the  Ministers
 and  Members  of  Central  and  State
 Governments  and  Legislatures  in
 India  respectively;  and

 (b)  the  steps  taken  to  restrict  the
 spending  of  foreign  exchange  on
 tours?
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 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  (i)  It  is  pre-
 sumed  that  the  hon.  Member  seeks  to
 know  the  amount  of  foréign  exchange
 released  to  Indian  nationals  for  travel
 abroad,  The  foreign  exchange  sanc-
 tioned  for  this  purpose  is  as  follows:

 Rs.  l.6  crores
 Rs.  0.3  crores

 1962-63
 1963-64

 Figures  for  the  year  1964-65,  are  not
 yet  available.

 (ii)  The  following  figures  indicate
 the  amount  of  foreign  exchange  re-
 leased  to  MLAs,  MPs  and  Ministers  of
 the  Central  and  State  Governments.

 (In  rupees)

 Category  I962-63  1963-64

 MLAs  729  123220
 Ministers  3840  ‘1,640

 MPs  5345  20,128
 These  figures  are  exclusive  of  the

 expenditure  on  hotels,  daily  allow-
 ance  etc.  incurred  by  our  Missions
 abroad  when  MLAs,  MPs  and  Minis-
 ters  go  abroad  on  official  deputations.
 The  amount  so  spent  cannot  be  readily
 ascertained  and  the  compilation  of
 this  information  would  involve  im-
 mense  time  and  labour  not  commen-
 surate  with  the  results  likely  to  be
 achieved.

 (b)  The  Government’s  policy  on
 travel  abroad  is  already  restrictive
 and  no  foreign  exchange  is  released
 except  for  ‘approved’  purposes  like
 Education,  Medical  Treatment,  Busi-
 ness  etc.
 Arrest  of  Mica  Exporters  in  Calcutta

 f  Shri  S.  M.  Banerjee:
 ‘1228. <  Shri  Ram  Sewak:

 |  Shri  P.  6.  Sen:
 Will  the  Minister

 pleased  to  state:
 of  Finance  be

 (a),  whether  it  is  a  fact  that  Calcutta
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 Customs  authorities  arrested  some
 mica  exporters  in  Calcutta  on  99
 October,  1964;

 (b)  if  so,  the  charges  framed  against
 them;  and

 (c)  whether  prosecution  has  been.
 launched  against  them?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (०).  No,  but
 an  employee  of  a  mica  exporter  was
 arrested  on  ‘17-10-64  for  alleged  frau-
 dulent  evasion  of  the  prohibitions  im-
 posed  on  the  export  of  mica  under  the
 Import  &  Export  (Control)  Act,  by
 tampering  with  the  licence  endorse-
 ments  made  on  shipping  documents.

 (c)  Further  investigations  in  the
 matter  are  in  progress.  No  prosecu-
 tions  have  yet  been  launched.

 Water  for  Projects  in  Karnatak

 1229,  Shri  Sivamurthi  Swamy:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  the  steps
 Government  propose  to  take  to  ensure
 water  for  the  future  projects  in
 Karnatak  to  remove  famine  conditions
 as  per  Gulahati  Comrmission’s  recom-
 ‘mendations?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  Discussions
 are  being  held  with  the  Chief  Ministers
 of  Mysore,  Maharashtra  and  Andhra
 Pradesh  to  arrive  at  a  _  satisfactory
 settlement  regarding  allocation  of
 Krishna  waters  amongst  these  three
 States.

 Collection  of  Excise  Duty

 1230.  Shri  Sivamurthi  Swamy:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  of  excise  duty
 collected  actually  on  (i)  sugar,
 (ii)  supari;  (iii)  cloth;  (iv),  spices,
 (v)  soda;  and  (vi)  soap;  separately
 during  1962-63,  and  1963-64;
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 (b),  the  amount  due  from  factories
 and  other  producing  centres;

 (c)  the  number  of  cases  of  evasion
 which  have  been  reported  to  Gov-
 ernment;  and

 (d)  the  action  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Finance  (Shri
 T,  T.  Krishnamachari):  (a)  to  (ec),  A
 statement  showing  the  available  in-
 formation  in  respect  of  sugar,  cloth,
 soda  and  soap  is  placed  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-3596/64].

 There  is  no  excise  duty  on  ‘supari’
 and  ‘spices’.

 (d)  Excise  duties  are  collected  at
 ed  at  source  mostly  on  a  ‘cash  and
 carry’  basis.  It  is  generally  believed
 that  the  extent  of  evasion  is  negligible
 in  respect  of  a  majority  of  the  Union
 excises.  In  a  few  cases  attempts  of
 evasion  have  been  detected  and
 suitable  measures  have  been  taken  to
 deal  with  such  cases  as  also  to  plug
 the  loopholes.  Efforts  are  being  con-
 tinuously  made  through  various
 checks  and  counter-checks  to  prevent
 evasion,  The  Central  Excise  levies
 are  also  periodically  reviewed  and
 measures  such  as  fixation  of  tariff
 values,  conversion  of  ad-valorem  to
 specific  rated  levies,  compounding  of
 rates  are  taken  with  a  view  to  simply-
 fying  the  procedures  and  making  the
 levies  more  definite,  whereby  the
 chances  and  incentives  for  evasion
 are  much  reduced.

 Appointments  in  Narcotics  Department
 23l.  Shri  Vishram  Prasad:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  reserved  24  per  cent
 Posts  in  promotion  quota  for  appoint-
 ment  to  Class  III  posts  for  Scheduled
 Castes  in  the  Narcotics  (Opium  and
 Alkaloid  Work)  Department;
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 (b)  if  so,  how  many  have  so_  far
 been  promoted  in  each  grade;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Fimance  (Shri  T.  T.

 Krishnamachari):  (a)  General  orders
 applicable  to  all  Departments,  includ-
 ing  the  Narcotics  Department,  were
 issued  on  8-11-63,  reserving  a  quota
 for  Scheduled  Castes  ang  Scheduled
 Tribes  in  posts  filled  entirely  by
 selection  or  on  the  results  of  com-
 Petitive  examinations  limited  to
 departmental  candidates.

 (b),  None,  Sir.
 (c)  The  reservation  orders  are  appli-

 cable  only  from  the  date  of  issue.
 Selections  for  promotions  for  964  had
 already  been  made  in  the  Narcotics
 Department  before  receipt  of  these
 orders.

 S.  Cs.  in  Narcotics  Department
 1232.  Shri  Vishram  Prasad;  Will

 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  no  reservation  for  the  Scheduled
 class  in  labour  class  in  Narcotics
 Department;

 (b)  if  so,  the  reasons  therefor;  an
 (eo),  the  total  number  of  employees

 in  labour  class  and  the  number  of
 Scheduled  Castes  among  them?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  to  (c).

 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible.
 Agreement  with  West  Germany  for

 Financing  Third  Plan
 Shri  P.  Kunhan:
 Shri  ‘Nambiar:

 233  J  Shri  Kishen  Pattnayak:
 Shri  Ram  Harkh  Yadav:

 ]  Shri  Murli  Manohar:
 {Shri  P.  0.  Barua:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  an  agreement  has  been
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 signed  with  the  Government  of  Fede-
 ral  Republic  of  Germany  for  financing
 development  schemes  during  the
 fourth  year  of  the  Third  Plan;

 (b)  the  terms  of  the  agreement;
 and

 (c)  the  projects  for  which
 assistance  will  be  utilised?

 the

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  to  (c).  Yes,
 Sir.  An  agreement  was  signed  on  the
 l5th  September,  964  with  the  Gov-
 ernment  of  the  Federal  Republic  of
 Germany  for  loans  totalling  DM  380
 million  (Rs.  45.24  crores).  The  terms
 of  the  loans  and  the  purposes  for
 which  they  will  be  utilised  are  indi-
 cated  below:

 Amount  Terms  of  the  loan  Purpose
 (Rs.  crores)

 I  2  3
 (i)  Io"  77  Repayable  in  6  For  refinancing

 years  at5°5%in-  liabilities  of
 terest  perannum.  the  Rourkela

 Steel  Plant.

 (ii)  6°55  Repayable  in  25  For  Import  of
 years  at  3%  in-  machinery  and
 terest  perannum.  maintenance

 requirements.
 Citi)  4°76  -do-  For  further  fin-

 ancing  of  cer-
 tain  selected
 German  aided
 development
 projects  near-

 ing  completion,
 The  selection
 of  the  pro-
 jects  is  under
 negotiation
 with  the
 German  au-
 thorities.

 -do-  For  financing
 new  projects.
 The  selection
 of  the  pro-
 jects  is  under
 negotiation with  the  Ger-
 man  authori-
 ties.

 div)  77  74
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 —t  2  ae
 (४)  2°98  Repayab'e  in  25  For  ICICI]

 years  as  3%  in-  IFC  &  NSIC
 terest  per  annum.  for  grant-

 ing  loans  to
 medium  and
 smal]  indus-
 tries.

 (vi)  9°76)  These  two  loans  are  For  _Purchase bin  the  form  of  of  sh'ps.
 (vii)3°  34)  supplier’s  credits.

 The  terms  willbe  For  purchase
 negotiated  bet-  of  capital ween  the  German  =  goods  other
 supPliers  and  than  ships. Indian  Importers.

 45°24

 I.  T.  Arrears  in  Deoria  District
 1234,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  amount  of  income-tax
 arrears  due  from  persons  living  in
 District  Deoria,  Uttar  Pradesh  as  on
 the  3lst  October,  1964;  and

 (b)  the  action  taken  to  realise  the
 tax  arrears?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 information  ig  being  collected  and  will
 be  laid  on  the  Table  of  the  House‘  as
 early  as  possible.

 Revenue  from  Central  Excise
 1235,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  amount  of  revenue
 received  from  Central  Excise  from
 Uttar  Pradesh  during  962  and  19637,

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  requisite  infor-
 mation  is  given  below:
 Uttar  Pradesh  Amount  realised.

 (Rs.  000)
 Year.

 (1962)  (1963)
 Gross.  54570,60  56548559
 Refund.  24,97  21,99
 Net...  54545,63  56,26,60
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 Seizure  of  Smuggled  Watches

 1236.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Fimance’  be
 pleased  to  state:

 (a),  whether  it  is  a  fact  that  the
 Customs  authorities  seized  a  bag  con-
 taining  wrist  watches  valued  at
 Rs.  50,000  from  a  scooter  driven  by
 two  men  outside  the  harbour  area  at
 Bombay  on  the  27th  July,  1964;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  On  the  night  of
 27-7-64,  the  Customs  authorities,  with
 the  assistance  of  the  Maharashtra
 State  Police,  stopped  a  scooter  on
 which  two  persons  were  riding  in  the
 vicinity  of  the  Gateway  of  India,  The
 two  persons  managed  to  escape;  how
 ever,  a  bag  containing  434  wrist
 watches,  valued  approximately  at
 Rs.  48,120  and  the  scooter,  which  they
 had  abandoned,  were  seized  by  the
 Customs  authorities.

 (b)  Further  investigations  into  the
 matter  are  in  progress.

 बटोरी  तापीय  विद्युत्‌  स्टेशन

 (डा०  राम  मनोहर  लोहिया  :
 +]237.  मनोहर  ह्य

 श्री  किशन  पटनायक  :

 क्‍या  सिचाई  और  विद्युत्‌  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सही  है  कि  बरौनी  तापीय

 विद्युत  स्टेशन  के  तीन  सेटों  में  से  कभी  तक
 केवल  दो  ही  चालू  किये  गये  हैं  ;

 (ख)  यदि  हां,  तो  इन  तीनों  सेटों  की
 जनन  क्षमता  को  उपयोग  में  न  लाने  के  क्या
 कारण  हैं  ;

 (ग)  इस  पावर  स्टेशन  -के  लिये  किन
 किन  विदेशी  अभिकरणों  से  ऋण  ग्रीवा
 सहायता  प्र।प्त  की  गई  थी  और  उस  पर  व्याज

 284  (Ai)  LSD—3.

 के  रूप  में  कितनी  धनराशि  दी  जा  रही  है,
 और

 (घ)  इन  फोन  एककों  पर  कुल  कितना
 व्यय  क्रिया  गया  तथा  इस  पावर  स्टेशन  से
 कितनी  राय  हुई  ?

 'लिखाई  शौर  विद्युत्‌  मंत्री  (डा०  Ho
 Mo  राव)  :  (क)  और  (ख).  अब  तक
 I5-i5  मेगावाट  के  केवल  दो  संयंत्र  चालू

 किये  गए  हैं  ।  क्‍योंकि  अब  बरौनी  तापीय
 विद्युत  केन्द्र  एक  स्वतंत्र  केन्द्र  के  रूप  में  काम
 कर  रहा  है,  एक  समय  पर  केवल  एक  ही
 संयंत्र  चल  रहा  है  और  दूसरे  को  एक  आपात-
 कालिक  संयंत्र  के  रूप  में  रखा  है  ।

 (ग)  i5-75  मेगावाट  के  दो  संयंत्रों
 करे  विदेशी  मुद्रा  भाग  को  पूरा  करने  के  लिये
 अमरीका  की  विकास-ऋण  निधि  से  38  लाख
 डालर  का  33%  प्रतिवर्ष  सूद  पर,  एक
 ऋण  लिया  गया  थ।  v  इसके  अतिरिक्त,  इन
 दोनों  संयंत्रों  के  संस्थापन  के  लिये  रुपयों  में

 होने  वाले  खर्च  के  भाग  को  पूरा  करने  के
 लिये  पी०  एल०  480  के  अधीन  131  लाख
 रुपये  का ऋण  33  %/प्रतिवर्ष  सूद  पर,  सहायता
 के  रूप  में  लिया  गया  है  5  मेगावाट  क्षमता
 बाला  तीसरा  संयंत्र  योगोस्ले  विया  स ेतिजारती
 समझौते  के  अधीन  लिया  गया  है  और  इसमें

 सूद  की  अदायगी  का  कोई  प्रश्न  नहीं  उठता
 है  |

 (घ)  राज्य  सरकार  से  मिली  सूचना
 के  अनुसार  अगस्त,  964  तक  638.  44
 लाख  रुपये  वास्तविक  खर्च  हुए  ।  यह  विद्युत्‌
 केन्द्र  उत्तर  बिहार  में  बिहार  राज्य  बिजली
 बोई  प्रणाली  का  एक  अंग  है  और  वे  इस  केन्द्र
 द्वारा  कमाए  गए  राजस्व  का  कोई  अलग
 लेखा  नहीं  रख  रहे  हैं  ।
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 Tetanus

 4  Shri  Kapur  Singh:
 Shri  Yashpal  Singh:

 1238.  4  Shri  Solanki:
 ;  Shri  Buta  Singh:

 [  Shri  Narasima  Reddy:
 Will  the  Minister  of  Health  be

 pleased  to  state:

 (a)  whether  recently  Tetanus  in-
 fection  in  the  course  of  some  opera-
 tions  carried  out  at  the  All  India  Ins-
 titute  of  Medical  Sciences,  New  Delhi
 has  been  reported;  and

 (b)  if  so,  causes  of  this  infection
 and  whether  some  patients  became
 victim  to  this  infection  and  details
 thereof?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  and  (b).  One  patient
 developed  tetanus  on  the  5th  day
 after  the  operation  which  was  done
 on  the  20th  October,  1964.  A  team  of
 doctors  including  the  Surgeons  and
 Bacteriologists  conducted  a  detailed
 enquiry.  The  cat-gut,  dressings,  ins-
 truments  and  samples  of  dust  from
 floor,  ventilators  and  different  types
 of  equipment  in  the  room  were  nega-
 tive  except  the  sample  of  dust  on  a
 portable  suction  apparatus,  which  is
 some  times  taken  out  to  the  wards
 for  emergency  cases,  was  positive  for
 tetanus  spores.  Although  20  cases
 were  operated  upon  the  same  day  and
 nearly  00  cases  during  the  period
 between  this  operation  and  the  day
 of  development  of  tetanus  no  cther
 patient  suffered  from  this  disease.

 A  complete  check  up  of  this  build-
 ing  was  done  by  a  team  of  building,
 electrical  and  air-conditioning  en-
 gineers  and  necessary  action  taken  to
 eliminate  the  dust  entering  the  opera-
 tion  theatres  from  any  source.  In
 this  particular  case  it  has  not  been
 possible  to  exclude  endogenous  source
 of  infection  because  the  patient  un-
 derwent  an  operation  on  the  perineum
 as  well.
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 Adulteration
 1239.  Shri  Dharmalingam:  Will  the

 Minister  of  Health  be  pleased  to
 state:

 (a)  the  steps  taken  to  end  adultera-
 tion  in  the  country;

 (b)  whether  Government  are  aware
 that  there  are  factories  manufactur-
 ing  adulterants;  and

 (c)  whether  any  special  steps  are
 being  taken  or  contemplated  to  end
 this  evil?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (c)  There  are  news-
 Paper  reports,  but  Government  have
 not  received  any  information  about
 any  factories  mahufacturing  articles
 for  the  specific  purpose  of  adulterat-
 ing  foodstuffs  and  would  be  glad  to
 have  the  information.  The  State  and
 Union  Territories  are  enforcing  the
 provisions  of  the  Prevention  of  Fcod
 Adulteration  Act  954  and  the  Rules
 made  there-under.  Samples  are
 being  taken  by  inspectors  authorised
 under  the  Act  and  sent  to  laboratories
 for  test  after  which  the  case  may  be
 prosecuted  in  court.  Government
 has  drawn  the  attention  of  State  Gov-
 ernments  to  the  need  for  strengthen-
 ing  the  staff  enforcing  control  and  for
 establishing  laboratories  adequate  for
 analysis.  Provision  is.  being  made  in
 the  Fourth  Plan  also  for  strengthen-
 ing  the  organisation.

 The  Bill  brought  by  Government
 further  to  amend  the  Prevention  of
 Food  Adulteration  Act,  1954,  to  make
 it  more  deterrent  and  to  improve  its
 efficiency  was  passed  by  the  Lok
 Sabha  on  the  26th  November,  1964.
 When  the  Bill  becomes  law  the  State
 and  Central  Governments  wil]  be  in
 a  position  to  enforce  measures  against
 adulteration  more  effectively.

 Coins  with  Mahatma  Gandhi’s  Profile
 1240.  Shri  Dharmalingam:  Will  the

 Minister  of  Finance  be  pleased  to
 state;
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 (a)  whether  there  is  any  proposal
 to  mint  coins  with  Mahatma  Gandhi’s
 profile  during  his  centenary  year;
 and

 (b)  if  so,  in  which  denominations?
 The  Minister  of  Finance  (Shri  T.

 T,  Krishnamachari):  (a)  No,  Sir.
 (b)  Does  not  arise.

 Theft  of  Drugs
 1241,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Health  be  pleased  to  state:
 (a)  whether  her  attention  has  been

 drawn  towards  press  reports  that
 drugs  rejected  by  a  Bombay  manu-
 facturing  company  are  believed  to
 have  been  stolen  and  put  on  the  mar-
 ket;  and

 (b)  if  so,  the  action  proposed  to  be
 taken  in  the  matter  so  that  such  inci-
 dents  do  not  happen  again?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  The  case  is  under  investigation
 by  the  police.  The  State  Drugs  Con-
 trol  authorities  have  been  asked.  to
 instruct  the  manufacturers  to  take
 appropriate  security  measures  and  to
 destroy  rejected  batches.

 मंत्रियों  द्वारा  बिजली-पानो  को  प्रयोग

 1242,  श्री  आकार  लाल  थे  रदा:  क्‍या
 निर्माण  और  श्रीवास  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  मंत्रियों  के
 बिजली  पानी  का  खर्च  केन्द्र  सरकार  बरदाइत
 करती.  है  ;

 (ख)  यदि  हां,  तो  कथा  इसको  कोई
 सीमा  निर्धारित  की  गई  है  ;  और

 (ग)  यदि  हां,  तो  कितनी  सोमा  निर्धारित
 की  गई  है  और  किन  किन  मंत्रियों  से  निर्धारित
 सीमा  से  अधिक  बिजली  पानी  का  व्यय  लिया
 गया  है  ?

 निर्माण  शौर  श्रीवास  मंत्री  (श्री
 मे हरचन्द  खन्ना):  (क)  से  (ग).  मंत्रियों  के
 बेचैन  और  भत्ते  के  अधिनियम  i952  की
 धारा  4  (सं०  LVI  ऑफ  952)  के
 अनुसार  मंत्री  अपने  निवास  स्थानों  पर  मुफ्त
 पानी  और  बिजली  की  व्यवस्था  के  हेकदार
 हैं,  फिर  भी  .  अप्रैल  i963  से  मंत्रियों  ने
 स्वतः  ही  अपने  निवास  स्थानों  में  बिजली
 तथा  पानी  में  200  रुपये  महावार  तक  के
 खर्चे  की  सीमा  निर्धारित  कर  ली  है  ।

 Malaria  Eradication
 1243.  Shri  Y.  S.  Chaudhary:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 Malaria
 proved

 (a)  how  far  the  National
 Eradication  Programme  has
 successful  in  the  country;

 (b)  which  of  the  States  can  claim
 the  total  eradication  of  Malaria;  and

 (c)  in  which  of  the  States  this  pro-
 gramme  is  lagging  behind?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  success  of  the
 National  Malaria  Eradication  Prog-
 ramme  is  evidenced  by  the  striking
 reduction  of  the  disease  in  the  coun-
 try  during  the  last  six  years,  The
 proportional  case  rate,  i.e.  the  per-
 centage  of  clinical  malaria  cases  as
 compared  to  all  diseases  reporting  to
 hospitals  and  dispensaries  etc.  which
 was  recorded  to  be  0.8  per  cent  in
 1953.  has  been  reduced  to  0°2  per  cent

 at  the  end  of  1963-64.  Thus  there  has
 been  a  reduction  of  about  98  per  cent
 so  far  as  Malaria  morbidity  is  con-
 cerned.

 During  the  year  1963,  a  total  of
 38:7  million  blood  smears  were  exa-
 mined  under  surveillance  operations
 and  only  87,306  microscopically  posi-
 tive  cases  were  detected  against  75
 million  malaria  cases  estimated  in
 1952.

 Out  of  392  units  (including  one  unit
 allotted  to  Bhutan),  80  units  spread
 Over  the  States  of  Bihar,  Kerala.
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 Madras,  Maharashtra,  Mysore,  Punjab
 and  Uttar  Pradesh  qualified  for  entry
 into  the  final  phase  viz.  Maintenance
 phase  where  the  vigilance  activities
 to  maintain  freedom  from  malaria  are
 taken  over  by  the  general  health  ser-
 vices  of  the  State  and  the  units  are
 disbanded,  Out  of  the  remaining  3l2
 units,  208  unit  areas  are  in  the  Con-
 solidation  phase  where  the  spraying
 of  DDT  has  been  withdrawn  and  only
 surveillance  operation  is  continuing
 to  mop  up  the  residual  infection  by
 domiciliary  visits,  taking  of  blood
 slides  of  fever  cases  and  treatment  of
 malaria.  There  are  only  04  units  at
 present  which  are  still  in  the  attack
 phase,  where  spray  operations  coupl-
 ed  with  surveillance  procedures  are
 continuing.

 As  regards  the  future  projection
 of  the  units,  it  may  be  stated  that
 another  batch  of  about  00  units  from
 out  of  the  208  units  functioning  in
 the  consolidation  Phase  during  the
 current  year  is  expected  to  enter  the
 Maintenance  phase  and  from  the  04
 units  in  the  Attack  phase  (initial
 stage)  about  40  units  will  move  to
 the  consolidation  phase  during
 1965-66,

 (b)  No  State  in  India  has  so_  far
 achieved  total  eradication  of  the
 disease  as  different  unit  areas  are  in
 different  phases  of  the  programme.
 Moreover,  the  total  eradication  of
 malaria  can  be  claimed  only  when
 such  areas  have  been  in  the  main-
 tenance  phase  with  necessary  vigi-
 lance  for  at  least  two  years  and  after
 certification  by  the  World  Health  Or-
 ganisation  regarding  the  status  of
 malaria  eradication.

 (c)  The  programme  is  lagging  be-
 hind  in  Nagaland,  Gujarat,  Orissa
 and  Madhya  Pradesh  for  various  rea-
 sons  like  the  difficult  terrain,  dis-
 persal  of  population,  scanty  com-
 munications,  shortage  of  medical  and
 para-medical  personnel,  in  adequate
 supervision  by  States  resistance  from
 people  in  some  areas  to  accept  spray
 operation  and  in  some  localities  re-
 sistance  against  insecticides  develop-
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 ed  by  mosquitoes.  Slow  progress  in
 Nagaland  is  due  to  disturbed  condi-
 tions.

 State  Bank  of  India

 (1245.  Shri  Mansinh  P.  Patel:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have
 taken  steps  to  open  more  branches  of
 the  State  Bank  of  India  in  the  rural
 areas;  and

 (b)  if  so,  the  new  branches  opened
 during  the  last  financial  year  in  towns
 in  which  the  population  is  less  than
 ten  thousand?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes.

 |  (b)  Details  of  the  branches  opened
 by  the  State  Bank  of  India  during
 the  period  from  the  lst  April,  963
 to  the  3lst  March,  964  in  towns
 having  a  population  of  less  than  ten
 thousand  are  indicated  below:

 Name  of  branch  State  in  which  Date  of
 the  place  is  opening

 situated  of  the
 branch

 Jamkhed  Maharashtra  292-1964
 Karmala  33  0-3-1964
 Jhagadia  Guiarat  29-5-1963
 Pardi  :  39  28-6-1962,
 Bansda  5  Pr  /22-7-1963
 Dehgam  5  3-I-964
 Valod  53  28-I-964
 Ghosi  f  Uttar  Pradesh  23-4-1963
 Kunda  33  23-9-1963
 Bhagpet  39  30-3-1964,
 Sompeta  Andhra  Pra-  25-6-1963,

 desh
 Khairagarh  Madhya  Pra-  27-6-1963, ‘desh
 Dinhata  West  Bengal  309-1963
 Chamba  Himachal  23-3-1964

 Pradesh
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 Lady  Health  Visitors
 1246,  Shri  Jena:  Will  the  Minister

 of  Health  be  pleased  to  state:

 (a)  the  number  of  persons  sent  by
 the  various  States  every  year  to  Delhi
 for  training  as  Lady  Health  Visitors
 during  the  Third  Five  Year  Plan  so
 far  and  the  number  of  them  who
 actually  have  completed  the  training;

 (b)  the  number  of  such  persons
 likely  to  be  trained  State-wise  during
 the  remaining  period  of  the  Third
 Plan;  and

 (c)  whether  any  quota  has  been
 fixed  for  each  State  and  whether  any
 preference  is  given  to  the  States  like
 Orissa  which  are  short  of  medical
 hands?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  A  statement
 giving  the  requisite  information  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-3597/
 64].

 (c)  No  guota  has  been  fixed  for
 any  State,  but  generally  all  eligible
 students  from  outside  Delhi  are  ad-
 mitted  as  the  total  number  of  such
 applicants  does  not  exceed  the  num-
 ber  of  seats  available.

 Dam  on  Subarnarekha  River
 1247,  Shri  Gokulananda  Mohanty:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  present  stage  of  considera-
 tion  of  the  proposal  for  a  dam  on  the
 river  Subarnarekha  in  Balasore  Dis-
 trict  (Orissa);  and

 (b)  when  Government  expect  to
 take  a  final  decision  in  the  matte:?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L,  Rao):  (a)  and  (b).
 An  understanding  has  been  reached
 at  engineers  level  between  the  States
 of  Bihar,  Orissa  and  West  Bengal  re-
 garding  the  apportionment  of  Suber-
 narekha  waters.  Orissa  Government
 has  now  to  carry  out  investigations
 and  prepare  the  project  report.

 श्ायुवेद  का  विकास

 1248,  श्रीमती  जोहरा बन  चावला:
 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  तृतीय  योजना  की  अ्रवधि  में
 आयुर्वेद  की  उन्नति  के  लिये  कितना  धन
 स्वीकृत  किया  गया  है  ;  और

 (ख)  कितना  धन  व्यय  हो  चुका  है
 और  उससे  अब  तक  सम्पन्न  हुए  कार्यों  का
 संक्षेप  ब्योरा  क्‍या  है  ?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No  separate  allocation  for
 Ayurveda  has  been  made  in  the  Third
 Plan.  A  provision  of  Rs,  00  lakhs  for
 Central  Schemes  and  Rs.  200  lakhs
 for  Centrally  Sponsored  Schemes  has
 been  made  in  the  Third  Plan  for  the
 development  of  indigenous  Systems
 of  Medicine—Ayurveda,  Unani,  Yoga
 and  Nature  Cure—and  Homoeopathy.

 (b)  So  far,  during  the  Third  Plan
 the  Central  Government  has_  given
 grants  totalling  about  Rs.  28,32,000  to
 voluntary  organisations  for  the  foliow-
 ing  purposes:—

 l.  upgrading  and/or  improvement
 of  teaching  institutions;

 2.  conduct  of  research—Clinical,
 Pharmacognostical,  Pharmaco-
 logical,  Standardisation  of
 Drugs,  etc.

 3.  Survey  of  medicinal  plants;
 4.  Development  of  herb  garden;

 and
 5.  Literary  Research.

 The  following  budget  provisions
 were  made  under  Centrally  Sponsor-
 ed  Schemes  to  be  given  to  State  Gov-
 ernments  by  way  of  assistance  to  re-
 search  units,  etc.  established  in  State-
 owned  institution:—

 1961-62,  Rs.  10,00,000
 1962-63,  Rs.  10,00,000
 1963-64  Rs.  5,00,000
 1964-65  Rs.  6,00,000
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 This  provision  is  against  Rs.  200
 lakhs  allocated  for  Centrally-sponsor-
 ed  Schemes.  This  amount  is  released
 through  ways  and  means  advances  and
 the  actual  amount  drawn  by  the
 States  is  not  known.

 In  .addition,  the  Central  Govern-
 ment  also  gives  grants  to  States  for
 upgrading  of  teaching  institutions  in.
 Indigenous  Systems  of  Medicine.
 This  is  a  Centrally  Aided  Scheme.  The
 following  provisions  were  made  from
 1962-63  onwards  by  the  Central
 Government:

 1962-63  Rs  §,00,000
 1963-64  Rs.  0,66,000
 1964-65  Rs.  §,00,000

 The  grants  actually  drawn  by  the
 State  Governments  are  not  known.

 Visit  of  U.A.R.  Minister

 1249.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.A.R.  Minister  of  the  Aswan  High
 Dam  visited  India  and  held  discussions
 with  the  Union  Minister  of  Irrigation
 and  Power;  and

 (b)  if  so,  the  points  discussed,  and
 decisions  arrived  therein?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  and  (b).  At  the
 invitation  of  the  Government  of  India,
 His  Excellency  Mr.  Mohamed  Sidky
 Soliman,  U.A.R.  Minister  for  the  High
 Dam,  alongwith  five  other  members  of
 the  team  came  to  India  for  a  week’s
 stay  from  the  25th  November  to  2nd
 Dedember,  1964.  During  their  visit,
 the  U.A.R.  Minister  and  the  party
 visited  certain  River  Velley  Projects
 in  India.  The  visit  was  arranged
 mainly  with  a  view  to  providing  to
 the  U.A.R.  Minister  and  the  party  an
 opportunity  to  see  the  development

 DECEMBER  10,  964  Written  Answers  4274

 activities  going  on  in  this  country  in
 the  sphere  of  Irrigation  and  Power.
 It  has  also  helped  in  establishing  closer
 relations  between  engineers  working
 on  River  Valley  Projects  in  the  two
 countries.

 It  was  not  intended  to  settle  any
 specific  problems  and  therefore,  there
 was  no  question  of  any  formal  de-
 cisions  being  reached.

 Delhi  Hospitals
 1250.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  shock-
 ing  conditions  prevail  in  Delhi  Hospi-
 tals  and  they  need  drastic  overhauling;
 and

 (b)  if  so,  the  steps  taken  or
 posed  to  be  taken  in  the  matter?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No,  Sir.

 pro-

 (b)  Does  not  arise.  Steps  are  being
 taken  to  expand  and  improve  exist-
 ing  facilities  in  accordance  with  the
 plan  provisions.

 Canal  for  Bharatpur
 25l.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  Rajasthan  sent  to  the
 Centre  a  proposal  for  constructing  a
 small  canal  in  Bharatpur  district  of
 Rajasthan;

 (b)  if  so,  the  reaction  of  the  Central
 Government  thereto;

 (c)  the  estimated  cost  involved  in
 this  project;  and

 (d)  the  expenditure
 been  asked  to  meet?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes.

 (b)  The  proposal  is  under  examin-
 ation

 Centre  has
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 (c)  Rs.  2:29  crores.

 (d)  This  will  arise  after  the  Pro-
 ject  is  aproved  by  the  Technical  Ad-
 visory  Committee.

 Water  Pollution  Control  Board  in
 Kerala

 4252  J  Shri  A.  V.  Raghavan:
 mu  Shri  Pottekkatt:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  proposa!
 before  the  Government  of  Kerala  to
 form  a  State  Water  Pollution  Control
 Board  to  exercise  control  over  the
 discharge  of  industrial  and  commer-
 cia]  wastes;

 (b)  if  so,  when  the  Boarg  will  be
 established;  and

 (c)  the  steps  taken  to  control  the
 pollution  of  rivers  by  such  wastes?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes,

 (b)  and  (c).  It  is  proposed  to  estab-
 lish  such  a  Board  during  the  Fourth

 Plan.

 House-Building  Loan  to  Governmen:
 Employees

 1253.  Shri  R.  6.  Dubey:  Will  the
 Minister  of  Works,  and  Housing  be
 pleased  to  state:

 (a)  how  many  months’  basic  pay  a
 Central  Government  employee  is  en-
 titled  to  get  as  a  loan  under  each  cate-
 gory,  ie.,  high  income  group,  middle
 income  group  and  low  income  group
 for  construction  of  his  house;

 (b)  whether  the  amount  of  such  loan
 is  sufficient  for  a  person  under  the
 category  of  low  income  group  and
 drawing  basic  pay  of  under  Rs.  200
 per  month  for  construction  of  a  re-
 asonably  good  house  in  view  of  the
 high  cost  of  labour  and  construction
 material;  and

 (c)  the  incentive  and  facilities  that
 ‘are  under  consideration  of  Govern-

 to  matter
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 ment  for  giving  to  their  employees
 as  a  whole  and  especially  belonging
 to  the  low  income  group  to  Overcome
 the  acute  shortage  of  accommodation
 in  big  cities  like  Calcutta,  Bombay,
 Delhi  and  Madras?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  and
 (b).  Under  the  House-building  Ad-
 vance  Rules,  Central  Government  ser-
 vants  are  eligible,  irrespective  of  the
 income  group  to  which  they  belong,
 for  loan  assistance  up  to  36  times
 their  monthly  pay  subjects  to  a  maxi-
 mum  of  Rs.  25,000.  The  low-paid
 Government  servants  are,  however,
 allowed  loan  assistance  up  to  Rs.  4,800
 in  case  where  loans  equal  to  36.
 months’  pay  fall  short  of  their  re-
 quirements.  This  amount  is  consider-
 ed  sufficient  for  construction  of  a
 model  house  in  a  Mofussi]l  area.

 (c)  Availability  of  building  sites  at
 reasonable  rates  is  the  main  problem
 in  big  cities  like  Calcutta,  Bombay,
 Delhi  and  Madras.  Government  has
 introduced  a  Scheme  for  large-scale
 acquisition  and  development  of  land
 in  and  around”  growing  towns  for
 housing  and  allied  purposes.  The
 object  of  this  Scheme  is  to  make
 available  plots  at  reasonable  rates
 primarily  to  house-builders  belonging
 to  low  income  groups  i.e.,  those  whose
 income  is  up  to  Rs.  500  per  month.
 State  Governments  are  also  allotting
 building  materials  to  house-builders
 out  of  their  State  quotas.  These  facili-
 ties  are  available  to  Central  Gov-
 ernment  servants  who  intend  to  build
 hhouses.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Hoistinc  OF  GREEN  FLAG  AKIN  TO
 PAKISTANI  FLAG  BY  THE  PLEBISCITE

 FRON?  IN  JAMMU  AND  KASHMIR

 al  हुक्म  चन्द  कछवाय  (देवास)  :
 अध्यक्ष  महोदय,  मैं  अविलम्बनीय  लोक  महत्व
 के  निम्न  लिखित  विषय  की  ओर  गृह  मंत्री
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 [  श्री  हुकम  चन्द  कछवाय  |
 का  ध्यान  दिलाता  हूं  और  प्र/थेना  करता

 हूं  कि  वे  इस  बारे  में  वक्‍तव्य  दें:

 “Ss  दिसम्बर,  .964  को  जम्मू
 ब्रोकर  काश्मीर  में  विभिन्न  स्थानों  पर
 जनमत  संग्रह  मोर्चे  के  द्वारा  पाकिस्तानी
 झंडे  के  समाने  हरे  झंडे  फहराये  जाने
 का  समाचार  na

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 हाथो)  :  जनमत  मोर्चे  के  4  से  6  नवम्बर,
 964  तक  होने  वाले  सौपोर  ग्रधिवेशन  में

 इस  पार्टी  का  एक  नया  झंडा  अपनाया  गया।
 झंडा  मुख्य  रूप  से  हरा  है  जिसमें  मस्तूल
 की  तरफ़  नारंगी  रंग  की  एक  चौड़ी  पट्टी
 है।  झंडे  के  बीच  में  ज़रदोज़ी  के  काम  से
 बनाई  हुई  तीन  आकृतियां  टांकी  गई  हैं।
 सबसे  ऊपर  एक  हैरी  चिनार  की  पत्ती  है;
 उसके  नीचे  अंजलि  बद्ध  मुद्रा  में  जुड़े  हुए  दो

 हाथ  हैं  और  सबसे  नीचे  एक  अद्धा  चन्द्र  है।
 यह  झंडा  पाकिस्तान  के  झंडे  जैसा  नहीं  है।

 2.  5  दिसम्बर,  964  को,  जिस  दिन
 शेख  अब्दुल्ला  का  जन्मदिन  था,  जनमत--

 संग्रह  मोर्चे  ने  “यौमे-परचम”  या  झंडा-
 दिवस  मनाया।  इस  रोज़  सारी  काश्मीर
 घाटी  में  इस  पार्टी  के  दफ्तरों  पर  झंडे  फहराये
 गए।  मुख्य  समारोह,  जनमत  मोर्चे  के

 म्‌जाहिंद  मंजिल-स्थित,  प्रधान  कार्यालय
 में  मनाया  गया  जिसमें  श्री  अफ़जल  बेग  ने
 विधिवत  झंडा  फहराया।  शेख  अब्दुल्ला  के
 सम्मान  में  पटाखे  छोड़े  गए  और  उन्होंने
 तथा  मोर्चे  के  अन्य  नेताओं  ने  एक  समारोह
 में,  जिसमें  5-7  हजार  लोग  उपस्थित  थे
 प्रशंसात्मक  और  बधाई  के  भाषण  दिये।
 किसी  दंगे  की  कोई  सूचना  प्राप्त  नहीं  हुई
 हे।

 श्री  हुकम  चन्द  कछवाय  :  मिर्जा  ग्र फ़जल
 बेग  और  शेख  अब्दुल्ला  दोनों  जनमत  संग्रह
 मोर्चे  के  लीडर  हैं  और  उन्हीं  के  द्वारा  उन
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 लोगों  को  उभारा  जा  रहा  हैं।  एसी  स्थिति
 में  क्या  सरकार  इन  दोनों  को  गिरफ्तार  करने
 का  विचार  कर  रही  है  या  उन  पर  कोई
 पाबन्दी  लगाने  का  विचार  कर  रही  है।
 इन  दोनों  को  विदेशों  में  जाने  की  जो  सरकार
 ने  अनुमति  दी  तो  क्‍या  विदेशों  में  जा  कर  ये
 लोक  भारत  के  खिलाफ़  प्रचार  नहीं  करेंगे  ।

 गृह-कारण  मंत्री  (श्रोनन्‍्दा)  :  इस  प्रश्न
 का  एक  हिस्सा  एसा  हैं  जिस  का  इस  नोटिस
 से  सम्बन्ध  नहीं  है।  कोई  भी  कार्रवाई
 ऐसी  होगी  जिस  के  लिये  कुछ  सोचने  की  बात
 हो  उस  की  इस  में  कोई  बात  नहीं  आती
 है।  जहां  तक  झंडे  का  मामला  है,  वहां
 कोई  एसी  बात  नहीं  है।

 श्री  हुकम  चन्द  कछवाय  :  इन  दोनो
 व्यक्तियों  के  द्वारा  लोगों  को  उभारा  जा  रहा
 है  और  उन  के  बारे  में  यह  मांग  की  जा  रही
 है,  यह  दोनों  मोर्चे  के  लीडर  हैं।

 अध्यक्ष  महोदय  :  भ्रमर  एसी  कोई  बात
 ्  तो  उस  पर  विचार  किया  जायेगा,  जब  यह
 मामला  अडिगा  |

 क्रि  हुक्म  चन्द  कछवाय  :  इस  सरकार
 ने  उनको  विदेश  जाने  की  अनुमति  दी  है  तो
 क्या  सरकार  इस  बात  की  गारन्टी  दे  सकती
 है  कि  विदेशों  में  जा  कर  वे  भारत  के  वीरुध
 प्रचार  नहीं  करेंगे  ।

 अध्यक्ष  महोदय  :
 कैसे  दे  सकती  है।

 सरकार  यह  गारन्टी

 श्री  हुकम  चन्द  कछवाय  :  जब  सरकार
 को  इस  बात  का  पता  है  तब  उन  को  बाहर
 जाने  की  अनुमति  क्‍यों  दी  जाती  है।

 अध्यक्ष  महोदय  :  आप  बैठ  जाइये।
 अगर  जबकि  सती  उन  से  कोई  जवाब  निकलवाना
 हो  तो  निकाल  लीजिये।
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 Shri  Hem  Barua  (Gauhati):  Inter-
 nationally,  this  oft-repeateq  slogan
 that  Kashmir’s  accession  to  India  is
 final  and  irrevocable  has  failed  to
 earry  any  conviction  even  with  those
 world  capitals  that  are  friendly  to  us
 and  internally  it  has  encouraged  anti-
 national  and  anti-State  elements  in  the
 State,  and  in  that  context,  may  I  have
 a  positive  reply,  a  specific  reply  from
 the  Government  as  to  how  long  Gov-
 ernment  propose  to  perpetuate  this
 undifying  edifice  of  article  370  in  our
 constitutional  history?

 Shri  Nanda:  We  have  dealt  with
 article  370  very  fully  the  other  day.

 Mr,  Speaker:  Article  370  was  dis-
 cussed.  I  thought  that  the  supplemen-
 tary  would  end  differently  but  ulti-
 mately  it  was  about  article  370.

 Shri  Hem  Barua:  I  am  concerned
 with  one  thing.  The  other  day  he
 gave  an  assurance  about  that,  and
 after  that,  there  have  been  develop-
 ments  inside  the  State,  development  of
 an  anti-State  nature.  Therefore,  I
 was  interested  in  knowing  whether
 he  has  made  any  decision  to  remove
 that  article,  article  370,  which  is  res-
 ponsible  for  encouraging  these  anti-
 national  elements  inside  the  State.

 Mr.  Speaker:  Has  any  modification
 in  policy  been  made?

 Shri  Nanda:  No,  Sir.  Nothing  has
 happened  to  cause  any  modification
 in  policy,

 श्री  प्रकाशवीर  शास्त्री  (बिजनौर):
 जैसा  कि  अभी  गृह  मंत्री  जी  ने  बतलाया,
 झंडे  का  रंग  हरा  है  और  उस  में  पाकिस्तानी
 झंडे  की  तरह  से  उसी  प्रकार  की  पट्टी  है,
 मिले  हुए  हाथ  हैं  जो  कि  पाकिस्तान  और
 काश्मीर  की  मित्रता  के  प्रतीक  हैं।  जनमत
 संग्रह  मोर्चे  का  इस  प्रकार  का  झंडा  रक्खा
 गया  हैं।  और  झंडे  जो  लहराये  गये  वह
 केवल  सार्वजनिक  स्थानों  पर  ही  नहीं  बल्कि
 सरकारी  कार्यालयों  पर  भी  लहराये  गये।
 मेरे  पास  एसे  फोटो  भी  हैं  जिन  में  सरकारी
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 दफ्तरों  पर,  जैसे  कि  कम्यूनिटी  डेवलपमेंट
 का  केन्द्र,  यह  झडी  लहराया  गया,  जहां  पर
 स्पष्ट  शब्दों  में  जनमत  संग्रह  मोर्चे  के  नारे
 लिखे  हुए  हैं।  नेशनल  कांफरेंस  के  आ्राफिसों
 पर  यह  झंडा  लहराया  गया  है।  यह  सव
 स्पष्ट  बतलाता  हैँ  कि  काश्मीर  के  अन्दर
 देशद्रोही  घटनाओं  में  निरन्तर  वृद्धि  हो  रही
 है  क्यों  सरकार  इस  के  लिये  कोई  ऐक्शन
 नहीं  लेती ।

 श्री  दी:  चे  फार्मा  (गुरदासपुर)  यह
 सरकार  कुछ  नहीं  करेगी।

 श्री  बन्दा  :  सब  कुछ  करेगी  जो  जरूरी
 होगा  t  जहां  तक  मेरी  जानकारी  हैं  इसमें  यह
 बात  नहीं  ती  ।  जो  भी  झंड  फहराये  गये  वह
 उनके  अपने  झाफिसों  में  ही  फहराये  गये!
 वह  किसी  पब्लिक  जगह  या  पब्लिक  विज्निडिंग
 पर  नहीं  लहराये  गये।

 श्री  प्रकाश बीर  शास्त्री  :  अगर  आप  चाहें
 तो  मैं  आप  के  पास  चित्र  भेज  सकता  हू  1
 मेरे  पास  उन  बिल्डिंग्स  के  चित्र  हैं।

 श्री  नन्‍दा  :  पब्लिक  बिल्डिंग  या  आफिसरों
 में  नहीं  लहराये  गये  1

 श्री  प्रकाशकों  शास्त्री  :  मेरे  पास  सर-
 कारी  दफ्तरों  के  चित्र  है,  कम्यूनिटी  डेवेलपमेंट

 अ्रध्यक्ष  महोदय  :  आप  चित्र  भेज  दीजिये
 फिर  दरयाफ़त  कीजिये।

 श्री  प्रकाशकों  शास्त्री;  मैं  उन  चित्रों
 को  सदन  के  टेबल  पर  रखता  हूं।

 अध्यक्ष  महोदय  :  टेबल  पर  रखने  के
 बजाय  आप  उनको  मिनिस्टर  साहब  के  पास.
 भेज  दें  1
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 432.08  hrs  STATEMENT  re  RECOMMENDATIONS

 PAPERS  LAID  ON  THE  TABLE
 ANNUAL  REPORT  OF  ASHOKA  HOTtTELS.
 LTD.  FOR  YEAR  ENDING  3lST  Marcu,

 1964,  407  REVIEW  BY  GOVERNMENT
 The  Deputy  Minister  in  the  Minis-

 try  of  Health  (Shri  P,  S,  Naskar):
 On  behalf  of  Shri  Mehr  Chand
 Khanna,  I  beg  to  lay  on  the  Table  a
 soupy  each  of  the  following  papers:

 (i)  Annual  Report  of  the  Ashoka
 Hotels  Limited,  New  Delhi,
 for  the  year  ending  the  3lst
 March,  1964,  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 ang  Auditor  General  thereon,
 under  sub-section  (l)  of  sec-
 tion  69A  of  the  Companies
 Act,  1956.

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company. »

 [Placed  in  Library.
 3584/64).

 See  No.  LT-

 AMENDMENT  TO  KERALA  PUBLIC  SER-
 vIcE  COMMISSION  (CONSULTATION)
 REGULATIONS,  1957,  EXPLANATORY
 MEMORANDUM  THERETO  AND  THE  KERALA
 PusBiic  SERVICE  COMMISSION  (CONSUL-

 TATION)  REGULATIONS,  957

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  I
 beg  to  lay  on  the  Table  a  copy  of
 Notification  No.  G.O.M.S.  No.  430  pub-
 lished  in  Kerala  Gazette  dated  the
 lst  September,  1964,  making  certain
 amendment  to  the  Kerala  Public  Ser-
 vice  Commission  (Consultation)  Re-
 gulations,  ‘1957,  under  clause  (5)  of
 article  320  of  the  Constitution  read
 with  clause  (c)  (iv)  of  the  Procla-
 mation  dated  the  l0th  September,
 1964,  issued  by  the  President  in  rela-
 tion  to  the  State  of  Kerala,  together
 with  (i)  an  explanatory  memorandum
 thereto,  ang  (ii)  The  Kerala  Public
 Service  Commission  (Consultation)
 Regulations,  1957.  [Placed  in  Library.
 See  No.  LT-3585  /e41.

 MADE  BY  COMMISSIONER  FOR  SCHEDULED
 CASTES  AND  SCHEDULED  TRIBES

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shri  Rameshwar  Sahu):
 On  behalf  of  Shrimati  Chandra-
 sekhar,  I  beg  to  lay  on  the  Table  a
 statement  of  action  taken  or  proposed
 to  be  taken  on  the  recommendations
 made  by  the  Commissioner  for  Sche-
 Guled  Castes  and  Scheduled  Tribes  in
 his  Annual  Report  for  the  year  1961-62.
 (Placed  in  Library,  See  No.  LT-3586/
 64].

 NOTIFICATIONS  UNDER  Customs  ACT
 AND  COPY  OF  CENTRAL  ExcIsE  (TWELFTH

 AMENDMENT)  RULES

 Shri  Rameshwar  Sahu:  I  beg  to
 lay  on  the  Table:

 (l)  a  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962  and
 section  38  of  the  Centra]  Ex-
 cises  and  Salt  Act,  1944,  mak-
 ing  certain  further  amenc-
 ments  to  the  Customs  and
 Central  Excise  Duties  Export
 Drawback  (General)  Rules,
 1960:

 (i)  G.S.R.  665  dated  the  28th
 November,  1964,

 (ii)  G.S.R.  666  dated  the  28th
 November,  1964.

 (ili)  G.S.R.  667  dated  the  28th
 November,  1964.

 (iv)  G.S.R.  668  dated  the  28th
 November,  1964;  /

 (v)  G.S.R.  669  dated  the  28th
 November,  1964.

 {Placed  in  Library.  See  No.  LT-
 3587  ‘/84]  हा

 (2)  a  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—
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 (i)  The  Manufacture  in  Cus-
 toms  Bonds  (General)  Am-
 endment  Rules,  1964,  pub-
 lished  in  Notification  No.
 G.S.R,  68  dated  the  4th
 November,  1964,

 (ii)  G.S.R.  4670  dated  the  28th
 November,  1964.

 (iii)  G.S.R.  67]  dated  the  28th
 November,  1964.

 (iv)  G.S.R.  672  dated  the  28th
 November,  1964.

 [Placed  in  Library.  See  No.  LT-
 3588  4).

 (3)  a  copy  of  the  Central  Excise
 (Twelfth  Amendment)  Rules,
 1964,  published  in  Notification
 No.  G.S.R.  673  dated  the
 28th  November,  1964,  under
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  1944.
 [Placed  in  Library.  See  No.
 LT-3589

 2.0  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 ‘In  accordance  with  the  pro-
 visions  of  rule  27  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sit-
 ting  held  on  the  8th  December,
 1964,  agreed  without  any  amend-
 ment  to  the  Anti-Corruption  Laws
 (Amendment)  Bill,  1964,  which
 was  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  20th  Novem-
 ber.  964.’

 AGRAHAYANA  I9,  886  (SAKA)  4284

 2.03  hrs,

 STATEMENT  RE,  RAILWAY  ACCI-
 DENT  NEAR  CHAPRA  ON  NORTH

 EASTERN  RAILWAY
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh).  rose—

 Shri  S.  M,  Banerjee  (Kanpur):  Sir,
 ]  want  to  raise  a  point  of  order.

 Mr.  Speaker:
 of  order  first,

 Let  us  hear  the  point

 Shri  S.  M,  Banerjee:  As  far  as  the
 accident  on  the  North  Eastern  alway
 which  took  place  yesterday  is  con-
 cerned,  my  point  of  order  is  this.  As
 in  the  case  of  other  Adjournment
 Motions,  we  have  tabled  an  Adjourn-
 ment  Motion,  and  like  others,  we  are
 holding  the  Government  responsible
 for  something  that  has  happened.
 They  do  not  have  manned  gates.  So,
 we  tabled  an  Adjournment  Motion
 and  you  have  kindly  rejected  it.

 Mr.  Speaker:  Therefore,  he  _  is
 kindly  objecting  to  it!

 Shri  S,  M.  Banerjee:  This  is  a  very
 serious  accident,  Sir.  How  is  it  that
 the  Minister  is  making  a_  statement
 suo  motu  and  the  adjournment  motion
 is  disallowed,  when  24  people  have
 died?

 Mr.  Speaker:  We  have  made  _  it
 very  clear  and  the  Government  also
 has  announced  its  policy  that  it  is  not
 possible  for  the  Government  to  man
 all  those  level-crossings  that  are  un-
 manned,  I  said  the  other  day  that  the
 responsibility  is  on  the  road  users.  I
 said  on  that  day  that  I  had  seen  in
 different  countries  at  every  level-
 crossing  which  is  not  manned,  there
 is  a  notice  “Halt  and  then  go”.  It  is
 not  meant  for  the  railways,  but  for
 the  road  users.  Therefore,  they  have
 to  be  careful  in  that  respect  when
 they  use  the  road  across  the  railway-
 line.  Can  any  hon,  Member  point  out
 any  country  where  there  are  no  un-
 manned  crossings?  I  have  seen  it
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 (Mr.  Speaker]
 wherever  I  have  gone.  We  were  told
 that  there  are  about  17,000  railway
 crossings

 The  Minister  of  Railways  (Shri  S..
 K,  Patil):  33,000  in  all.

 Shri  Hem  Barua  (Gauhati):  On
 that  occasion,  you  suggested  the  Ame-
 rican  method.

 Shri  Nath  Pai  (Rajapur):  The
 point  of  responsibility  enters  at  this
 stage  that  the  Railway  Accidents
 Committee  has  thoroughly  gone  into
 this  question  and  fully  mindful  of  the
 fact  that  every  single  level-crossing
 cannot  be  manned,  it  has  made  far-
 reaching  and  long-ranging  suggestions.
 In  giving  notice  of  my  adjournment
 motion  also  I  had  this  in  mind—your
 observations  and  the  practical  diffi-
 culties  of  the  Ministry.  But  we  still
 say  nonetheless  the  Government  is
 responsible  because  there  is  failure  to
 implement  all  the  recommendations
 which  the  committee  had  made.  Your
 general  rules  regarding  the  admissi-
 bility  of  adjournment  motions  are  ful-
 ly  satisfied  by  us.  It  should  be  an
 urgent,  important,  public  matter.  The
 accident  took  place  yesterday.  24
 Indians  lost  their  lives  and  74  are
 seriously  injured.  It  is  my  submis-
 sion  that  whereas  the  difficulties  are
 genuine,  a  little  more  awareness,  con-
 sciousness  and  careful  observance  of
 the  recommendations  perhaps  would
 have  prevented  this  tragedy.  It  is,
 therefore,  that  I  plead  with  you  not
 to  accept  this  facile  plea  of  the  Gov-
 ernment,  What  about  the  recommen-
 dations  which  Government  can  imple-
 ment?  What  has  been  done  in  regard
 to  them?

 Some  Hon.  Members  rose—

 Mr,  Speaker:  I  am
 any  discussion  on  this.

 Shri  Hem  Barua:  24  people  dying
 is  sufficient  reason  for  the  Railway
 Minister  to  resign.  (Interruptions).

 not  allowing
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 Mr.  Speaker:  What  should  I  do?
 I  would  appeal  again  to  Mr,  Nath  Pai
 and  Mr.  Banerjee  that  when  I  have
 passed  an  order,  then  it  should  not  be
 taken  up  here  and  discussed  and  argu-
 ments  advanced.

 Shri  Nath  Pai:  I  am  following  your
 observations  regarding  Calling  Atten-
 tion  Notices;  I  will  meet  you  and  dis-
 cuss  them.  But  this  matter  came  up
 and  I  thought  I  could  make  myself
 clear.

 Shri  Nambiar  (Tiruchirapalli):
 This  is  not  the  first  time  it  has  hap-
 pened.

 Mr,  Speaker:  Let  the  statement  be
 made.  Now  that  they  have  raised
 this  and  made  certain  observations
 also,  let  me  hear  the  statement  and
 see  whether  there  is  something  in  it.
 (Interruptions)

 Shri  S.  K.  Patil:  Sir,  with  regret.
 I  have  to  inform  the  House  that  at
 about  14°00  hours  on  9th  December,
 1964,  while  train  No.  236  Down
 Chupra-Gorakhpur  Passenger  was
 running  between  Dighwa  Dobowli  and
 Sidhwalia  stations  on  the  Chupra-
 Thawe  Junction  section  of  the  North
 Eastern  Railway,  it  collideq  with  a
 motor  bus  carrying  passengers  at  an
 unmanned  level  crossing  situated  at
 Km  69/8.

 As  a  result  of  the  collision,  the
 engine  of  the  passenger  train  got  de-
 railed.  Twenty-four  persons  travel-
 ling  by  the  motor  bus  were  killed  on
 the  spot  and  three  more  succumbed  to
 their  injuries  later.  Another  sixty-
 nine  persons,  also  said  to  be  travelling
 by  the  bus,  sustained  injuries.  The
 driver  and  the  fireman  of.the  train
 also  suffered  injuries,  According  to
 the  latest  figures  that  I  received  just
 five  minutes  back,  the  number  of  pas-
 sengers  killed  is  29  and  not  27,  and
 the  number  of  passengers  in  that  bus
 was  as  many  as  96.

 Medical  relief  trains  from  Sonepur
 and  Gorakhpur  with  medical  officers
 wefe  rushed  to  the  site  immediately.
 The  Chief  Medical  Officer  and  the
 Transportation  Superintendent  (Safe-
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 ty)  from  Gorakhpur  also  _  pro-
 ceeded  to  the  site  on  receipt  of  infor-
 mation.  Breakdown  trains  from
 ‘Gorakhpur  and  Garhara  were  also
 despatched  to  the  site.

 The  injured  were  given  first  aid  at
 the  site  and  thereafter  sent  to  civil
 hospitals  at  Siwan  and  Chupra.

 Ex-gratia  payment  to  the  next  of
 kin  of  the  deceased  and  to  the  injured
 is  being  arranged.

 The  view  of  the  track  from  the  road
 is  clear  on  either  side,  Road-signs
 with  the  inscription  ‘STOP’  are  pro-
 vided  on  both  approaches  to  the  level
 crossing.  Whistle  Boards  are  also
 provided  on  the  railway  track.

 A  Committee  of  Administrative  Offi-
 cers  has  been  appointed  to  investigate
 into  the  cause  of  the  accident.

 I  would  further  add  that  so  far  as
 the  level  crossings  are  concerned  there
 are  33,000  out  of  which  roughly  12,600
 are  manned  and  nearly  20,000  are  un-
 manned,  With  regard  to  the  Commit-
 tee’s  recommendation  that  has  been
 referred  to,  200  more  have  got  to  be
 manned  in  collaboration  with  the
 State  Governments.  It  took  some  time
 because  the  State  Governments  were
 net  prepared  to  incur  the  expenditure
 on  their  part.  They  have  also  got  to
 incur  some  expenditure.  But  now  it
 has  been  arranged.  However,  it  will
 be  noted  here  that  this  particular
 level  crossing  is  not  among  those  200
 also  and  it  comes  among  the  remain-
 ing  20,000.  Therefore,  no  power  on
 earth,  nothing  the  Railways  could
 have  done,  would  have  prevented  this
 accident,

 Shri  S,  M.  Banerjee:  May  I  know
 whether  any  ad  hoc  compensation  has
 been  paid  to  the  family  members  of
 those  who  lost  their  lives  because  of
 this  accident?

 Shri  S.  K.  Patil:  There  is  in  my
 discretion  Rs.  500  each,  and  then  there
 is  the  regular  compensation  passed  on
 the  findings  of  the  enquiry.

 AGRAHAYANA  I9,  886  (SAKA)  Railway  Accident  428
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 श्री  यशपाल  सिंह  (कैराना)  :  जिन  देशों

 की  मिसाल  दी  जाती  है  कि  वहां  लिखा  रहता
 है  “हाल्ट  एंड  गो”,  उन  देशों  के  लोग  सौ
 फीसदी  पढ़े  लिखे  हैं।  लेकिन  इस  देश  में

 5  फी  सदी  से  अधिक  लोग  पढ़े  लिखे  नहीं
 हैं।  मैं  पूछता  चाहता  हुं  कि  जो  रेलवे  विभाग
 जनता  से  करोड़ों  रुपया  कमाता  है,  क्या  कारण
 है  कि  जब  इन  रेलवे  क्रासिग्स  को  मैन  करने
 का  सवाल  आता  है  तो  कह  देता  है  कि  इसकी
 जिम्मेवारी  राज्य  सरकारों  पर  है?  ऐसा
 कहना  कहां  तक  युक्‍ति  संगत  है?

 श्री  स०  क०  पाटिल  :  मैं  समझता  हूं
 कि  ड्राइवर  तो  पढ़ा  लिखा  होता  है,  वह  तो
 स्टाप  को  पढ़  सकता  है।  कौर  जहां  तक
 सारे  रेलवे  क्राइसिस  को  मैन  करने  का  सवाल
 है,  इस  पर  30  करोड़  रुपया  खर्च  होगा,
 क्या  हाउस  यह  रुपया  देने  को  तैयार  है?

 श्री  हुकम  सईद  कछवाय  (देवास):
 ग्राम  जो  घटना  हुई  उसका  कारण  यह  था
 कि  इस  फाटक  पर  चौकीदार  नहीं  था।
 भविष्य  में  ऐसी  दुर्घटनाएं  न  हों,  इस  के  लिए
 कितने  दिनों  में  चौकीदार  तैनात  कर  दिए
 जाएंगे  |  और  अभी  जो  मंत्री  महोदय  ने  कहा
 कि  लोगों  को  सहायता  दी  जा  रही  है,  वह
 सहायता  दी  नहीं  गयी  है,  वह  कब  तक  दे
 दी  जाएगी  ?

 श्री  स०  क०  पाटिल  :  मैंने  कहा  कि
 12,600  फाटक  तो  मैन्ज  हैं  और  200

 तौर  फाटकों  को  मन  करने  के  लिए  कमेटी
 ने  सिफारिश  की  है,  उन  पर  चौकीदार  रख
 दिए  जाएंगे।

 Mr.  Speaker:  12,007

 Shri  S.  K.  Patil:  Only  1200.  Yet
 there  will  be  18,000  that  will  still  re-
 main  unmanned,  besides  the  cattle
 crossings.

 श्री  ओंकार  लाल  बैरवा  (कोटा)  :
 उन्होंने  बतलाया  कि  सब  फाटकों  पर  चौकीदार
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 [  श्री  ओंकार  लाल  बैरवा  ]
 रखने  में  30  करोड़  रुपया  खर्च  होगा।
 मैं  जानना  चाहता  हूं  कि  बगर  चौकीदार  के
 कितने  फाटक  हैं,  और  उन  के  लिए  सरकार
 क्या  कर  रही  है?

 अध्यक्ष  महोदय  :  उन्होंने  बता  दिया
 है।

 श्री  विभूति  सिर  (मोतीहारी  )  :  अध्यक्ष
 महोदय,  मैं  व्यक्तिगत  रूप  से  जानता  हूं  कि
 दिघवा  दिगोली  में  एक  बहुत  बड़ा  बाजार  है
 मुझे  ताज्जुब  है  कि  उस  रेलवे  क्रासिंग  पर  अब
 तक  आदमी  क्‍यों  नहीं  रखा  गया  क्‍या  आगे
 से  सरकार  उस  रेलवे  क्लासिक  पर  आदमी
 रखेगी  ताकि  इस  प्रकार  की  दुघंटनाएं  न  हों  ।
 और  जो  बसे  आदि  जावें  उनकी  रक्षा  हो
 सके  ?

 डा०  राम  सुलग  सिह:  माननीय  प्रश्न-
 कर्ता  ने  दिलवा-दिवाली  बाजार  के  क्रासिंग
 की  चर्चा  की  है।  यह  उस  से  अलग  क्रासिंग
 है।  लेकिन  उन्होंने  जो  सुझाव  दिया  हैं
 हम  उस  का  ध्यान  रखेंगे।

 शी  के०  दे०  मालवीय  (बस्ती)  :  क्‍या
 सरकार  ने  यह  मालूम  किया  है  कि  क्‍या
 यह  कोई  खास  तरह  की  बस  थी,  जिस  में
 96  आदमी  बैठे  हुए  थे  या  एक  से  ज्यादा
 बसे  थीं,  जिन  से  टकराव  हो  गया।

 Slo  राम  सुभग  सिंह  :  ब  तक  जो  सूचना
 आई  है,  उस  से  पता  चला  है  कि  वहं  एक  प्राईवेट
 बस  थी  और  एक  ही  बस  थी,  जिस  में  इतने
 आदमी  थे।

 Shri  Nath  Pai:  I  am  afraid  we
 cannot  allow  the  reply  of  the  hon.
 Minister,  Shri  Ss.  K.  Patil,  which  con-
 tained  such  a  fatalistic  note  of  help-
 less  inevitability,  to  go  unchallenged.
 May  I  know  whether  there  are  not,  as
 has  been  the  practice  and  experience
 of  other  countries,  thinking  of  putting
 up  cheaper  warning  signals  which  will
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 compel  people  to  slow  down  or  stop?
 Can  we  not  have  them?  While  they
 may  be  expensive,  the  lives  lost  are
 far  more  expensive  than  the  expendi-
 ture  to  be  incurred  on  such  signals

 Shri  Ss.  K.  Patil:  What  more  sig-
 nals  can  we  have  than  ‘Stop’  which
 is  so  red  and  so  big?  But  for  a  dri-
 ver  who  takes  in  one  bus  or  in  one
 truck  96  people,  nearly  three  times
 as  many  people  as  the  bus  could  hold,
 I  do  not  think  any  other  signal  would
 have  made  any  difference  at  all.

 Shri  Shinkre  (Marmagoa):  From
 the  report  it  is  very  clear  that  the
 over-crowding  of  the  bus  was  prima-
 rily  responsible  for  this  accident,  Wil!
 Government  take  any  steps  to  see  that
 no  private  operators  are  allowed  tc
 run  buses  in  this  condition?

 Shri  S.  K.  Patil:  That  is  not  withir
 my  control.

 Shri  Karni  Singhji  (Bikaner).  I.
 Japan  and  the  United  States  they  have
 a  bell  which  rings  as  soon  as  a  train
 is  about  to  pass  an  unmanned  crossing.
 Could  we  not  have  that  additiona:
 safety  provided  in  addition  to  the
 existing  precautionary  measures?

 Shri  S,  K.  Patil:
 tion  for  action.

 It  is  a  sugges-

 Shri  Sivamurthi  Swamy  (Koppal):
 In  view  of  the  fact  that  accidents  are
 occurring  so  frequently  at  the  un-
 manned  level  crossings,  may  I  know
 whether  Government  will  place  the
 investigation  reports  for  the  major
 accidents,  the  present  as  well  as  the
 previous  ones,  on  the  Table  of  the
 House?

 Shri  S.  K.  Patil:  Oh,  yes,  very
 gladly.

 Shri  Nambiar:  The  hon.  Minister
 has  stated  that  the  unmanned  level
 crossing  where  the  accident  took  place
 was  not  considered  ,by  the  experts
 committee  as  one  of  the  crossings  to
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 be  manned.  Arising  out  of  that,  may
 I  know  whether  there  is  anything
 wrong  with  the  findings  of  the  experts
 committee?  Did  it  conduct  the  en-
 quiry  properly?  Will  the  Govern-
 ment  go  into  the  question  of  reclassi-
 fying  such  gates?  Will  Government
 see  that  such  committees  are  working
 properly  under  certain  formula  to
 find  out  correctly  which  gates  are  to
 be  manned  to  avert  serious  accidents.

 Mr.  Speaker:  He  is  now  criticising
 the  findings  of  the  expert  committee,
 which  is  not  correct.

 Shri  Nambiar:  It  is  the  findings  of
 that  committee  which  has  resulted  in
 this  accident.

 श्री  काश।  राम  गुप्त  (अलवर)  :  क्या
 सरकार  इस  बात  पर  विचार  कर  रहो  है  कि
 यातायात  के  बढ़ने  के  फलस्वरूप  हर  तीन  वर्ष
 में  अहमद  गेट्स  के  बारे  में  जांच  कराई  जाये
 कि  उन  नें  कितने  इस  योग्य  हो  गए  हैं,  जहां
 आदमी  लगाने  की  आवश्यकता  है?

 डा०  राम  सुलग  सिह  :  यही  वास्तव  में
 होता  है,  क्योंकि  यत  अन्तिम  जांच  i962
 में  हुई  थी।  यह  जो  घटना  हुई  है,  उस  के
 ग्राधार  एस  और

 भर  जांच
 कराई  जायेगी।

 Shrimati  Savitri  Nigam  (Banda):
 In  view  of  the  fact  that  the  number  of
 unmanned  level-crossings  is  very  large
 and  the  resources  of  the  Government
 are  limited,  would  the  hon.  Minister
 like  to  make  a  survey  to  determine
 which  are  the  unmanned  level-cros-
 sings  which  have  to  be  manned  in
 order  to  avert  accidents...

 Mr.  Speaker:  Government  have
 already  done  it.

 Shri  Ss.  K,  Patil:  That  survey  has
 given  us  the  figures  of  12,600,  and
 1,200,  According  to  that  survey,  they

 have  classified  the  level-crossings  as
 A,  B  and  C  according  to  their  im-
 portance,
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 श्री  तुलसी  दास  जीवन  (नांदेड़):  ऐसे
 एक्सीडेंट  बार-बार  होते  हैं।  तो  वहां  पर
 जो  बोर्ड  लगा  होता  है,  क्या  उस  पर  ऐसा
 कोई  टाइम  लिख!  होता  है  कि  ट्रेन  कब  जाती
 है?

 Mr.  Speaker:  The  House  will  now
 take  up  the  Bill  for  consideration  and
 passing.

 Shri  U,  M.  Trivedi  (Mandsaur):  Sir,
 may  I  put  one  question?

 Mr.  Speaker:  I  am  sorry.

 श्र,  तुलसीदास  जाधव  :  अन्य  महोदय
 मेरा  प्रश्न  बह  है  कि......

 ग्रध्यक्ष  महोदय  :  आप  का  प्रश्न  हो  गया
 ब  माननीय  सदस्य  बैठ  जायें  |

 2.25  hrs.

 KERALA  APPROPRIATION  BILL,
 964

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari:  Sir  I  beg  to
 move*:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the
 financial  year  ‘1964-65,  be  taken
 into  consideration.”

 Mr,  Speaker:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the
 financial  year  ‘1964-65,  be  taken
 into  consideration.”

 The  motion  was  adopted,

 *Moved  with  the  recommendation  of  the  President.
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 to  Question  relating  to  Central

 Council  of  Health
 Mr.  Speaker:  The  question  is:

 “That  clauses  l,  2,  3,  the  Sche-
 dule,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  ,  2,  3,  the  Schedule,  the
 Enacting  Formula  and  the  Title  were

 added  to  the  Bill,
 Shri  Tr.  T.  Krishnamachari:

 move:
 Sir,  I

 “That  the  Bill  be  passed.”
 Mr,  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 Shri  Dinen  Bhattacharya  (Seram-
 pore)  rose—

 72.26  hrs,
 CLARIFICATION  RE:  ANSWER  TO

 QUESTION  RELATING  TO  CEN-
 TRAL  COUNCIL  OF  HEALTH

 The  Deputy  Minister  in  the  Ministry
 -of  Health  (Shri  Pp.  8.  Naskar):  Sir,
 during  the  Question  Hour  on  _  one
 question  about  the  Central  Council  of
 Health  Shrimati  Savitri  Nigam  asked
 a  supplementary  question  and  the  hon.
 Minister  replied  that  the  answer  was
 given  in  the  statement  when  she  said
 that  the  answer  was  not  there.  I
 would  like  to  draw  the  attention  of
 the  hon.  Member  to  page...

 Mr.  Speaker:  He  says  that  it  is
 there.

 Shri  P,  S.  Naskar:  Yes,  Sir;  I  just
 want  to  put  it  on  record.

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  Sir,  I  wanted  to  speak  on  the
 Kerala  Appropriation  Bill..  I  stood  up
 but  I  do  not  know  why  I  was  not
 given  an  opportunity.

 Mr.  Speaker:  I  am  sorry,  What
 ean  I  do  now  when  it  is  passed?

 af j
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 2.27  hrs.
 MOTION  RE:  ANNUAL  REPORTS

 OF  THE  UNIVERSITY  GRANTS
 COMMISSION  FOR  THE  YEARS

 1961-62  AND  962-63—Contd,
 Mr,  Speaker:  The  House  will  now

 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  M.  C.
 Chagla  on  the  9th  December,  1964,
 namely:

 “That  the  Annual  Reports  of  the
 University  Grants  Commission  for
 the  years  1961-62,  and  1962-63,
 laid  on  the  Table  of  the  House  on
 the  2lst  August,  963  and  the  9th
 February,  1964,  respectively,  be
 taken  into  consideration.”

 Time  allotted  was  5  hours  out  of
 which  4  hour  and  30  minutes  have  al-
 ready  been  taken.

 श्री  यशपाल  सिंह  (कराना)  :  अध्यक्ष

 महोदय,  मेरी  दरख्वास्त  यह  है  कि  चूंकि  यह
 इतना  इम्पाट्टंट  मैटर  है  कि  इस  पर  सारे  कंट्री
 के  फ्यूटर  का  दारो-मदार  है,  इस  लिए.  इस
 के  लिए  कम  से  कम  चार  घंटे  और  बढ़ाये
 जायें।

 श्री  कपूर  सिह  (लुधियाना)  :  मैं  इस
 का  समर्थन  करता  हूं  1

 Mr,  Speaker:  3  hours  and  30
 minutes  remain;  that  means  that  by
 4  o’clock  we  have  to  finish  it.  But
 I  will  extend  it  by  one  hour.  We
 will  take  the  whole  day  today  for  it.
 Shri  Anthony.

 ‘  Shri  Frank  Anthony  (Nominated—
 ‘Anglo-Indians):  Mr.  Speaker,  there
 4s  a  brief  reference  at  page  23  of  the
 +} 1961-62  Report  to  the  vital  question /  of  the  medium  of  instruction  at  the
 university  stage.

 aes
 Mr.  Speaker:  If  he  will  excuse  me

 just  for  a  second,  there  is  one  other
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 thing  and  that  is  that  there  ought  to
 be  a  time  limit  for  every  speech  be-
 cause  I  feel  that  there  are  so  many
 hon.  Members  who  wish  to  speak.

 Shri  Hem  Barua  (Gauhati):  As  a
 matter  of  fact,  Sir,  I  should  have
 been  called.  My  party  should  have
 been  called.

 Mr,  Speaker:  That  does  not  mean
 that  if  he  has  asked  me  that  he  wants
 to  go  he  will  not  give  him  some  time.
 I  want  the  approval  of  the  House  that
 the  time  limit  should  be  5  minutes
 for  each  speech.

 Some  Hon,  Members:  Yes.

 Shri  Frank  Anthony:  I  refer  to
 this  reference  to  the  question  of
 medium  of  instruction  at  the  univer-
 sity  stage  in  the  1961-62  Report.  In
 that  reference  the  University  Grants
 Commission  has  expressed  the  opinion
 that  the  period  of  transition  from
 English  to  the  regional  languages
 should  be  as  short  a  period  as  pos-
 sible  consistently  with  the  mainten-
 ance  of  standards.  I  am  interested
 in  the  latter  part  of  the  opinion,  name-
 ly,  “consistently  with  the  maintenance
 of  standards”.  Here,  I  would  congra-
 tulate  the  Education  Minister—it  is
 extremely  gratifying—that  in  spite  of
 the  political  pressures  on  him  and  the
 increasing  attacks  from  the  linguistic
 chauvinists  he  continues,  in  the  inter-
 est  of  national  unity  and  in  the  inter-
 est  of  educational  progress,  to  plead
 for  sanity  in  the  matter  of  the  medium
 of  instruction  at  the  university  stage.
 The  Education  Minister,  Mr.  Chagla,
 is  a  person  with  a  distinguished  back-
 ground  and  he  has  quite  rightly  un-
 derlined  the  fact  and  from  the  Kunzru
 Committee  to  the  Vice-Chancellors’
 Conference,  to  the  National  Integration
 Council  of  which  I  was  a  member  and
 even  to  the  Chief  Ministers’  Confer-
 ence,  they  all  underlined  the  need  for
 caution  and  above  all  they  underlin-
 ed  the  need  for  an  adequate  link  lan-
 guage.  I  have  had  not  a  little  to  do
 with  education  over  the  past  22  years
 and  I  feel  quite  frankly  that  without
 8I4  (Ai)  LSD—4.
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 an  adequate  link  language  at  the  Uni-
 versity  stage,  without  the  capacity  to
 dmter-change  professors,  without  the
 capacity  to  inter~change  students,
 without  indeed  the  capacity  for
 Indians  to  communicate,  one  with
 another—and  they  would  not  have
 that  capacity  if  they  had  no  link  Jan-
 guage—the  claim  for  India  being  a
 nation  would  be  just  an  empty  pre-
 tence,  Without  an  adequate  link  lan-
 guage  at  the  University  stage,  whether
 we  like  it  or  not,  India  will  degenerate
 into  a  medley  of  tribes,  more  divided
 educationally,  linguistically  and
 indeed  emotionally  than  the  nations  of
 Europe.

 Sir,  it  is  an  elementary  fact,  per-
 haps  an  unpleasant  fact  especially  for
 the  Hindi  chauvinists,  that  Hindi  is
 not  qa  medium  of  instruction  in  any
 non-Hindi  University  for  any  subject
 except  perhaps  for  Hindi.  It  is  also
 an  elementary  fact,  also  unpleasant  for
 the  Hindi  chauvinists,  that  the  Tami-
 lians  in  Tamilnad,  the  Bengalis  in
 Bengal  will  not  pursue  their  education
 even  at  the  secondary  stage,  much  less
 at  the  University  stage,  through  the
 medium  of  Hindi.  The  stark  fact  is
 also  this  that  the  non-Hindi  people
 and  indeed  the  Hindi-speaking  people
 are  taking  increasingly—and  their
 rumber  is  increasing  as:ronomically—
 to  education  through  the  medium  of
 English  both  at  the  higher  secondary
 and  the  University  stage.  And  the
 reasons  are  obvious.  In  spite  of  all
 political  pressure,  why  are  50  many
 people  taking  to  education  through  the
 medium  of  English?  There  are  many
 reasons.  Some  of  them  are_  these.
 There  have  been  200  years  of  accli-
 matization  to  English.  English  has
 become,  in  fact,  the  warp  and  the
 woof  of  the  educational  pattern  in
 this  country  especially  at  the  higher
 education  level.  It  has  permeated  the
 Universities  evenly.  It  gives  no  undue
 advantage  to  any  particular  language
 group  or  to  any  particular  region.
 Mr.  Chagla,  when  he  occupied  the  dis-
 tinguished  position  of  the  Chief  Justice
 of  the  Bombay  High  Court  will  re-
 member  that  I  was  one  of  the  law-
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 (Shri  Frank  Anthony]
 yers  who  argued  on  behalf  of  the
 English  medium  schools,  Mr,  Chagla
 quite  rightly  held  that  English  is  as
 much  an  Indian  language  as  any  of
 the  other  languages  of  India  because
 it  is  the  mother-tongue  of  a  recognised
 Indian  community—my  community.
 And  last  but  not  the  least,  the  people
 are  taking  and  will  take  increasingly
 to  English  for  the  simple  fact  that  it
 is  the  leading  world  language  giving
 access  to  all  the  horizons  of  world
 knowledge  which  are  not  accessible
 through  any  regional  language  in  this
 country.  Quite  frankly,  I  am  a  little
 surprised  that  that  with  his  distin-
 guished  judicial  background  Mr.
 Chagla,  at  any  rate,  has  not  referred
 to  the  Gujarat  University  case.  That
 was  a  historic  judgment  handed  down
 by  the  Supreme  Court  on  the  25  or
 22nq  September,  1962.  I  had  inter-
 vened  on  behalf  of  one  of  the  parties.
 It  was  an  extremely  important  case.
 Let  my  Hindi  chauvinists  remember
 this.  The  Gujarat  Legislature  and  the
 Gujarat  University  sought  to  outlaw
 not  only  English  but  they  sought  to
 outlaw  completely  Hindi.  No  Guja-
 rati  under  that  legislation  was  allow-
 ed  to  touch  Hindi  in  any  way.  No
 Gujarati  was  allowed  to  pursue  the
 study  of  any  subject  through  the
 medium  of  Hindi  and  more  than  that
 no  Gujarati  was  allowed  to  offer  any
 paper  through  the  medium  of  Hindi.
 The  Gujarat  University,  as  I  said,
 sought  to  outlaw  not  only  English  but
 also  to  outlaw  Hindi.  I  was  arguing
 on  behalf  of  English.  One  of  my
 arguments  was...

 Shri  C.  M.  Kedaria  (Mandvi):  May
 I  interrupt  him...  (Interruption)

 Shri  Frank  Anthony:  I  am  _  not
 yielding.  I  have  argued  the  case.

 Mr,  Speaker:
 What  can  I  do?

 He  does  not  yield.
 He  is  not  yielding.

 Shri  Frank  Anthony:  I  had  argued
 the  case  and  I  am  speaking  from  per-
 sonal  knowledge.  One  of  my  argu-
 ments  was  this—and  perhaps  it  com-

 DECEMBER  10,  964  Annual  Reports  of  4298
 University  Grants

 Commission

 mended  itself  to  the  Judges  of  the
 Supreme  Court—that  in  this  welter  of
 regional  languages,  competing  regional
 languages,  disparate  not  only  in  their
 content  but  in  their  development,  to
 allow  any  State  Legislature,  to
 allow  any  University,  to  outlaw
 English  would  be  to  destroy  the  only
 lifeline  of  higher  education  in  this
 country.  And  I  continued  to  argue
 that  here  you  have  English  as  a  link
 language;  it  is  the  de  facto  link  lan-
 guage.  In  fact,  it  is  the  only  possible
 link  language  at  the  university  stage,
 because  it  is  the  only  link  language
 that  will  be  acceptable  to  the  non-
 Hindi  speaking  people.  I  said,  be-
 cause  of  that  it  is  the  only  instrument
 of  co-ordination  and  maintenance  of
 standards.  And,  co-ordination  and
 maintenance  of  standards  was  within
 the  exclusive  jurisdiction  of  the  Cen-
 tral  Government  or  of  Parliament,
 under  Entry  66  of  the  Union  List.
 And  handing  down  the  judgment  on
 behalf  of  the  Supreme  Court,  Mr.
 Justice  Shah  said  this—I  am  citing
 only  the  crucial  ratio  in  that  judg-
 ment—he  said  that  legislation  which
 sought  to  outlaw  English,  legislation
 which  sought  to  prescribe  as  an  exclu;
 sive  medium  at  the  university  stage
 either  the  regional  language  or
 Hindi—mark  what  he  said—because
 of  the  absence  of  text-books,  because
 of  the  absence  of  competent  teachers,
 because  of  the  absence  of  journals,
 because  of  the  absence  of  teachers
 who  understood  science  and  techno-
 logy  and  specialised  subjects,  to  out-
 law  English  would  be  immediately  to
 lower  the  standards;  that  the  question
 of  standards  was  within  the  exclusive
 jurisdiction  of  Parliament,  it  fell  out-
 side  the  purview  of  the  State  Legis-
 lature.  And  therefore  the  Supreme
 Court  struck  it  down.

 And  I  believe  very  respectfully,
 not  because  I  was  one  of  the  lawyers
 who  argued,  that  that  judgment
 must  be  placeq  before  the  country,
 because  in  all  its  implications  it  is  a
 wise  judgment.  It  is  3  judgment  which
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 took  into  account  the  stark  realities
 of  the  educational  position  of  the
 coutry.  It  marked  था  epochal
 turning  point  in  India’s  progress  to-
 wards  national  unity  and  India’s  pro-
 gress  towards  education.  Because,  as
 I  argued,  ultimately  it  is  your  pattern
 of  higher  education  which  ensures
 communion  between  the  best  and
 mos:  active  minds  in  the  country.  It
 is  that  pattern  of  education  alone
 which  will  be  the  supreme  decisive
 instrument,  not  only  of  educational
 integration,  but  more,  of  emotional
 and  national]  integration.

 And  I  say  this  with  a  great  deal  of
 regret  what  do  we  see  today?  Mr.
 Chagla  must  be  realising  it  more  and
 more.  We  5९९  today  the  education  of
 the  rising  generation  in  this  country
 being  destroyed,  sacrificed  at  the  al-
 tar,  first  of  political  obscurantism,  and
 next  at  the  altar  of  language  chauvi-
 nism.  My  friend  Mr.  Hiren  Mukerjee
 is  not  here.  I  have  great  respect  for
 him.  He  talks,  we  all  talk,  we  tend
 to  talk  glibly  of  instruction  through
 the  mother-tongue.  I  am  aware,  it  is
 axiomatic  that  the  reception  of  know-
 ledge  through  the  mother-tongue  is
 most  easy.  But  certainly,  the  premise
 to  the  reception  of  knowledge  is  that
 there  must  be  a  minimum  corpus  of
 knowledge  in  the  mother-tongue,  that
 there  must  be  a  minimum  corpus  of
 competent  teachers.

 What  do  We  see  happening  in  the
 country?  I  have  to  deal  with  it.  J  am
 Chairman  of  two  of  the  largest  educa-
 tional  bodies  in  this  country.  We  see
 the  spectacle,  the  precipitate,  disast-
 rous  decline  in  the  standard  of  educa-
 tion,  the  mass  failures,  and  worse,  the
 mass  production  of  the  mos:  pitiful
 ignoramuses  not  only  at  the  higher
 secondary  stage  but  mass  production
 of  the  most  pitiful  ignoramuses  at  the
 university  stage.  As  I  have  said,  I
 have  not  a  little  to  do  with  education,
 and  quite  frankly,  my  reaction  is  one
 of  pity,  in  the  first  place,  -for  these
 people  whose  education  has  been  des-
 troyed,  ang  it  was  one  of  sadness  for
 the  country.
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 Let  me  give  you  some  examples.  I

 preside  over  the  position  of  over  300
 schools  in  one  board  and  300  schools
 in  another.  We  seek  to  give  employ-
 ment  to  people  who  have  been  edu-
 cated  through  the  medium  of  the  re-
 gional]  language.  For  ordinary  hum-
 ble  posts  such  as  laboratory  assistants,
 We  advertise,  and  we  get  thousands
 of  applications  from  boys  who  have
 done  their  higher  secondary  ang  who
 have  got  first  classes.  I  do  not  know
 whether  Shri  M.  C.  Chagla  will  believe
 me  when  I  say  that  we  cannot  employ
 them;  these  people  who  have  got  first
 classes  through  the  medium  of  _  the
 regional  language  at  the  higher  se-
 condary  stage  cannot  identify  the
 most  elementary  apparatus  in  our
 schoo]  laboratories;  we  cannot  em-
 ploy  these  people  with  first  classes  at
 the  higher  secondary  stage  as  labo-
 ratory  assistants;  we  have  to  employ
 them  as  peons  and  they  are  glad  to
 accept  the  posts  of  peons.

 Shri  J,  P.  Jyotishi  (Sagar):  Is  it
 because  of  the  language?

 Shri  Frank  Anthony:  And  the  posi-
 tion,  so  far  as  graduates  are  con-
 cerned,  is  as  bad.  In  a  large  number
 of  my  schools  Hindi  is  the  second
 language  and  Sanskrit  is  the  third
 language.  We  advertise  for  teachers
 for  Hindi  and  Sanskrit,  We  get  shoals
 of  applications  from  M.A.’s  and  M.Ed.’s
 and  Shri  M.  C.  Chagla  may  not  be-
 lieve  me  when  I  tell  him  that  99  per
 cent  of  them  are  rejected  at  the  inter-
 view  stage.  They  are  not  only  pathetic
 but  they  are  inarticulate  ignoramuses:
 then,  when  they  are  actually  teaching
 We  have  to  get  rid  of  them,  because
 they  cannot  purvey  knowledge  in
 Hindi  or  in  Sanskrit  to  our  little  boys
 in  classes  6  and  7.  That  is  the  posi-
 tion  today.

 Shri  M.  C.  Chagla  as  Education  Mi-
 nister  is  coming  up  against  this.
 Where  the  universities  have  introduc-
 ed  the  regional  languages  as  the  me-
 dia,  there  hag  not  only  been  chaos

 but  there  has  been  the  rapid  destruc-
 tion  of  al]  semblance  of  standards  of
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 education.  People  come  to  me,  heads
 of  departments  from  universities  in
 the  UP,  professors  of  anthropology
 and  science  come  to  me.  And  whai
 do  they  say?  Only  the  other  day,
 a  deputation  of  them  came  to  Me  from
 a  college.  They  say  that  ‘We  have
 to  spend  more  than  half  the  time  in
 trying  to  teach  elementary  English  to
 pupils  who  are  doing  their  graduate
 and  post-graduate  courses,  because
 they  are  purportng  to  take  their
 courses  there  through  English  which
 they  do  not  know.

 Another  vicious  thing  is  this.  Be-
 cause  of  this  politically  inspired  haste,
 there  is  this  vicious  racket  of  text-
 books.  One  of  the  professors  of  Hindi
 says—and  he  makes  not  a  little  money
 in  doing  that—that  he  has  translated
 28  books  in  science  and  in  anthropo-
 logy  from  English  to  Hindi,  He  may
 know  8  little  Hindi,  I  do  no:  know
 how  much,  but  his  books,  J  am  told
 by  professors  of  science  and  of  an-
 thropology,  are  the  most  ignorant  per-
 versions  of  science  and  anthropology
 because  he  has  not  got  a  glimmering
 of  knowledge  of  the  specialised  sub-
 jects  of  science  and  anthropology.  A
 senior  anthropology  professor  said
 that  he  had  to  forbig  his  students
 from  looking  at  those  Hindi  transla-
 tions  because  he  said  ‘We  wil]  never
 be  able  to  teach  you  anthropology  if
 you  attempt  to  look  at  these  grotes-
 due  ignorant  preversions  in  Hindi.’
 That  is  the  position.

 Another  thing  which  they  told  me
 was  this  that  ‘We  are  obliged,  be-
 cause  of  the  mounting  political  pre-
 ssure  from  the  Hindj  chauvinists,  to
 pass  people  who  should  never  have
 come  to  the  universities.’  They  said
 ‘They  are  pathetic  ignoramuses,  but
 they  are  passed.’  I  have  no  doubt
 that  with  the  tremendous  political  in-
 fluence  of  the  Hindi  chauvinists  they
 will  fill  the  services  in  course  of  time
 from  ihe  IAS  and  the  IPS,  down-
 wards.  235  I  said,  these  people  who
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 are  pathetic,  pitiful  ignorrauses,  gra-
 duates  and  post-graduates,  will  fill
 the  services  gradually.  But  what
 happens  to  them  when  they  go  fo  the
 business-houses,  and  when  they  go  io
 schools  where  ihey  have  to  compete
 on  merit?  They  are  absolutely  un-
 employable.  And  I  tremble  to  think
 of  what  is  going  to  happen  in  this
 space  age  to  technological  and  scienti-
 fic  education  in  this  country.

 Shri  M.  C.  Chagla  will  remember
 that  not  long  ago  a  UNESCO  mission
 of  education  experts.  mostly  Russians
 and  people  from  America.  came  to
 this  country.  They  underlined  the
 disastrously  low  standards  in  instruc-
 tion  in  mathematics  and  science.  Now,
 that  is  going  to  get  much  worse  as
 more  and  more  people  pass  through
 and  do  their  education  .hrough  the
 medium  of  the  regional  languages,  for
 the  simple  reason  that  there  are  no
 text-books  in  these  technological  and
 science  subjects.

 L
 Finally,  I  would  like  to  make  an°

 appeal  to  Shrj  M.  C.  Chagla.  He  knows
 something  of  education.  Let  the  pou-
 tical  obscurantists  and  would  be  edu-
 cationists  have  as  little  to  do  with
 educational  policies  as  possible.
 In  the  schoois  over  which  I  preside,
 at  what  stage  do  we  introduce’  the
 second  language?  Where  Hindi  is
 the  second  language,  Shri  M.  C.  Cha-
 gla  may  be  surprised,  I  have  intro-
 duced—I  was  responsible  for  it—Hindi
 from  the  age  of  three  plus,  not  as
 they  do  in  a  benighted  place  like  Guj-
 arat  where  ihey  have  the  benighted
 policy  of  trying  to  teach  the  second
 language  in  class  8  Teach  your
 second  language,  teach  your  third
 language  from  the  earliest  possi-
 ble  age.  Because  a  _  well-known
 Canadian  expert  has  said  that  the
 language  lobes,  the  lobes  of  the
 mind—if  you  want  to  call  them  that
 the  language  cells,  they  can  be  des-
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 cribed  in  that  way—are  the  most  re-
 cep  ive  and  have  the  greatest  poten-
 tial  for  development  between  the  886०
 of  4  and  9.

 What  is  happening  in  the  English
 medium  schools  throughout  the  coun-
 wry?  There  is  this  astronomical  rush.
 We  cannot  deal  with  it.  Why?  Be-
 cause  these  schools  represent  sanity
 in  education;  they  represent  an  oasis
 of  stability  in  this  widening  desert  of
 the  disappearance  of  educationa]  stan-
 cards  in  this  country.

 i  will  give  only  two  examples.  The
 Cambridge  Syndicate—I  met  them
 recently  when  I  was  in  Cambridge—
 had  conducted  a  survey  of  perfor-
 mance  in  the  English  language.  And
 the  heartening  news  they  gave  me
 was  that  students  from  these  schools
 mn  India—99  per  cent  of  them,  do  noi
 have  English  as  their  mother-tongue—
 have  an  attainment  in  the  English
 language—because  they  are  being
 taught  properly—higher  than,  twice
 as  high  as,  the  attainment  in  English
 language  of  students  throughout  the
 Commonwealth.

 Then  again  tnere  was  a_  science
 search  survey  done  under  the  auspi-
 ces  of  the  Central  Government.  What
 do  they  say?  Children  from  these
 English  medium  schools  have  a  far-
 away  superiority  for  two  reasons.
 superiori  y  in  science  equipment,
 secondly  because  their  training  and
 knowledge  are  infinitely  higher,

 Finally,  I  want  to  say  this.  I  have
 no  doubt  that  the  regional  languages
 must  bourgeon.  I  think  it  is
 necessary,  it  is  imperative.  But  I  also
 have  grave  doubts  that,  if  the  Hindi
 chauvinists  are  allowed  to  stampede
 Shri  Changla—I  hope  they  won’t  be—
 they  will  destroy  not  only  all  sem-
 blance  of  progress  in  education,  but
 they  will  destroy  first  educational  in-
 tegration  and  after  that  all  semblance
 of  emotiona]  integration.

 Shri  Hem  Barua:  I  have  always
 felt  that  the  University  Grants  Com-
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 mission  is  something  more  than  a  post
 office  for  the  disbursement  of  money.

 Shri  Swell  (Assam-Autonomous
 Districts):  That  is  unkind,

 Shri  Hem  Barua:  I  say,  ‘some-
 thing  more  than  a  post  office  coun-
 ter,  for  the  disbursement  of  money.
 The  least  one  expects  from  this  insti-
 tution  is  that  .his  Commission  should
 give  directions  towards  the  solutions
 of  various  problems  that  confront  our
 education  today.  Except  a  few  ele-
 mentary  references  to  these  problems,
 the  reports  are  ominously  silent  and
 indifferent  to  these  vita]  issues  that
 eonfront  our  educational  policy.

 True  it  is  that  the  Commission  is
 handicapped  by  the  paucity  of  finan-
 ces.  But  is  that  ihe  only  reason  why
 it  has  failed  to  formulate  a_  basic,
 comprehensive  attitude  towards  the
 various  problems  that  beset  our  edu-
 cation  today?

 After  going  through  these  reports,
 the  impression  that  one  naturally  gets
 is  that  the  Commission  does  not  have
 a  ming  of  its  own,  and  it  functions,
 conducts  its  affairs  more  or  lesg  in  a
 desultory  manner.  The  report  for
 1962-63  pinpoints  the  very  significant
 increase,  to  the  extent  of  0.5  per
 cent,  in  the  number  of  students  over
 the  enrolment  for  1961-62.  I  say  this
 is  quite  natural.  In  a  country  where
 the  economy  is  developing.  and  where
 the  population  is  also  multiplying  at
 the  rate  of  8  million  per  annum,  this
 is  a  natural  phenomenon.  We  must
 not  forget  that  freedom  has  opened
 the  flood-gates  of  aspirations  for  us
 all,  and  the  most  crucial  need  of  the
 hour  is  that  the  Government  should
 make  an  effort  to  match  this  pheno-
 menon  of  rising  aspirations.

 The  55  universities  that  exist  today
 are  totally  inadequate  to  cope  with
 this  phenomenon  of  rising  aspirations.
 In  the  context  of  today,  India  needs
 at  least  250  universities.

 Tbe  report  hss  said  certain  things
 about  the  deterioration  of  the  stan-
 dard  of  university  education  in  our



 4305  Motion  re:

 {Shri  Hem  Barua]
 country.  And  there  are  two  reasons
 according  to  this  Commission.  One  is
 the  paucity  of  library  and  laboratory
 facilities,  and  the  other  is  lack  of  good
 teachers  and  good  textbooks.  These
 problems  have  to  be  studied  careful-
 ly,  but  I  think  that  something  more
 has  to  be  done  also  about  this  rising
 population  of  students.

 The  University  Grants  Commis-
 sion’s  report  for  1962-63  offers  two
 suggestions:  one  is  expanding  the
 existing  facilities  of  the  universities,
 and  it  says  that  there  should  be  no
 more  universities  in  the  country;  and
 the  other  is  restrictive  admission.  I
 would  say  that  both  the  suggestions
 need  careful  study  and  analysis.

 The  most  disturbing  factor  today,
 so  far  as  our  higher  education  is  con-
 cerned,  is  the  overcrowding  of  the
 universities.  This  problem  is  deep-
 ening  in  its  magnitude.  may  I  say  in
 the  words  of  Lord  Tennyson,  with
 the  process  of  the  Sun.  Therefore,
 my  humble  submission  is  that  we  need
 More  universities,  smaller  universi-
 ties,  at  least  250  in  number,  to  cope
 with  this  problem,  for,  that  would,
 firstly,  relieve  this  pressure  of  stu-
 dents  on  existing  universities,  secon-
 dly,  help  the  universities  to  raise  their
 standards  which  are  now  deteriorat-
 ing,  and,  thirdly,  ensure  student  dis-
 cipline  also.

 As  for  restrictive  admission,  I  would
 say  that  in  principle  this  is  a  very
 good  suggestion.  Why  should  the  riff-
 raffs  or  young  men  and  women  of  in-
 different  talent  be  allowed  to  rush  in
 where  angels  fear  to  tread,  and  thus
 pollute  the  university  atmosphere?
 From  that  standpoint,  jt  is  all  right,
 but  then  a  problem  arises.  If  you
 close  the  doors  of  the  university
 against  these  people  who  might  be  of
 indifferent  merit  and  talent,  what  do
 you  propose  to  do  by  way  of  harnes-
 sing  this  mass  of  youthful  energy  in
 the  country?  Surely,  you  cannot,—
 Shri  Chagla  will  never  do  it,  because
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 he  ig  a  brilliant  man  and  a  man  of
 vision—you  do  not  propose  to  create
 an  army  of  vagabonds,  and  let  them
 loose  on  society  like  the  thugs  of
 Lord  Bentinck’s  time.  Such  a  step,
 unthinking  step  I  would  say,  would
 spell  disaster  for  the  country.  No  State
 can  ever  afford  such  wastage  of  hu-
 man  material

 In  this  respect,  my  submission  is
 that  there  should  be  an  attempt  to
 provide  for  the  diversification  of  stu-
 dies  at  the  post-matric  stage,  as  they
 do  in  Russia  and  other  countries.
 Government  should  provide  facilities,
 organise  and  establish  vocational  ins-
 titutions  according  to  our  Plan  needs,
 to  absorb  this  mass  of  youthful  ener-
 gy,  against  which  the  Commission
 says  the  door  must  be  closed.  To  im-
 plement  the  policy  of  restrictive  ad-
 mission  without  making  any  provision
 for  these  people  would  spell  disaster
 tor  this  country.

 There  is  another  very  inspiring
 thing  about  this  report.  The  report
 says  that  the  Commission  has  not
 been  able  to  do  anything  towards  the
 organisation  of  syllabus  or  of  studies.
 in  this  country.  This  is  a  very  signi-
 ficant  thing.  I  would  say  that  this  is
 sad  commentary  on  the  state  of
 things  in  this  country.  The  Commis-
 sion  pays  money  to  the  universities
 and  to  the  colleges,  and  it  is  precisely
 because  of  this  that  the  Commission
 should  see  that  the  standard  of  um-
 versity  education  does  not  deterio-
 rate.  It  is  one  of  its  jobs  also  to  see
 that  it  does  not  deteriorate,

 How  can  you  have  any  improve-
 ment  in  the  standard  of  education  if
 vou  conduct  your  affairs  as  you  did
 conduct  your  affairs  in  relation  to  Dr.
 Kitchlew,  Director  of  the  National
 Physical  Laboratory?  I  would  say
 that  the  universities  or  higher  centres
 of  education  or  any  other  centre  of
 education  must  not  be  allowed  to  pol-
 iute  their  atmosphere  with  nepotism,
 with  power  politics  or  with  a  hign-
 handed  attitude.  If  you  do  that,  if
 the  university  atmosphere  is  polluted
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 like  that,  what  you  would  succeed  in
 producing  is  only  a  few  bunches  of
 educated  jlliterates.  Shri  Anthony
 made  a  reference  to  that,  and  I  also
 think  that  in  free  India  what  we  have
 succeeded  in  producing  is  a  few  bun-
 ches  of  educated  illiterates.  (Inter-
 ruption).  Shri  Nath  Pai  says  that  he
 became  a  grdauate  before  India  be-
 came  free,  Then,  what  I  said  is  pos-
 sibly  correct.

 Shri  Shinkre
 because  of  that?

 (Marmagao):  Is_  it

 Mr,  Speaker:  The  hon.  Member  has
 also  been  producing  many  educated
 people,

 Shri  Hem  Barua:  I  am  trying  to
 produce  really  educateq  people.

 Mr.  Speaker:  He  was  principal  of
 a  college.

 Shri  Hem  Barua:  I  have  not  pro-
 duced  any  educated  illiterates.

 Another  problem  that  has  been
 creating  a  lot  of  emotional  and  psy-
 chological  tension  in  this  country  is
 the  problem  of  the  medium  of  educa-
 tion  in  the  universities.  I  welcome
 the  decision  of  the  Government  to  in-
 troduce  Hindi  or  other  regional  lan-
 guages  as  medium  of  instruction  at
 the  university  stage,  for,  these  mother
 tongues  or  these  languages,  by  mak-
 ing  the  student  understand  the  subt-
 ler  shades  of  knowledge  better,  by
 establishing  a  sort  of  spiritual  com-
 munion  between  the  foundations  of
 knowledge  and  foundations  of  under-
 standing,  would  help  the  _  students
 better.

 At  the  same  time,  I  have  certain
 humble  submissions  to  make,  India
 is  a  vast  country  and  it  has  a  varied
 number  of  languages.  There  are  so
 many  languages  in  this  country.
 Therefore,  efforts  should  be  made  to
 see  that  on  no  account  the  funda-
 mental  unity  of  educate  India  is  al-
 lowed  to  be  destroyed.  A  medley  of
 languages  might  cut  at  the  root  of  the
 fundamental  unity  of  India,  and  might
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 affect  also  the  political  and  adminis-
 trative  unity  of  this  country  so  care-
 fully  built  up  by  generations  of  men
 and  women.  We  must  not  allow  that
 to  happen.

 The  Commission  says  that  English
 should  continue  as  an  associate  me-
 dium  of  instruction  at  the  university
 level.  I  would  say  that  without  lay-
 ing  any  undue  emphasis  on  English
 or  trying  to  become  a  slave  to  the
 language,  English  should  continue  in
 the  interest  of  emotional  and  national
 integration,  but  not  at  the  expense  of
 the  regional  languages.  English
 should  continue  as  a  medium,  asso-
 ciate  medium,  not  the  only  medium,
 of  communication  or  instruction  at
 the  university  stage.  If  it  comes  to
 a  coat,  I  would  prefer  a  new  coat  to
 an  old  coat,  even  if  it  is  presented  by
 you  to  me,  Sir.  Like  that,  when  it
 comes  to  a  language  as  a  medium  of
 instruction  for  higher  education,  I
 would  prefer  a  language  that  is  capa-
 ble  of  expressing  the  subtler  shades
 of  knowledge  and  not  a  language  that
 cannot  stand  on  its  feet  without
 meaning  any  disrespect  to  any  langu-
 age.  I  have  respect  for  all  the
 lauguages.

 43  hrs,

 There  is  another  point  that  has
 been  pinpointed  by  this  report—that
 is  about  the  students  indiscipline.  I
 find  that  the  main  reason  is  social  and
 psychological.  Of  late  there  has  been
 a  fashion  in  certain  quarters  to  ac-
 cuse  politicians  for  student  indisci-
 pline  and  I  should  say  that  Mr,  Cha-
 gla  whom  I  admire  most  and  who  is
 a  man  of  vision  very  recently  fell  a
 victim  to  this.  I  admire  him  most
 among  the  Ministers.

 Shri  Shinkre:  Is  it  parliamentary
 to  single  out  a  Minister  and  say  that
 I  admire  him  most  among  the  Minis-
 ters?

 Mr.  Speaker:  Why  not?  But  he
 should  conclude  now,
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 Shri  Hem  Barua:  I  shall  conclude  in
 a  minute,  Sir.  Even  he  fell  a  victim
 to  this  cheap  analysis  while  addressing
 the  Delhi  University  Convocation  re-
 cently.  I  would  like  him  to  go  deep
 into  this  problem  and  find  a  solution
 because  as  I  have  said,  the  reason  or
 the  background  of  this  problem  is
 social  and  psychological.  Young  peo-
 ple  have  idealism  I  find  and  when  they
 find  that  idealism  is  lost  in  the  welter
 of  mistakes  that  their  elders  have
 made,  naturally  enough  their  reaction
 becomes  restive:  their  response  be-
 comes  restive.  I  hope  and  trust  that
 M:.  Chagla  would  look  into  these  pro-
 blems  and  try  to  see  that  India  gets
 standard  education.

 An  Hon.  Member:  Students  become
 worse  when  professors  take  to  politics.

 Shrimati  Lakshmikanthamma
 (Khammam):  I  congratulate  the  hon.
 Minister  for  the  emphasis  he  laid  on
 women’s  education.

 Mr,  Speaker:  She  does  not  thank  me
 for  giving  her  an  opportunity  to  speak!

 Shrimati  Lakshmikanthamma:  It
 will  come  at  the  end,  Sir.  When  the
 Minister  was  expressing  his  _  senti-
 ments,  I  was  reminded  of  959  when
 Jawaharlalji  visited  Andhra  Pradesh.
 He  was  to  address  a  meeting  of  the
 workers  of  the  Congress  Party.  He
 came  there  but  he  said:  I  will  not  ad-
 dress  you;  you  put  some  questions  and
 I  will  answer  them.  I  had  returned
 then  fresh  from  a  training  course  at
 Mussoorie  where  some  officials  and
 non-officials  were  discussing  priorities
 in  the  Plan  and  the  place  of  education.
 Because  of  the  limited  resources  at
 our  disposal,  some  people  argued  about
 giving  priority  to  other  things  than
 education  and  I  had  argued  against
 them  at  Mussoorie.  So,  in  Andhra
 Pradesh,  when  Jawaharlalji  asked  us
 to  put  questions,  I  wanted  that  the
 priority  to  be  given  to  education  must
 come  from  his  mouth  so  that  every-
 body  would  be  clear  in  his  mind  and
 [  asked  him  about  that  question.  He
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 was  rather  perturbed  that  people
 should  still  be  in  doubt  whether  edu-
 cation  should  not  be  given  priority.  At
 that  meeting  of  Congress  workers,  he
 said  that  education  must  be  given  prio-
 rity,  especially  women’s  education,  He
 did  not  leave  it  there;  he  repeated  it  at
 the  public  meeting  and  even  at  a  meet-
 ing  at  Tirupathi.  He  felt,  it  would  be
 clear  from  this,  that  we  could  not  pro-
 gress  unless  our  women  were  educat-
 ed  and  enabled  to  share  responsibili-
 ties  in  the  building  of  the  nation.  I
 was  rather  moved  when  I  found  al-
 most  the  same  spirit  and  the  same  ex-
 pression  in  Mr.  Chagla’s  speech  yester-
 day  and  so  I  must  express  my  grati-
 tude  to  him.
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 Government  has  not  been  indifferent
 to  women’s  education,  On  the  advice
 of  the  Planning  Commission  they  ap-
 pointed  a  national  committee  for  wo-
 men’s  education  in  959  with  the  ablest
 woman  in  the  country  as  its  Chairman
 and  a  number  of  recommendations
 were  made.  Though  those  recommen-
 dations  involved  a  lot  of  expenditure
 for  the  Government.  Still  the  Govern-
 ment  did  not  hesitate  to  accept  most
 of  them.  I  agree  that  much  more  has
 to  be  done.  It  would  be  seen  that  in
 almost  all  States  some  committees
 have  been  formed  at  State  level  and  I
 was  associated  with  one  such  commit-
 tee  in  Andhra  Pradesh.  We  recom-
 mended  that  secondary  education
 should  be  free  for  all  girls;  we  did  not
 expect  that  the  Government  would
 be  so  generous  as  to  accept  this  recom-
 mendation  and  We  thought  that  they
 would  accept  at  least  till  the  element-
 ary  stage.  But  Government  was  _  so
 considerate  and  generous  that  they
 accepted  this  recommendation  and
 made  education  free  to  all  girls  upto
 the  2th  standard.  Education  for  boys
 was  free  only  upto  the  elementary
 stage.  JI  am  sure  the  other  States  also
 would  follow  this  lead  and  make  edu-
 cation  free  for  girls  till  the  secondary
 stage.

 The  hon.  Minister  was  also  very  kind
 to  pay  high  compliments  and  praise  to
 the  women  students  for  coming  first
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 in  the  universities  and  for  getting  first
 class.  He  also  paid  compliments  to
 the  brilliance  of  the  gir]  students,

 The  Minister  of  Rahabilitation  (Shri
 Tyagi):  I  am  sorry  for  the  boys.

 Shrimati  Lakshmikanthamma:  I
 know  Mr.  Tyagi  is  always  against  girls
 because  a  woman  candidate  contested
 against  him  in  the  elections......  (in-
 terruptions.)

 Mr,  Speaker:  Mr.  Tyagi’s  voice  was
 always  championing  in  favour  of  girls.

 Shrimati  Lakshmikanthamma:  In
 such  a  state  of  affairs,  when  I  go  to  the
 villages  in  my  constituency,  I  ask—
 I  am  sure  it  is  the  same  in  other  States
 also—whether  the  parents  are  sending
 their  girls  to  the  school.  Though  pri-
 mary  education  is  made  compulsory,
 still,  in  the  villages  the  people  are  so
 economically  backward  and  poor  that
 they  feel  that  the  girls  can  make  a
 few  annas  by  working  in  the  fields.  In
 spite  of  the  incentives  that  are  being
 given,  and  in  spite  of  the  fact  that  we
 have  introduced  the  mid-day  meal
 programme  and  othér  programmes,  I
 feel—on  record  it  may  be  that  the
 number  shown  is  very  large—that  the
 number  of  girl  students  sent  to  the
 schools  is  not  so  large  as  compared  to
 the  number  of  boys  sent  to  the  schools.
 I  have  always  felt  that  somebody  at
 the  lower  stage,  the  panchayat  or  any
 other  local  body,  should  see  to  this.  A
 committee  should  be  formed,  and  this
 was  what  we  discussed  at  the  state-
 level  seminar,  so  that  they  should
 undertake  the  responsibility  and  im-
 plement  the  programme  so  as  to  see
 that  all  the  girl  students  of  the  school-
 going  age  are  sent  to  school.

 The  importance  of  women’s  educa-
 tion  has  gone  up.  But  then,  in  spite
 of  the  fact  that  we  have  passed  so
 many  pieces  of  legislation  like  the
 Hindu  Succession  Act  and  the  Dowry
 Act  and  so  many  other  Acts—our  great
 leader  was  a  great  emancipator  of
 womankind  and  he  always  believed  in
 the  equal  status  of  women—how  is  it

 AGRAHAYANA  I9,  886  (SAKA)  Annual  Reports  of  4372
 University  Grants

 Commission
 that  several  women  are  still  ignorant?
 I  know  several  women  do  not  know,
 fo:  instance,  that  there  is  what  is
 called  a  Hindu  Succession  Act  that
 was  passed  by  this  Parliament  which
 gives  them  the  status  equal  to  men  to
 a  great  extent.  However  much  we
 talk  of  equality  of  opportunity  and
 whatever  might  have  been  conferred
 by  articles  4  and  6  of  the  Constitu-
 tion,  still,  unless  our  women  are  edu-
 cated,  and  enlightened,  they  cannot
 make  use  of  those  rights  or  responsi-
 bilities.

 I  also  believe  that  our  women  should
 get  a  wider  and  more  practical  educa-
 tion  such  as  will  enable  them  to  bear
 their  responsibilities  and  support  them-
 selves  if  need  be.  Before  marriage,
 our  women  should  be  educated  and
 should  be  in  a  position  to  maintain
 themselves  or  to  get  employment  if
 that  is  necessary.  That  should  be  done
 even  before  they  take  upon  themselves
 the  responsibility  of  marriage.  (Inter-
 ruption).  What  a  man  is  earning  to-
 day  is  not  enough  to  maintain  himself
 and  his  children.  ee,

 Mr,  Speaker:  The  proceedings
 should  not  develop  into  a  private  con-
 versation  between  two  women.  The
 hon.  Member  should  continue  to  ad-
 dress  the  Chair.

 Shrimati  Lakshmikanthamma:  I
 am  coming  to  the  point,  but  an  hon.
 Member  interrupted  me  and  has  taken
 my  time.

 Mr,  Speaker:  I  am  sorry  that  also  is
 part  of  the  game.

 Shrimati  Lakshmikanthamma;:
 Every  one  of  us  is  aware  that  in  the
 present  economic  situation,  the  in-
 come  of  a  lower  division  clerk  or  an
 upper  division  clerk  or  even  of  a  junior
 officer  drawing  a  little  amount  is  not
 adequate  to  maintain  himself  ang  his
 family.  It  does  not  mean  fhat  a
 woman,  if  she  has  the  capacity  and  the
 ability  to  work,  should  not  supplement
 the  income  in  whatever  manner  she
 can,  such  as  vaking  up  some  cotta
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 industry  in  the  village.  She  can  al-
 ways  supplement  the  income  of  the
 family  by  working  according  to  her
 capacity;  similarly,  a  girl  who  has
 studied  up  to  the  l2th  standard  or
 who  is  a  graduate  or  a  scientist  or  a
 doctor  can  as  well  supplement  the  in-
 come  of  the  family  and  also  serve  the
 nation  at  the  same  time.

 The  main  thing  from  which  we  are
 suffering  today  is  mental  slavery
 though  we  have  overcome  political  sla-
 very,  Mental  slavery  is  still  persist-
 ing  among  the  women  of  the  country,
 since  they  feel  a  superiority  or  inferio-
 rity  complex  and  this  is  the  most  dan-
 gerous  thing  and  it  should  be  over-
 come  immediately.  I  need  not  go  into
 the  details  of  the  report  of  the  Women’s
 Education  Committee  at  various  levels.

 ‘I  am  sure  with  a  sympathetic  Minister
 like  Shri  M.  C.  Chagla,  all  these  re-
 commendations  will  be  accepted,

 I  heard  the  hon.  Minister  saying  yes-
 terday  as  to  what  they  are  thinking
 about  examination  reform  and  other
 things  such  as  hostel  system  that  would
 be  introduced  and  all  that.  I  was
 going  through  a  book  on  how  our  edu-
 cation  was  being  conducted  in  ancient
 days.  While  going  through  a  few  arti-
 cles  about  the  ancient  system  of
 education  in  this  country,  I  felt
 that  we  have  today  much  to  learn
 from  those  ancient  systems.  In  those
 days,  the  ordinary  lecture-type  of
 education  was  not  in  vogue.  Educa-
 tion  was  conducted  much  more  on
 seminar-type  where  the  students  had
 to  meet  the  teacher  separately  and
 learn  from  him.  The  Indian  educa-
 tional  system  also  laid  great  stress  on
 the  necessity  of  personal  relationships
 between  the  teacher  and  the  taught.
 In  a  mechanical  stereotyped  system  of
 education,  the  relation  between  the
 teacher  and  the  pupil  is  not  more  inti-
 mate  than  that  between  the  speaker  at
 a  large  meeting  and  his  audience.  Even
 in  those  days,  education  was  residen-
 tial;  it  was  fully  compulsory.  Yester-
 day,  when  the  hon,  Minister  mention-
 eg  about  the  increase  in  the  number  of
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 hostels,  I  felt  that  we  should  concen-
 trate,  besides  having  a  greater  num-
 ber  of  hostels  for  boys  and  girls,  on
 improving  the  relationship  between
 the  teacher  and  the  pupils.

 When  I  was  a  student  we  had  a
 text-book  by  Newman  on  the  idea  of
 a  university.  In  that  book,—I  qo  not
 exactly  remember  his  words  nor  do  I
 have  a  copy  of  it  now.  I  remember
 very  well  that  Newman  had  emphasis-
 ed  the  need  for  the  students  staying  in
 hostels  and  having  activities  of  the
 type  which  the  hon.  Minister  was  men-
 tioning  yesterday,  namely,  more  faci-
 lities  to  counter  student  indiscipline
 within  the  arena  of  the  university  it-
 self.

 I  would  conclude  by  quoting  what
 Mrs,  Roma  Chowdary  has  said  about
 the  aims  of  education:

 “The  culture  and  civilisation  of
 a  nation  are  inextricably  bound  up
 with  the  goal  of  knowledge  aimed
 at,  the  methods  of  instructions  pro-
 pounded  and  the  actual  standard
 of  education  reached  by  it.

 Education  is  the  Heart  of  the
 Nation  around  which  pulsate  its
 other  multifarious  activities  and
 achievements,  from  which  spring
 its  very  life  and  _  sustenance,
 through  which  is  manifested  its
 inner  vigour  and  vitality—what  is
 great  and  good,  noble  and  sublime
 in  it.

 The  study  of  Nation’s  Soul
 means  the  study  of  its  educational
 aims  and  ideals,  methods  and  sys-
 tems,  achievements  and  perfec-
 tions.”

 With  these  few  words,  I  thank  you.

 Shri  K.  C,  Pant  (Naini  Tal):  Mr.
 Speaker,  Sir,  during  the  last  two  ses-
 sions  the  House  waited  somewhat  im-
 patiently  for  an  opportunity  to  discuss
 the  reports  of  the  University  Grants
 Commission  for  1961-62  ang  1962-63.
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 But  unfortunately  that  opportunity
 never  came  our  way.  I  cannot  help
 feeling—and  I  hope  I  would  not  be
 misunderstood  when  I  say  this—that
 these  reports  deserve  to  be  treated
 with  a  much  greater  and  with  a  much
 More  conspicuous  sense  of  urgency  by
 the  House.  I  further  feel  that  if  the
 debates  on  these  reports  are  to  be
 purposeful  and  if  the  comments  are  to
 be  timely,  then,  there  should  be  a  con-
 vention  that  the  report  pertaining  to
 any  particular  year  should  come  up
 for  discussion  in  the  House  not  later
 than  six  months  after  the  closing  of
 that  year.  I  hope  the  Education  Min-
 ister  will  consider  thig  suggestion.

 According  to  the  University  Grants
 Commission  Act,  the  main  objective  of
 the  Commission  is  the  determination,
 co-ordination  and  improvement  of
 standards  of  higher  education  in  the
 country.  Experience  has  shown  that
 the  present  arrangement  has  not  work-
 ed  very  satisfactorily  without  an  ade-
 quate  machinery  backed  by  necessary
 constitutional  sanctions.  The  Centre
 makes  the  plans  and  it  is  for  the  States
 to  implement  those  plans.  Very  im-
 portant  and  august  committees  and
 commissions  like  the  Radhakrishnan
 Commission,  the  Sapru  Committee  and
 the  Sampurnanand  Committee  have
 all  taken  note  of  this  difficulty  and
 have  recommended  that  higher  educa-
 tion  should  be  made  a  concurrent  sub-
 ject.  In  the  light  of  these  repeated  re-
 commendations,  one  would  have
 thought  that  the  Government  would
 have  come  to  a  decision  by  now  and  I
 do  hope  that  the  Government  will
 come  to  an  early  decision  on  this  mat-
 ter.  So  much  for  co-ordination
 between  the  Centre  and  the  States.

 Equally  important  is  the  coordina-
 tion  between  universities  and  colleges
 on  the  one  hand  and  research  institu-
 tions  on  the  other.  Today  there  is  hard-
 ly  any  coordination  at  all.  In  my  opin-
 ion,  the  UGC  is  ideally  suited  to  take
 a  lead  in  bringing  about  such  a  co-
 ordination  by  arranging  meetings  and
 exchange  of  notes,  so  that  at  least  in
 the  field  of  research  projects,  there
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 would  be  closer  collaboration  and
 there  would  be  no  overlapping.

 Then,  there  is  the  larger  question  of
 mobility  among  intellectual  workers
 in  various  walks  of  national  life.  To-
 day  our  intellectual  life  is  strictly
 compartmentalised  with  “No
 Thoroughfare”  signs  all  over.  I  do  feel
 that  if  intellectuals,  writers,  journal-
 ists,  industrial  executives  and  techno-
 logists  and  indeed,  administrators,
 public  men,  jurists  etc.,  who  are  inclin-
 ed  to  academics,  were  associated  more
 closely  with  higher  education,  it  would
 not  only  enrich  the  universities  and
 colleges,  but  would  enable  them  to
 respond  more  purposefully  to  the
 needs  of  the  process  of  national  recon-
 struction.

 Above  all,  education  must  have  a
 functional  purpose  in  tune  with  the
 needs  of  society.  What  is  the  position
 today?  A  boy,  who  gets  4  years  of
 education  and  passes  the  B.A.  degree
 examination,  unless  he  is  exceptionally
 lucky  or  brilliant,  finds  himself  most
 unwelcome  in  the  employment  mar-
 ket.  Ever  so  often  he  postpones  the
 day  of  struggle  by  joining  M.A.  or  Law
 or  both.  That  is  hardly  a  satisfactory
 position.  Since  both  the  students  and
 the  State  invest  a  great  deal  of  scarce
 resources  in  giving  him  higher  educa-
 tion,  it  is  a  glaring  failure  of  the  edu-
 cational  system  that  the  training  he
 receives  does  not  automatically  entitle
 him  and  ensure  him  suitable  and  gain-
 ful  employment.

 Now  I  turn  to  an  anomaly  to  which
 reference  was  made  yesterday  also.  In
 the  words  of  the  report  itself,—

 “Though  the  Commission  is  con-
 cerned  with  all  aspects  of  univer-
 sity  education,  development  grants
 for  professional  colleges  in  medi-
 cine,  ‘agriculture  ang  technology
 are  provided  by  the  Union  Minis-
 tries  concerned.”

 This  is  an  example:
 “Out  of  the  total  allocation  of

 Rs.  76  crores  for  higher  engineer-
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 ing  and  technological  education
 for  the  Third  Plan  period,  the
 funds  placed  at  the  disposal  of  the
 UGC  for  university  institutions  in
 this  sector  amount  to  Rs.  6.5  crores
 only.”

 The  report  goes  on  to  make  the  follow-
 ing  recommendation:

 ‘For  academic  and  other  rea-
 sons,  we  emphasise  the  need  for
 effective  coordination  between  the
 UGC,  the  Central  Ministries  and
 State  Departments  concerned  for
 the  development  of  professional
 education  in  these  sectors.”

 I  would  go  a  step  further  and  say
 that  all  higher  education,  whether  pro-
 fessional  or  otherwise,  should  come
 under  the  aegis  of  one  body,  whether
 it  is  the  UGC  or,  if  you  like  to  keep
 apart  the  function  of  distributing
 grants,  you  may  decide  to  have  an-
 other  similar  body.  A  similar  conclu-
 sion  was  arrived  at  by  the  Robin’s
 Committee  which  went  into  the  ques-
 tion  in  the  U.K.  recently  and  which
 emphasised  the  7९९१  to  prevent  frag-
 mentation  of  responsibility  for  higher
 education,  whether  professional  or
 otherwise,

 As  the  Education  Minister  said  yes-
 terday,  the  main  problem  before
 higher  education  today  is  the  problem
 of  numbers.  I  will  not  go  into  the
 statistics  which  he  already  quoted  yes-
 terday.  But  I  will  quote  a  relevant
 passage  from  the  report  itself.  This
 ig  what  the  report  says:

 “The  rapid  expansion  of  higher
 education  that  has  already  taken
 place  has  created  a  heavy  strain
 on  the  staff  and  material  resources
 of  the  universities,  If  increasing
 number  of  students  continue  to  be
 admitted  in  our  universities  with-
 out  corresponding  expansion  of
 facilities,  there  is  grave  risk  of  aca-
 demic  standards  being  impaired
 further.  Also,  in  view  of  the  in-
 creasing  cost  of  university  educa-
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 tion,  it  is  necessary  from  a  purely
 economic  point  of  view  to  see  that
 only  such  students  are  admitted  to
 our  universities  as  are  most  likely
 to  benefit  from  university  educa-
 tion.”

 In  order  to  bring  this  about,  the  pyra-
 midal  structure  of  education  must  be
 so  designed  that  only  the  few  must-
 gifted  make  the  best  use  of  university
 education  to  reach  the  apex.  The
 others,  constituting  the  large  majority,
 must  be  syphoned  off  at  various  levels
 into  channels  of  specialised  functional
 education,  keeping  in  mind  their  apti-
 tudes  and  the  pattern  of  demand  for
 trained  manpower  in  the  country.  Un-
 less  there  is  perspective  structural
 planning  along  these  lines,  particularly
 in  view  of  the  universalisation  of  pri-
 mary  education,  the  edifice  of  higher
 education  will  begin  to  totter  under
 the  sheer  weight  of  numbers.

 As  it  is,  even  today,  the  strain  on
 the  edifice  is  obvious  from  the  appall-
 ing  percentage  of  failures,  to  which
 also  the  Education  Minister  made  a
 reference  in  his  opening  remarks,  Let
 me  give  you  figures  for  1960.  The
 proportion  of  failures  was  as  high  as
 57  per  cent  in  B.A.  49  per  cent  in
 B.Sc.  and  46.8  per  cent  in  MB.BS.
 This  is  an  enormous  national  waste
 both  in  terms  of  lost  man-hours  and
 unproductive  employment  of  resources,
 more  so  because  the  percentage  of  fai-
 lures  is  more  or  less  of  the  same  order
 at  lower  levels.  It  is  extremely  im-
 portant  and  urgent  to  reduce  this  waste
 by  bringing  about  improvements  |
 methods  of  teaching  and  examination
 and  I  am  glad  that  the  Education  Min-
 ister  referred  to  this  aspect  yesterday.
 I  wish  he  would  indicate  more  clearly
 what  the  Government’s  decision  is
 going  to  be  on  the  committee’s  recom-
 mendations  which  he  referred  to
 yesterday.

 One  major  difficulty  is  that  85  per
 cent  of  the  students  enrolled  in  col-
 leges  and  universities  are  really  study-
 ing  in  the  affiliated  colleges,  which
 cannot  afford  to  give  the  same  facili-
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 ties  to  either  their  students  or  teach-
 ers,  which  are  available  in  universi-
 ties,  due  to  the  beneficence  of  the
 UGC.  I  quite  understand  that  all  the
 affiliated  colleges  cannot  suddenly  be
 taised  to  the  level  of  universities,  Be-
 cause  the  UGC’s  limited  resources  do
 not  permit  that.  I  would  submit  that
 those  few  colleges  which  have  been
 maintaining  very  good  standards  for
 some  years  now  should  not  be  allow-
 ed  to  be  classified  with  the  worse  col-
 leges.  We  must  make  a  beginning  by
 raising  at  least  the  best  affiliated  col-
 leges  to  the  same  level  as  universities
 in  the  matter  of  facilities,  grants,  etc.
 The  idea  ig  to  reward  quality  and
 help  to  improve  the  general  tone  of
 higher  education.  However,  I  am  sorry
 I  have  to  quote  an  incident  where  just
 the  reverse  has  occurred,  where  qua-
 lity  has  been  punished.  I  refer  to  the
 Government  degree  colleges  in  U.P.  at
 Nainital  and  Gyanpur.  Thanks  to  the
 foresight  of  Government,  the  pay-
 scales  fixed  in  these  colleges  were
 somewhat  higher  than  those  normally
 prevailing  in  the  other  degree  colleges,
 with  the  result  that  within  a  few  years,
 these  colleges  established  a  very  high
 reputation  of  very  good  _  standards.
 Suddenly  the  UP  Government  decided
 One  day  to  bring  them  at  par  with
 the  other  degree  colleges  in  the  State
 affiliated  to  Agra  University.  The  re-
 sult  was  the  pay-scales  of  teachers
 working  in  these  two  institutions  were
 revised  downwards,  a  step  unheard  of
 in  the  history  of  education.  This  re-
 trograde  step  naturally  resulted  in  a
 flight  of  talent  and  we  saw  the  sorry
 and  strange  spectacle  of  institutions
 which  had  built  themselves  up,  which
 had  built  up  a  reputation  for  them-
 selves  being  forced  to  lower  their
 standards  owing  to  governmental  ac-
 tion.  I  do  want  to  draw  the  pointed
 attention  of  the  Education  Minister  to
 the  sorry  plight  of  these  institutions
 and  to  request  him  to  come  to  their
 rescue.

 Then,  I  want  to  place  before  the
 Education  Minister  and  the  House  the
 peculiar  difficulties  experienced  by
 institutions  of  education,  particularly
 higher  education,  in  hill  areas.  I  will
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 give  you  the  instance  of  U.P.  hills  with
 which  I  am  more  familiar.  The  diffi-
 culty  is  that  colleges  in  the  hills  can-
 not  hold  classes  for  more  than  53
 months  as  against  their  counterparts
 in  the  plains  which  function  for  eight
 months.  This  is  because  they  have  to
 close  down  in  the  winter  months  on
 account  of  cold  weather.  Sir,  apart
 from  the  fact  that  this  deprives  the
 students  from  two-and-a-half  months’
 coaching,  a  relevant  fact  is  that  it  dep-
 tives  them  of  the  important  coaching
 just  before  the  examination  which
 takes  place  after  winter.  Therefore,  I
 feel  that  there  is  a  lot  to  be  said,  and
 there  is  a  strong  case  for  having  uni-
 versities  in  the  hill  areas  which  would
 have  jurisdiction  over  their  degree
 colleges  located  in  the  hills.  In  parti-
 cular,  I  feel  that  in  my  area,  in  Naini
 Tal  and  the  U.P.  hill  areas,  there  is  a
 great  need  for  it.  There  is  education
 in  those  areas.  There  are  a  lot  of
 degree  colleges.  But  all  of  them  have
 to  conform  to  the  time-table  of  the
 Agra  University  which  does  not  suit
 them  at  all.  I  would  strongly  plead
 with  the  Education  Minister  to  exa-
 mine  the  possibility  of  persuading  the
 U.P.  Government  to  locate  such  a  uni-
 versity  in  Naini  Tal.  I  say  Naini  Tal
 not  because  it  is  my  constituency  but
 because  the  degree  college  that  was
 started  there  was  started  with  the  ex-
 press  intention  of  developing  it  later
 into  an  examining  university,  and  be-
 cause  the  schools  and  colleges  there
 suffer  from  the  same  disability  in  the
 matter  of  time-table,  this  university
 could  be  ultimately  made  into  an
 examining  centre  even  at  the  levels  of
 schools  and  college  examinations.  If
 the  State  Government  cannot  afford  to
 start  this  univérsity,  I  would  plead
 with  the  Education  Minister  to  consid-
 er  the  possibility,  in  view  of  the  long-
 term  need  of  developing  the  border
 area,  of  having  a  central  university
 there  along  the  pattern  of  the  one  they
 are  contemplating  in  Assam,

 In  the  end,  I  would  just  say  that  the
 quality  of  education  is  directly  relat-
 ed  to  the  position  accorded  fo  teach-
 ers  in  society.  It  is  not  a  matter  of
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 chance  that  in  USSR  where  education
 is  extremely  well  organised,  teaching
 is  one  of  the  best  paid  professions.  But
 it  is  not  a  matter  of  money  alone.  In
 the  United  Kingdom  and  Germany
 where  teaching  is  not  as  well  paid  as
 in  the  USSR  the  teachers  enjoy  a  very
 high  social  standing,  Therefore,  apart
 from  raising  their  salaries  which  we
 are  attempting,  I  think  we  should  try
 to  restore  to  the  teachers  a  position  of
 respect,  honour  and  dignity  in  society.
 Only  then  will  the  edifice  of  education
 rest  on  sound  foundations,

 Shri  U.  M.  Trivedi  (Mandsaur):
 Mr.  Speaker,  Sir,  the  most  important
 feature  to  which  I  wish  to  draw  the
 attention  of  the  University  Grants
 Commission  is  the  reversal  of  the
 policy  laid  down  in  the  96l-62  report
 about  the  medium  of  instruction.

 3.34  hrs

 (Mr.  Deputy-SpEaKErR  in  the  Chair]

 On  page  23  of  this  report  it  is  said:

 “Our  views  regarding  the  prob-
 lem  of  medium  of  instruction  have
 been  stated  in  our  previous  re-
 ports.  In  our  opinion  the  transi-
 tion  from  English  to  an  Indian  lan-
 guage  should  be  brought  about  in
 as  short  a  period  as  possible  con-
 sistently  with  the  maintenance  of
 proper  standards.  It  is  proposed
 to  discuss  this  question  at  the
 Conference  of  Vice-Chancellors
 which  the  Commission  and  the
 Ministry  of  Education  are  jointly
 convening  in  October,  1962”.

 I  would  like  to  put  a  pertinent  ques-
 tion  to  the  hon.  Minister.

 Dr.  M.  S.  Aney  (Nagpur):  He  is  not
 here

 Shri  U  M,  Trivedi:  His  deputy  is
 here.

 Dr.  M  Ss.  Aney:  He  is  as  good  as
 we  are.
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 Shri  U  M.  Trivedi:  I  would  like  to
 know  whether  this  policy  has  been
 reversed,  whether  merely  brakes  have
 been  applied  to  the  policy  or  the  policy
 has  been  put  into  the  reverse  gear,  It
 appears  from  today’s  discussion  that
 the  Government  hag  certainly  revers-
 ed  the  policy  and  the  idea  of  having
 a  common  medium  of  instruction  or  at
 least  the  idea  of  having  the  medium  of
 instruction  in  a  regional  language  has
 been  put  back.

 The  reason  is  very  simple,  Although
 all  the  persons  who  get  themselves
 educated  or  receive  this  university
 education  and  all  that,  although  we
 talk  in  a  very  glib  language  that  edu-
 cation  is  for  the  sake  of  education,
 most  of  them  do  so  for  seeking  em-
 ployment  and  for  securing  employment
 for  themselves.  And,  in  the  matter  of
 securing  employment,  a  boy  who  re-
 ceives  education  through  the  medium
 of  English  has  got  hundred  per  cent
 chances  of  securing  a  job  compared  to
 a  boy  who  receives  his  education
 through  a  different  medium  of  instruc-
 tion  or  with  an  Indian  language  as  the
 medium  of  instruction.  Has  the  Uni-
 versity  Grants  Commission  or  the  Min-
 istry  of  Education  impressed  upon  the
 UPSC  or  the  State  Public  Service  Com-
 missiong  that  an  Indian  boy  whether
 he  secures  his  degree  with  Hindi  or
 any  other  language  as  the  medium  of
 instruction  is  equally  good  if  he  pos-
 sesses  the  same  knowledge  as  the  boy
 who  receives  his  education  with  Eng-
 lish  as  the  medium  of  instruction?  I
 asked  a  member  of  the  Public  Service
 Commission—he  is  retired  now—whe-
 the  he  could  remember  any  occasion
 when  a  boy  wearing  a  dhoti  on  was
 recruited  by  him.  I  again  asked  him
 whether  he  could  remember  any  occa-
 sion  when  questions  were  put  to  a
 candidate  in  Hindi  and  answers  were
 received  in  Hindi.  He  answered  both
 in  the  negative.  It  is  this  thing  which
 makes  the  reversal  of  the  policy  visi-
 ble,  and  to  the  Ministry  it  appears  to
 be  practical.

 Sir,  the  hon.  Minister,  Shri  Chagla
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 speeches.  He  is  also  probably  bear-
 ing  the  brunt  of  some  abuses  being
 showered  upon  him  for  willingly  or
 unwillingly  advocating  the  cause  of
 English  at  the  cost  of  Hindi.

 Dr,  M.  S,  Aney:  Link  language,

 Shri  U,  M.  Trivedi:  Sir,  after  all,
 when  we  framed  our  Constitution  we
 were  conscious  of  the  fact  that  we  had
 so  many  regional  languages.  Notwith-
 standing  that  we  came  to  the  conclu-
 sion  that  Hindi  shall  be  our  national
 language.  We  also  fixed  a  date.  That
 date  is  fast  approaching.  We  cannot
 switch  over  overnight  into  that  langu-
 age.  But  that  date  is  coming.  25th
 January  965  ig  fast  approaching.  If
 we  are  all  true  to  the  Constitution  and
 the  vow  that  we  took  that  we  will
 stand  by  the  Constitution  and  uphold
 the  Constitution  under  any  circum-
 stances,  those  of  us  who  came  here  in
 1952,  if  we  are  to  stand  honestly  by
 the  oath  that  we  took  then,  there  is
 no  reason  why  we  should  continue  to
 speak  in  English  after  that.

 Are  you  preparing  the  coming  gene-
 ration  for  that?  Has  the  Education
 Minister  or  his  Ministry  done  any-
 thing  whatsoever  to  reach  the  goal
 which  we  had  as  our  aim.  These  are
 all  empty  platitudes  in  these  reports.
 We  have  not  reached  the  goal  that
 education  is  for  the  sake  of  education.
 We  are  still  where  we  were,  when
 Lord  Macaulay  laid  down  that  we  are
 preparing  clerks.  We  are  making  men
 no  more  than  clerks.  Everybody
 wants  a  job,  to  have  a  job  one  must
 have  some  education  and  so  some  edu-
 cation  is  given.

 Shri  Hem  Barua  tried  to  make  out
 a  point  about  the  rights.of  badmash
 or  riff-raff  to  get  education.  Who  is
 going  to  determine  whether  one  is  a
 badmash  or  riff-raff  or  not?  One  boy
 may  be  more  enthusiastic,  more  play-
 ful,  more  humorous  than  others  in  his
 class  or  he  may  appear  to  be  mischiev-
 ous.  Who  is  to  decide  what  sort  of
 boy  is  he?  As  long  as  that  hoy  studies,
 offers  himself  for  examinations  and
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 passes  the  examinations,  what  right
 have  we  to  debar  him  from  studies?
 Under  the  guise  of  discipline,  dishonest
 principals  and  professors  of  colleges
 have  taken  vengeance  upon  boys  who
 refuse  to  do  their  bidding  and  destroy-
 ed  their  careers,  and  it  is  with  great
 difficulty  that  High  Courts  have  rush-
 ed  to  the  rescue  of  such  boys  to  res-
 tore  the  position  which  they  have  lost.
 Under  those  circumstances,  it  is  too
 much  to  ask  for  a  control  on  the  boys
 whom  we  should  allow  to  study  and
 whom  we  should  not  allow  to  study.

 For  the  last  so  many  years  we  have
 been  spending  money  like  anything  on
 education.  In  this  report  some  very
 wise  words  have  been  said  about  emo-
 tional  integration.  The  report  says:

 hore  that  there  should  be  no  res-
 triction  on  the  migration  of
 students  within  the  territory  and
 that  no  preference  should  be
 shown  to  students  from  any  parti-
 cular  area  for  admission  to  a  uni-
 versity.”

 Has  it  been  possible?  Has  the  Univer-
 sity  Grants  Commission  kept  an  eye  on
 it?  Very  recently  I  had  occasion  to
 find  that  one  university  had  refused
 to  recognise  the  graduate  of  another
 university.  The  Gujarat  University
 still  thinks  that  it  is  a  superior  type  of
 university  which  refuses  to  recognise
 the  graduates  of  the  Rajasthan  univer-
 sity.  Why  is  it  so?  How  long  will  this
 differentiation  go  on?  In  my  own  case,
 when  I  passed  from  the  Allahabad
 University,  I  was  refused  admission  to
 the  Bombay  University.

 Shri  Tyagi:  What  is  the  reason?
 Shri  U.  M.  Trivedi:  Unfortunate-

 ly  you  people  sitting  at  the  top  pro-
 bably  do  not  realise  the  difficulties  of
 poorer  men  like  me  who  sit  at  the  bot-
 tom.  Therefore,  I  would  like  you
 all  to  put  your  hand  and  apply  your
 head  to  this  problem.  This  is  going
 on.

 Shri  Tyagi:  Let  us  understand  the
 problem.  Could  you  explain  whv
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 they  refuse  to  recognise  graduates  of
 other  universities?

 Shri  U,  M.  Trivedi:  If  you  do  not
 recognise  my  graduate,  I  will  not  re-
 cognise  yqur  graduate.  The  High
 Courts  also  do  that  by  saying  that  the
 lawyers  have  not  put  in  the  prescribed
 apprenticeship  or  some  other  thing.
 Why  should  there  be  discrimination
 between  the  graduates  of  one  univer-
 sity  and  another  university.  This
 never  happened  before.  It  is  happen-
 ing  again  now.

 The  political  atmosphere  also  holds
 its  sway  On  the  colleges.  Principals
 get  themselves  endeared  to  the  Minis-
 ters  concerned.  If  the  principals  are
 the  dear  ones  of  the  Education  Minis-
 ter  of  the  State,  they  may  do  whatever
 they  like;  nothing  is  going  to  happen
 to  them.  I  know  of  a  case  where  a
 very  very  learned  man  with  a  doctor-
 ate  in  chemistry,  the  principal  of  a
 college  in  my  native  place,  stood
 against  the  wishes  of  a  Minister,—not
 the  Education  Minister  of  that  State
 but  a  Minister—who  wanted  to  shift
 the  college  to  the  dungeon  of  a  circuit
 house.  What  was  the  result?  The
 poor  man  was  shunted  out,  degraded
 and  his  promotions  held  up,  resulting
 in  the  students  losing  the  advantage  of
 his  teaching  capacity.  Another  gentle-
 man  was  brought  in  his  place  who  sim-
 ply  says  ‘Aye’,  or  ‘yes’  to  everything
 that  is  said  by  the  Minister  concerned.
 And  where  was  the  college  shifted?
 The  chemistry  and  physics  class  of  the
 college  were  shifted  to  the  latrine  of
 the  circuit  house,  because  the  latrine
 of  the  circuit  house,  built  by  a  Maha-
 raja,  contained  beautiful  tiles.  That
 was  its  only  qualification.  Our  present
 boys  are  not  lucky  enough  even  to  see
 the  theatres  in  which  we  were  study-
 ing  chemistry  and  physics  fifty  years
 ago.  Now  we  are  spending  crores  and
 crores  of  rupees  on  education  and  yet
 equipments  are  not  available,  When
 the  equipments  are  not  available  how
 can  we  expect  a  higher  standard  of
 education?
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 In  addition  to  that,  the  political  at-
 mosphere  is  there.  Whenever  there
 are  annual  days  or  social  gatherings  to
 celebrate  some  function  only  persons
 with  a  particular  political  affiliation
 are  invited.  However  highly  educated
 a  person  may  be,  whatever  may  be  his
 political  standing  or  status,  he  will  not
 be  invited  even  if  he  happens  to  be-
 long  to  that  very  area  or  town.  He  is
 not  given  even  an  ordinary  invitation
 to  attend  the  function,  much  less  to
 preside  over  the  function.  Why?  Be-
 cause  political  pulls  are  there.  Are
 these  colleges  meant  to  be  used  as
 arenas  for  political  upliftment  by  per-
 song  who  want  to  have  political  gain,
 who  want  to  do  political  propaganda
 during  the  election  period  through
 these  boys?  If  it  is  a  fact  that  they
 are  so  utilized,  let  the  University
 Grants  Commission  investigate  the
 matter  and  put  an  end  to  this  sort  of
 nefarious  activity  on  the  part  of  prin-
 cipals  of  colleges.  Do  they  deserve  to
 be  called  as  principals  of  colleges  or
 professors  or  teachers?  Such  profes-
 sors  and  teachers  cannot  expect  to  get
 any  regard  from  the  public  at  large.

 These  are  in  themselves  very  small
 affairs  and  you  may  not  look  into
 them.  But  what  is  the  cumulative
 effect  which  they  are  producing  in
 this  country.  In  one  breath  you  say
 that  in  education  there  should  be  no
 communalism,  parochial  feeling  or
 political  consideration  and,  at  the
 same  time,  you  are  indulging  in  it.
 Therefore,  I  am  throwing  the  burden
 on  the  University  Grants  Commission
 to  look  into  these  things.  The  UGC
 must  give  grants.  I  do  not  want  to
 stand  in  the  way  of  UGC  giving  grants.
 It  is  necessary  that  grants  must  be
 given.  But  in  the  sanctioning  of
 grants  there  should  be  no  caste,  paro-
 chial,  political  or  linguistic  considera-
 tions.

 Then,  so  far  as  the  supplying  of
 books  is  concerned  for  the  purpose  of
 spreading  wonderful  education,  a  con-
 tribution  of  Rs.  15,000  is  made  to  the
 Vikram  University.  This  University
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 is  in  existence  for  the  last  six  years
 and  the  building  has  not  been  put  up.
 A  non-recurring  grant  of  Rs.  20  lakhs
 has  been  made  to  construct  this  build-
 ing.  But,  because  poltical  pulls  are
 there,  because  great  contributions  are
 made,  because  there  are  some  rich  mil-
 lionaires,  another  university  is  being
 set  up  at  Indore,  and  the  Vikram  uni-
 versity  is  to  be  wiped  out.  What  a
 strange  thing?  Before  one  university
 takes  it  roots  and  keeps  its  legs  firm,
 before  the  building  is  put  up,  it  is
 being  put  down  or  pulled  gown  and
 another  is  being  created  thirty  miles
 away.  What  was  the  necessity  for
 creating  such  a  university?

 Therefore,  so  far  as  the  Reports  of
 the  University  Grants  Commission  for
 the  years  96l-62  and  1962-63.  are
 concerned,  all  is  not  well  although
 they  look  so  very  bright  and  well-
 documented.

 One  thing  that  cannot  pass  my
 notice  is—and  I  mast  bring  it  to  your
 notice—you  cannot  wait  for  the  criti-
 cism  of  this  University  Grants  Com-
 mission  for  two  years  in  succession.
 We  have  been  waiting  for  discussing
 this  and,  unfortunately,  when  it  comes
 before  this  House,  the  time  is  limited
 to  four  or  five  hours.  The  whole  pro-
 blem  of  our  country  is  before  us  to  be
 discussed  and  after  two  years  when  we
 are  discussing  it,  the  limitation  is  put
 upon  us  that  we  speak  only  for  0  or
 5  minutes  and  offer  criticism  of  this
 Ministry  which  is  spending  crores  and
 crores  of  rupees  and  is  causing  appar-
 ent  waste  where  waste  is  possible.
 When  lakhs  and  lakhs  of  rupees  are
 being  granted  to  other  universities,
 how  is  it  that  this  University  Grants
 Commission  cannot  look  far  away  from
 Delhi?  How  is  it  that  it  cannot  look
 to  Vikram  University  or  to  Jabalpur
 University?

 Shri  Ranga  (Chittoor):  They  want
 to  have  a  second  university  in  Delhi.

 Shri  U,  M,  Trivedi:  They  may  have
 it.  I  do  not  object  to  it.  Let  them
 have  four  universities  if  they  like;  but

 8i4  (Ai)  LSD—5
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 let  so  many  other  sons  also  be  treated
 alike.  If  aman  wants  to  marry  many
 wives,  let  him  do  so;  but  let  him  be
 honest  and  treat  them  all  well  and
 alike.  But  there  is  no  justification,  as
 Shri  Hem  Barua  put  it,  “I  love  the
 hon.  Education  Minister  the  most”.  I
 say,  we  love  all  the  ministers  best;  all
 are  very  good  ministers.  All  are  not
 bad;  all  are  very  good  persons  and  I
 have  my  own  regard  for  each  one  of
 them.  I  cannot  say  that  one  is  better
 than  the  other  or  more  good.  Shri
 Tyagi  is  also  a  good  man  and_  Shri
 Bhakt  Darshan  is  also  a  good  man.  All
 of  them  are  my  hon.  friends  and  they
 have  been  my  hon.  friends  for  the  last
 5  years.  But  what  I  do  impress  upon
 them  and  upon  the  Education
 Minister  is  that  if  you  want
 these  things,  national  integration
 and  emotional  integration,  to  be  done
 here,  please  do  follow  them  and  do  not
 allow  this  corruption,  graft  and  nepot-
 ism  to  enter  into  the  educational  sys-
 tem  of  our  country.  This  nepotism
 will  do  great  harm.  This  graft  is  grow-
 ing.  The  children’s  career  is  being
 spoiled  and  you  cannot  complain  if
 your  child  for  a  particular  reason  is
 being  kept  down.  The  moment  I  go
 and  complaint  that  injustice  is  being
 done  to  my  child,  because  he  is  the
 child  of  the  Leader  of  the  Jan  Sangh
 Party,  that  very  day  my  child  will  be
 marked  and  will  be  put  down  over  and
 over  again  so  that  even  his  future
 career  for  the  public  services  is  des-
 troyed.

 Shri  D.  C.  Sharma
 No,  no,

 (Gurdaspur):

 Shri  U.  M.  Trivedi:  Do  not  do  this.
 This  is  the  worst  thing  that  you  are
 doing.  This  is  happening  again  and
 again  in  each  part  of  the  country.

 Shrimati  Lakshmikanthamma:  Can
 the  hon.  Member  give  instances?

 Shri  U,  M,  Trivedi:  Yes;  I  will.  You
 can  come  to  me  and  I  will  give  you
 instances.  My  daughter  is  coming
 next  week;  meet  her  and  she  will  tell
 you  and  give  you  all  the  instances.
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 [Shri  U,  M.  Trivedi]
 Sir,  I  am  sorry  that  I  have  taken

 More  time  than  wag  allotted  to  me,
 but  I  want  to  say  a  few  words  about
 the  prescribing  of  textbooks.  When
 the  colleges  and  universities  prescribe
 these  textbooks,  let  them  not  do  so
 simply  because  some  of  the  professors
 are  to  get  more  money  out  of  their
 own  publications.  Allow  these  good
 text  books  of  the  old  to  continue  to  be
 used.  There  is  nothing  in  the  text
 books  of  chemistry  and  physics  which
 is  not  available  in  the  books  of  95l
 and  which  is  available  today.  Unless
 there  is  a  marked  change,  unless  there
 is  a  marked  new  theory  that  has  deve-
 loped,  unless  a  new  thing  has  come
 into  force,  unless  there  has  been  recent
 advance  in  chemistry,  the  old  chemis-
 try  books  must  continue  from  father
 to  son  and  from  uncle  to  nephew.
 What  is  there  to  prevent  the  use  of
 these  books?  Every  time  the  books
 are  changed  and  then  they  are  not
 available  to  the  children  even  though
 six  months  have  passed  since  they  had
 gone  to  college.  The  books  are  out  of
 print  and  not  available.  What  type  of
 graft  and  corruption  is  this?  Have  you
 applied  your  mind  to  it?  I  say,  do
 apply  your  mind  to  it.

 The  first  and  foremost  thing  is  that
 it  is  high  time  thet  you  decided  upon
 the  policy  of  the  medium  of  instruc-
 tion  in  a  proper  manner  and  closed
 the  chapter  once  for  all  for  this  clam-
 ouring  that  is  going  on  in  the  country.

 Shri  0.  C,  Sharma:  Mr.  Deputy-
 Speaker,  Sir,  as  I  look  at  the  educa-
 tional  landscape  of  my  country,  so  far
 as  higher,  degree  and  post-degree,  edu-
 cation  is  concerned  I  have  a  feeling  of
 bewilderment.  I  feel  that  the  univer-
 sities  of  this  country  can  be  divided
 into  three  classes.  There  are  the  afflu-
 ent  universities,  which  are  called  the
 Central  universities;  there  are  the
 needy  universities,  which  are  the  resi-
 dential  universities  and  then  there  are
 the  indigent  universities  which  are  the
 affiliating  universities.  Lord  Bacons-

 ‘field  said  that  England  could  not  pros-
 per  if  there  were  two  nations  there,
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 one  rich  and  the  other  poor.  I  say,
 Sir,  the  cause  of  higher  education  in
 this  country  cannot  prosper  if  there
 are  three  nations  amongst  the  univer-
 sities  in  this  country.  Unless  that  is
 dene  away  with,  I  think,  the  Univer-
 sity  Grants  Commission  is  not  fulfill-
 ing  its  functions.  I  would,  therefore,
 say  to  the  hon.  Minister  of  Education
 who,  I  know,  has  a  receptive  mind,
 who  is  a  progressive  person,  that  he
 should  scrap  the  old  Act  of  the  Uni-
 versity  Grants  Commission......

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 shan):  Scrap  or  amend?

 Shri  D,  0.  Sharma:......  and  bring
 in  a  new  Bill  which  gives  equal  treat-
 ment  to  the  Central  universities,  to
 the  residential  universities  and  to  the
 affiliating  universities.

 Shri  Ranga:  Is  it  not  a  fact  that  it
 is  only  the  UGC  has  come  in  that  the
 arbitrary  manner  in  which  the  Union
 Government  is  distributing  funds  has
 come  to  be  stopped?

 Shri  9,  C,  Sharma:  I  am  glad  Shri
 Ranga  is  speaking  sense  once  in  his
 life.  I  am  glad  that  he  is  supporting
 the  Government  once  is  his  life,

 Shri  Nambiar  (Tiruchirapalli):  Sir,
 he  says,  “once  in  his  life’.  Is  it  pro-
 per?  That  means  that  all  the  time  he
 was  speaking  senselessly.

 Shri  Ranga:  That  is  all  right.  Let
 him  have  the  pleasure.

 Shri  Nambiar:  A  professor  like  Shri
 D.  C,  Sharma........

 Shri_Tyagi:  It  is  a  humorous  re-
 mark;  it  cannot  be  objected  to.

 Shri  Nambiar:  Both  are  professors.

 Mr.  Deputy-Speaker:
 draw  any  inferences.

 He  need  not

 Shri  0,  Cc  Sharma:  Sir,  I  was  sub-
 mitting  very  respectfully  that  the  old
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 Act  has  got  to  go  and  egalitarian  treat-
 ment,  equal  treatment,  has  to  be  pro-
 vided  to  all  these  three  types  of  uni-
 versities  in  this  country.  We  cannot
 have  a  favoured-nation  treatment  re-
 served  for  the  Central  universities.
 They  take  away  most  of  the  money.
 We  cannot  have  residential  universi-
 ties  being  treated  as  poor  relations
 and  we  cannot  have  the  affiliating  uni-
 versities,  like  the  Agra  and  the  Pun-
 jab  Universities,  and  others,  treated  as
 orphans  of  the  stock.  I  think,  the
 sooner  this  thing  is  done  away  with,
 the  better  it  will  be;  otherwise,  what-
 ever  reports  the  University  Grants
 Commission  may  produce,  however
 eloquently—and  I  know,  our  Educa-
 tion  Minister  is  capable  of  high  flights
 ef  eloquence—the  Education  Minister
 may  put  forward  the  case,  the  educa-
 tional  landscape  of  my  country  will
 grow  bleaker  and  bleaker  in  days  to
 come  and  there  will  be  very  little  of
 improvement.

 I  say  that  from  one  point  of  view.
 The  hon.  Minister  of  Education  in  his
 Convocation  Address  to  the  Delhi  Uni-
 versity  said  that  the  establishment  of
 universities  had  become  a  status  sym-
 bol  and  that  every  State  wanted  to
 have’  universities.  If  a  neighbour
 State  had  three,  the  other  State  said,
 “Why  can  I  not  have  three  at  least,  if
 not  four?”  If  the  multiplication  of
 universities  is  to  proceed  so  fast  and
 nobody  can  check  it  from  being  so,
 because  after  all  the  establishment  of
 a  university  is  the  States’  concern,  I
 think,  the  sooner  you  do  away  with
 this  artificial,  self-imposed,  arbitrary
 distinction,  the  better  it  will  be.  I  ask
 you  one  question.

 4  hrs,

 The  Minister  of  Education  (Shri
 M.  C,  Chagia:  It  is  not  self-imposed

 Shri  D.  C.  Sharma:  I  ask  you  one
 question  and  it  is  this.  What  is  the
 salary  of  a  teacher  of  the  Delhi  Uni-
 versity?  I  do  not  grudge  them  the
 salary;  I  want  them  to  get  more.
 What  is  the  salary  of  a  teacher  in  a
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 residential  University?  It  may  be  per-
 haps  at  par  in  some  cases.  But  what
 is  the  salary  of  these  teachers  in  the
 affiliated  colleges  all  over  the  country?
 If  you  compare  their  salaries  with  the
 salaries  of  the  teachers  in  Delhi  and
 other  places,  you  will  find  that  there
 is  a  world  of  difference  between  the
 two  salaries.  I  know  the  University
 Grants  Commission  doled  out  some
 money  to  some  States,  perhaps  to  all
 the  States  in  India,  so  that  the  salar-
 ies  of  the  teachers  should  be  upgraded.
 But  the  University  Grants  Commission
 has  got  the  habit  of  taking  the  horse
 to  the  water,  making  it  drink  one  or
 two  cupfuls  and  then  taking  back  the
 water  from  the  horse.  How  did  it
 happen?  They  gave  some  salaries  for
 five  years  and  said,  “We  cannot  do  any
 more.”  All  the  teachers  of  the  affiliat-
 ed  colleges  are  suffering.  Their  salar-
 ies  have  been  cut  down.  I  know  some
 of  the  teachers  of  my  State  met  the
 Education  Minister  and  told  him  that
 with  the  result  of  the  withdrawal  of
 the  grant  of  the  University  Grant  Com-
 mission,  their  salaries  had  been  down-
 graded.  I  think  this  is  the  worst  kind
 of  injustice  that  can  be  practised  upon
 any  teacher.

 The  other  day,  I  read  the  statement
 made  by  the  Director  of  the  Council
 of  Scientific  and  Industrial  Research
 saying  that  he  had  given  four  grades
 for  the  scientists  and  I  felt  happy  to
 see  those  grades.  But  I  ask  you  this.
 What  is  good  for  residential  Univer-
 sities,  what  is  good  for  Central  Univer-
 sities,  should  also  be  good  for  the  affi-
 liated  Universities.  Therefore,  my
 point  is  this  that  in  the  matter  of  allot-
 ment  of  funds,  the  University  Grants
 Commission  should  look  not  to  the
 status  of  the  Universities,  one  situated
 in  Delhi,  another  situated  in  Aligarh
 and  the  third  one  situated  in  Banaras
 and  so  on.  The  distribution  of  funds
 of  the  University  Grants  Commission
 should  be  made  in  proportion  to  the
 numbers  which  the  Universities  serve,
 in  proportion  to  the  area  which  they
 cover  and  in  proportion  to  the  number
 of  teachers  that  they  have.  I  feel  that
 the  University  Grants  Commission,
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 established  in  a  democratic  country and  founded  with  the  best  democratic
 ideals,  should  not  perpetrate  undemo-
 cratic  procedures.  As  the  Constitution
 says,  everybody  is  equal  in  the  eyes  of
 law,  so  I  say,  every  teaching  institu-
 tion—my  friend  was  pleading  about
 his  province—whether  it  is  on  ‘the
 plains  or  on  the  hills  or  anywhere  else, should  be  given  an  equal  treatment.
 That  is  my  first  point.

 My  second  point  is  this.  I  am  glad the  hon.  Minjster  paid  a  very  deserved
 tribute  to  the  Chairman  of  this  Com-
 mission.  I  endorse  the  tribute  that  he
 paid  to  him.  He  is  a  very  eminent
 scientist;  he  is  a  very  reputed  profes- sor  and,  I  think,  all  the  fine  words  he
 said  about  him  are  deserved  by  him.
 But  I  ask  you  one  question  and  it  is
 this.  Here  is  the  Education  Commis-
 sion  which  I  welcome  and’  that  Com-
 mission,  I  think,  has  half  a  dozen  per- manent  members,  if  not  more—if  I  am

 rong,  I  may  be  corrected—who  are
 going  to  get  regular  salary  every month.  They  are  given  free  quarters.
 They  are  being  treated  as  Ministers
 and  I  am  glad  that  the  Education  Min-
 ister  has  given  these  people  the  status
 which  they  deserve.  This  Commission
 consists  of  permanent  members.  I  do
 not  see  where  the  justice  lies  that  the
 Chairman  should  be  a  part-time  man.
 The  Chairman  is  a  part-timer  of  the
 University  Grants  Commission  because
 he  is  also  the  Chairman  of  the  Educa-
 tion  Commission.  He  is  a  part-timer
 here  and  a  part-timer  there.  He  may
 be  a  part-timer  in  the  Defence  Science
 Organisation;  he  may  be  a  part-timer
 in  the  Delhi  University.  I  ask  you:
 How  can  a  person  who  is  a  part-timer
 in  two  places  or  four  places  become  a
 full-timer  anywhere?  If  you  want  to
 take  the  University  Grants.  Commission
 ser.ously,  if  you  want  to  take  the
 Education  Commission  seriously,  you
 must  entrust  it  to  a  person  who  can
 devote  his  entire  time  to  it,  his  un-
 divided  attention  to  it,  his  whole  time
 to  it.  I  do  not  think  we  can  run  a
 Commission  with  the  help  of  a  part-
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 timer.  I  think  that  will  be  doing  in-
 justice  not  only  to  the  Commission
 but  also  to  that  great  gentleman  who
 is  in-charge  of  the  destinies  of  this
 country.  I  know  much  more  about  the
 University  Grants  Commission  than
 perhaps  many  members  of  this  House.
 But  I  do  not  want  to  say  anything
 more.

 Shri  Nambiar:  If  you  know  more,
 you  must  tell  more.

 Shri  D.  C,  Sharma:  Now,  my  third
 point  is  this.  The  Education  Minister
 was  very  wise  when  he  said  that  we
 are  trying  to  reduce  the  rigour  of  exa-
 minations  by  having  examinations  only
 on  instalment  basis  and  not  one  exa-
 mination  at  the  end  of  three  years  or
 twc  years,  something  like  that.  I
 welcome  his  statement.  I  ask  here  one
 question:  What  is  happening  in  Delhi
 University?  What  is  happening  in
 other  Universities?  Here,  in  Delhi
 University,  they  thought  that  they
 would  divide  the  M.A.  annual  exami-
 nation  in  two  parts,  the  Previous  and
 the  Final.  Now,  they  say,  “No.  We
 will  have  an  examination  at  the  end
 of  two  years.”  A  wholesome  practice
 which  came  into  being  as  a  result  of
 the  deliberations  of  the  University
 Grants  Commission  is  going  to  be  put
 in  cold  storage  and  unfortunately—I
 also  have  been  working  in  Universities
 —it  is  contagious  and  the  disease  is
 going  to  spread  in  my  University.
 There  also  they  say,  “We  should  not
 split  it  up  into  two  examinations  but
 we  should  have  one  examination.”
 Therefore,  it  is  no  use  giving  us  pro-
 visions  which  are  very  good,  very
 wholesome;  it  is  no  use  telling  us  what
 should  be  done.  What  we  want  is,  we
 should  be  told  what  has  been  done.

 My  fourth  point  is  this,

 An  Hon,  Member:  Which  will  be  the
 last  point?

 Shri  D.  0,  Sharma:  I  think  you  will
 be  the  last,  very  soon.
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 I  was  submitting  very  respectfully,
 thet  the  Education  Minister  said  yes-
 terday,  and  I  felt  happy,  that  00  na-
 tional  scolarships  are  being  created  for
 meritorious,  but  needy,  students.  I
 welcome  this  move.  I  think  if  there
 had  been  such  a  thing  when  I  was  a
 student  or  wien  some  of  us  were
 students,  when  Shri  Mahavir  Tyagi  or
 Shri  Nambiar  was  a  student,  in  that
 case  those  two  persons  would  have
 been  able  to  pass  the  B.A.  degree  exa-
 mination.  But  in  a  country  which  con-
 sists  of  about  47  crores  of  persons,  do
 you  want  to  have  only  00  scholar-
 ships?  I  think  this  is  just  cheating
 the  students;  it  is  not  doing  justice  to
 the  student  community.  I  think,  and
 I  firmly  believe,  that  the  number  of
 scholarships  should  go  up  very  con-
 siderably,  because  I  feel  that  with  a
 hundred  scholarships  you  cannot  make
 the  frustrated  young  men  of  today
 think  of  the  future  with  equanimity  or
 feel  that  glow  of  freedom  or  feel  the
 benefits  arising  from  the  University
 Grants  Commission.  A  large  percent-
 age  of  the  money  which  is  given  to
 the  University  Grants  Commission
 should  be  set  apart  for  students,  be-
 cause  what  is  the  good  of  spending  it
 on  buildings  and  all  that  kind  of  thing
 if  the  students  starve  and  do  not  get
 anything?  I  hope  I  have  placed  some
 of  these  points  as  clearly  as  possible.

 Shri  M,  Malaichami  (Periyakulam):
 Sir,  though  there  has  been  an  increase
 in  the  enrolment  of  students  in  the
 colleges,  the  standard  of  education  has
 fallen.  For  want  of  facilities  for  voca-
 tional  education,  the  students  rush  to
 the  colleges,  resulting  in  overcrowd-
 ing  and  fall  in  the  standard  of  educa-
 tion.  To  accommodate  the  students,
 new  colleges  without  proper  equip-
 ment,  library  and  laboratory  facilities
 are  also  allowed  to  be  started  wherein
 the  possibilities  for  maintaining  the
 standards  of  education  are  very  poor.
 Aided  colleges,  more  often  than  not,
 are  permeated  with  communalism,
 politics  and  other  factors  not  conduc-
 ive  to  the  type  of  education  which  we
 want  for  our  rising  generation.  Nume-
 70758  instances  were  cited  wherein  even
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 in  admission  this  attitude  was  being
 exhibited  by  those  authorities  who  are
 responsible  for  the  running  of  the  col-
 leges.  The  University  Grants  Com-
 mission  must  exercise  effective  super-
 vision  to  curb  such  tendencies  in  the
 colleges.

 Further,  we  find  an  atmosphere  of
 purposelessness  and  indiscipline
 among  the  students  of  universities.
 Actually,  this  frustration  and  indiscip-
 ling  are  caused  in  the  students  by  the
 absence  of  proper  facilities  to  make
 use  of  their  leisure  hours  and  vacation
 in  a  constructive  manner.  Yesterday
 one  hon.  Member  suggested  that  vaca-
 tions  should  be  generally  allowed
 when  the  students  may  get  an  oppor-
 tunity  to  spend  their  time  in  the
 country  in  a  constructive  manner.  So,
 in  our  country  where  agriculture  is
 the  predominant  occupation  it  would
 be  better  in  the  interests  of  the  stud-
 ents  from  the  rural  areas  if  vacations
 in  the  educational  institutions  are  al-
 lowed  during  the  seasons  when  culti-
 vation  will  be  going  on  in  the  country,
 so  that  the  students  may  help  their
 parents  and  at  the  same  time  they  may
 also  get  an  opportunity  to  construc-
 tively  apply  their  mind,  what  all  they
 studied  in  the  colleges,  in  a  practical
 manner.  This  would  help  them  to
 develop  a  practical  attitude  to  all  the
 knowledge  they  gained  in  the  educa-
 tional  institutions.

 I  would  also  suggest  that  opportuni-
 ties  must  be  given  to  students  to  have
 study  tours  enabling  them  to  go  round
 the  country  and  see  for  themselves
 the  practical  side  of  life,  so  that  they
 May  get  an  opportunity  to  make  use
 of  their  education  in  a_  constructive
 manner.

 There  is  already  overcrowding  in
 colleges,  and  to  avoid  it  it  would  be
 better  if  correspondence  courses  or
 evening  classes  could  be  started.  These
 courses  will  help  those  who  are  en-
 gaged  in  other  work  but  are  keen  to
 continue  their  education.
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 Students  must  be  diverted  to  certifi-

 cate  and  diploma  courses  of  study  of  a
 variety  of  types  in  relation  to  the
 trained  manpower  needs  of  our  eco-
 nemy.

 There  must  be  a  technical  school  in
 every  taluk  throughout  the  country,  50
 that  training  in  suitable  crafts  and
 other  technical  education  could  be
 given  to  the  students  and  they  could
 make  use  of  the  training  in  the  crafts
 and  the  technical  study  without  rush-
 ing  into  academic  courses  resulting  in
 uremployment  and  purposelessness  in
 the  system  of  education  which  they  get
 from  the  colleges.  I  am  sure  our  coun-
 try  igs  safe  in  the  hands  of  our  hon.
 Education  Minister  and  that  he  will
 give  a  proper  direction  to  improving
 the  standards  of  education  in  the  coun-
 try  by  giving  a  technical  bias  to  the
 education  from  the  secondary  level
 even.

 Even  though  increase  in  the  enrol-
 ment  warrants  the  establishment  of
 new  universities,  universities  must  be
 set  up  only  in  terms  of  the  availability
 of  competent  and  devoted  teachers  and
 adequate  financial  resources.  Recruit-
 ment  and  retention  of  efficient  teachers
 in  universities  would  be  possible  only
 if  they  are  adequately  paid.  Oppor-
 tunity  given  by  the  University  Grants
 Commission  for  upgrading  the  salaries
 of  teachers  in  affiliated  colleges  by
 agreeing  to  share  50  per  cent  of  the
 additional  expenditure  in  the  case  of
 men’s  colleges  and  75  per  cent  in  the
 case  of  women’s  colleges  for  a  period
 of  five  years  from  the  date  of  imple-
 meritation  of  the  scheme  has  not  been
 avaiied  of  by  many  colleges  for  want
 of  their  share  of  the  finance.  The  col-
 leges  should  take  up  the  question  of
 continuing  the  revised  scales  on  a
 permanent  basis  with  their  respective
 State  Governments.  Some  State  Gov-
 ernments  have  accepted  the  proposal.
 It  would  be  better  if  the  Centre  tries
 to  make  the  other  States  also  accept
 the  proposal  for  raising  the  scales  of
 salaries  of  teachers  in  the  interests  of
 efficiency  of  teaching  in  the  universi-
 ties.
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 The  system  of  co-operative  teaching
 to  improve  the  standard  of  education,
 particularly  at  the  post-graduate  level,
 by  making  the  maximum  use  of  the
 library  and  laboratory  facilities  avail-
 able  and  to  improve  instruction  by  en-
 listing  the  services  of  talented  teach-
 ers  in  various  institutions,  should  also
 be  adopted.

 Amounts  allotted  to  the  universities
 for  Agriculture  and  Veterinary  Scien-
 ces  are  meagre  up  to  the  Third  Five
 Year  Plan.  This  must  be  increased,
 keeping  in  view  the  development  of
 agriculture  along  scientific  lines.
 Every  State  must  have  universities
 where  agriculture  is  the  central  and
 primary  subject  of  study  nd  re-
 search.

 Regarding  the  system  of  examina-
 tion  which  is  being  adopted  in  our
 educational  institutions,  I  can  say
 something  regarding  what  has  been
 done  in  the  Madras  State  which  has
 taken  a  lead  in  the  matter.  There,  as
 an  experimental  measure,  they  have
 introduced  the  system  of  evaluation
 of  the  performance  of  the  students
 in  the  classes  in  addition  to  ascertain-
 ing  their  performance  in  the  examina-
 tions.  They  have  taken  up  a  parti-
 cular  district  where  they  propose  to
 evaluate  the  performance  of  the  stu-
 dents  in  the  elementary,  higher  ele-
 mentary  and  secondary  schools  in
 this  manner,  taking  into  account  their
 daily  performance  in  the  classes.  In
 other  words,  without  laying  emp-
 hasis  on  the  terminal  examinations,
 they  are  going  to  evaluate  the  per-
 formance  of  the  students  every  day
 in  the  light  of  his  efficiency  in  the
 classes,  his  attendance,  his  sports
 activities,  the  practical  side  of  work
 and  so  on.  I  would  suggest  that  in
 the  same  manner,  the  examination
 system  as  such  in  all  the  States  may
 be  revised  so  that  a  particular  stu-
 dent  need  not  be  at  a  disadvantage-
 ous  position  simply  because  he  fails
 to  secure  certain  marks  at  a  parti-
 cular  examination.
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 University  education  should  help
 in  the  emotional  integration  of  the
 country,  and  this  could  be  made
 possible  by  enabling  interchange  of
 students  and  teachers  in  different
 universities.  This  would  be  possible
 only  if  there  is  a  common  medium
 of  instruction.  The  three-language-
 formula  is  the  best  contrivance  for
 bringing  about  the  interchange  of
 students  in  the  various  universities
 and  thereby  achieving  the  emotional
 integration  of  the  country.  But  we
 are  pained  to  see  that  certain  uni-
 versities  have  not  taken  up  _  this
 question  seriously.  And  even  though
 they  talk  of  a  national  language
 they  are  less  inclined  to  take  up  this
 three-language-formula,  which  posi-
 tion,  I  really  submit,  is  very  deplor-
 able.  The  Education  Ministry  should
 do  well,  and  we  are  sure  that  our
 hon.  Minister  of  Education  will  lead
 the  country  and  will  have  a_  firm
 hold  in  this  direction,  and  see  that
 the  three-language-formula  is  effec-
 tively  implemented  and  Hindi  is
 made  the  national  language  of  the
 country.  As  the  Hindi  language  has
 been  advocated  by  our  national
 leaders  only  to  bring  about  national
 unity,  this  aspect  of  national  unity
 should  not  be  forgotten  at  any  level,
 and  Hindi  which  was  once  thought
 of  as  the  unifying  factor  should  not
 be  left  alone  to  be  a_  disintegrating
 element.  As  the  unity  of  India  is
 the  first  and  foremost  concern,  all
 the  States  must  make  sincere  efforts
 for  the  implementation  of  the  three-
 language-formula.

 Shri  Nambiar:  After  hearing  the
 speech  of  the  hon.  Minister  of  Edu-
 cation,  I  was  much  encouraged  that
 something  good  was  going  to  hap-
 pen  in  this  country  with  regard  to
 education.  Let  us  all  wish  well  for
 him  who  is  attempting  very  well  for
 the  improvement  of  the  educational
 system.

 But  I  may  be  excused  if  I  say  that
 even  after  Independence,  we  have
 not  yet  given  up  the  tradition  of  the
 British  days  with  regard  to  our  edu-
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 cational  system,  In  those  days  I
 remember  that  the  Lok  Manya  Bal
 Gangadhar  Tilak  said  that  these
 schools  and  colleges  were  more  or
 less  like  factories  intended  to  pro-
 duce  clerks.  I  would  like  to  know
 in  what  respect  we  have  _  today
 changed  our  educational  pattern  and
 the  methodology  of  education  to  see
 that  this  process  of  manufacture  of
 clerks  is  eliminated.  I  find  that  the
 same  old  system  continues  in  one
 way  or  the  _  other.  Formerly,  it
 was  the  middle  class  and  the  upper
 middle  class  people  who  could
 manage  to  send  their  children  for
 higher  education.  Today  also  the
 position  is  almost  the  same  because
 the  poorer  sections  find  it  difficult  to
 send  their  children  for  higher  edu-
 cation  because  of  the  cost  of  educa-
 tion.  Even  in  elementary  schools
 we  find  that  the  boys  have  to  pur-
 chase  books  worth  Rs.  25  to  30
 when  the  school  season  starts.  The
 cost  of  the  text-books  has  gone  up  so
 much,  and  the  tuition  fees,  if  not  in
 the  elementary  stages,  at  least  in  the
 higher  stages,  are  also  exorbitantly
 high.  Therefore,  the  common  man
 finds  it  difficult  to  send  his  children
 to  school.  Especially  in  the  rural
 areas  the  peasants  find  it  difficult
 to  send  their  children  to  school.  This
 matter  has  to  be  looked  into,  and
 cheaper  books  should  be  supplied,
 and  the  educational  system  should  be
 made  still  cheaper  as  a  whole  so  that
 more  children  can  study  in  the
 schools,

 With  regard  to  the  methods  of
 tuition,  the  hon.  Minister  has  already
 agreed  that  there  is  something  wrong
 with  regard  to  the  whole  system  of
 teaching,  because  the  teachers  are
 not  well  paid  and  so  on.  But  apart
 from  that  I  would  like  to  point  out
 that  the  method  of  teaching  is  _  still
 the  same’  old  mechanical  type  that
 we  had  before,  and  it  does  not  help
 to  bring  out  the  educational  talent
 of  the  student  or  his  technological
 skill  or  other  aspects.  Of  course,
 text-books  are  prescribed  for  them,
 but  they  have  nothing  in  common
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 with  the  reality  of  life.  A  graduate
 after  taking  his  B.A.  degree  or  some
 others  degree  finds  that  what  he
 studied  in  the  school  and  college  are
 not  necessary  for  him  in  his  life
 afterwards,  and,  therefore,  he  takes
 the  degree  as  something  like  a  gate-
 pass  for  securing  employment.  There-
 fore,  what  happens  is  that  the  num-
 ber  of  unemployed  youths  is  going
 up.  The  latest  figure  that  I  have  got
 from  the  Directorate-General  of
 Employment  and  Training  in  the
 Ministry  of  Labour  and  Employment
 is  something  very  appalling.  The
 figur  as  in  August,  964  is  8,01,094,
 and  this  represents  the  number  of
 persons  who  have  got  education  up
 to  matriculation  and  above,  who  are
 unemployed.

 Much  is  said  about  student  indiscip-
 line.  If  I  were  a  student  studying
 in  a  university,  in  the  P.U.C.  course
 or  in  the  B.A.  course,  and  I  read
 this  figure  in  the  newspapers  indicat-
 ing  thereby  that  so  many  lakhs  of
 persons  are  waiting  for  employment,
 I  shall  feel  frustrated,  because  I
 would  begin  to  think  ‘What  is  the
 future  that  is  in  store  for  me  after
 getting  the  degree?’,  and  I  shall  feel
 only  that  something  bad  is  in  store
 for  me.

 Dr.  P.  S,  Deshmukh  (Amravati):
 You  can  create  some  trouble.

 Shri  Nambiar:  If  a  feeling  of  frus-
 tration  develops  in  a  person  in  those
 younger  days,  then  he  goes  astray  as
 a  result  of  that.  Therefore,  there  must
 be  some  purpose  for  which  one  should
 be  equipped,  arid  that  purpose  must
 give  him  an  opportunity  to  grow  up
 in  society  after  the  course  is  over.  Of
 course,  the  Education  Minister  may  say
 that  it  is  none  of  his  business  to  see
 that  all  these  youths  are  employed,
 because  the  employing  Ministries  are
 different.  But  the  position  regarding
 unemployment  has  become  worse  now.
 In  1957,  the  number  of  unemployed
 was  3,07,558,  but  within  seven  years,
 it  has  gone  up  to  about  8  ‘akhs,  which
 is  roughly  thrice  what  it  was  in  1957.
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 This  is  a  very  serious  point.  I  do  not
 suggest  that  because  of  this  growing
 unemployment,  students  should  not  be
 allowed  to  study.  That  is  not  my  ob-
 ject  at  all.  My  point  is  that  educa-
 tion  must  be  encouraged  along  pro-
 per  lines  so  that  even  if  a  boy  does
 not  get  employed  after  graduation,  he
 may  feel  that  he  has  a  useful  purpose
 to  fulfil  in  society.  Education  must
 put  him  in  such  a  position  where  he
 will  have  something  to  achieve.  But,
 the  present  system  of  education  only
 serves  to  multiply  unemployment,  and
 as  Lok  Manya  Bal  Gangadhara  Tilak
 has  said,  it  enables  only  factory  pro-
 duction  of  educated  persons.  This  is
 a  point  which  the  hon.  Minister  with
 the  help  of  the  Cabinet  must  consider,
 and  I  hope  that  he  will  see  what  steps
 should  be  taken  in  this  regard.

 Coming  to  the  question  of  student
 unrest,  I  have  to  submit  that  student
 unrest  is  not  due  to  politicians.  Politi-
 cians  are  not  the  real  agency  for  in-
 ducing  the  students  to  create  trouble.
 After  all,  politicians  do  not  want  the
 students  to  go  out  into  the  streets  and
 create  troubles.  If  politicians  want  to
 create  trouble,  they  have  got  other
 sources,  and  they  need  not  make  the
 students  indulge  in  these  things.
 Therefore,  let  us  not  shift  the  blame
 to  the  politicians.  As  the  hon.  Minis-
 ter  has  said,  student  unrest  is  due  to
 some  other  reasons,  Let  us  pin-point
 our  attention  on  those  reasons;  let  us.
 not  divert  the  blame  to  the  politicians,
 miss  the  bugs  and  apply  the  wrong
 remedy  thereby  creating  more  scope
 for  unrest.  That  should  be  avoided.

 With  regard  to  the  psychological  and
 other  aspects’  of  teaching,  the  hon.
 Minister  said  yesterday  that  he  want-
 ed  to  bring  about  a  lot  of  changes  in
 hostel  life  etc.  These  are  all  welcome
 features  and  we  expect  that  all  neces-
 sary  things  will  be  done.

 Now  I  come  to  the  question  of  cor-
 ruption  creeping  into  the  educational
 system—to  a  large  extent.  Take  the
 leakage  of  question  papers.  What  has
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 happened  in  Bihar?  I  have  seen  this
 morning  that  a  memorandum  was  sub-
 mitted,  a  copy  of  it  having  been  sent
 to  the  Government  of  Bihar,  with  re-
 gard  to  leakage  of  questions  and  so
 many  other  connected  matters  in
 Bihar.  The  matter  is  now  before  the
 Bihar  Government.

 There  are  various  issues.  With  re-
 gard  to  admission  of  students  into  the
 PUC  and  higher  courses,  my  hon.
 friends  from  Madras  will  bear  me  out
 when  I  say  that  the  boys  pay  upto  Rs.
 300-400  for  admission.  Will  it  be
 believed?  But  it  is  a  fact,  I  had
 tabled  a  question  on  this,  which  was
 of  course  rejected  for  reasons  known

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  Who  accepted  the  money?

 Shri  Nambiar:  The  authorities.

 The  open  method  of  collection  of
 donation  is  there—that  is  apart  from
 this,

 Shri  Raghunath  Singh  (Varanasi):
 That  is  more  prevalent  in  Kerala.

 Shri  Nambiar:  In  Madras  State,  I
 am  referring  to  my  own  town  of  Tiru-
 chirapalli.  I  can  even  name  the  insti-
 tution,  but  I  do  not  want  to  now.  But
 I  can  give  more  information  about  it.
 The  number  of  students  applying  for
 admission  is  3,000  in  a  particular  col-
 lege;  but  the  number  of  seats  avail-
 able  is  260.  Therefore,  it  was  some-
 thing  like  bidding.  In  many  colleges,
 this  is  the  position.  Members  from
 Madras  will  corroborate  this.  It  is  a
 fact.  I  want  to  impress  upon  the  hon.
 Minister  that  this  is  happening  be-
 cause  there  is  something  _  seriously
 wrong.  Even  if  the  number  of  seats
 is  increased,  the  problem  cannot  be
 solved,  because  corruption  is  creeping
 into  the  entire  system.  We  thought
 education  was  the  last  to  be  affected.
 Now  it  has  crept  into  education  also;
 slowly  it  may  creep  into  judiciary  also
 —somewhere  it  has  crept  into  the  judi-
 ciary  also.  I  can  deal  with  this  ona
 later  occasion.
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 But  I  submit  that  this  is  a  very  seri-

 ous  state  of  affairs.  The  UGC  gives
 grants  for  construction  of  hostels  and
 big  buildings.  50  per  cent  margin  is
 there  which  goes  into  wrong  pockets,  I
 know  it.  There  are  instances.  This
 is  happening.  I  do  not  say  that  they
 should  stop  these  grants,  but  some  sort
 of  check  should  be  exercised  to  see
 that  the  money  is  utilised  for  the  pur-
 pose  for  which  it  is  given  and  proper=-
 ly.

 Lastly  I  come  to  the  question  of  the
 medium  of  instruction.  Many  members
 have  said  that  the  medium  of  instruc-
 tion  must  be  the  regional  language  or
 Hindi.  Shri  Anthony  was  of  the  view
 that  it  must  continue  in  English.  I  am
 one  who  feels  that  by  this  changeover
 and  experimentation  we  should  not
 destroy  the  current  generation  of
 students.  I  am  also  a  father.  I  do  not
 want  my  son  or  daughter  to  be  put  in
 a  disadvantageous  position  by  the
 experimentation  in  this  medium  of  in-
 struction.  It  is  true  that  there  is  3
 rush  to  the  English  medium  schools.
 That  is  because  a  student  who  passes
 the  matriculation  out  of  such  a  school
 gets  better  facilities  for  promotion  or
 appointment  in  the  IAS,  military  aca-
 demies,  UPSC  appointments  and  so  on.
 Those,  threfore,  who  can  afford  te
 spend  send  their  children  to  the  Eng-
 lish  medium  schools—even  those  whe
 plead  for  Hindi  or  the  regional  lan-
 guages  being  the  medium  of  instruc-
 tion.  This  is  happening.

 This  is  also  a  kind  of  blackmarket-
 ing.  I  can  plead  very  well  for  the
 regional  languages.  But  I  send  my
 son  to  the  English  medium  school!  We
 do  not  want  this  kind  of  blackmarket-
 ing  in  this  field  also.  Politicians  may
 speak  all  sorts  of  things  for  political
 purposes.  But  let  them  not  cheat
 children.

 I  submit  that  the  question  of  switch-
 over  to  Hindi  or  the  regional  langu-
 ages  from  English  must  be  very  care-
 fully  considered.  It  must  not  be  under-
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 ‘taken  unless  and  until  adequate  pre-
 parations  are  made  for  a  smooth
 changeover.  We  tried  this  in  Madras
 —switchover  to  Tamil  as  the  medium.
 Shri  Bhaktavatsalam,  the  Education
 Minister  had  to  come  before  the  State
 Legislative  Assembly  and  say  ‘What
 can  I  do?  Unfortunately,  students  are
 not  coming  forward  to  take  Tamil
 medium’.  Students  refuse  to  go  be-
 cause  they  have  no  future  by  taking
 that.  A  student  may  pass  his  matri-
 culation  in  Tamil,  or  pass  his  BA  with
 Tamil  medium.  When  he  goes  to  a
 court,  he  finds  that  the  language  used
 is  English;  so  he  cannot  practise  or
 plead  because  he  cannot  understand
 or  use  that  language.  Therefore,  he
 has  no  scope  as  a  lawyer.  The  same
 is  the  case  if  he  goes  for  teaching.  All
 the  text-books,  technical  phrases  etc.
 are  in  English.  So  he  cannot  be  a
 teacher.  He  cannot  even  become  a
 clerk  in  Delhi,  because  here  it  is  all
 either  in  English  or  in  Hindi.  So  all
 avenues  are  closed  to  him.  So  by  tak-
 ing  the  regional  language  medium  at
 this  stage,  he  will  be  burning  his  boats.
 That  is  why  students  refuse  the  re-
 gional  medium.  Parents  cannot  com-
 pel  their  children  to  take  to  the  re-
 gional  language  medium.

 So  unless  and  until  the  changeover
 to  the  new  system  is  effected  in  a
 phased,  gradual  manner,  after  prepa-
 ration  of  the  necessary  text  books  and
 other  things,  this  experiment  should
 not  be  done.  If  this  is  done  in  haste,
 it  will  only  create  more  student  indis-
 cipline  in  the  country.  Parents  also
 will  support  the  students.  If  I  know
 that  by  sending  my  boy  into  a  school
 where  the  medium  of  instruction  is
 the  regional  language  or  Hindi,  his
 future  will  be  adversely  affected,  I
 will  not  do  so.  In  this  age  of  techno-
 logy  and  engineering,  when  the  entire
 textbooks  and  training  is  in  English,
 we  should  not  go  in  for  this  experi-
 mentation  without  proper  preparation.
 I  do  not  want  to  adopt  a  parfisan  or
 Chauvinistic  attitude  in  this  matter,  I
 do  not  want  to  profess  something
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 which  cannot  be  put  into  practice,  Let
 us  not  experiment  with  children,

 So  let  me  tell  the  hon.  Minister.  If
 somebody  does  not  like  hig  attitude  of
 retaining  English  for  some  more  time,
 let  him  face  the  issue  squarely  and  not
 kewtow  to  the  demands  of  those  who
 wish  to  switch-over  to  Hindi  or  the
 regional  language  at  the  cost  of  the
 future  of  the  student  generation.

 I  have  my  respect  for  my  own  lan-
 guage,  Tamil,  and  Hindi.  But  unfor-
 tunately,  we  have  the  tradition  of  the
 history  of  50  years.  We  had  no  op-
 portunity  to  develop  our  own  langu-
 ages  to  the  extent  that  they  can  be
 utilised  at  the  higher  stages  of  edu-
 cation.  This  is  not  my  fault  or  the
 fault  of  the  hon.  Minister.  It  is  the
 fault  of  our  tradition,  of  our  fore-
 fathers,  because  they  should  have
 fought  for  our  freedom  much  earlier
 and  got  rid  of  the  British  much  earlier.
 We  fought  the  British  and  got  rid  of
 them  only  in  this  generation.  We  have
 to  accept  facts  as  they  exist  today.

 So  let  us  not  experiment  with  these
 things  now.  The  main  question  be-
 fore  the  country  now  is  food,  building
 up  a  backward  economy,  improving
 our  standard  of  living.  We  must  con-
 centrate  ourselves  on  those  things
 rather  than  dissipate  our  energies  in
 experimentation  with  regional  langu-
 ages  involving  our  children.  Let  this
 experimentation  be  done  after  careful
 preparation  in  a  phased,  gradual  and
 slow  manner  so  that  a  common  lan-
 guage  is  spread  which  can  be  under-
 stood  by  all.  It  may  take  quarter  of
 a  century.  But  that  is  not  a  long
 period  in  the  history  of  a  country.

 What  I  say  should  not  be  misunder-
 stood  to  mean  that  I  am  for  perpetuat-
 ing  the  English  language  for  ever.
 That  need  not  be.  But  the  change-
 over  must  be  effected  in  a  proper
 phased  manner.  These  things  should
 be  very  carefully  done.  Otherwise,  in-
 stead  of  emotional  integration,  it  will
 end  in  miserable  disintegration.  Tf
 give  this  warning.
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 Shri  Raghunath  Singh:  Will  those
 who  have  not  spoken  for  the  last  two
 sessions  have  time  or  not?

 Shri  Basappa  (Tiptur):  I  have  not
 spoken  for  the  last  two  sessions,

 Shri  Raghunath  Singh:  For  the  last
 two  sessions  we  have  not  spoken.  I
 want  to  know  whether  or  not  a  chance
 would  be  given  to  us.

 Mr,  Deputy-Speaker:  They  will  get
 a  chance.  There  is  still  time.

 श्री  सिद्ध शबर  प्रसाद  (नालंदा)  :  उपा-
 अध्यक्ष  महोदय,  में  जानना  चाहता  चूंकि  इस
 विषय  में  क्या  किसी  नियम  का  भी  पालन
 किया  जाता  हैं  ?
 Mr.  Deputy-Speaker:  You  will

 get  your  chance.
 श्री  हुकम  चन्द  कछवाय  :  हाउस  में

 तो  कोरम  नहीं  है  और  यह  लोग  झगडा
 कर  रहे  हैं  ।

 Dr.  Sarojini  Mahishi  (Dharwar
 North):  I  very  much  appreciate  the
 recommendations  of  the  Commission,
 and  the  work  done  by  the  hon.  Minis-
 ter.

 Enrolment  in  colleges  affiliated  to
 universities  has  considerably  increas~
 ed,  but  hardly  2°5  per  cent  of  the
 population  is  able  to  get  university
 education  facilities.

 I  find  that  a  number  of  specific  acti-
 vities  have  been  undertaken  by  the
 Commission.  Tagore  Chairs  have  been
 instituted,  Gandhi  Bhavans  have  been
 constructed,  seminars  and  summer
 camps  are  held.  I  appreciate  all  this.

 It  has  been  mentioned  in  the  report
 of  1961-62  that  in  the  matter  of  pro-
 fessional  colleges,  for  which  there  is
 a  great  demand  and  greater  number  of
 applications  for  admissions,  there  is
 disparity  in  the  different  parts  of  the
 country.  On  page  l2  they  mention
 the  number  of  professional  colleges  as
 589,  excluding  the  law  colleges.  I  do
 not  think  it  was  the  intention  of  the
 Minister  to  exclude  them.  Anyway,
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 these  professional  colleges  are  being
 financed  by  different  Ministries,  but
 because  it  may  not  be  possible  to  bring
 about  co-ordination  at  the  post-gradu-
 ate  and  research  level  among  all  these
 professional  colleges,  the  Commission
 now  desires  that  it  should  also  be
 consulted  before  the  Ministries  give
 financial  assistance  to  these  institu-
 tions,

 I  would  like  to  bring  to  the  notice
 of  the  hon.  Minister  the  disparities
 and  also  the  differences  existing  as  far
 as  some  of  these  professional  colleges
 are  concerned,  in  standards  of  educa-
 tion,  in  the  salary  of  teachers  etc.
 The  rural  universities,  which  may  not
 come  under  the  purview  of  the  Com-
 mission,  which  are  aided  by  the  Ford
 Foundation,  are  giving  diplomas.  in
 agriculture,  but  they  are  not  being  re-
 cognised.  Then,  educational  institu-
 tions  are  financed  by  one  Ministry,  and
 are  supervised  by  another  Ministry,
 with  resulting  confusion.

 An  integrated  course  has  been  intro-
 duced  in  the  engineering  colleges,  but
 a  highly  qualified  teacher  working  in
 an  engineering  college  is  not  getting
 the  same  pay  as  a  person  with  similar
 qualifications  is  getting  elsewhere  as
 Technical  Adviser.  Therefore,  unless
 they  are  brought  on  a  par,  it  will  be
 very  difficult  to  get  good  teachers  for
 these  professional  institutions.  I  may
 be  excused  if  I  say  that  a  highly  quali-
 fied  teacher  will  take  to  education  as
 a  profession  as  a  last  resort,  and  not
 as  a  first  resort,  only  if  no  other  avenue
 is  open  to  him.  Even  if  he  joins,  he
 will  wait  for  a  better  opportunity  to
 go  elsewhere.  This  should  not  be  the
 case,  as  the  educational  institutions
 eater  to  the  needs  of  the  younger
 generation,  enable  them  to  equip
 themselves  for  life  and  for  service  to
 the  country.

 The  Commission  has  promised  a
 certain  amount  of  grants  to  the  univer-
 sities  provideg  they  contribute  match-
 ing  grants.  Though  many  of  the  uni-
 versities  have  adopted  the  scales  for
 teachers  suggested  by  the  Commission,
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 they  are  not  able,  especially  the  affi-
 liated  colleges,  to  make  their  matching
 contribution.  Ags  a  result,  teachers  in
 some  of  these  institutions  are  required
 to  sign  for  a  particular  amount,  and
 take  a  different,  lesser,  amount.  I  do
 not  know  how  the  Minister  is  going
 to  remedy  the  situation.

 The  universities  are  run  with  a
 laudable  purpose.  They  affiliate  col-
 leges,  and  their  number  is  going  up
 day  by  day,  and  they  are  no  doubt
 rendering  a  service  to  the  country.
 But,  I  would  like  to  ask  if  it  is  a  com-
 petition  between  Government  and  pri-
 vate  colleges.  The  private  institutions,
 affiliated  to  the  universities,  in  certain
 cases  I  find  are  run  on  commercial
 lines.  I  am  coming  to  the  point  which
 was  discussed  in  the  Central  Advisory
 Committee  on  Education,  namely  the
 capitation  fee  charged  by  some  institu-
 tions.  The  result  of  it  is  that  only  the
 rich  students  are  able  to  reserve  their
 seats,  ten  years  ahead,  sometimes  even
 before  the  child  is  born,  and  the  other
 students  not  born  with  a  silver  spoon
 in  their  mouths,  though  well  qualified,
 are  not  able  to  attend  college.  The
 sooner  this  sort  of  situation  is  reme-
 died  the  better  it  will  be  in  the  inter-
 ests  of  the  younger  generation  of  the
 country  going  in  for  professional  edu-
 cation.

 The  three  year-.degree  course  has
 been  adopted  by  some  of  the  States,
 while  other  States  are  not  willing  to
 or  have  not  adopted  it.  There  is  the
 4  years  course  right  from  the  primary

 oven
 stage  to  the  completion  of

 the  university  course  in  certain  States,
 and  a  5  year  course  in  certain  other
 States.  Again  there  is  a  proposal  to
 break  up  the  PUC,  and  merge  the  for-
 mer  part  of  it  into  the  higher  second-
 ary  stage,  and  the  latter  part  in  the
 university  stage.  Having  adopted  the
 three  year  course,  some  of  the  private
 colleges  especially  complain  that  they
 would  be  losing  in  the  PUC  year,  and
 demand  that  they  should  be  com-
 pensated,  but  the  Commission  is  not
 able  to  help  them  in  this  matter.
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 Anyway,  the  private  institutions
 which  have  adopted  the  three  year
 course  are  finding  it  difficult,  and
 they  favour  the  proposal  of  merging
 the  former  part  of  the  PUC  in  higher
 secondary  and  the  latter  part  in  the
 university  course,  so  that  the  college
 can  collect  the  fee  amount,  but  the
 higher  secondary  school  can_  give
 free  education.

 Diversification  is  quite  essential  be-
 cause  all  students  cannot  go  in  for  arts
 or  commerce,  whether  they  have  an
 aptitude  or  not.  The  hon.  Minister
 was  kind  enough  to  remark  that  the
 diversification  stage  must  also  be  fixed,
 and  that  the  student  community  as  a
 whole  and  the  parents  should  be  assur-
 ed  of  better  chances  to  students  tak-
 ing  up  technical  courses.  Otherwise,
 the  usual  routine  course  is  to  go  in
 for  arts  or  commerce.  There  is  also
 a  huge  rush  for  science  courses.  I  am
 not  referring  at  this  stage  to  corrup-
 tion  mentioned  by  Shri  Nambiar,  but
 some  of  the  students  manouvre  to  get
 marks  by-short  cuts.  They  rush  to  the
 medical  or  engineering  college,  but  in
 the  first  and  second  years  they  cannot
 be  promoted  under  any  circumstances,
 and  the  country,  I  think,  does  not  re-
 quire  engineers,  doctors  and  lawyers
 who  merely  hold  a  degree  and  are  not
 able  to  discharge  their  duties.  No
 patient  would  like  to  die  at  the  hands
 of  a  doctor  only  because  he  holds  the
 degree,  though  he  is  not  able  to  diag-
 nose  or  give  proper  medicine,

 There  should  be  uniformity  in  the
 courses,  and  a  student  going  from  one
 State  to  another  should  not  suffer  on
 account  of  the  5  or  I4  year  course.
 Within  the  same  State,  neither  is  there
 uniformity  in  syllabus,  nor  proper  pro-
 vision  for  admission  to  the  other  uni-
 versities  in  the  State,  and  sometimes,
 examinations  of  some  universities  are
 not  recognised  by  other  universities  of
 the  same  State.  How  are  you  going  to
 bring  about  national  integration  if  a
 student  of  a  university  is  not  admitted
 to  another  university  in  the  same
 State,  let  alone  universities  in  other
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 ‘States?  Therefore,  I  would  like  the
 Commisison  to  see  that  equivalent
 examinations  are  recognised,  and  also

 ‘that  proper  attention  is  given  to  sylla-
 bus  being  followed  in  certain  parts.

 With  a  little  regret  I  wish  to  remark
 that  the  State  Education  Boards,  cons-
 tituted  long  ago  by  the  States,  have
 never  cared  to  remove  the  western
 bias  in  our  education.  The  logic  our
 student  studies  is  the  old  western  logic,
 as  if  there  is  no  tarka  sastra  in  our
 country.  We  have  inherited  a  great
 scholastic  heritage  in  our  country  but
 we  are  not  able  to  study  that  history,
 philosophy  and  that  logic  which  was
 rich  in  our  country.  The  UGC  should

 ‘take  this  into  consideration.

 Student  indiscipline  is  highly  talk-
 ed  of,  In  Orissa  we  have  seen  how

 ‘students  played  their  part.  I  am  not
 sure  whether  it  was  due  to  the  students
 voluntary  action  in  the  matter  or
 there  were  other  factors.  A  cartoon
 in  one  of  the  respectable  papers  ap-
 peared  as  if  the  citizen  of  another  State
 went  to  Orissa  and  asked  the  students:
 could  you  spare  a  few  students  for
 our  State?  In  Mysore  we  saw  students
 going  on  strike  and  destroying  nation-
 al  properties  as  in  the  pre-independent
 days.  What  is  this  due  to?  The  social
 and  economic  factors  in  Indian  society
 are  having  their  action  and  reaction

 -upon  the  student  community.

 Certain  administrative  matters  also
 ‘creep  in  such  as  uniformity  in  fhe
 ‘higher  education  systems  and  payment

 of  fees,  and  such  other  things.  The
 post-graduate  and  degree  students

 -who  are  supposed  to  have  reached
 majority  are  sometimes  guided  by  some
 other  people,  sometimes  by  good  ele-

 “ments  and  sometimes  by  bad  elements
 in  society  and  they  resort  to  such  ac-
 tion  if  there  is  no  uniformity.  So,  the
 student  community  alone  is  not  to  be
 held  responsible.  I  am  not  pleading
 for  the  student  community,  ™  order
 to  raise  the  level  of  the  students  in
 general  and  in  order  to  raise  the  gene-
 ral  morale  in  the  society  itself,  certain
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 other  factors  should  be  taken
 consideration.

 into

 The  UGC  is  giving  travel  grants  in-
 side  the  country  and  also  for  teachers
 to  attend  conferences  abroad.  A  tea-
 cher  was  given  in  1964-65  a  _  travel
 grant  to  participate  in  a  seminar  in
 Switzerland.  The  Swiss  Government
 granted  two-thirds  of  the  passage  and
 one  third  was  given  by  the  Central
 Government.  I  was  extremely  surpris-
 ed  to  know  that  the  Central  Education
 Ministry  gave  one  third  travel  grant
 on  condition  that  the  two-thirds  of  the
 Swiss  grant  was  returned  to  the  Indian
 Government.  I  am  not  able  to  under-
 stand  this  mathematics  or  how  the
 teacher  would  be  tempted  to  take  this
 help  from  the  Central  Government  on
 this  condition.

 Shri  Nambiar:  That  may  be  that  the
 two-thirds  given  in  the  shape  of  fore-
 ign  exchange  by  the  Swiss  Govern-
 ment  should  be  given  here  so  that  it
 will  be  paid  in  rupees...  .(Interrup-
 tions).

 Dr.  Sarojini  Mahishi:  Such  compli-
 cations  are  created  if  our  teachers
 want  to  participate  in  seminars  or
 conferences  abroad.  It  is  a  credit  to
 them  that  they  have  been  invited  by
 foreigners,  it  means  that  they  have
 honoured  our  country  also.  These
 complications  must  be  removed  as  far
 as  and  as  early  as  possible.  I  would
 very  much  like  to  commend  the  work
 done  by  the  Commission  because  it  is
 making  huge  experiments  in  order  to
 bring  up  the  younger  generation  of  the
 country  and  the  hon.  Minister  is  also
 making  efforts  to  give  all  facilities  to
 the  younger  generation  to  have  better
 education  and  I  appreciate  the  work
 done  by  the  Commission,

 Shri>  Mahesh  Dutta  Misra
 (Khandwa):  Mr.  Deputy-Speaker,
 Sir,  I  thank  you  very  much  for  giving
 me  some  time.  Unfortunately  I  have
 to  leave  the  House  by  3  P.M.  in  order
 to  be  honest  to  the  field  of  education
 and  I  shall  say  only  a  few  words  about
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 the  general  trend  of
 thinking  in  this  country.

 educational

 At  the  beginning  I  must  say  that  I
 am  an  educationist  by  choice  and  poli-
 tician  by  compulsion  and  therefore  I
 am  more  honest  to  the  field  of  educa-
 tion  than  to  the  field  of  politics  which
 is  not  very  honest  according  to  me
 because  in  the  field  of  politics  we  have
 lost  certain  high  ideals  and  _  policies
 that  we  began  with,  high  ideals  and
 principles  that  were  set  by  the  Father
 of  the  Nation.  We  deteriorated  to
 such  an  extent  that  everybody  is  accus-
 ing  each  other  and  everybody  is  accus-
 ing  all  the  others  without  searching
 hig  own  heart.  I  do  not  wish  to  talk
 of  the  political  field.

 I  just  want  to  tell  the  House  that  I
 want  the  least  interference  of  politi-
 cians  in  the  field  of  education.  That  is
 the  only  thing  that  I  would  like  to
 impress  upon  in  these  two  or  three
 minutes.  That  is  the  root  cause  of  all
 indiscipline,  all  frustration  and  the
 disgust  of  the  teachers  and  students
 and  that  is  the  root  cause  of  the  educa-
 tional  institutions  not  functioning  well
 and  efficiently.  Politician  means  peo-
 ple  in  the  ruling  party  as  well  as  in
 the  Opposition:  please  keep  off  educa-
 tional  institutions  and  do  not  interfer-
 ence  in  them.  They  think  that  by
 taking  out  certain  politician—teachers
 from  the  university,  everything  would
 be  well:  they  blame  teachers  who  take
 interest  in  politics.  That  is  not  the
 question.  He  can  be  a  good  teacher
 inside  the  premises  of  the  university.
 That  is  not  political  interference.  Poli-
 tical  interference  comes  in  when  poli-
 ticians  if  they  belong  to  the  ruling
 party—unfortunately  I  have  to  say
 this—want  to  appoint  certain  types  of
 teachers,  vice-chancellors,  principals
 ‘or  heads  of  departments  in  parficular
 institutions.  Political  interference  of
 the  Opposition  parties  begins  when
 they  think:  here  ig  the  recruiting
 ground  for  our  future  politicians  and
 ‘we  must  spoil  the  mind  of  young  men.
 I  am  not  opposed  to  this  because  I
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 have  been  a  politician  since  my  very
 childhood  and  as  a  student  I  went  to
 jail.  What  I  say  is  that  the  student
 has  got  to  be  made  aware  of  the  fact
 that  if  he  wants  to  take  part  in  poli-
 tics,  it  is  not  the  school  premises
 where  he  should  do  these  things.  If
 he  can  be  kept  within  these  limitations,
 there  may  not  be  any  difficulty  in
 running  the  schools  or  colleges  order-
 ly.  I  want  the  politician  friends  to
 subscribe  to  this  gentlemens  agreement
 that  they  would  not  allow  the  students
 to  be  indisciplined  inside  the  school.
 Outside  the  school,  if  he  is  mature
 enough,  let  him  learn  or  understand
 politics  and  the  other  ideological  differ-
 ences  that  are  in  the  world.  But  in-
 side  the  class  room,  he  has  to  be  dis-
 ciplined.  Certain  political  matters  and
 certain  general  matters  create  indiscip-
 line  in  the  class.  For  the  general
 matters,  the  teachers  are  responsible.
 But  if  the  students  know  that  they  can
 go  thus  far  and  no  further,  they  would
 behave.  I  started  from  Jabalpur  with
 some  kind  of  student  indiscipline  there,
 some  kind  of  strike.  I  do  not  know
 the  condition  there.  I  do  not  know
 whether  tomorrow  I  will  be  able  to
 hold  the  class.  That  is  a  disturbance
 by  the  interference  of  politicians  at  all
 levels  to  create  such  types  of  situa-
 tion  and  exploit  the  situation  and  ul-
 timately  manoeuvre  the  sitwation  until
 they  can  oust  somebody  or  they  can
 get  in  somebody.  I  would,  therefore,
 like  to  request  the  Members  of  Par-
 liament,  very  responsible  people  in
 this  country  who  have  the  interest  of
 the  country  at  heart  to  be  very  intros-
 pective  in  matters  of  education.  I  say

 5  hrs,

 this  because  this  is  the  field  which  is
 spoiled;  it  is  already  half-spoiled;  if  it
 is  completely  spoiled,  then  there
 would  not  be  any  remedy  left  in  this
 country.  We  would  lose  the  culture
 and  our  desire  to  bring  out  educated
 people,  people  who  would  contribute
 to  research,  people  who  would  contri-
 bute  to  the  pursuit  of  knowledge  and
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 all  sorts  of  things,  all  the  ideals  and
 objectives  that  we  have  before  us.
 Then,  you  would  not  have  any  guru  left
 in  this  country.  The  gurus  have  al-
 ready  been  made  flatterers;  the  gurus
 have  already  been  made  to  serve  cer-
 tain  interests  in  society,  and  when
 there  is  no  guru  in  society—because
 you  do  not  want  to  find  out  a  guru—
 what  happens?  There  is  a_  frantic
 search  for  the  guru,  but  when  the  guru
 comes  to  you,  you  want  someone  else
 to  be  there  and  not  the  guru  with  the
 right  spirit.  Naturally,  when  you  can-
 not  respect  the  man  in  a  certain  posi-
 tion,  when  you  cannot  give  him  pro-
 motion,  if  you  cannot  encourage  him,
 if  you  cannot  encourage  him  in  a  cer-
 tain  type  of  character,  you  cannot  find
 a  guru,  and  after  some  time,  these
 gurus  would  be  lost,  and  the  Indian
 tradition  may  be  lost  ,and  then,  you
 will  have  only  half-educated,  half-
 eultured  people  who  might  have
 dozens  of  Ph.D’s  to  their  credit  dozens
 of  books  to  their  credit,  but  they  will
 mot  be  able  to  subscribe  to  what  is
 ealled  knowledge  or  the  pursuit  of
 knowledge.

 With  these  few  words,  I  would  end
 may  speech.  Thank  you  very  much.

 Mr.  Deputy-Speaker:  Shri  Prakash
 Vir  Shastri.  I  would  request  the  hon.
 Members  to  take  not  more  than  0  to
 2  minutes  each.  There  is  a_  large
 mumber  yet.

 श्री  प्रकाशवोर  शास्त्री  (बिजनौर)
 उपाध्यक्ष  महोदय,  भाषा  का  प्रश्न  बड़ा
 कोमल  है,  इसको  राजनीति  से  दूर  रख  कर
 इल  किया  जाये,  शिक्षा  मंत्री,  श्री  चागला,  के
 इस  कथन से  मैं  सर्वांग  में  सहमत  हूं  7  मेरी
 अपनी  यह  इच्छा  है  कि  कहीं  भी,  केन्द्रीय  स्तर
 बर  और  राज्य  स्तर  पर  भाषा  के  प्रश्न  में
 राजनीति  का  समावेश  नहीं  होना  चाहिए  ।
 लेकिन  मैं  यह  भी  चाहता  हूं  कि  कोई  व्यक्ति,
 जो  शिक्षा  मंत्री  के  पद  पर  हो,  अपनी  व्यक्ति
 गत  राय  को  सरकारी  निर्णयों  के  विपरीत
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 शिक्षा  मंत्रालय  पर  और  देश  पर  लादने
 का  प्रयास  भी  न  करें  ।

 शिक्षा  मंत्री,  श्री  चागला,  कुछ  दिनों
 पहले  रूस  गये  थे  और  वहां  से  लौट  कर  उन्होंने
 कई  स्थानों  पर  जो  भाषण  दिये,  उनमें  एक
 भाषण  को  सुनने  का  अवसर  मुझे  शिक्षा
 मंत्रालय  की  एक  समिति  में  मिला  |
 श्री  चागला  ने  रूस  की  प्रशंसा  करते  हुए:
 यह  बताया  था  कि  वहां  पर  भी  हमारे  देश
 की  तरह  से  कई  भाषायें  वोली  जाती  हैं  और
 वहां  उन  भाषाओं  के  माध्यम  से  शिक्षा  दी
 जाती  है,  परन्तु  रशियन  भाषा  का  सीजन।
 हर  एक  विश्वविद्यालय  में  बहुत  आवश्यक
 है  1

 मैं  समझता  था  कि  जब  हमारे  शिक्षा  मत्री
 रूस  से  इस  तरह  का  जो  अनुभव  लेकर  आए
 हैं,  तो वह  उस  अनुकरणीय  आदेश  को  हमारे
 देश  में  भी  लागू  करेंगे  ।  लेकिन  इसके  बाद
 वह  गुजरात  गए  ब्र  अहमदाबाद  में  उनके
 जो  भाषण  सुनने  को  मिले,  उनसे  न  केवल

 गुजरात  राज्य  की  कांग्रेस  को,  बल्कि  सारे
 देश  को  चिन्ता  हुई  ।

 शिक्षा  मंत्री  के  गुजरात  जाने  से  पहले
 हमारे  प्रधान  मंत्री  भी  अहमदाबाद  गए  ।
 प्रधान  मंत्री  जी  ने गुजरात  सरकार  की  नीति
 के  सम्बन्ध  में  जो  विचार  प्रकट  किये,  उनको
 अहमदाबाद  के  गुजराती  भाषा  के  सब  से  प्रमुख
 पत्र  गुजरात  समाचार  ने  अपने  मुख-पृष्ठ  पर
 छापा  ।  शिक्षा  मंत्री  गुजराती  भाषा  मुझसे
 ज्यादा  जानते  हैं  1  मैं  उस  पत्र  के  शब्द  आपके
 सामने  रखना  चाहता  हू  ।  उस  पत्र  के  अनुसार
 प्रधान  मंत्री  ने  कहा  :

 “भाषा ना  प्रश्न  मा  हिम्मत  भेर  भेली
 गुजरात  सरकार ने  कांग्रेस  भारत

 मारे  दृष्टांत  रूप  छे”  ।

 उसके  कुछ  दिनों  के  बाद  शिक्षा  मंत्री,
 श्री  चागला,  वहां  गए  ।  उनका  कथन  उस
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 पत्न  ने  इस  प्रकार  अपने  मुख-पृष्ठ  पर  छापा  :

 “बालक  ने  कूं  शिक्षण  आपूष  जे  नकी
 करवाने  वालिया  नो  मूलभूत

 अधिकार  छे  ।  आसमानी  वहेलूं
 अंग्रेजी  सीख वब वा  आहत  वालिया
 तेज  शालाओं  न  सुविधा  आपो  ie

 गुजरात  सरकार  ने  जो  निर्णय  किया  था,
 उस  पर  प्रधान  मंत्री  जी  न ेगुजरात  सरकार  को
 बधाई  दी  थी  और  यह  कहा  था  कि  गुजरात  सर-
 कार  ने  देश  के  लिए  एक  आदर्श  उपस्थित  किया
 है,  परन्तु  श्री  चागला  ने  उससे  अपनी  ग्र सहमति
 व्यक्त  करते  हुए  ये  शब्द  कई  |

 उसके  कुछ  दिन  बाद  केन्द्रीय  सरकार  की
 एक  और  कैबिनेट  स्तर  के  मिनिस्टर,  श्रीमती
 इंदिरा  गांधी,  वहां  गई  ।  जो  कुछ  उन्होंने
 कहा,  उसको  इस  समाचार  पत्र  ने  इस  प्रकार
 प्रकाशित  किया  :

 “देश  मा  जे  आपने  गाने  गाम  शिक्षण
 केलाववु  हमें  तो  ते  मातृभाषा
 द्वारा  ज  थई  'शीशे”  v

 यह  श्रीमती  इंदिरा  गांधी  की  अपनी
 राय  है  ।

 जब  एक  सरकार  के  तीन  मंत्री  एक  ही
 स्थान  पर  जाकर  तीन  प्रकार  के  वक्तव्य  दें
 और  फिर  वह  सरकार  यह  आशा  करे  कि
 रेश  में  भाषा  के  प्रश्न  को  राजनीतिक  स्तर  से
 ऊपर  रख  कर  हल  किया  जा  सकता  है,
 तो  यह  कहां  तक  सम्भव  हो  सकेगा  ?

 श्री  चागला  ने  पीछे  लोक  सभा  में  कहा
 पक  शिक्षा  मंत्रालय  सरकार  की  नीति  से
 बिल्कुल  नहीं  हट  रहा  है  ।  अब  मैं  सरकार  की
 नीति  की  ओर  आता  हूं  ॥

 पिछले  शिक्षा  मंत्री,  डा०  श्रीमाली  ने
 20  जून,  962  को  इसी  लक-सभा  में  विश्व-
 विद्यालय  अनुदान  आयोग  की  रिपोर्ट  पर
 अपना  वक्तव्य  देते  हुए  जो  शब्द  कहे  थे,  मैं
 उनको  आपके  समक्ष  रखना  चाहता  हूं  :
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 “बह  निर्णय  किया  गया  है  कि
 विश्वविद्यालय  में  शिक्षा  का
 माध्यम  प्रादेशिक  भाषा
 हो  ।  7950  %  राधाकृष्णन्‌
 आयोग  ने  यह  बात  स्पष्ट
 कर  दी  थी  और  भारत
 सरकार  ने  यह  सिफारिश
 स्वीकार  कर  ली  है
 यह  सुझाव  कि  जब  तक

 हिन्दी  और  दूसरी  भाषायें  अपे-
 गीत  स्तर  तक  विकसित  नहीं
 हो  जाती  हैं,  तव॒  तक  अंग्रेजी
 जारी  रहे,  शिक्षा  और  मनो-
 विज्ञान  के  दृष्टिकोण  से
 ठीक  नहीं  है  -  राष्ट्रीय
 एकीकरण  सम्मेलन  ने  भी
 प्रादेशिक  भाषा  को  शिक्षा
 का  माध्यम  बनाने  का
 आशय  प्रकट  किया  है  "

 यह  राय  पिछले  शिक्षा  मंत्री,  डा०
 श्रीमाली,  की  है,  जो  कि  वह  इस  सदन  में  दे

 चुके  हैं  ।  इस  अवस्था  में  मैं  नहीं  समझ
 सकता  कि  वतंमान  शिक्षा  मंत्री,  श्री  चागला,
 ने  विश्वविद्यालय  के  स्तर  पर  प्रादेशिक
 भाषाओं  को  शिक्षा  का  माध्यम  बनाने  के
 सम्बन्ध  में  क्‍यों  इस  प्रकार  से  अपनी  असहमति
 व्यवत  की  है,  जब  कि  वह  रूस  से  भी  एक
 दूसरा  आदर्श  सीख  कर  आए  हैं  -  जब  सरकार
 इस  हाउस  में  अपनी  नीति  घोषित  कर  चुकी
 है,  तो  एक  राज्य  में  जाकर  उस  राज्य  की
 एक  आदर्श  नीति  की  आलोचना  करके  उस
 राज्य  के  शिक्षा  मंत्री  को,  या उस  राज्य  सरकार
 को,  हतोत्साह  करना  क्या  भारत  सरकार
 के  किसी  जिम्मेदार  व्यक्ति  के  लिए  उपयुक्त
 बात  हो  सकती  है  ?

 शिक्षा  मंत्री,  हमारे  देश  के  एक  प्रमुख
 न्थाय-शास्त्रियों  में  से  एक  हैं,  लेकिन,  वह
 मुझे  क्षमा  करें,  मैं  शिक्ष।-शास्त्री  के  रूप  में
 उनका  सम्मान  नहीं  कर  सकता  |  जहां  तक
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 न्याय-शास्त्रियों  का  सम्बन्ध  है,  श्री  चागला
 आदर्श  माने  जा  सकते  हैं,  लेकिन  एक  शिक्षा-
 शास्त्री  के  रूप  में  हम  सम्मान  कर  सकते  हैं
 डा०  सम्पूर्णानन्द  का,  विश्वविद्यालयों  के

 उप कुलपतियों  का,  और  उन  शिक्षा-शात्रियों
 का  जिनका  सारा  जीवन  शिक्षा  के  क्षेत्र  में
 व्यतीत  हुआ  है  1

 9  नवम्बर  को  उदयपुर  में  राजस्थान
 विद्यापीठ  के  रजत-जयन्ती  अधिवेशन  के
 अवसर  पर  भाषण  देते  हुए  देश  के  प्रसिद्ध
 शिक्षा-शास्त्री,  डा०  सम्पूर्णानन्द  ने,  जो  कि
 राजस्थान  के  राज्यपाल  हैं,  जो  शब्द  कहे,
 मैं  उनको  इस  सदन  के  सामने  रखना  चाहता  हूं  :

 “देश  में  समृद्ध  भाषियों  के  होते  हुए
 भी  अंग्रेजी  को  बनाए
 रखना  राष्ट्रीय.  सम्मान,
 एकता  और  विश्वास  के
 विरुद्ध  है  ।  यह  ऊंची  किस्म
 की  बेहयाई  कौर  चुल्लू  भर
 पानी  में  डूब  मरना  है  ial

 जिस  समय  श्री  चागला  ने  अहमदाबाद
 जाकर  अपनी  राय  व्यक्त  की  थी,  उस  समय
 मध्य  प्रदेश  के  शिक्षा  मंत्री,  डा०  शम्भु दयाल
 वर्मा,  ने 18  नवम्बर  को  कालीदास  गोष्ठी  के
 अवसर  पर  उज्जैन  में  इस  सम्बन्ध  में  अपनी
 राय  व्यक्त  की  ।  उन्होंने  कहा

 “स्वतन्त्रता  के  बाद  अंग्रेजी  को
 शिक्षा  का  माध्यम  रखना
 देश  की  प्रगति  में  बाधक  रहा
 है  ।  विदेशी  भाषा  जन-
 साधारण  और  शिक्षितों
 के  बीच  में  दीवार  है  nad

 यही  बात  थी,  जिसको  हमारे  पहले
 प्रधान  मंत्री,  श्री  नेहरू  जी,  बार-बार  इस
 सदन  में  भी  कहते  थे  शौर  सदन  से  बाहर  भी
 कहते  थे--अंग्रेजी  ने  भारतीयों  के  बीच  में
 और  जो  कुछ  थोड़े  से  अंग्रेजी  पढ़े-लिखे  लोग  हैं,
 उनके  बीच  में  एक  बहुत  बड़ी  दीवार  खड़ी
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 कर  दी  2  और  इस  दीवार  को  हमने  हटाना
 है  1

 जब  मैं  इस  बात  को  कह  रहा  हूं,  तो
 मेरा  अभिप्राय  केवल  एक  भाषा  विशेष  की
 वकालत  करना  नहीं  है  ।  मेरा  कहना  यह  हैं
 कि  जब  सरकार  प्रादेशिक  भाषा झ्र ों  को
 शिक्ष।  का  माध्यम  बनाने  के  बारे  में  निर्णय  ले
 चुकी  है,  तो  फिर  हर  एक  प्रदेश  में  विश्व-
 विद्यालय  स्तर  पर  शिक्षा  उस  प्रदेश  की
 अपनी  भाषा  के  माध्यम  से  होनी  चाहिए  t
 अगर  सरकार  यह  कहती  हैं  कि  हम  अभी  तक
 इस  प्रकार  का  साहित्य  तैयार  नहीं  कर  पाये,
 तो  स्पष्ट  है  कि  सरकार  अपनी  दुर्बलता  का
 प्रमाणपत्र  स्वयं  देती  है  कि  पिछले  सपना
 सालों  में  यह  निकम्मी  सरकार  इस  देश  में
 शिक्षा  के  क्षेत्र  में  कुछ  भी  नहीं  कर  पाई  v

 मैंने  उस  दिन  भी  लांछन  लगाया  था
 कि  जो  शिक्षा  आयोग  बनाया  गया  है,  उस  में
 भी  श्री  चागला  ने  उन  व्यक्तियों  को  नहीं  रखा
 है,  जो  कि  प्रादेशिक  भाषाओं  के  शिक्षा-
 विशेषज्ञ  हैं  ।  जिन  लोगों  ने  अंग्रेजी  भाषा  के
 माध्यम  से  ऊंची  शिक्षा  प्राप्त  की  है,  केवल
 उन्हीं  लोगों  और  विदेशियों  की  भरमार
 उस  आयोग  में  है  ।  मैं  कोई  भविष्यवक्ता
 या  ज्योतिषी  नहीं  हु,  लेकिन  बह  आयोग
 जो  रिपोर्ट  देगा,  उसकी  एक  सिफारिश  की  मैं
 आज  ही  अधिकारपूर्वक  घोषणा  कर  सकता
 हूं  ।  शिक्षा  मंत्री  ने  एक  ऐसे  शिक्षा  आयोग
 का  निर्माण  किया  है,  जो  यह  सिफारिश  करेगा
 कि  भारत  में  ऊंची  शिक्षा  के  माध्यम  के  लिये
 अंग्रेजी  को  निश्चित  काल  तक  बनाए  रखा
 जाए  |

 मेरा  अभिप्राय  यह  है  कि  जब  यह  देश
 आग  बढ़  रहा  है  तो  शिक्षा  मंत्री  कब  तक
 इस  देश  की  भाषाओं  की  उपेक्षा  करते  रहेंगे,
 कैसे  यह  देश  अपनी  स्वतन्त्रता  को  प्यार  कर
 पायेगा  ।

 मेरे  हाथ  में  एक  पत्रक  है,  जिसमें  भागल-
 पुर  विश्वविद्यालय  के  उपकुलपति  की  वार्षिक
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 [श्री  प्रकाश वीर  शास्त्री]
 रिपोर्ट  दी  गई  है  ।  वह  हमारे  देश  के  एक
 अच्छे  शिक्षा-शास्त्री  और  साहित्यिक  माने
 जाते  हैं  7  मेरा  संकेत  डा०  दिनकर  से  है  ।
 मैं  उस  सारी  रिपोर्ट  को  न  पढ़  कर  केवल
 उस  अंश  को  यहां  पर  रखना  चाहता  हूं,
 जिसमें  उन्होंने  बताया  है  कि  अंग्रेजी  का  स्तर
 कितना  गिर  रहा  है  और  अंग्रजी  किस  तरह
 भारतीय  शिक्षा  में  बाधक  बन  रही  है  ।
 उनके  शब्द  ये  हैं  :

 इस  वर्ष  की  वाषिक
 प्र  क-कला  परीक्षा  में  अ्रसफल
 छात्रों  की  कुल  संख्या  2636
 थी,  जिनमें  केवल  अंग्रजी  के
 कारण  फ़ेल  करने  वाले
 छात्र  i38i  थे

 बी  ०  ए०  की  पास  और  आदर्श  परीक्षा  में
 फेल  होने  वालों  की  संख्या  i369  थी  जिन
 में  से  अंग्रेज़ी  में  फेल  होने  वालों  की  तादाद
 072  रही  ।  बी ०  काम ०  पास  आना  में

 कुल  i8  ola  फेल  किये  गये  और  इनमें
 से  58  छात्रों  को  अंग्रेज़ी  में  फेल  होने  के
 कारण  फेल  किया  गया  ।  दिनकर  जी  का
 कहना  यह  है  कि  मैं  यह  उचित  नहीं  समझता
 हूं  कि  देश  से  अंग्रेज़ी  को  सर्वथा  हटा  दिया
 जाय  ।  उनका  कहना  यह  है  कि  जो  लोग
 विदेशों  के  साथ  अपना  सम्बन्ध  रखना  चाहें
 और  अंग्रेजी  के  माध्यम  से  उच्च  शिक्षा  प्राप्त
 करना  चाहें,  वे  अंग्रेजी  पढ़ते  रहें  लेकिन
 अंग्रेज़ी  को  एक  वैकल्पिक  विषय  बना  कर
 रखें  ।  इस  को  अनिवार्य  विषय  न  बना  कर
 रखा  जाये  ।

 अपने  वक्तव्य  को  उपसंहार  की  ओर
 ले  जाते  हुए  मैं  दो  तीन  बातें  और  कहना
 चाहता  हूं  ।  शिक्षा  मंत्रालय  इस  दौड़  में  जो
 पड़  रहा  है  कि  अनुवाद,  अनुवाद,  इसके
 सम्बन्ध  में  मेरा  कहना  यह  है  कि  कहीं  इस
 अनुवाद  के  चक्‍कर  में  हम  मौलिकता  से  दूर
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 न  चले  जायें  ।  हम  अनुवाद  भी  करायें  लेकिन
 मौलिक  पुस्तकों  का  सृजन  भी  देश  में  होना
 चाहिये  जिससे  मौलिक  प्रतिभा  ऊपर  उठ
 कर  शाये  ।

 कुछ  विश्वविद्यालय  दुकानें  बन  गई  है
 और  उन  के  सम्बन्ध  में  लोगों  की  आलोचनायें
 बढ़ती  चली  जा  रही  हैं  ।  उदाहरणार्थ  बिहार
 में  मुजफ्फरपुर  में  शायद  उस  को  बिहार
 विश्वविद्यालय  या  कौन  सा  विश्वविद्यालय
 कहते  हैं  उस  की  बहुत  सी  किवदंतियां  हैं
 एम  ०  ए  ०  के  प्रश्न पत्न  तक  वहां  बेचे  गये।

 भूखहड़ताल  तक  छात्रों  ने  की  ।  सरकार  को
 विवश  हो  कर  रामन  कमीशन  बनाना  पड़ा
 जिसको  इस  की  देखरेख  करनी  थी  ।  लेकिन
 आज  तक  वह  कुछ  भी  जांच  नहीं  कर  पाया
 है  ।  अभी  तक  वहां  असन्तोष  है  |  अभी  पीछे
 वहां  के  उपकुलपति  ने  सीनेट  का  चुनाव
 किया  था  |  मुझे  पता  चला  है  कि  चांसलर  ने
 सिनेट  के  चुनाव  को  भी  अवैध  घोषित  कर
 दिया  है  ।  एक  बहुत  बड़ी  रिपोर्ट  वहां
 नागरिक  समिति  ने  प्रकाशित  की  है  और
 मेरा  अनुमान  है  कि  शिक्षा  मंत्री  महोदय  के
 पास  वह  आई  होगी  |  उस  में  सारे  तथ्य  दिए
 गये  हैं।  उस  नगर  में  और  उस  क्षेत्र  में  ग्रसन्‍्तोष
 है  1  इस  प्रकार  की  दुकानों  से  देश  को  बचाया
 जाना  चाहिये  ।

 एक  अंतिम  बात  कह  कर  मैं  समाप्त
 करता  हूं  ।  हमारे  संविधान  में  जो  हिन्दी  की
 व्याख्या  की  गई  है  वह  यह  है  कि  हिन्दी  वह
 जो  देवनागरी  लिपि  के  माध्यम  से  पढ़ाई
 जायगी  t  इसकी  संविधान  में  स्पष्ट  व्यवस्था
 है  ।  लेकिन  अलीगढ़  मुस्लिम  विश्वविद्यालय
 में  हिन्दी  को  रोमन  लिपि  के  माध्यम  से  पढ़ाया
 जा  रहा  है  1  यह  उस  विश्वविद्यालय  का  हाल
 है  जो  केन्द्रीय  विश्वविद्यालय  है  और  जिस
 को  सरकार  लाखों  रुपया  देती  है  :  यह
 संविधान  की  मान्यता ग्र ों  का  उल्लंघन  है  V
 फिर  भी  शिक्षा  मंत्री  उस  के  सम्बन्ध  में  कुछ
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 निर्णय  न  लें,  तो  यह  खेद  की  ही  बात  है  ।
 विश्वविद्यालयों  को  जो  स्वायत्तता  मिली
 हुई  है,  उस  का  अनुचित  लाभ  वह  उठा  रहा
 है  ।  इस  सम्बन्ध  में  शिक्षा  मंत्री  जी  को  ध्यान
 देना  चाहिए  ।

 मुझे  विश्वास  है  कि  मैंने  जो  सुझाव
 दिये  हैं,  उन  पर  और  भी  गम्भीरता  से  हमारे
 शिक्षा  मंत्री  महोदय  निर्णय  लेंगे  tv

 श्री  सिद्धेश्वर  प्रसाद  :  उपाध्यक्ष  महोदय,
 सब  से  पहले  मैं  शिक्षा  मंत्री  महोदय  का  ध्यान
 इस  बात  की  ओर  आकर्षित  करना  चाहता
 हूं  कि  यह  बहुत  दुख  की  बात  है  कि  यूनिवर्सिटी
 ग्रांट्स  कमिशन  की  दो  रिपोर्टो  पर  हम  एक
 साथ  विचार  कर  रहे  हैं  -  आगे  से  एसी  परंपरा
 बनाई  जानी  चाहिये  कि  दो  वर्षों  की  रिपोर्ट
 पर  इस  सदन  में  एक  साथ  विचार  न  हो  कर
 अलग  अलग  विचार  हो  ।  इस  सम्बन्ध  में  मैं
 शिक्षा  मंत्री  का  ध्यान  इंग्लैंड  की  परम्परा
 की  ओर  खींचना  चाहता  हूं  ।  जब  द्वितीय  महा-
 युद्ध  जारी  था  तब  भी  i944  में  इंग्लैंड  की
 पालिमैंट  ने  न  केवल  शिक्षा  के  खर्च  को  बढ़ाने
 की  मंजूरी  दी  बल्कि  शिक्षा  कानून  में  भी
 संशोधन  किये  ।  इस  ओर  इशारा  करने  का
 मेरा  तात्पर्य  यह  है  कि  इस  को  अनुभव
 किया  जाय  कि  किसी  भी  राष्ट्र  को  बनाने
 के  लिए  सब  से  महत्वपूर्ण  तरीका  यह  होता
 है  कि  एक  राष्ट्रीय  शिक्षा  नीति  का  निर्माण
 किया  जाय  ।  अगर  हम  सोचते  हैं  कि  राष्ट्र
 खेत  में  बनता  है  जहां  अन्न  का  उत्पादन
 होता  हैँ  जिसकी  देश  को  आवश्यकता  पड़ती
 है,  अगर  हम  समझते  हैं  कि  राष्ट्र  कारखानों
 में  बनता  है  जहां  एसी  वस्तुओं  का  निर्माण
 होता  है  जिन  की  जीवन  के  भरण पोषण
 के  लिए  आवश्यकता  होती  है  तो  मैं  समझता
 हूं  कि  हमें  इस  बात  को  भी  स्वीकार  करना
 चाहिये  कि  मनुष्य  को  केवल  भोजन  की
 जरूरत  नहीं  होती  है,  केवल  कपड़े  की  जरूरत
 नहीं  होती  है  दूसरी  वस्तुओं  की  जरूरत
 नहीं  होती,  उस  को  सब  से  अधिक  जरूरत
 होती  है  बुद्धि  के  विकास  की  और  वह  विकास

 शिक्षा  संस्थापकों  में,  शिक्षा  केन्द्रों  में  ही
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 होता  है  ।  इसलिए  जब  तक  भारत  सरकार
 अपनी  बुनियादी  नीति  में  परिवर्तन  नहीं
 करेगी,  अपने  दृष्टिकोण  में  परिवर्तन  नहीं
 करेगी,  जब  तक  शिक्षा  को  भारत  सरकार
 प्राथमिकता  प्रदान  नहीं  करेगी  तब  तक
 शिक्षा  सम्बन्धी  हमारी  नीति  में  जो  अभी
 तक  अस्पष्टता  रही  है  शिक्षा  सम्बन्धी  नीति
 में  सफाई  का  जो  अभाव  रहा  है  शिक्षा  नीति
 में  जो  दृष्टिकोण  का  अभाव  रहा  है,  उसे
 हम  दूर  करने  में  सफल  नहीं  हो  सकेंगे  ।

 एसा  अकसर  होता  है  कि  जब  भी  केन्द्रीय
 सरकार  के  या  राज्य  सरकारों  के  बजटों
 में  किसी  प्रकार  की  कटौती  होती  हैं  तो  उस
 कटौती  का  सब  से  पहला  शिकार  शिक्ष।  को
 बनना  पड़ता  है  ।  मैं  चाहता  हूं  कि  इस  की
 ओर  अवश्य  ध्यान  दिया  जाना  चाहिए  कि
 उस  को  उस  कटौती  का  शिकार  न  बनना
 पड़े  1

 दूसरी  बात  मैं  यह  कहना  चाहता  हू
 कि  यू०  जी०  सी०  की  रिपोर्ट  में  कुछ  और
 भी  चीज़ें  होनी  चाहियें  ।  एक  तो  यह  कि  इस
 रिपोर्ट  में  इस  प्रकार  के  आंकड़  दिये  जाने
 चाहियें  जिस  से  यह  मालूम  हो  सके  कि
 प्रत्येक  प्रान्त  में,  इस  देश  के  विभिन्न  विश्व
 विद्यालयों  में  विभिन्न  विषयों  में  कितने
 विद्यार्थी  परीक्षा  देते  हैं,  उन  में  स ेकिस  विषय
 में  कितने  विद्यार्थी  फेल  होते  हैं  और  कितने
 पास  होते  हैं  |  यह  आंकड़ा  अवश्य  दिया
 जाना  चाहिये  ।

 दूसरी  चीज़  यह  है  कि  हमारे  देश  में  प्रति
 वर्ष  प्रति  दस  लाख  में  से  कितने  विद्यार्थी
 विश्वविद्यालयों  में  शिक्षा  प्राप्त  करते  हैं
 और  ये  आंकड़े  तुलनात्मक  होने  चाहियें  ।
 जो  बहुत  विकसित  देश  हैं,  उन  के  सम्बन्ध
 में  मैं  कुछ  आंकड़े  सदन  के  विचारार्थ  प्रस्तुत
 करना  चाहता  हूं  ।  यह  सही  है  कि  जिन  देशों
 का  मैं  नाम  लेने  जा  रहा  हूं  वे  बहुत  विकसित
 देश  हैं  लेकिन  आप  आंकड़ों  को  देखें  ।  श्रम री का



 4365  Motion  re:

 [श्री  सिद्धेश्वर  प्रसाद]
 में  प्रति  दस  लाख  में  से  16,670  व्यक्ति
 विश्वविद्यालय  में  शिक्षा  पाते  हैं  ।  रूस  में
 दस  लाख  के  करीब  दस  हजार  व्यक्ति  शिक्षा
 पाते  हैं  -  लेकिन  भारत  की  स्थिति  अभी  यह
 है  कि  दस  लाख  से  केवल  2,790  व्यक्ति
 विश्वविद्यालयों  में  शिक्षा  पाते  हैं  ।  इन
 आंकड़ों  को  उपस्थित  करने  का  मेरा  उद्देश्य
 यह  है  कि  जब  तक  हम  शिक्षा  का  काफी
 प्रसार  नहीं  करते  हैं,  तब  तक  हमारे  देश
 को  विकास  के  लिए  जितने  शिक्षित
 व्यक्तियों  की  जरूरत  है  वह  पूरी  नहीं  हो
 सकती  है,  हमारी  जो  मांग  है,  उस  की  पूर्ति
 नहीं  हो  कती  है  1  यह  सही  है  कि  अभी  भी
 हमारे  देश  में  शिक्षित  बेकारों  की  समस्या
 काफी  है  ।  लेकिन  इस  का  एक  कारण  यह
 है  कि  हम  ने  योजनाबद्ध  ढंग  से  शिक्षा  का
 विकास  नहीं  किया  है  ।

 दूसरे  और  भी  कडे  इस  रिपोर्ट  में
 दिये  जाने  चाहियें  ।  जैसे  प्रत्येक  विश्व-
 विद्यालय  में  प्रति  विद्यार्थी  कितना  खर्च  किया
 जाता  है  |  मुझे  यह  कहते  हुए  बहुत  दुख  का
 अनुभव  होता  हैँ  कि  केन्द्रीय  विद्यालयों
 की  स्थिति  एक  है,  राज्य  सरकारों  के  विश्व-
 विजय  क्यों  की  स्थिति  दूसरी  हैँ  और  सम्बद्ध
 कालेजों  की  स्थिति  बिलकुल दूसरी  हैँ।  यद्यपि
 हमारे  देश  के  करीब  85  प्रतिशत  विद्यार्थी
 सम्बद्ध  कालेजों  में  यानी  एफिलियेटिड  कालेजों
 में  शिक्ष  पात  हें  लेकि  ;  तो  वहां  के  शिक्षकों
 के  वेतन  की  तरफ  ध्यान  दिया  जाता  हैं,
 न  विद्याथियों  की  सुविधाओं  का  ध्यान
 रखा  जाता  हैं  और  न  ही  और  जो  दुसरी
 आवश्यकतायें  हें,  उन  की  तरफ  कोई  ध्यान
 दिया  जाता  है  ।  जब  तक  पन  सम्बद्ध  कॉलेजों
 की  स्थिति  को  सुधारने  की  तरफ  सरकार
 ध्यान  नहीं  देगी,  आयोग  ध्यान  नहीं  देगा,
 तब  तक  मरा  यह  निश्चित  मत  हैँ  कि  शिक्षा
 का  स्तर  हम  ऊंचा  नहीं  उठा  सकेंगे  ।
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 संविधान  के  मुताबिक  केन्द्रीय  सरकार
 का  यह  दायित्व  है  कि  शिक्षा  के  स्तर  में
 सुधार  किया  जाय  और  समन्वय  स्थापित
 किया  जाये  ।  जहां  तक  स्तर  में  सुधार  का
 प्रश्न  है  अभी  तक  जैसाकि  माननीय  शिक्ष।
 मंत्री  ने  खुद  स्वीकार  किया  है  इस  विषय  में

 यू०  जी०  सी०  को  कोई  विशेष  सफलता
 नहीं  मिल  सकी  है  ।  अगर  पिछले  दस  वर्ष
 के  फेल  होने  वाले  विद्याथियों  के  आंकड़े  देखे
 जायें  और  जब  के  देखे  जायें  तो  बिल्कुल  स्पष्ट
 हो  जायेगा  कि  न  विज्ञान  के  क्षेत्र  में,  न  कला
 के  क्षेत्र  में,  न  इंजीनियरिंग  के  क्षेत्र  में,  न
 मेडिसिन के  क्षेत्र  में  और  न  ही  किसी  अन्य
 क्षेत्र  में  कोई  उल्लेखनीय  परिवर्तन  हुमा
 है  तब  यह  कैसे  स्वीकार  किया  जा  सकता
 है  कि  यू०  जी०  सी०  ने  जो  उस  का  यह
 एक  विशेष  कार्य  है,  उस  में  कोई  उल्लेखनीय
 काम  किया  है  ?  इस  के  बहुत  से  कारण
 हो  सकते  हैं  -  इस  का  एक  बड़ा  कारण  यह
 है  कि  अभी  यू०  जी०  सी०  को  सरकार  की
 प्रो  से  बहुत  कम  पैसे  दिये  जाते  हैं  -  तृतीय
 योजना  में  इस  को  केवल  39  करोड़  रुपये
 ही  दिये  गये  हैं  ।  सरकार  को  इसे  अधिक
 धनराशि  देनी  चाहिये  ।  उसकी  पैसे  की
 मांग  पर  उदारता  से  विचार  किया  जाना
 चाहिये  ।

 दूसरी  चीज़  यह  है  कि  यू०  जी०  सी०
 का  पुनर्गठन  किया  जाना  चाहिये  ।  अभी
 उस  में  पूरा  समय  देने  वाला  सदस्य  केवल
 एक  है  1  उस  के  सम्बन्ध  में  भी  हमारे  विद्वान
 मित्र  श्री  डी०  सी०  शर्मा  ने  कहा  हैं  कि  उस
 के  जिम्मे  कोई  दूसरा  काम  सौंप  दिया  गया
 है  -  यू०  जी०  सी०  में  कम  से  कम  पांच  पूरा
 समय  देने  वाले  सदस्य  होने  चाहियें  ।  जब
 तक  ऐसा  नहीं  होता  है  तब  तक  उस  का
 काम  जिस  तरह  से  बढ़  रहा  हैँ,  उस  काम
 को  सफलतापूर्वक  वह  बागे  नहीं  बढ़ा
 सकेगी  ।



 4367  Motion  re:

 यह  ठीक  है  कि  केन्द्रीय  सरकार  इस
 बात  का  अनुभव  करती  है  कि  हमारे  देश
 में  उच्च  शिक्षा  का  स्तर  ऊंचा  उठे  ।  लेकिन
 उसके  लिए  यह  बहुत  आवश्यक  है  कि  उच्च
 शिक्षा  को,  विश्वविद्यालयी  शिक्षा  को  कन-
 करेंट  लिस्ट  में  लाया  जाय  ।  अनेक  मित्रों  ने

 यह  स्पष्ट  कहा  है  और  सप्रू  समिति  की
 रिपोर्ट  में  भी  यह  बात  बड़े  जोरदार  ढंग  से

 कही  गई  है  ।  मेरा  खयाल  है  कि  शिक्षा  मंत्री

 महोदय  इस  बात  पर  भी  विचार  करेंगे  t

 इस  के  साथ  ही  मैं  माननीय  शिक्षा
 मंत्री  का  ध्यान  थ्री  दस  डिगरी  को
 की  ओर  भी  आकृष्ट  करना  चाहता  हूं  ।

 यह  बड़े  आश्चर्य  की  बात  है  कि  अब  भी  कई
 विश्वविद्यालयों  ने  इस  सिफारिश  को  स्वीकार
 नहीं  किया  है  ।  जब  तक  हम  सारे  हिन्दुस्तान
 के  सभी  विश्वविद्यालयों  में  इस  प्रकार
 की  व्यवस्था  को  स्वीकार  नहीं  करते  हैं  तब
 तक  न  तो  शिक्षा  का  स्तर  समान  हो  सकता
 है  और  न  शिक्षा  का  स्तर  ऊंचा  हो
 सकता  है  t  इस  के  कारण  तरह  तरह  के  भ्रम
 फैलते  हैं  |

 इस  के  साथ  ही  साथ  यह  भी  आव-
 श्यक  है  कि  हम  अपने  देश  में  शिक्षकों  को
 अधिक  सम्मान  दें  ।  यदि  हम  यह  मान  लेते
 हैं  कि  जिस  व्यक्ति  को  अधिक  वेतन  दिया
 जाता  है  उस  का  समाज  में  ऊंचा  स्थान  है,
 ऐसी  स्थिति  में  शिक्षकों  का  वेतन  दूसरे
 क्षेत्रों  मे ंकाम  करने  वाले  जो  व्यक्ति  हैं
 उन  से  किसी  स्थिति  में  कम  नहीं  होना
 चाहिये  ।  जब  तक  हम  ऐसी  स्थिति  उत्पन्न
 नहीं  करते  हैं  तब  तक  यह  निश्चित  है
 कि  न  तो  शिक्षकों  में  आत्म  विश्वास  होगा
 न  समाज  में  उन  का  सम्मान  होगा  और
 न  वह  शिक्षा  के  स्तर  को  ऊंचा  उठा  सकते
 हैं  ।  माननीय  शिक्षा  मंत्री  इस  बात  को
 स्वीकार  करेंगे  कि  शिक्षा  के  स्तर  को  ऊंचा
 उठाने  के  लिये  दूसरे  साधन  जितने  प्रभाव-
 शाली  हो  सकते  हैं  उन  सभी  साधनों  में
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 शिक्षकों  का  योगदान  सब  से  अ्रधिक  होता
 है  ।  इसलिए  ऐसी  स्थिति  में  सरकार  को
 इस  बात  पर  गम्भीरतापूर्वक  विचार  करना
 चाहिये  और  न  केवल  विश्वविद्यालयों  के
 शिक्षकों  के  जो  वेतन  मान  हैं  उन  को  ऊंचा
 उठाना  चाहिये  बल्कि  जो  सम्बद्ध  कालेज
 अथवा  एफिलियेटड  कालेज  हैं  उन  के  और
 विश्वविद्यालयों  के  शिक्षकों  के  वेतन  मान  में
 जो  फक॑  है  उस  को  भी  दूर  करना  चाहिये

 दूसरी  महत्वपूर्ण  चीज,  जिस  की  ओर
 मैं  सरकार  का  ध्यान  आकृष्ट  करना  चाहता
 हूं  वह  यह  है  कि  सन.  960-61  में  शिक्षक
 और  विद्यार्थियों  का  जो  अनुपात  था  वह  गिर
 गया  सन्‌  (96I-62  में  और  ‘1962-63.
 में  और  963-64  में  स्थिति  और  बुरी
 होती  जा  रही  है  |  यह  स्थिति  बड़ी  दयनीय
 है,  और  मुझे  तो  ऐसा  लगता  है  कि  या  तो
 इस  सम्बन्ध  में  यू०  जी०  सी०  को  किसी
 सुझाव  का  अधिकार  नहीं  रह  गया  है,  या
 इस  सम्बन्ध  में  उन  का  कोई  प्रभाव  नहीं
 पड़ता  है  ।  जब  तक  हम  शिक्षक  और  विद्या-
 थियों  के  अनुपात  में  कोई  सुधार  नहीं  करते
 हैं  तब  तक  यह,  स्पष्ट  है  कि  शिक्षक  और
 विद्यार्थी  में  जो  जीवन्त  सम्बन्ध  होना
 चाहिये,  एक  पर  दूसरे  का  जो  प्रभाव
 पड़ना  चाहिये,  एक  दूसरे  की  समस्याओं
 को  समझने  में  जो  सहायता  मिलनी
 चाहिये,  वह  स्थिति  नहीं  आ  सकती  है  ।

 अन्त  में  मैं  शिक्षा  के  माध्यम  की
 शोर  माननीय  शिक्षा  मंत्री  का  ध्यान
 आकृष्ट  करना  चाहूंगा  |  यह  बहुत  महत्व
 की  चीज  है  और  यहां  ही  नहीं  बल्कि
 सारी  दुनिया,  में  सभी  शिक्षाशास्त्रियों  ने
 सम्मति  दी  है  कि  मातृभाषा  में  ही
 विद्यार्थियों  को  शिक्षा  दी  जानी  चाहिये  ।
 हमारे  देश  के  जितने  शिक्षाशास्त्री  हुए
 सभी  ने  इस  बात  को  स्वीकार  किया
 और  अभी  भी,  कुछ  रोज़  पहले,  जैसा  कि
 कुछ  मित्रों  ने  बतलाया,  हमारे  देश  के
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 दूसरे  शिक्षाशास्त्रियों  ने  इस  बात  का
 आग्रह  किया  है  at  मेरा  खयाल  है  कि
 माननीय  शिक्षा  मंत्री  भी  इस  बात  को
 स्वीकार  करते  हैं  ।  उन  की  चिन्ता  दूसरी
 है  कि  इस  देश  की  एकता  कैसे  रह
 सकेगी  ।  उन्होंने  इस  बात  को  कहा  है
 और  उन  को  इस  बात  का  भय  जड  कि
 अंग्रेजी  का  स्तर  गिरता  जाता  है  1  उन
 का  कहना  है  कि  हिन्दी  अभी  इस  लायक
 नहीं  हुई  है  कि  यह  शिक्षा  का  माध्यम
 बनाई  जा  सके  ।  अगर  क्षेत्रीय  भाषायें
 उच्चतम  स्तर  तक  शिक्षा  का  माध्यम
 बनती  हैं  तो  एक  क्षेत्र  का  विद्यार्थी  दूसरे
 क्षेत्र  के  विद्यार्थी  से  कैसे  सम्बन्ध  रख
 सकेगा  और  ज्ञान  का  जो  प्रसार  है  वह
 कसे  हो  सकेगा  ।  एसी  शिक्षा  मंत्री  की
 आशंका  है  ।  इस  सम्बन्ध  में  मेरा  विनम्र
 निवेदन  यह  है  कि  यह  कार्य  तो  वस्तुतः
 शिक्षा  मंत्रालय  का  ही  था  कि  वह  एक
 ऐसी  भारतीय  भाषा  का  विकास  करे
 जो  हमारे  अन्तर्राज्यीय  सम्बन्ध  की  भाषा
 हो  सके  ।  मैं  इस  सम्बन्ध  में  माननीय
 शिक्षा  मंत्री  से  जानना  चाहूंगा  कि  पिछले
 45  या  7  वर्षों  में  उन  के  मंत्रालय  ने

 इस  दिशा  में  कौन  सा  कदम  उठाया  है,
 कौन  सा  काम  किया  है  1  जहां  तक

 पाठ्य  ग्रन्थों  का  सवाल  है,  भारत
 सरकार  का  शिक्षा  मंत्रालय  भारतीय
 भाषाओं  में  और  हिन्दी  में  ऐसे  पाठ्य
 ग्रन्थों  को  तैयार  करवा  सकता  था  जो
 इतने  वर्षों  बाद  हमारे  देश  के  विभिन्न
 विश्वविद्यालयों  में  पाठ्य  ग्रन्थों  के  रूप
 में  काम  में  लाये  जा  सकते  ।  लेकिन
 आज  17  वर्षों  बाद  भारत  सरकार  का
 ध्यान  इस  ओर  गया  है  कि  हिन्दी  में
 शौर  दूसरी  क्षेत्रीय  भाषियों  में  पाठ्य
 ग्रन्थों  का  अभाव  87  वर्षों  तक  सरकार
 क्या  करता  रही  ?  जब  सन्‌  965  से
 हिन्दी  आ  रही  थी  तब  यह  काम  पहले  किया

 University  Grants
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 जाना  चाहिये  था  और  वस्तुत:  यह  काम
 भारत  सरकार  का  था  ।  हम  इस  स्थिति
 को  स्वीकार  कर  के  अब  नहीं  चल  सकते
 कि  जब  तक  हिन्दी  ा  नहीं  जाती  तब  तक
 हम  इस  के  लिए  कदम  नहीं  उठा  सकते  हैं  ।
 जब  तक  हम  इस  के  लिए  कोई  प्रभावशाली
 कदम  नहीं  उठायेंगे  तब  तक  इस  समस्या
 का  समाघान  नहीं  हो  सकता  है  |  यह  सही
 है  कि  भारतीय  एकता  का  प्रश्न  बड़ा  महत्व-
 पूर्ण  है  लेकिन  इसके  लिए  भारत  की  कोई
 भाषा  के  बदले  विदेशी  भाषा  कायम  नहीं
 रह  सकती  है  जिस  में  लोगीं  की  इसलिए
 दिलचस्पी  नहीं  है  जिस  का  इस  देश  की
 जनतांत्रिक  परम्परा  से  कोई  सम्बन्ध  नहीं
 है  ।  हमारे  देश  में  जनतंत्र  तभी  कायम  रह
 सकता  है  जब  हम  जनता  की  भाषा  को  जानें
 और  मानें  |  अगर  हम  चाहते  हैं  कि यह  भावना
 जागृत  हो  तो  हम  को  अपनी  एक  भाषा  को
 उच्चतम  स्तर  तक  की  शिक्षा  का  माध्यम
 बनाना  पड़ेगा  ।  ऐसी  स्थिति  में  अगर  हम
 अपनी  किसी  भाषा  को  अन्तर्राज्यीय  सम्बन्धों
 और  देश  की  विभिन्न  परम्पराओं  को  जोड़ने
 के  सूत्र  के  रूप  में  स्वीकार  करेंगे  तो  निश्चय
 ही  भारतीय  एकता  सबल  होगी,  शिक्षा
 का  स्तर  ऊंचा  उठेगा.  और  देश  में  ऐसा
 वातावरण  बनेगा  जैसाकि  दूसरे  विकसित
 और  सभ्य  देशों  में  है  ।

 Shri  Ravindra  Varma  (Thiruvella):
 Mr.  Deputy-Speaker,  Sir,  I  wish  to
 join  the  hon.  Members  who  have
 congratulated  the  University  Grants
 Commission  and  the  hon.  Minister  for
 Education.  The  University  Grants
 Commission,  I  suppose,  deserves  con-
 gratulation  on  two  counts:  one  on  the
 record  of  work  that  stands  to  its  cre-
 dit  and  the  other,  a  supplementary
 vote  of  congratulations,  on  escaping
 the  axe  that  the  hon.  Minister  wielded
 over  committees  and  commissions
 on  his  accession  to  the  eminent  office.
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 There  is  no  doubt  that  in  the  years
 that  we  are  reviewing  there  has  been
 a  phenomenal  rise  in  the  opportuni-
 ties  for  higher  education  in  our  coun-
 try.  During  the  last  decade  or  so
 the  number  of  students  enrolled  in
 institutions  for  higher  education  has
 increased  by  about  300  per  cent.  The
 number  of  universities  has  increased,
 the  number  of  colleges  and
 institutions  for  providing  tech-
 nical  and  professional  education
 has  increased.  No  one  can  claim  that
 this  increase  has  been  adequate  or
 satisfactory,  or  commensurate  with
 the  requirements  of  the  nation.  But
 it  can  certainly  be  claimed  that  the
 University  Grants  Commission  has
 succeeded  in  considerable  measure  in
 identifying  the  magnitude  and  the
 variety  of  the  problems  that  we  are
 confronting  in  the  field  of  higher
 education  in  our  country,  and  also  to
 some  extent  in  working  for  the  solu-
 tion  of  these  problems.

 Sir,  a  society  that  is  dedicated  to
 the  ideals  of  democracy  and  social-
 ism,  as  my  friend,  the  hon.  Member
 for  Gauhati  said  this  morning,  must
 provide  opportunities  for  higher  edu-
 cation  to  all  those  who  seek  such
 opportunities,  all  those  who  are  com-
 petent  to  undergo  the  discipline  of
 higher  education.  This  goal  cannot
 be  achieved  without  an  enormous  in-~
 crease  in  the  number  and  variety  of
 institutions,  in  the  building  and  equip-
 ments  and  laboratories  and  libraries
 that  such  institutions  require  and  in
 the  training  and  availability  of  high-
 ly  competent  and  devoted  teachers.
 It  is  these  objectives  that  have  ins-
 Pired  the  programmes  of  the  Com-
 mission.

 But  Sir,  the  problems  of  providing
 opportunities  for  higher  education  and
 maintaining  and  improving  standards
 are  not  problems  that  can  be  solved
 in  isolation.  The  rush  on  the  univer-
 sities  that  strains  our  meagre  resourc-
 es  and  erodes  our  standards  cannot
 be  checked  without  a  radical  re-
 orientation  in  attitudes  and  opportu-
 nities  at  the  pre-university  level.
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 University  education  should  cease  to
 be  regarded  as  a  kind  of  baptism  for
 multi-purpose  employment.  On  the
 one  hand,  there  should  be  diversitica-
 tion  and  proliferation  of  courses  and
 opportunities  at.  various  levels  from
 the  primary  school  and  the  middle
 school—opportunities  to  branch  off  to
 craft  schools,  trade  schools,  industrial
 schools  and  polytechnics  and  the  pro-
 fessional  colleges  at  the  University
 level.  There  should  be  ६  planned
 system  of  horizontal  diversification
 or  syphoning  off  of  students  who  will
 also  have  the  benefits  of  vertical
 progress  in  the  fields  of  study  that
 they  choose.

 5.29  hrs.

 [Dr.  Sarosinrt  ManisHi  in  the  Chair]

 While  this  can  relieve  the  pressure
 on  the  universities,  the  universities
 can  also,  as  the  hon,  Minister  said
 yesterday,  provide  facilities  for  extra-
 collegiate  education  to  those  who
 want  the  benefits  of  higher  education
 by  offering  correspondence  courses,
 part-time  tuition  and  the  like.  It
 may  thus  be  possible  to  ensure  that
 only  those  who  want  to  dedicate  them.
 selves  to  higher  learning  ang  take  to
 advanced  study,  research  and  teach-
 ing  go  to  the  university.  This  will
 lead  to  better  utilisation  of  our  meagre
 financial  resources,  and  to  a  whole-
 some  change  in  the  atmosphere  of
 our  educational  institutions,  particu-
 larly  institutions  of  higher  learning.
 The  teacher-student  ratio  will  im-
 prove,  and  the  calibre  of  teachers  will
 also  have  to  improve  when  the  dilet-
 tantism  of  the  student  no  longer  helps
 the  teacher  to  cover  his  shallowness,
 when  the  teacher  is  confronted  with
 the  exhilarating  challenge  that  dedi-
 cated  and  competent  students  can
 offer  to  the  best  in  him.

 Madafn,  the  demand  for  opportuni-
 ties  and  the  inadequacy  of  the  exist-
 ing  institutions  have  led  to  the  efforts
 of  many.  groups  and  local  agencies  to
 set  up  new  colleges.  While  local  ini-
 tiative  is  certainly  to  be  welcomed,
 there  is  a  danger  that  parochial]  and
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 communal  considerations  may  some-
 times  vitiate  these  efforts.  Madam,
 as  you  yourself  observed  when  you
 spoke  from  the  floor  of  the  House,  ther
 are  also  cases  of  some  of  these  insti-
 tutions  demanding  donations  of  thou-
 Sands  of  rupees  as  titles  to  admission,
 and  sometimes  playing  with  the  pay-
 packets  of  professors  who  are  not
 paid  what  the  records  show  as  their
 pay.  This  is  a  serious  and  shameful
 state  of  affairs.  I  wonder  whether
 such  profit-making  institutions  de-
 serve  the  support  of  the  State.  fam
 looking  forward  to  the  day  when,  ins-
 pired  by  the  prophets  of  Sadachar,
 the  hon,  Minister  will  sally  forth  into
 these  educational  institutions  and
 turn  out  the  Pharisees  and  the  money-
 changers  and,  say,  “It  is  written  that
 these  are  institutions  of  higher  learn-
 ing,  temples  of  learning,  ye  shall  not
 defile  them  for  profit  and  parochial
 self-seeking.”

 The  hon,  Minister  yesterday  refer-
 ved  to  the  distressing  deterioration  in
 the  standards  of  higher  education.
 The  raPid  increase  in  the  number  of
 students  the  inadequate  preparation

 at  the  pre-university  level  and  the
 difficulty  that  is  being  experienced  in
 attracting  and  retaining  people  of  dis-
 tinction  and  calibre  to  the  teaching
 profession  in  the  face  of  the  competi-
 tion  from  the  highly-paid  jobs  that
 the  Civil  Service  and  industry  can
 offer,  are  no  doubt  contributory  fac-
 tors.  But  it  is  not  enough  to  identi-
 fy  causes.  What  are  the  solutions
 that  the  University  Grants  Commis-
 sion  and  the  Minister  have  in  mind?
 There  is  a  reference  in  the  Report  to
 MW  and  odd  committees  that  have
 been  appointed  for  review  and  assess-
 ment  of  teaching  methods,  syllabi,  re-
 search  etc.  I  wonder  whether  these
 committees  have  offered  any  solutions
 to  the  problem  of  raising  the  stand-
 ards  in  the  universities  or  ‘whether
 they  are  only  some  of  those  admir-
 able  and  immaculate  instruments  of
 administrative  refrigeration  against
 which  the  hon.  Minister  declared  war
 on  his  elevation  to  this  eminent  post.
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 The  House  would  certainly  like  to
 know  what  steps  are  being  taken,  or
 are  likely  to  be  taken,  in  the  imme-
 diate  future  to  improve  the  deterio-
 rating  standards  in  our  institutions  of
 higher  learning.

 Madam,  I  must  now  refer  to  the  in-
 discipline  and  the  cult  of  irreverence
 that  are  spreading  like  an  epidemic
 in  our  institutions  of  higher  learning.
 I  cannot  bring  myself  to  congratulate
 the  University  Grants  Commission  on
 its  record  of  achievement  in  grapp!-
 ing  with  this  problem.  I  do  not  be-
 lieve  the  problem  has  received  the
 attention  it  deserves,  as  a  problem
 that  affects  the  character,  the  train-
 ing,  the  temperament  of  our  future
 generations.  When  the  highest  ap-
 pointments  in  the  universities  are
 sometimes  made  to  provide  for  indi-
 gent  but  not  quite  competent  friends
 or  when  appointments  are  made  _  to
 exile  an  inconvenient  adversary,  when
 there  is  no  care  taken  to  ensure  that
 teachers  are  imbued  with  a  spirit  of
 dedication  to  the  ethos  and  sanctity
 of  academic  institutions,  when  tea-
 chers  lack  moral  influence  and  leader-
 ship,  when  the  teacher-student  ratio  is
 what  it  is  with  the  result  that  stu-
 dents  cannot  receive  the  personal  and
 individual]  attention  that  they  richly
 merit  in  our  society,  when  the  ameni-
 ties  of  residence,  libraries  and  labora-
 tories  are  inadequate,  when  opportu-
 nities  for  intellectual  extra-rnural
 training  in  constructive  social  action
 Or  creative  self-expression  are  not
 provided  for  in  the  campus,  it  is  not
 very  surprising  that  students  become
 the  victims  of  the  intrigues  of  ambi-
 tious  politicians,  of  self-seeking  group
 leaders  and  anti-social  elements  and
 look  for  opportunities  to  drown
 their  restiveness  and  frustration  in
 anti-social  activities  which  give  them
 irresponsible  excitement  for  the
 moment.  I  would  plead  with  the
 hon.  Minister  to  give  top  priority  to
 the  need  to  clear  the  atmosphere  of
 universities  of  this  menace  by  devis-
 ing  a  scheme  to  improve  amenities
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 I  would  now  like  to  refer  to  the
 question  of  the  medium  of  instruc-
 tion  that  has  been  raised  by  hon.
 Members  in  the  course  of  the  discus-
 sion.  There  is  no  doubt  that  the
 standards  in  the  universities  and  ins-
 titutions  of  higher  learning  are  today
 affected  by  the  proposed  and  ongoing
 changes  in  the  medium  of  instruction.
 But  what  is  the  solution?  I  do  not
 want  to  refer  to  the  statements,  or
 the  conflicting  statements,  that  the
 Misister  or  his  colleagues  are  suppos-
 ed  to  have  made  in  Gujarat;  ner  do  I
 think  that  the  atmosphere  in  Gujarat
 had  anything  to  do  with  such  contlict-
 ing  opinions  being  expressed.  The
 hon,  Minister,  while  replying,  will
 certainly  deal  with  the  criticism  about
 the  statements  that  he  has  made.
 But  what  is  the  solution  to  this  pro-
 blem?  Is  it  an  immediate  switch
 over  to  the  regional  language  or  to
 Hindi  at  the  university  level?  This
 solution  smacks  of  the  very  pious,
 religious,  Biblical  attitude—‘God
 said  let  there  be  light  and  lo  and
 behold!  there  was  light”.  We  are
 told  that  the  regional  language  should
 be  the  medium  of  instruction  at  the
 university  level  or  the  official  langu-
 age  should  be  the  medium  of  instruc-
 tion  at  the  university  level  and,  there-
 fore,  there  should  be  an  instantaneous
 Switch  over  to  that  language.  Such
 an  attitude  might  be  pious,  but  it
 certainly  is  naive.  I  wonder  whether
 apart  from  the  clarification  of  piety
 there  is  much  to  recommend  such  an
 attitude,  whether  this  will  lead  to  an
 improvement  in  the  standard  of  edu-
 cation.

 Madam,  I  am  one  of  those  who
 strongly  support  Hindi  and  the  regio-
 nal  languages.  And  I  do  not  believe
 for  one  moment,  unlike  my  hon.
 friend,  Shri  Anthony  perhaps,  that
 English  can  continue  to  enjoy  the
 Position  that  it  enjoyed  in  the  past  or
 it  enjoys  today.

 But  no  one  wants  the  standard  of
 education  to  go  down.  In  an  age
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 when  progress  in  every  field  depends
 on  education  and  the  ability  to  absorb,
 adopt  and  employ  the  results  of  re-
 search,  no  one  will  deny  that  the
 rapidity  of  industrialisation  the  solu-
 tion  of  the  problem  of  employment,
 the  needs  of  training  and  re-training
 and  the  like,  will  all  depend  on  an
 ability  to  maintain  a  high  standard  of
 ‘education.  No  one  would  therefore,
 suggest  that  the  standard  of  education
 should  suffer.  Those  who  plead  for
 an  immediate  change,  I  believe,  do  so
 because  they  believe  that  there  will
 be  no  progress  unless  a  start  is  made;
 and  those  who  say  that  the  change-
 over  should  be  phased  and  that  there
 should  be  no  immediate  change  which
 throws  things  out  of  gear  do  so.  not
 because  of  lack  of  patriotism,  but  be-
 cause  they  believe  that  a  certain  pre-
 paratory  work  is  necessary  if  there  is
 to  be  a  phased  transition.  The  differ-
 ence  therefore  is  only  one  of  eva-
 luating  the  quantum  of  achievement
 that  has  to  be  the  base  for  further
 advance  for  a  phased  change-cver.  It
 is,  therefore,  unfair  to  fling  charges
 of  lack  of  patriotism  or  linguistic  im-
 Perialism  at  one  another.  It  is  un-
 fair  to  say  that  one  is  trying  to  per-
 petuate  the  advantages  of  a  historical
 accident  or  that  others  are  trying  to
 reap  the  benefits  of  an  arithmetical
 or  demographic  accident.

 Mr.  Chairman;  The  hon.  Member
 should  now  conclude.

 Shri  Ravindra  Varm2:  {  an
 cluding.

 con-

 A  little  more  of  an  attitude  of  com-
 promise  and  understanding,  a  shade
 More  of  catholicism  and  tolerance  can
 do  no  harm  to  the  cause  cf  eJucation
 or  the  country,

 In  conclusion,  I  want  to  refer  to
 some  adnsinistrative  questions  relat-
 ing  to  the  University  Grants  Commis-
 sion  4  shall  not  take  more  .than  @
 minute  or  two.  The  Public  Accounts
 Committee  has  in  its  reports  frequent-
 ly  referred  to  the  need  to  tighten  up

 “the  administrative  machinery  of  the
 University  Grants  Commission.  Cases
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 (Shri  Ravindra  Varma]
 have  been  brought  to  tight  of  the
 Commission  going  beyond  the  powers
 and  functions  laid  down  in  the  Act
 in  making  donations.  The  attention
 of  the  House  has  been  drawn  to  the
 fact  that  utilisation  certificates  have
 not  been  received  by  Audit  for  near-
 ly  Rs.  3l  crores  out  of  the  Rs.  40
 crores  and  odd  which  was  given  by
 the  Commission  ag  grants-in-aid  to
 the  various  universities  and  institu-
 tions  of  higher  learning,  upto  the  end
 of  1962.  The  reports  of  the  Public
 Accounts  Committee  have  also  point-
 ed  out  that  there  are  cases  of  the
 central  universities  stampeding  the
 University  Grants  Commission  into
 approving  projects  which  they  had
 themselves  earlier  rejected.  I  hope
 the  Minister  and  the  Commission  will
 look  into  these  matters.

 Jayaben Mr.  Chairman:  Shrimati
 Shah,

 श्री  हुकम  चन्द  कछवाय  सभा-
 पति  महोदय,  उधर  से  दो  सदस्य  बोल

 चुके  हैं  -  शब  एक  सदस्य  इधर  से  बुलाया
 जाये  ।

 Mr.  Chairman:  I  will  request  hon.
 Members  to  take  only  0  minutes  so
 that  a  few  more  Members  can  be  ac-
 commodated.

 श्री  मौर्य  (अलीगढ़)  सभापति
 महोदय,  यह  कैसी  व्यवस्था  है  कि  एक
 लो  हम  लोगों  को  बाद  में  बोलने  का
 समय  मिलता  है  और  उस  पर  भी
 घटता  चला  जाता  है  तथा  हम  को  कम
 समय  मिलता  है  |

 Shri  Raghunath  Singh:  I  move:

 That  the  time  be  extended.
 There  are  so  many  hon.  Members  who
 have  not  spoken  for  the  last  two
 sessions  whereas  some  hon.  Members
 have  spoken  four  or  five  times.  They
 should  be  given  a  chance  to  speak
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 and,  I  think,  the  time  should  be  ex-
 tended,

 श्री  हुकम  चन्द  कछवाय  :  दो  घंटे  शर
 बढ़ाये  जायें  ।

 Mr.  Chairman:  The  Speaker  has  al-
 ready  extended  the  time  by  one  hour.
 The  whole  of  the  day  is  allotted  for
 this  discussion.

 Shri  Basappa:  The  hon.  Minister
 can  reply  tomorrow,  if  he  has  no
 objection.  The  whole  day  may  be
 taken  for  Members  to  speak.

 श्री  हुकम  चन्द  कछवाय  :  यह  बड़ा
 महत्वपूर्ण  विषय  है  ।  इसलिए  कम  से
 कम  दो  घंटे  और  बढ़ाए  जाने  चाहियें  ।

 Mr.  Chairman:  If  that  is  the  inten-
 tion  of  the  House,  I  will  convey  it  to
 the  Speaker,

 Dr.  M.  S.  Aney:  Thera  are  so  many
 things  involved.

 Shri  Raghunath  Singh:  My  proposal
 is  that  the  hon.  Education  Minister
 may  reply  tomorrow  and  today  hon.
 Members  who  have  not  spoken  should
 be  given  a  chance.

 Mr,  Chairman:  If  the  hon.  Minis-
 ter  agrees  to  that,  I  will  have  no
 objection,

 श्री  हुकम  चन्द  कछवाय  :  अगर
 हाउस  की  इच्छा  है,  तो,  मंत्री  महोदय
 राजी  होंगे  ।

 Shri  Raghunath  Singh:  I  hope,  the
 hon.  Minister  will  not  oppose  it.

 Shri  M.  C.  Chagla:  Tomorrow  is
 Private  Members’  day.

 Shri  Raghunath  Singh:  You  will
 have  the  first  hour  after  72  o’clock
 when  the  House  will  be  full.  Why
 speak  at  5  o’clock  when  che  House  is
 half?
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 उस  के  पीछे  लगे  हुए  हैं,  तो  किस  लिए
 लगे  हुए  हैं,  ।  मैं  समझती  हूं  कि  आज
 विद्यार्थी  आर्ट्स  कालेज  में  इसलिए  जाते
 हैं  कि  उन  के  सामने  कोई  अल्टरनेटिव
 प्रोग्राम  नहीं  है  7  इसलिए  आज  यह
 सोचने  का  मौका  आ  गया  है  कि  हम
 अपनी  स्टुडेंट  वैल्थ  को  देश  के  निर्माण
 में  कैसे  उपयोग  करेंगे  ।  मेरी  राय  में  टेकना-
 लॉजिकल  एड् केशन  को  छोड़  कर  आज  की
 हायर  एड् केशन  में  हम  पैसा  भी  बरबाद
 करते  हैं  और  अपने  बच्चों  को  भी  बरबाद
 करते  हैं।  आज  विद्यार्थी  साफ़  साइन्स  और
 टैकनालोजी  के  पीछे  लगे  हुए  हैं  और  सोशल
 स्टडीज  की  तरफ़  ध्यान  नहीं  दिया  जाता
 है  ।  जो  विद्यार्थी  आट  स  में  जाते  हैं,  उन  में

 4379  Motion  re:

 श्री  हुकम  चन्द  कछवाय  :  मंत्री
 जी  बारह  बजे  बोल  सकते  हैं  ।  नान-
 आफ़िशल  प्राईवेट  मेम्बर  बिज़नेस  तो  ढाई
 बजे  से  शुरू  होगा  t

 श्री  मु०  Go  चांग ला  :  अगर  माननीय
 सदस्य  बोलना  चाहते  हैं,  तो  मैं  बड़ी  खुशी  से
 कल  जवाब  दे  दूगा  ।

 I  am  always  willing  to  accede  to
 the  request  of  the  House;  but  I  take
 it  that  the  debate,  as  far  as  the  Mem-
 bers  are  concerned,  will  conclude  to-
 day  so  that  tomorrow  my  reply  should
 start.  ru

 Mr,  Chairman:  I  hope,  the  hon.
 Members  will  allow  the  hon.  Minister
 to  begin  his  speech  today.

 Shri  M.  C.  Chagla:  I  am  prepared  to
 begin  tomorrow.

 श्रोता  जवाबन  शाह  (अमरेली)  :
 सभापति  महोदय,  मुझे  बहुत  खुशी  हैं  कि
 हम  को  यूनिवर्सिटी  ग्रान्ट्स  कमीशन  की
 रिपोर्ट  पर  चर्चा  के  समय  अपने  विचार
 प्रकट  करने  का  मौका  दियां  जा  रहा
 है  ।  इस  रिपोर्ट  में  बहुत  सी  बातें
 दी  गई  हैं  ।  यह  बहुत  खुशी  की  बात
 है  कि  बहुत  से  अच्छे  काम  किए  गए
 हैं,  नई-नई  स्कीमें  बनाई  गई  हैं,  एड् केशन
 बहुत  बढ़ी  है  और  विद्यार्थियों  के  नम्बर  में
 वृद्धि  हुई  है  t

 मगर  मैं  एड्केशन  मिनिस्टर  का  ध्यान
 इस  तरफ़  दिलाना  चाहती  हूं  कि  स्टुडेंट्स
 की  संख्या  बढ़ने  से  खुशी  होना  तो  स्वाभाविक
 है,  लेकिन  आगे  चल  कर  उन  का  फ्यूचर
 क्या  होगा,  इस  पर  भी  हम  को  गम्भीरता
 से  विचार  करना  चाहिये  ।  आज  हम
 शिकायत  करते  हैं  कि  स्टुडेंट्स  में  इन-
 डिसिप्लिन  है,  वे  यह  करते  हैं,  वह
 करते  हैं,  आदि  ।  इसलिए  पहले  तो
 हम  को  यह  तय  करना  पड़ेगा  कि  हायर
 एड् केशन  किस  लिए  है  श्र  जो  लोग

 पढ़ने  का  एप्टीट्यूड  नहीं  होता  है  ।  राज
 हुमैनिटीज़  और  सोशियालोजी  को  पढ़ने
 में,  जोकि  सारे  मानव-समाज  की  बुनियाद
 हैं,  इस  ओर  रुचि  बहुत  कम  विद्यार्थियों
 की  है  ।  इस  पर  गहराई  से  विचार  करना
 चाहिए  ।

 चूंकि  मैं  गुजरात  से  जाती  हूं,  इस
 लिए  उस  की  भाषा-नीति  के  सम्बन्ध
 में  कुछ  बातें  सफ़ाई  के  तौर  पर  कहना
 चाहती  हूं  ।  इस  बारे  में  जो  बहुत  सी

 ra  बातें  कहीं  गई  हैं,  जो  बाद-विवाद  चल
 रहा  है,  उस  में  मैं  उतरना  नहीं  चाहती
 हूं,  लेकिन  गुजरात  का  क्‍या  व्यू-प्वायंट
 है,  यह  मैं  नम्यता  के  साथ  यहां  पर
 रखना  चाहती  हूं  ।

 गुजरात  क्‍या  चाहता  है  ?  देश
 में  एड् केशन  की  जो  नैशनल  पालिसी
 बनाई  है--और  सिर्फ़  एड्क्रेशन  ही  नहीं,
 भाषा  के  बारे  में  श्री  खेर  कमीशन  ने
 और  उसके  बाद  स्वर्गीय  पंडित  गोविन्द
 वल्लभ  पन्त  की  चेयरमैनशिप  में  जो  पीलिया-
 मेंटर  कमेटी  बनी,  उसने  जो  सिफ़ारिशें
 रखीं,  उन  पर  कार्यवाही  करने  के  सम्बन्ध  में
 में  अगर  कहीं  सब  ज्यादा  काम  हुआ  है,  तो
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 [श्रीमती  जया बेन  शाह]
 मेरे  खयाल  में  गुजरात  में  हुआ  है।  इसलिए
 यह  कहना  ठीक  नहीं  है  कि  गुजरात  नेशनल
 पालिसी  से  इधर-उधर  जा  रहा  है  ।

 हमारे  देश  में  आज  तक  इंगलिश  भाषा
 चली  है,  उसका  एक  हिस्टोरिकल  वेक  ग्राउण्ड
 है  ।  स्वराज्य  के  बाद  इंगलिश  और  अधिक
 समय  तक  हमारे  देश  में  नहीं  रखी  जानी
 चाहिए  और  उसके  स्थान  पर  किसी  नेशनल
 लैंग्वेज  को  रखना  चाहिए-प्रौढ़  रखना  पड़ेगा-
 यह  बात  पहले  ही  पक्की  हो  गई  है  ।  यही  काम

 गुजरात  ने  किया  है,  क्योंकि  जितनी  जल्दी  यह
 काम  किया  जा  सके,  उतना  ही  अच्छा  है  ।
 हमें  सोचना  चाहिए  कि  हमने  अपने  देश  में
 अंग्रेजी  का  स्थान  कहां  पर  रखना  है  ।  अंग्रेज़ी
 भाषा  खराब  है,  इस  को  नहीं  पढ़ना  है,  ऐसी
 बात  हम  नहीं  कहते  हैं  ।  हम  तो  चाहते  हैं  कि
 अंग्रेजी  को  अच्छी  तरह  से  पढ़ा  जाये,  ताकि
 हमारे  यहां  उसके  बड़े  विद्वान्‌  लोग  पैदा  हों  ।
 अगर  इस  बारे  में  कोई  ग़लत  फ़हमी  है  कि
 हम  अंग्रेजी  के  खिलाफ़  हैं,  तो  मैं  कहना
 चाहती  हूं  कि  यहं  बात  ग़लत  है  7  जो  लोग
 और  बच्चे  अंग्रेजी  पढ़ें,  हम  उन  को  अच्छी
 तरह  सिखाना  चाहंते  हैं,  ताकि  उनकी  बुनियाद
 पक्की  हो  और  वे  लोग  आगे  चल  कर  इंगलिश
 के  बड़े  विद्वान  हों  ।

 जहां  तक  मीडियम  की  बात  है,  मेरी
 समझ  में  नहों  कराता  कि  क्‍यों  हमने  आज  यह
 प्रश्न  खड़ा  किया  है  |  यह  बात  तो  फ़ाइनल  हो
 हो  चुकी  है  श्र  लैंग्वेज  कमीशन,  पीलिया-
 मेंटर  कमेटी  आदि  सब  ने  यही  सिफारिश
 की  है  ।  जैसा  कि  शिक्षा  मन्त्री  ने  रशिया  में
 देखा  होगा  और  जैसी  कि  और  कंट्रीस  में  भी
 स्थिति  है,  अपनी  भाषा  में  शिक्षा  देने  से  ज्ञान
 ज्यादा  और  जल्दी  प्राप्त  होता  हैदर  वह
 आत्मसात्‌  हो  जाता  है  -  यह  एक  बुनियादी
 बात  है,  जिस  को  सब  एड्केशनिस्ट्स  ने  मान
 लिया  है  |  वही  बात  हम  कर  रहे  हैं।
 मीडियम  शाम  इंस्ट्रक्शन  क्‍या  होना  चाहिए,
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 सारे  देश  ने  उस  पर  फ़ैसला  कर  लिया  है।  उस
 फ़ैसले  पर  आज  अमल  किया  जा  सकता  ्
 या  कल,  वह  अलग  बात  है,  लेकिन  उस  फ़ैसले
 को  फिर  से  ओपन  करना  उचित  नहीं  है  ।

 इस  पालियामेंट  ने  तय  कर  दिया  है  और
 इस  देश  ने  फ़ैसला  कर  लिया  है  कि  हमारे  यहां
 हायर  एड् केशन  नेशनल  लीकेज  ही  में  दी  जायेगी
 मीडियम  आफ़  इंस्ट्रक्शन  कोई  भी  प्रादेशिक
 लैंग्वेज  होगी  ।  ऐसा  नहीं  है  कि  हम  अंग्रेजी
 के  खिलाफ़  हैं,  मगर  मैं  बताना  चाहती  हूं  कि
 मां  के  दूध  से  जैसे  बच्चे  का  पालन-पोपा
 होता  है,  बसे  और  किसी  चीज  से  नहीं  होता
 है  v  इसी  प्रकार  नेशनल  लैंग्वेज  या  मातृ-भाषा
 को  बच्चे  जन्म  से  ही  ग्रात्मसात्‌  कर  लेने  हैं  ।
 इसलिए  अगर  वें  मातृ-भाषा  का  सहारा  ले
 कर  आगे  बढ़ेंगे,  तो  वे  ज्यादा  ज्ञानवान  होंगे  a
 किसी  अन्य  भाषा के  द्वारा  शिक्षा  प्राप्त  कर
 के  वे  उतना  ज्ञान  प्राप्त  नहीं  कर  सकेंगे  ।  आज
 तक  हम  लोग  इंगलिश  से  पढ़े  हैं  ॥ कितने  लोग
 विद्वान्‌  पैदा  हुए  हैं,  कितनी  देश  की  जीनियस
 प्रकट  हुई  है  ?  अगर  हम  देश  की  असलियत
 श्र  जीनियस  बाहर  लाना  चाहते  हैं,  विद्या-
 जियों  में  ताकत  पैदा  करना  चाहते  हैं,  तो  हम
 को  मीडियम  के  बारे  में  साफ़  नीति  अपनानी
 चाहिए  और  यह  सवाल  फिर  कभी  नहीं
 उठाना  चाहिए  ।

 मैंने  मंत्री  में  देखा  कि  यद्यपि
 हमारे  लोग  जर्मन  भाषा  नहीं  जानते  है.-
 लकिन  चूंकि  उनका  ज्ञान  और  नालेज  पूरा
 होता  हैं,  उनकी  ग्राइंडिंग  अच्छी  होती  हैं
 इसलिये  वे  उस  भाषा  को  सीख  कर  अपना
 काम  चला  लेते  हैं  ।

 यह  आवश्यक  नहीं  है  कि  हम  सारी  नीति
 को  उलट,  कर  फिर  से  शरू  करे  मैं  मंत्री
 महोदय  से  कहूंगी  कि  वह  इस  बात  को  किंग
 से  न  खोलें,  बल्कि  जो  कुछ  हमने  पहले  ही
 पक्का  कर  लिया  है,  वह  सोचें  कि  उस  को
 कैसे  आगे  बढ़ाया  जाये  ।
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 टैक्स्ट  बुक्स  के  बारे  में  मैं  आ्रापकों  बतलाना
 चाहती  हूं  कि  गुजरात  यूनिवर्स्टो  ने  कुछ
 जो  हजार  टेक्स्ट  बुक्स  तैयार  की  हैं  ।  कहा
 जाता  है  कि  इनकी  कमी  है,  यह  बात  गलत  है।
 उन  लोगों  ने  इतनी  किताबें  आज  भी  तैयार
 कर  ली  हैं  ।  अगर  हमारे  यहां  के  मिनिस्टर
 चाहें  तो  और  भावषांग्रों  की  और  भी  कितनी
 2  है  कट  बुक्स  तैयार  करके  वहू  आपको  दे
 सकती  हैं।  अगर  इस  काम  के  पीछे  लग  जायें
 लो  यह  काम  भी  हो  सकता  है  यह  कोई
 बड़ी  बात  नहीं  है  यहि  कोई  दिक्कत  वाली
 बात  नहीं  है  ।

 यह  भी  कहा  गया  कि  स्टैंड  गिरता  जाता
 करे  स्टैंड  तो  गिरेगा  ही जब  कि  हम  मास  स्केल
 घर  लोगों  को  एजुकेट  करने  चले  हैं  -  कितनी
 डी  तादाद  में  छोटे  छोटे  गांवों  से लोग  आज
 पढ़ने  के  लिए  लाते  हैं  ।  उनकी  कोई  बैक-
 ग्राउंड  नहीं  होती  है,  कोई  एनविसनमैंट्स
 नहीं  होते  हैं  ।  हमारे  जैसे  बुर्जुआ  लोग,  जो  कि
 पीढ़ी  दर  पीढ़ी  अंग्रेजी  पढ़ते  आ  रहे  हैं,  उनके
 बच्चों  और  गांव  वालों  के  बच्चों  में  फर्क
 तो  होगा  ही  ।  उन  गरीब  लोगों  के  बच्चों
 को  भी  आप  एजुकेशन  देना  चाहते  हैं  या  नहीं
 देना  चाहते  है,  इसका  भी  निर्णय  आपको
 करना  होगा  ।  किसके  लिए  हम  एजुकेशन
 दना  चाहते  हैं,  कया  हमारा  दृष्टिकोण  है
 और  किन  लोगों  को  दृष्टि  में  रख  कर  हम  शिक्षा
 का  प्रसार  करना  चाहते  हैं,  इस  सब  का  निर्णय
 हो  जाना  चाहिये  |  जब  हमने  अपने  यहां  डैमो-
 प्रेमी  रखी  है  तो  हमारे  जो  मास्टर  हैं,  हमारे
 जो  वोट  हैं,  उनके  तालीम  देने  का  प्रबन्ध
 हमें  करना  होगा  a  उनको  नागरिकता  की
 तालीम  हमें  देनी  है  1  नागरिकता  की
 तालीम  कसी  हो,  यह  भी  साफ  हों  जाना
 चाहिये  ।  जो  प्राइमरी  एजुकेशन  है  वह
 सातवें  स्टेंड  तक  ही  ऐसी  होनी  चाहिये
 कि  अपने  मास्टर्स  का  हम  इतना  ज्ञान  करा  सकें
 कि  उनकी  बुनियाद  कुछ  ऊपर  आ  जाए,  उनको
 नागरिकता  का  ज्ञान  हो  जाए  ।
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 गुजरात  में  आठवीं  श्रेणी  से  अंग्रेजी
 सिखाई  जाती  है  ।  यह  ऐसी  चीज़  है  जो  कि
 जान  बूझ  कर  रखी  गई  है  ।  मैं  इंग्लिश  के
 खिलाफ  नहीं  हूं  ।  लेकिन  यह  जो  सातवीं  तक
 की  सीढ़ियां  हैं  इनमें  हमें  अपने  मास्टर्स  को
 ऐसी  शिक्षा  दे  देनी  चाहिये  जिससे  उनकी
 नागरिकता  का  ज्ञान  हो  जाए  ।  उनको
 सिविक  एक  केशन  मिल  जाये,  इसमें  अंग्रेजी
 बोझ  लगाने  से  नहीं  हो  सकता  है  ।

 जहां  तक  लिंक  लैंगिक  का  सम्बन्ध  है,
 यह  बड़ी  गड़बड़ी  वाली  बात  है  |  इसके
 बारे  में  गड़बड़ी  पौदा  की  जा  रही  है  कि  लिंक
 लेग एज  क्या  हो  ।  मैं  समझती  हूं  कि  हमारे
 देश  में  यह  सवाल  फिर  से  उठना  ही  नहीं
 चाहिये,  इसकी  कोई  आवश्यकता  ही  नहीं
 है  ।  लिक  लैंग एज  तो  हिन्दी  ही  हो  सकती
 है  और  कोई  भाषा  नहीं  हो  सकती  है।  अजीब
 सी  बात  है  कि  यह  कहा  जाता  है  कि  यह  भाषा
 योग्य  है  और  यह  भाषा  योग्य  नही  है  मैं
 समझती  हूं  कि  यह  चीज़  भी  तय  हो  चकी  है,
 फाइनल  हो  चुकी  है  कि  हमारे  देश  में  हिन्दी
 के  सिवा  और  कोई  भाषा  चाहे  वह  कितनी  ही
 प्रभुत्व  वाली  क्‍यों  न  हो,  अंग्रेजी  या  फ्रेंच
 क्यों  न  हो,  यह  स्थान  नहीं  ले  सकती  है  ।
 इनका  स्थान  अपनी  जगहों  पर  है  और  हिन्दी
 का  अपनी  जगह  पर  ।  इन  भाषाओं  का  दूसरा
 स्थान  हो  सकता  है  लेकिन  हिन्दी  की  जगह
 कोई  भी  दूसरी  भाषा  नहीं  ले  सकती  है  ।
 इसका  चाहे  लिक  लैंडयूज  नाम  रख  दिया
 जाए,  चाहे  अफिशल  लंगृएज  रख  दिया
 जाए  ।  जो  कुछ  कांस्टीट्यूशनल  में  लिख
 दिया  गया  है,  उस  पर  देश  को  आगे  बढ़ेना
 है है  ।

 लिंक  लैंगुएज  की  बात  मैंने  आप  के
 सामने  रखी  है,  माध्यम  की  बात  रखी  है,
 स्टैंडर्ड  की  बात  रखी  है  और  प्राइमरी  एजुकेशन
 की  बात  रखी  है  शौर  इन  सब  के  बारे  में  क्या
 होना  चाहिये,  यह  मैंने  आपको  बता  दिया  है  ny
 मैं  आशा  करती  हुं  कि  इन  मेरे  विचारों  पर
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 [श्रीमती  जया बेन  शाह]
 आप  गम्भीरता  से  ध्यान  देंगे,  इन  पर  गम्भीरता
 से  विचार  करेंगे  ।

 श्री  मौत:  आदरणीय  ग्रध्यक्ष  महोदया,
 शोषित  समाज  का  एक  कार्यकर्ता  होने  के
 नाते  से  राजनीति  मेरा  गतंव्य  है|  उससे  मुझे
 लगाव  है  और  एक  अध्यापक  होने  के  नाते
 से  शिक्षा  मेरा  धर्म  और  जीवन  है।  इसलिये
 जो  भी  मैं  शिक्षा  के  लिये  उचित  समझता  हूं
 वही  राजनीति  को  दूर  रख  कर  मैं  कहने  की
 कोशिश  करूंगा  |

 96I-62  और  1962-63,  की

 यूनिवर्सिटी  ग्रांट  कमिशन  की  दो  रिपोर्टों
 पर  एक  साथ  विचार  हो  रहा  है  और  वह  भी
 1962-63  के  बाद  |  4  इस  बात  का

 साक्षी  है,  इस  बात  का  सबूत  है  कि  कांग्रेस
 सरकार  शिक्षा  के  प्रति  बहुत  ही  उदासीन  है।

 संविधान  के  डायरेक्टरी  प्रिसीपल  आफ
 स्टेट  पालिसी  को  सामने  रख  कर  चाहेवह  किसी
 भी  दल  की  सरकार  हो  उसे  कानून  बनाने  हैं  ।
 उनको  ध्यान  में  रख  कर  ही  सरकार  को
 चलना  है  a  मुझे  अचम्भा  होता  है  जब  यह
 सरकार  उसकी  अवहेलना  करती  है  ।  हमारे
 संविधान  की  धारा  45  कहती  है  :--

 “45.  The  State  shall  endeavour
 to  provide,  within  a  period  of
 ten  years  from.  the  commence-
 ment  of  this  Constitution,  for
 free  and  compulsory  education
 for  all  children  until  they  com-
 plete  the  age  of  fourteen  years.”

 जब  इस  पवित्र  संविधान  के  ये  शब्द
 सामने  आते  हैं  तो  एक  दम  से  कुछ  खीज  सी
 होती  है  ।  आज  की  सरकार,  ऐसा  प्रतीत
 होता  है,  के  सामने  इस  पवित्र  संविधान  के
 डायरेक्टरी  प्रिसीपल  की  पवित्र  धारायें
 बिल्कुल  भी  नहीं  हैं  ।  राजनीति  उसके  दिल
 में  इतनी  घर  कर  गई  है  कि  उसने  डायरेक्टिव
 प्रिसीपल  को  भी  भुला  डाला  है  ।

 96i-62  की  रिपोर्ट  को  सामने
 रखना  तो  बेकार  है  ।  लेकिन  i962-63
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 की  रिपोर्ट  के  पन्ना  3  पर  क्‍या  है  इसको  आप
 देखें  ।  शिक्षा  मंत्री  जी  के  प्रति  मेरे  दिल  में
 बहुत  इज्जत  है  ।  उन्होंने  दोनों  रिपोर्टों  को
 इकट्ठा  रख  कर  हमें  विवश  कर  दिया  है  कि
 सिर्फ  एक  रिपोर्ट  को  ही  हम  अपने  सामने
 रखें  |  पन्ना  3  पर  लिखा  हुआ  है  :
 “The  efforts  of  the
 to  maintain  and  improve  the
 standards  of  higher  education
 have  been  partly  circumscribed
 by  the  financial  vesources  avail-
 able.  The  actual]  needs  of  uni-
 versities  and  colleges  for  improve-
 ment  and  development  in  the
 Third  Plan  period  happen  to  be
 of  much  larger  magnitude  than
 the  provision  of  Rs,  82  crores  in
 the  Plan  of  which  Rs.  37  crores
 have  been  allocated  to  the  Tniver-
 sity  Grants  Commission.  This  is
 because  of  the  increasing  needs
 for  development  of  science  edu-
 cation,  provision  of  adequate
 salary  scales  to  teachers  _  scholar-
 ships,  fellowships  etc.’

 धन  की  कितनी  कमी  है,  यह्  इस  रिपोर्ट
 से  साबित  हो  जाता  है  1  लेकिन  क्या  धन  की
 कमी  इसी  काम  के  लिए  है  ?  आदरणोय
 पंडित  जवाहरलाल  जी  नेहरू  जो  पहले  प्रधान
 मंत्री  थे  वह  कहा  करते  थे  कोई  देश  कितना
 उन्नत  शील  है,  वहां  के  नंगल  को  देख  कर,
 वहां  की  रेलवे  लाइनों  को  देख  कर,  वहां  के
 टेलीफोन  के  दफ्तरों  को  देख  कर  या  यूनि-
 वर्स्टीज़  की  बड़ी  बड़ी  बिल्डिंग्स  नहीं  बताया
 जा  सकता  है,  उसका  भविष्य  उज्वल  नहीं
 हुआ  करता  है,  देश  के  विद्यार्थियों  का  चरित्र
 कसा  है,  इसी  से  देश  के  भविष्य  का  निर्णय
 किया  जा  सकता  |  अब  श्राप  स्वयं  अनुमान
 लगा  सकते  हैं  कि  किस  तरह  का  हमारा
 भविष्य  है  ।  भाखड़ा  नंगल  के  ऊपर,  जहां
 से  कुछ  पानी  किसानों  के  खेतों  तक  पहुंचाया

 जा  सकता  है  या  बिजली  तैयार  की  जा  सकती  है
 0  करोड़  से  ऊपर  आपने  खर्च  कर  दिया,

 लेकिन  भावी  जो  देश  के  खवैया  हैं,  उनके
 ऊपर  पूरे  देश  की  योजना  में  केवल  82  करोड़

 Commission
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 रुपया  ही  रखा  जाता  है  ।  यह  इस  बात  का
 साक्षी  है  कि  किस  तरह  से  हम  अपने  देश
 का  निर्माण  करने  जा  रहे  हैं  ।

 शिक्षा  का  स्तर  गिरता  चला  जा  रहा
 है,  यह  स्वयं  शिक्षा  मंत्री  जी  ने  स्वीकार  किया
 है  ।  उन्होंने  कहा  है

 “If  we  are  honest  with  our-
 selves,  we  must  admit  that  the
 standards  of  higher  education
 have  been  going  down,  that  edu-
 cation  in  a  college  or  university
 today  is  not  what  it  was  20  or  30
 years  ago.”

 बह  बहुत  ईमामदार  व्यक्ति  हैं,  इससे  कोई
 भी  इन्कार  नहीं  कर  सकता  है।  उन्होंने
 बहुत  ही  साफ़  शब्दों  में,  बड़े  ही  स्पष्ट  शब्दों
 में  कहा  है  कि  और  यह  बात  सत्य  भी  है  कि
 शिक्षा  का  स्तर  गिरता  जा  रहा  है  और  उसके
 प्रति  भारत  सरकार  बहुत  ही  उदासीन  है।
 इसके  बहुत  से  कारण  उन्होंने  बताये  हैं।
 उनके  उन  कारणों  में  से  कुछ  के  साथ  मैं  सहमत
 हैं  कौर  कुछ  के  साथ  सहमत  नहीं  भी  हूं।
 उन्होंने  स्वयं  बताया  है  कि  अध्यापकों  के  वेतन
 बहुत  कम  हैं।  कितने  कम  है,  इसका  भी
 उन्होंने  उल्लेख  किया  है।  उन्होंने  प्रारम्भिक
 शिक्षा,  प्राइमरी  स्कूल  के  टीचर्स  के  सम्बन्ध
 में  अपने  विचार  प्रकट  करते  हुए  जो  कुछ
 कहा  है  वह  ध्यान  देने  योग्य  है।  वह
 यहां  तक  कहने  के  लिए  मजबूर  हो
 गए---हालांकि  सत्ताधारी  वर्ग  से  इस  तरह  की
 बात  की  आशा  नहीं  की  जा  सकती  थी--
 किः

 “I  am  horrified  at  the  salaries
 that  our  Primary  Teachers  are
 getting.”

 यह  एक  कारण  है  शिक्षा  के  स्तर  के  गिरने
 का  हमारे  जो  अध्यापक  हैं,  जो  टीचर  हैं,  जो
 शिक्षक  हैं,  जो  रीडज़ं  हैं,  जो  प्रोफेसर  हैं,
 उनको  तनख्वाह  बहुत  ही  कम  दी  जाती  है।
 एक  तरफ  तो  हम  अपेक्षा  करते  हैं  कि  बहुत
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 बड़ा  विद्वान  फिलासोफी  का  पढ़ाने  के  लिए
 आगे  आये,  कानून  पढ़ाने  के  लिए  आगे  आये
 लेकिन  जब  कोई  आता  है  और  यूनिवर्सिटी
 में  कानून  पढ़ाता  है  तो  उसको  केवल  चार
 सौ  रुपये  मासिक  दिये  जाते  हैं।  ड्राप  देखें
 कि  वकील  नहीं,  उसका  जो  मुंशी  होता  है
 वह  ही  जब  तीन  सौ  रुपया  या  चार  सौ
 रुपया  महीना  कमा  लेता  है  तो  कसे  आप  आशा
 करते  हैं  कि  उच्च  शिक्षा  प्राप्त  विद्वान,  कानून
 में  निपुण,  पढ़ाने  के  लिए  आगे  यें ।  ऐसे
 कानूनदां  जो  कानून  क्षेत्र  में  अपना  सानी  नहीं
 रखते  हैं  किस  तरह  से  आगे  श्मा  सकते  हैं,
 पढ़ाने  के  लिए।  अगर  आपको  अच्छे  अच्छे

 जुरिस्टस  कांस्टीट्यूशनलिस्ट्स  लेने  हैं  तो
 आपको  देखना  होगा  कि  ये  तो  एक  एक  दिन
 में  एक  एक  हजार  कमा  लेते  हैं  -  अगर  आपको
 डीन  आफ  फैकल्टी  आफ  ला  या  प्रोफेसर्ज
 रखने  हैं  तो  जो  सुप्रीम  कोर्ट  में  या  हाई  कोर्ट  में
 काम  करते  हैं  उनकी  एक  घंटे  की  फीस  कितनी

 है,  इसको  भी  देखना  होगा  और  उसको  अगर
 आप  देखेंगे  तो  आपको  पता  चल  जाएगा  कि
 आपको  किस  तरह  से  कांस्टीट्यूशनल-
 लिस्ट  और  टूरिस्ट  उच्च  स्तर  के  मिल  सकते
 हैं।  वहां  पर  तन्ख्वाहें  बहुत  ज्यादा  कम  हैं,
 परीक्षाओं  का  तरीका  गलत  है,  ऐसा  आदरणीय
 शिक्षा  मंत्री  जी  ने  कहा,  मैं  इस  से  सहमत
 नहीं  हूं  -  वास्तव  में  अध्यापकों  और  विद्या-
 जियों  के  बीच  में  सम्पर्क  बहुत  कम  है,  यहां  तक
 कि  वह  न  होने  के  बराबर  है।  यह  अनुपात
 और  भी  बढ़ता  जा  रहा  है  -  पहले  सन्‌  96I—
 62  में  अगर  एक  टीचर  के  साथ  5.3

 विद्यार्थियों  का  अनुपात  था  तो  अगले  वर्ष
 वह  अनुपात  1:16.  5  का  था।  सन्‌  963-—
 64  में  यह  और  बढ़  गया।  ब  कितना  है

 मुझे  इस  का  पता  नहीं  क्योंकि  हमारे  पास  जो
 रिपोर्ट  है  वह  सन्‌  1962-63,  की  है।
 यह  उस  वक्‍त  की  बात  है  कि  जब  चीन  के
 पास  ऐटम  बम  नहीं  था  और  अब  वह  ऐटम
 बम  फोड़  चुका  है।  जिस  अनुपात  से  विद्या-
 थियों  की  संख्या  बढ़ती  जा  रही  है  उस  अनुपात
 से  टीचर  की  संख्या  नहीं  बढ़  रही  है।  यह
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 भी  एक  कारण है  स्तर  के  अच्छे  न  होने  का  T
 उन्होंने  इस  के  लिये  सुझाव  भी  दिये  हैं,  लेकिन
 मैं  उन  से  सहमत  नहीं  हुं  उन्होंने  कहा  है
 कि  स्टैन्डड  गिरता  जा  रहा  है,  साथ  ही  साथ
 उन्होंने  एक  अजीब  सी  बात  कह  दी  कि  बाई
 करेस्पॉन्डेंस  कोर्स  शिक्षा  बढ़ाई  जाये,  ईवनिंग
 एंड  मानी  क्लासेज  शुरू  किये  जायें।  मझे
 नहीं  मालूम  है  कि  वहू  कभी  टीचर  रहे  हैं  या
 नहीं,  लेकिन  मैं  टीचर  रहा  हूं  ।  करेस्पॉन्डेंस
 से  विद्यार्थी  का  वही  स्तर  हो  जायेगा  जो  स्तर
 कि  अध्यापक  के  चरणों  में  बठ  कर  आता  है,
 उसके  चरणों  में  बैठ  कर  वह  जो  सीख  सकता
 है,  उतना  ही  इस  तरह  से  सीख  लेगा,  मैं  इसे
 कभी  सम्भव  नहीं  समझता।  मीनिंग  ऐंड
 ईवनिंग  क्लासेज  जो  हैं  वह  तो  एक  फैक्ट्री  से
 बन  जाते  हैं,  वे  इंडस्ट्री  के  सेक्टर्स  बन  गये  हैं,
 आमदनी  के  साधन  बन  गये  हैं।  उन  से
 स्तर  नहीं  बढ़  सकता  स्तर  को  बढ़ाने  के
 लिये  विद्यार्थी  और  टीचर  का  रेशियो  i:0
 से  अधिक  नहीं  होना  चाहिये।

 इसके  साथ  ही  साथ  वहां  पोलिटिकल
 अप्वाइंटमेंट्स  को  बन्द  कर  दिया  जाये।
 बड़े  बड़े  विश्वविद्यालयों  में  सरकारी  नौकर
 वाइस  चांसलर  हो  कर  भेज  जाते  हैं।  मैं

 नहीं  समझता  कि  जो  वाइस  चांसलेर  अच्छा
 सरकारी  नौकर  रहा  है  वह  अध्यापक  का  पूरा
 कतंव्य  पालन  कर  सकता  है।  इस  को  आप
 को  रोकना  होगा  और  अध्यापकों  की  तन्ख्वाह
 आप  को  बढ़ानी  होंगी।  इस  समस्या  को
 हल  करने  के  लिए  वेतन  बढ़ाने  की  बात  मैं
 इस  लिये  नहीं  कह  रहा  हूं  कि  मैं  स्वयं  एक
 टीचर  हूं  और  इससे  मुझे  फायदा  पहुंचेगा

 इसके  बाद  मैं  कहना  चाहता  हूं  कि  डिक्री-
 मिनेशन  बन्द  होना  चाहिये।  यहां  पर  ब्लाक
 ग्रान्ट्स  दी  जाती  हैं।  लेकिन  उस  में  से  अलीगढ़
 यूनिवर्सिटी  को  72  लाख  रु०  मिला  जब
 कि  बनारस  यूनिवर्सिटी  को  72  लाख  रु०
 मिला  हैं।
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 इसके  अलावा  अगर  आप  चाहते  हैं
 कि  स्तर  बढ़ें  तो  जातीयता  के  नाम  पर  इनाम
 देना  बन्द  कर  दें।  अगर  शिक्षा  जातीयता  के
 आधार  पर  चलती  है  तो  वहां  पर  डिसिप्लिन
 का  प्रभाव  रहता  है  और  शिक्षा  का  स्तर  बढ़
 नहीं  पाता।  इन  तमाम  चीजों  को  आपको
 रोकना  होगा।  आज  हमारे  यहां  उपज  की
 कमी  है,  भ्रष्टाचार  ज्यादा  है,  भ्रष्टाचार
 को  रोकने  के  लिये  ज्यादा  से  ज्यादा  लोग
 गांवों  में  जायें,  ज्यादा  से  ज्यादा  लोग  खेती
 बाड़ी  को  समझें  और  इस  तरह  के  कई  सेंटर्स
 वहां  खुलने  चाहियें।  आज  विश्वविद्यालयों
 में  जा  कर  आप  देख  लीजिये,  वहां  एनाटोमी
 जुआ लो जी,  एजकेशन,  सोशिग्रोलोजी,  हिस्ट्री
 इन  सब  चीजों  को  स्थान  दिया  गया  है,  इस
 तरह  से  एग्रीकल्चर  के  लिये  भी  बड़े  बड़े
 सेंटर्स  खोले  जायें।  लेकिन  गांव  में  खेती
 के  बड़े  बड़े  सेन्ट्रल  खोल  की  कोई  व्यवस्था
 आज  नहीं  है।  कानून  पढ़ाने  के  लिये  भी
 बड़े  बड़े  केन्द्रों  का खुलना  आवश्यक  है  १

 अंत  में  मैं  श्राप  का  ज्यादा  समय  नहीं
 लेना  चाहता,  भाषण  को  जल्दी  समाप्त  करने
 की  आप  की  आज्ञा  का  पालन  करूंगा,  केवल
 एक  कोटेशन  पढ़  कर  सुनाना  चाहता  हूं।
 रिजर्वेशन  आफ  सीट्स  के  बारे  में  कुछ  जिक्र
 आया  है,  उस  के  बारे  में  थोड़ा  सा  पढ़  कर
 अपनी  बात  समाप्त  करूंगा।  इसमें  लिखा
 है:

 ‘Reservation  of  Seats:
 The  Commission  has  considered

 the  question  of  reservation  of
 seats  for  scheduled  castes  and
 tribes  and  backward  classes.  We
 are  of  the  view  that  it  would  be
 academically  undesirable  to  have
 any  kind  of  reservation  of  seats
 for  the  purpose  of  admission  to
 institutions  of  higher  learning.
 We,  however,  realise  that  in
 terms  of  the  principles  enunciat-
 ed  in  our  Constitution,  and  with
 reference  to  the  particular  re-
 quirements  of  the  country  at  any
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 given  time  special  arrangements  बहुत  से  प्रदेशों  को  सहायता  देते  हैं,  उसी  को
 may  have  to  be  made  to  ensure

 धार  मान  कर  मैं  कहना  चाहता  हैँ  कि  जो admissions  to  _  institutions  of  ib
 x  i

 हैं
 लहू

 higher  learning  of  persons  who  लोग  आज  अछूत  कहे  जाते  हैं,  जिन  का  शोषण
 suffer  from  social  and  economic  आपके  पूर्वजों  ने  किया  है,  उन  को  ज्यादा  से handicaps.  All  universities  and  a  ae

 में colleges  have  necessarily  to  adopt  ज्यादा  जगह  यूनिवर्सिटियों  में  दी  जानी
 some  principles  of  selection  in  चाहियें।  यूनिवर्सिटी  में  हर  छठवें  विद्यार्थी
 admitting  the  number  of  students  ५

 ef for  whom  they  can  provide  facili-  के  बाद  एक  हरिजन  या
 चत  विद्यार्थी  होना ties  for  higher  education  and  re-  चाहिये।  मैं  उन  के  लिये  कोई  राजनीतिक

 search.  Universities  are  the  best  संरक्षण  नहीं  चाहता,  यह  संरक्षण  समाप्त  हो judges  in  determining  the  num-
 =

 !
 में ber  of  admissions.  We  have  no  जाना  चाहिये,  सारी  नौकरियों  में  संरक्षण

 doubt  that  this  ultimate  right  of  समाप्त  हो  जाना  चाहिये  लेकिन  मेरी  मांग  है
 selection  should  vest  in  the  uni-  मन्दिरों  में versities  themselves,  but  it  would,  कि

 ह
 लया  मे,  इन  मन्दिर  मे,  इन

 of  course,  be  necessary  for  the  विहार  मं,  इन  गिरजों  में,  जा  हमारे  निर्माता
 universities  to  take  note  of  any  हैं  उन  यूनिवर्सिटियों  और  कालेजों  में  ज्यादा
 special  principle  laid  down  by

 चाहिये the  Constitution  of  India,  and  से  ज्यादा  जगह  अछुता  का
 मिलनी

 ग consistently  with  the  mainten-  डस  लिये  कि  वे  हमारे  समाज  में  शोषित  हैं  ।
 ance  of  standards  to  allow  special  अगर  आप  इस  बात  को  सामने  रही  रक्खेंगे considertion  to  the  members  of  a scheduled  castes  etc.  The  pro-  तो  यह  समाज  जो  हजारों  वर्षों  से  शोषित
 vision  of  seats  in  universities  है,  कभी  नहीं  उठ  पायेगा  ।
 and  colleges  for  particular  cours-
 es  of  study,  and  the  determination
 of  places  in  the  humanities  and
 social  sciences  and  in_  profes-
 siona]  courses,  will  have  to  be
 made  by  universities  themselves
 with  reference  to  the  needs  of
 our  developing  economy.  We

 Mr.  Chairman:  Shri  C.  K.  Bhatta-
 charyya.  I  would  request  hon.  Mem-
 bers  to  take  only  ten  minutes  each,
 so  that  all  Members  who  want  to
 speak  may  be  accommodated.

 believe  that  it  would  be  a  viola-  Shri  0.  K.  Bhattacharyya  (Raiganj):
 tion  of  the  essential  character  of  Madam,  I  shal]  finish  very  quickly.
 universitiy  education  to  deter-
 mine  admission  to  universities  I  would  only  request  the  hon.
 and  colleges  only  on  the  basis  of  Minister  to  look  over  the  period  of
 religion,  caste,  community  or  the  development  of  education,  parti-
 regional  considerations.”  cularly  higher  education,  during  the

 हें  ने  संविधान
 last  seventeen  years.  If  he  does  so

 यह  सब  बातें  जिन  लोगों  ने  संविधान  बनाया  and  makes  an  analysis  and  a  com-
 उन  की  बुद्धि  में  भी  थीं  जातीयता  parison  of  the  different  trends  in 7  ure  थीं।  ग्रुप  जातीयता  के  different  parts  of  India,  he  will  come
 नाम  पर  मिनिस्टर  बना  सकते  हैं,  एम०एल०  to  the  same  conclusion  as  I  have
 ए०  श्र  एम०पी०  बना  सकते  हैं  या  दूसरी  come  to  that  today  what  prevails  in

 the  field  of  education  is  nothing  short
 पोलिटिकल  ब्राइब  दे  सकते हैं,  लेकिन  जातीयता  of  anarchy,  and  boys  and  girls  are
 के  नाम  पर  पिछड़ेपन  के  नाम  पर  आप  जो  victims  of  this  anarchy  in  education.
 करते  हैं

 उस  से  नहीं  होता. 7  र  स
 से  कोई  जाम  नहीं  हो  है

 |  I  am  only  giving  certain  examples. जिस  असमातता  के  नाम  पर,  जिस  पिछड़ेपन  This  three-year  degree  course  was  in-
 के  नाम  पर  आप  अमरीका  से  मदद  लेते  troduced  after  the  last  University

 Commission's  report.  There  were  two हैं,  उन  से  लोन
 लेते

 हैं,  भीख  मांग  कर  रुपया  Commissions—the  Secondary  Educa-
 लेते  हैं,  जिस  पिछड़ेपत  के  आधार  पर  शाप  tion  Commission,  that  is  the  Mudaliar
 84  (Ai)  LSD—7.
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 Commission,  and  the  University  Edu-
 cation  Commission,  tha:  is  the  Radha-
 krishnan  Commission.  The  two  Com-
 missions  submitted  two  different  sug-
 gestions  about  the  period  of  the
 school  education.  One  was  for  eleven
 years,  the  other  was  for  twelve  years.
 Ultimately  we  accepted  eleven  years.

 But  after  we  accepted  eleven  years
 for  school  education  and  three  years
 for  graduation,  up  till  today,  the
 Indian  Universities  have  not  accom-
 modated  themselves  to  that  standard.
 I  believe  the  biggest  State,  U.P.  itself,
 has  not  accepted  it  up  till  now.  And
 there  are  others  who  have  accepted  it
 only  in  a  qualified  sense,  and  some
 with  mental  reservation.

 What  is  the  result?  The  boys  are
 suffering.  From  one  State  to  another
 they’  cannot  go.  And  even  in  the
 State  where  this  has  been  accepted
 they  are  suffering,  because  the  ad-
 justment  between  the  school  education
 and  the  college  education  has  not
 yet  been  complete.  Makeshift  ordi-
 mances  and  regulations  are  made  to
 meet  the  requirements  of  the  situa-
 tion,  and  the  boys  are  asked  over-
 night  to  adjust  to  the  changes  im-
 posed  by  the  rulers  of  the  universi-
 ties  in  the  ordiminces  and  regulations,
 whih  are  immature  in  their  concep-
 tion  and  rather  impractical  in  their
 application.  This  is  the  picture  that
 I  find  before  me.  So,  I  can  easily
 visualise  what  the  sufferings  of  these
 students  are,  mental  sufferings,  suffer-
 ings  in  their  careers,  sufferings  in  the
 matter  of  examination,  sufferings  in
 the  matter  of  text-books,  and  suffer-
 ings  in  other  ways.  This  is  a  very
 bad  state  in  which  we  have  placed
 our  students.  Before  we  have  ad-
 justed  ourselves  to  the  situation  crea-
 ted  by  the  requirements  of  the  lest
 education  commission,  we  are  going
 to  have  another  very  soon,  I  do  not
 know  what  this  successive  commis-
 sion  will  do,  and  I  do  not  know  where
 the  actions  and  reactions  that  will  be
 produced  in  the  field  of  education  as  a
 result  of  it  will  lead  us.
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 A  university  is  a  plant  of  very
 slow  growth.  But  what  we  are  try-
 ing  now  is  to  just  quicken  the  growth
 of  the  universities  by  founding  a  uni-
 versity  here  or  by  founding  a  univer-
 sity  there  to  suit  the  requirements
 of  a  demand  here  or  a  demand  there.
 The  Calcutta  University  was  founded
 in  ‘1857,  The  first  amendment  of  the
 Act  came  in  1904,  that  is,  after  about
 fifty  years.  The  second  amendment

 came  in  954  after  another  fifty  years.
 But,  now  what  we  are  doing  is
 that  even  before  the  hast  Act  has  been
 fully  worked  out,  we  are  going  to
 have  another  amendment  to  the  Cal-
 cutta  University  Act  in  1964,  We
 seem  to  have  improved  upon.  the
 wisdom  of  our  elders.  While  men  like
 Sir  Goorcodas  Banerjee  and_  Sir
 Ashutosh  Mukerjee  wanted  to  wait
 and  see  the  results  of  a  university

 Act  for  half  a  century,  we  are  making
 changes  in  the  University  Act  within
 ten  years  or  eight  years  or  seven
 years.  This  is  the  state  that  we  are
 coming  to.

 T  shall  give  an  example  to  show
 what  I  say  is  the  anarchy  in  educa-
 tion.  The  amendment  to  the  Banaras
 Hindu  University  Act  has  now  been
 placed  before  Parliament.  From  the
 Statement  of  Objects  and  Reasons  we
 find  that  with  a  view  to  emphasising
 the  residential  nature  of  the  Banaras
 Hindu  University,  it  is  proposed  that
 the  university  should  not  in  future
 affiliate  any  college  or  institution  and
 provision  has  accordingly  been  made
 in  the  Bill,  and  the  court  is  proposed
 to  be  made  the  supreme  authority  of
 the  university.  The  court  of  the
 Banaras  Hindu  University  is  not  at
 present  the  supreme  authority,  and
 the  hon.  Minister  wants  to  make  the
 court  the  supreme  authority.

 Now,  let  us  take  another  example.
 Under  the  present  Calcutta  University
 Act,  the  senate  of  the  Calcutta  Uni-
 versity  is  the  supreme  _  authority.
 Now,  they  are  changing  the  Act  and
 taking  away  these  powers  of  the
 senate  as  the  supreme  authority,  and
 one  of  the  objects  of  the  present
 amendment  is  that  the  senate  will
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 not  be  the  supreme  authority.  So,
 the  Centre  and  the  State  are  at
 loggerheads;  one  is  going  to  the
 South  Pole  while  the  other  is  going  to
 the  North  Pole.  The  Central  Minis-
 ter  wants  to  make  the  Centra]  uni-
 versity  senate  the  supreme  authority,
 but  the  State  Government  want  to
 amend  the  Calcuita  University  Act  so
 that  that  authority  can  be  taken
 away  from  the  senate  which  it  is  al-
 ready  enjoying.  Tnis  is  the  state  of
 education  which  we  are  in.

 So,  the  Minister  will  please  look
 into  the  different  acts  of  the  differ-
 ent  universities  all  over  India.  Please
 look  into  the  question  of  how  these
 amendments  are  made  and  how  each
 university  tries  to  go  in  its  own  way
 creating  a  state  of  anarchy,  as  I  have
 stated.  These  things  require  very
 careful  consideration.

 As  I  have  said  already,  the  educa-
 tion  commission  has  been  set  up,  and
 this  commission  will  give  a_  report
 within  a  year  or  two;  ]  hope  it  will
 give  a  report  within  a  maximum  of
 two  years.  After  the  report  of  this
 Education  Commission  is  _  received,
 again,  the  Acts  of  the  universities
 will  have  to  be  changed,  at  least,  I
 believe  it  to  be  so.  So,  why  should
 we  change  the  university  Acts  now?
 Since  the  education  commission  has
 been  appointed  already,  why  should
 we  not  wait  till  we  receive  the  re-
 commendations  of  that  commission

 and  then  change  the  pattern  of  the
 university  and  their  Acts  according
 to  the  recommendations  of  the  latest
 education  commission?  I  find  it  diffi-
 cult  to  follow  why  we  are  seeking  to
 change  the  Acts  now,  and  why  we
 should  allow  an  uncertain  atmosphere
 to  prevail  in  these  universities  again.

 Then,  there  is  the  report  about  the
 students’  activities  and  the  uncertain
 conditions  created  in  the  academic
 life  of  the  university.  Ag  the  hon.
 Minister  knows,  there  is  uncertainty
 not  only  in  the  academic  courses  of
 the  university,  but  there  is  uncer-
 tainty  in  the  academic  administration
 of  the  university  itself.  There  is  a
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 two-way  uncertainty,  and  placed  in
 this  condition,  the  students  get  ruffl-
 ed,  and  they  do  not  know  which
 example  to  follow  and  which  example
 to  accept.

 I  shall  give  also  another  example
 in  regard  to  the  age-restriction.  I
 do  not  know  why  the  authorities  in
 education  periodically  continue  this
 experiment  of  restriciing  the  age  and
 then  relaxing  that  restriction  or  re-
 leasing  taat  restriction.  it  is  a  strange
 experiment  which  they  ‘are  making
 In  the  Calcutta  University,  of  which
 I  have  scme  experience,  in  the  first
 stage,  under  a_  distinguished  vice-
 chancellor,  there  was  no  restriction
 in  regard  to  age.  Brilliant  students
 and  brilliant  scholars  we  had  in
 Bengal.  Then,  the  age-restriction
 came.  The  first  stage  was  the  stage
 of  the  Vice-Chancellorship’  of  Sir
 Gooroodas  '  Banerjee.  The  second
 stage  was  that  of  the  Vice-Chancellor-
 ship  of  Sir  Ashutosh  Mukerjee.
 Then,  the  age-restriction  came.  Even
 with  that  age-restriction,  we  had  pril-
 liant  scholars  and  brilliant  leaders,
 and  all-India  leaders  which  Bengal
 gave.  Tnen  came  the  stage  of  the
 Vice-Chancellorship  of  Dr.  Shyama
 Prasad  Mookerjee.  The  age-restriction
 went  out  again.  Again,  we  had  the
 same  brilliant  scholars  and  leaders
 everywhere.  So,  what  is  the  good  of
 periodically  making  these  age-restric-
 tions,  of  sixteen  plus,  seventeen  plus
 and  so  on,  and  then  releasing  these
 restrictions?  Once  and  for  all,  let  us
 come  to  a  conclusion  as  to  whether
 the  age-restriction  should  be  there  or
 not.  If  we  choose  that  our  students
 need  not  be  restricted  in  the  matter
 and  manner  of  their  admission  to  the
 higher  studies  in  universities,  let  us
 decide  that  it  will  not  be  there,  and
 let  the  same  principle  be  accepted  by
 all  universities  all  over  India,

 I  would  like  to  say  a  word  about
 the  medium  of  instruction  and  the
 courses  of  studies.  I  have  heard  my
 hon.  friends  speak  about  it.  Still,  I
 would  request  them  not  to  ignore  the
 words  of  caution  that  the  present
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 Education  Minister  has  been  uttering.
 After  all,  such  steps  have  to  be
 avoided  which  can  create  linguistic
 isolations  in  different  States.  The
 judiciary,  the  university  and  the  ad-
 ministration  were  all  unified  during
 the  British  rule.  The  British  rule.
 did  us  a  lot  of  mischief,  but  they
 did  give  us  three  good  things  that  we
 should  remember,  namely  one  unified
 judiciary;  the  same  administrative
 service  and  the  same  civil  and  crimi-
 nal  laws.  We  should  try  to  retain
 these  three,  though  trying  to  throw
 ‘away  many  of  the  mischiefs  that
 they  made.  So,  in  this  matter  we
 should  move  with  care  and  caution.

 I  should  like  to  say  a  word  about
 the  teachers  now.  Let  the  teachers
 not  b2  so  much  anxioys  about  their
 emoluments  and  other  things.  I  shall
 give  only  one  example.  The  Curies
 of  France  are  well-known  for  their
 having  won  Nobel  prizes.  But  their
 researches  were  conducted  in  a  gar-
 age.  Professor  Curie  and  Madam
 Curie  conducted  their  researches  in
 a  garage  or  a  stable,  as  one  might
 call  it  where  they  had  set  up  their
 own  laboratories,  and  yet  those  re-
 searches  won  Nobel  prizes  for  them.
 Again,  what  were  the  facilities  that
 Dr.  C.  प्र.  Raman  had  in  Calcutta?  He
 conducted  his  researches  in  a  labora-
 tory  set  up  by  a  private  individual
 namely  the  late  Dr.  Mahendra  Nath
 Sarkar.  It  was  in  the  laboratory  of
 the  late  Dr.  Mahendra  Nath  Sarkar
 that  the  Nobel-prize  winner  of  India
 conducted  his  researches.  So,  let
 us  not  be  very  much  agitated  over
 what  we  have  been  able  to  provide
 for  our  teachers  and  what  we  have
 not.

 Shri  Basappa:  Although  the  time
 that  you  have  given  me  is  very  short,
 I  cannot  help  thanking  you,  Shri
 Raghunath  Singh,  the  hon.  Minister
 and  others  who  have  enabled  us  to
 extend  the  time  for  this  discussion.

 While  we  are  discussing  this  report,
 the  hon.  Minister  will  admit  that  there
 is  ample  scope  for  just  criticisms  of
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 the  working  of  the  Ministry  and  the
 Education  Departments.  Since  we  are
 discussing  the  report  of  the  Univer-
 sity  Grants  Commission,  naturally  the
 work  that  the  Ministry  is  doing  in
 order  to  see  that  the  University
 Grants  Commission  does  its  work
 properly  will  also  be  in  the  picture.
 From  that  point  of  view,  I  am  glad
 to  say  that  the  hon.  Minister  has  been
 tackling  the  problems  that  have  been
 posed  in  this  House  in  an  efficient  and
 courageous  manner.  Therefore,  I
 would  like  to  compliment  him  for  this
 in  the  beginning  itself.

 The  previous  speaker  spoke  about
 the  anarchy  prevailing  in  the  educa-
 tional  world.

 Dr.  M.  S.  Aney:  He  is  going  way.

 Shri  Basappa:  Does  not  matter—He
 has  made  the  point  quite  clearly.
 From  this  anarchical  state  of  affairs,
 our  Minister  has  to  take  education  to
 a  horizon  where  the  people  will  feel
 happy.  When  we  are  doing  that,  I
 see  criticisms;  because  certain  grants
 are  not  given  to  certain  institutions,
 they  come  forward  and  try  to  criti-
 cise  the  whole  field  of  educational
 activities.  I  do  not  like  that  attitude
 on  the  part  of  some  members.

 Anyhow,  the  thing  now  to  be  con-
 sidered  is  about  tackling  a  number  of
 big  problems.

 6.22  hrs.

 (Mr.  Deputy-SpEaKER  in  the  Chair]

 In  the  report,  we  have  been  told  that
 the  Chairman  of  the  Commission  is
 giving  very  great  attention  to  the
 establishment  of  centres  of  advanced
 studies  and  they  are  prepared  to  give
 cent  per  cent  grant  in  certain  specific
 cases  of  science  teaching,  laboratory
 equipments  etc.  All  this  is  very  good.
 Taking  all  this  into  account,  we  have
 to  take  a  decision  about  the  qualita-
 tive  and  quantitative  expansion  of
 education.  Some  people  contend  that
 consolidation  in  the  field  of  the  edu-
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 cational  system  is  more  important
 now  to  which  we  have  to  pay  ‘more
 attention,  rather  than  go  in  for
 quantitative  expansion.  India  is  a
 vast  country  of  460  million.  There-
 tore,  this  problem  must  have  priority
 over  all  other  problems.  From  that
 point  of  view,  it  is  necessary  that  both
 the  qualitative  and-  quantitative  ex-
 pansion  should  proceed  simultaneously.

 Last  month  I  visited  Oxford  and
 Cambridge.  I  could  notice  there  that
 they  also  have  many  problems,  parti-
 cularly  accommodation  of  the  stu-
 dents.  The  university  campus  is  not
 sufficient  for  the  purpose.  Therefore,
 they  live  outside  the  campus  also.
 That  is  a  problem  here.  Many  of  the
 troubles  in  the  Banaras  Hindu  Uni-
 versity,  for  example,  were  due  to  the
 fact  that  scme  students  lived  outside
 This  leaves  room  for  acts  of  indisci-
 pline.  But  there  though  some  stu-
 dents  live  outside  the  campus,  a  close
 watch  is  kept  on  them  and  if  they  do
 any  mischief,  they  are  easily  caught
 and  strict  measures  are  taken  and
 brought  under  control.  Some  such
 things  must  be  done  here  too  to  see
 that  they  are  kept  under  proper
 control.

 In  the  little  time  at  my  disposal,  I
 do  not  want  to  enter  into  the  contro-
 versy  Hindi  vs.  English.  But  coming
 trom  the  south,  I  feel  I  must  express
 a  few  words  about  it.  When  I  was
 in  Europe  and  when  three  or  four  of
 us  were  talking  in  English  in  Ger-
 many,  for  example,  I  felt  ashamed
 when  they  asked  me?  ‘How  is  it  that
 you  coming  from  India  speak  English
 and  not  your  own  language’?  I  had
 to  explain  that  India  is  a  vast  country
 with  different  languages  and  so  on.
 So  from  that  point  of  view,  Hindi  has
 to  take  a  very  important  place  in  the
 country.  That  does  not  mean  that  we
 can  ignore  the  regional  languages
 which  are  also  2,000  years  old  with
 their  own  rich  literature.

 So  when  I  heard  Shri  Anthony,  I
 was  very  much  surprised.  Because
 English  happens  to  be  his  mother
 tongue,  should  he  go  all  out  to  decry

 AGRAHAYANA  19,  886  (SAKA)  Annual  Reports  of  4400
 University  Grants

 Commission
 the  other  languages?  This  sort  of
 extremism  should  be  eschewed  and
 we  must  see  to  it  that  though  for  the
 time  being  English  should  continue,
 we  should  in  course  of  time  see  that
 Hindi  replaces  English.  There  is  no
 doubt  about  it.  How  long  it  should
 take,  how  it  should  and  when  it  should
 be  done—are  all  questions  to  be  settl-
 ed,  There  must  be  some  sympathy
 shown  in  this  mutter,  Coming  from
 the  south,  I  would  request  our  Hindi
 friends  to  give  us  a  little  more  time
 when  we  could  adopt  Hindi.  More
 funds  should  be  given  for  the  deve-
 lopment  and  spread  of  Hindi  in  other
 parts  of  India.  That  is  not  being  done.
 That  is  our  complaint.

 I  do  not  want  to  deai  with  univer-
 sity  education  in  any  detail,  There  is
 '  lot  of  wastage  in  university  educa-
 tion.  There  are  so  many  other  things
 too.  There  is  lack  of  collaboration
 between  universities  and  national
 laboratories  and  research  institutes.
 This  state  of  affairs  should  be
 imp-oved.

 As  regards  agricultural  universities,
 I  must  say  a  word.  I  have  met  a
 number  of  agriculture  graduates.  The
 IAS  and  other  administrative  officers
 boss  over  them  so  much  that  they  feel
 frustrated  and  do  not  want  to  do  any-
 thing  constructive  in  their  work.  This
 sort  of  treatment  to  technical  people
 should  stop.  I  was  in  Moscow.  I
 saw  how  much  respect  they  showed
 to  technical  men.  Here  even  ordinary
 clerks  in  administrative  offices  boss
 over  these  people.  This  must  be  put
 an  end  to  and  they  should  be  given
 due  recognition  and  an  honourable
 place.

 Lastly,  donations  and  _  capitation
 fees  system  must  be  controlled  pro-
 perly.  Otherwise,  poor  students  will
 not  be  able  to  go  in  for  university
 education.  There  are  very  bright
 boys  among  the  poor;  simply  because
 they  cannot  afford  the  high  donation
 or  capitation  fee  demanded,—they
 have  to  pay  Rs.  10,000  and  5,000—
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 they  should  not  be  deprived  of  a
 chance  of  higher  education.  I  hope
 the  Minister  will  see  that  it  is  properly
 controlled.

 Mr.  Deputy-Speaker:  Shri  Chagla.

 Shri  Raghunath  Singh:  We  ave  very
 sorry.  Time  has  been  extended  for
 this  debate.  Many  hon.  Members
 who  wanted  to  speak  have  not  yet
 spoken,

 Shri  Kapur  Singh:  It  was  at  our
 request  that  it  was  extended  by  the
 Chair.

 Shri  Yashpal  Singh:  It  was  at  my
 request.

 Mr.  Deputy-Speaker:  I  am  sorry;  I
 I  did  not  know.  We  will  continue
 this  upto  5  O'clock.

 Dr.  M.  Ss.  Aney:  I  thank  you  for
 giving  me  a  few  minutes  to  inte:vene
 in  this  debate.  Before  I  say  anything
 about  the  reports,  I  would  like  to
 express  my  appreciation  and  also
 admiration  for  the  manner  in  which
 the  hon.  Minister  made  a  start  in  dis-
 charging  the  onerous  duties  he  has
 taken  the  responsibility  to  shoulder.
 His  alertness  is.  equal  to  his  earnest-
 ness  to  understand  the  entire  educa-
 tional  system  of  India  and  give  it  a
 niew  orientation.  As  he  has  left  this
 matter.  to  be  examined  by  the  Educa-
 tion  Commission,  it  would  not  be
 proper  to  make  any  observations  on
 that  now.  The  matter  of  overhauling
 the  entire  system  of  education  has
 just  been  taken  in  hand.

 Within  a  short  time  of  his  assump-
 tion  of  office,  he  took  a  bird’s  eye-
 view  of  the  method  of  working  of  the
 educational  machinery  and  his  expert
 eye  at  once  detected  that  there  was
 a  superfluity  of  committees  through
 the  operation  of  which  the  Ministry
 was  expected  to  put  its  annual  output
 and  achieve  the  targets.  We  are  told
 that  the  hon.  Minister,  like  an  experi-
 enced  gardener,  uprooted  most  of
 them  like  weeds  whose  wild  growth
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 hinders  rather  than  helps  the  growth
 of  the  valuable  crops  in  the  field.
 When  I  read  the  news  of  this  remark-
 able  surgical  operation,  I  at  once
 thought—and  many  others  also  felt
 like  myself—that  there  had  come  at
 last  a  man  at  the  heim  of  the  Eduza-
 tion  Ministry  who  was  not  only
 serious  about  his  work  but  who  took
 it  as  an  urgent  business  and  not  as
 a  pastime.

 Similarly  his  clear  and  impressive
 advocacy  of  India’s  case  at  the  inter-
 national  forum  assured  the  whole  of
 India  that  the  ex-Chief  Justice  of  the
 Bombay  High  Court  was  more  than
 a  match  for  the  diplomats  who  had
 to  cross  swords  with  him  in  the  inter-
 national  arena.  His  exposition  of  our
 case  was  sober,  solemn,  scholarly  and
 subtle,  The  great  jurist  in  him
 awakened  and  swept  off  in  one  sweep
 the  quibblings  of  his  disingenuous
 rivals.  They  were  simply  floored  by
 him.  Such  a  striking  start  has  roused
 hopes  and  expectations  of  great
 achievements  in  his  career.  I  hope
 and  trust  that  by  the  time  he  retires,
 these  people  will  find  that  the  cause
 of  education  in  India  has  been  set  on
 lines  of  sure  and  safe  progress  towards
 its  destination  during  the  days  of  his
 stewardship.

 I  will  speak  on  only  two  subjects.
 One  is  the  person  who  has  moved  the
 motion,  and  the  other  is  the  subject
 matter  of  the  motion  itself.

 I  am  not  speaking  about  the  details
 given  in  the  report,  but  I  want  to  say
 what  the  Commission  should  do.

 The  University  Grants  Commission
 that  came  into  existence  under  the
 Act  of  956  is  one  of  the  most  impor-
 tant  departments  in  the  Education
 portfolio,  which  is  expected  to  play
 an  effective  part  in  bringing  about
 national  integration.  There  may  be
 several  other  ways  to  approach  this
 problem  of  national  integration,.  I
 have  nothing  to  say  against  them.  I
 do  not  want  to  minimise  the  import-
 ance  of  those  efforts,  but  I  look  upon
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 the  integration  of  the  alumni  of
 3  lakhs  of  boys  learning  in  the  uni-
 versities  as  the  most  sure  foundation
 of  national  integration,  which  all  of
 us  want  in  India.  All  efforts  to  be
 made  by  the  experts  in  charge  of  the
 UGC  must  be  concentrated  on  bring-
 ing  about  national  integration  of  the
 boys  and  girls  taking  benefit  of  the
 educational  facilities  afforded  by  the
 universities.  There  are  more  than  60
 universities  scattered  all  over  the
 Indian  Republic—Shri  Bhattacharyya
 was  saying  there  was  anarchy  in  our
 education—providing  various  courses
 of  studies  for  the  sake  of  preparing
 the  students  for  various  careers  to
 enrich  the  public  life  of  India  by  play-
 ing  their  part  as  patriotic  citizens
 immediately  after  they  get  their
 degrees  or  diplomas.

 The  UGC  is  the  only  central  body
 that  is  in  touch  with  this  elementary
 material  of  which  the  future  Indian
 citizens  are  going  to  be  made.  The
 entire  body  of  students  enrolled  today
 should  be  consolidated  or  integrated
 into  an  army  of  Indian  patriots.  If
 that  can  be  brought  about,  I  am  sure
 that  this  body  will  serve  humanity
 more  usefully  and  faithfully.  The
 students  who  come  out  of  the  univer-
 sities  as  young  men  must  consider
 themselves  as  Indians  fist  and  Indians
 last.  That  is  what  I  want.

 There  must  be  an  underlying  aim
 behind  the  activities  of  the  Commis-
 sion.  The  aim  should  be  to  bring  all
 these  scattered  elements  into  one
 homogenous  society.  If  that  can  be
 brought  about  among  the  younger
 generation,  I  am  sure  the  question  of
 national  integration  will  be  solved.
 That  aim  must  be  kept  in  mind.  I
 hope  steps  will  be  taken  in  that  direc-
 tion  to  bring  about  this  national  inte-
 gration  among  our  young  boys  and
 girls  on  whom  the  future  of  India
 rests.

 I  fully  appreciate  the  various  steps
 that  are  being  taken  by  the  UGC  to
 improve  the  standards  of  education
 and  to  introduce  various  reforms  to
 improve  the  conditions  under  which
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 education  is  given,  both  for  the  boys
 and  for  the  teachers,  but  I  want  to
 invite  the  attention  of  all  our  experts
 to  certain  instructions  left  by  the
 great  educationists  of  India  in  ancient
 times,  when  India  had  attained  a  glory
 and  eminence  that  was  the  envy  of
 the  other  civilised  nations  of  the
 world.  I  wish  to  place  before  the
 Commission  certain  suggestions  which
 I  have  been  able  to  gather  from  my
 reading  of  ancient  Sanskrit  books.
 Our  Sanskrit  scholars  had  also  given
 thought  to  education,  as  they  ‘ad
 given  thought  to  other  things.

 I  met  one  day  a  great  educationist
 from  Europe  during  travel,  and  he
 said:  “Yours  is  the  country  of  the
 Mahatma”.  I  replied:  “Ours  is  a  coun-
 try  of  Mahatmas”.  Mahatma  Gandhi
 was  an  outstanding  personality,  but
 there  were  thousands  of  mahatmas
 who  preceded  him,  and  thousands
 were  accompanying  him  more  or  less
 actuated  by  the  spirit  of  the  Mahatma.
 So,  we  have  to  create  a  nation  of
 mahatmas,  men  with  the  spirit  of
 which  Mahatma  Gandhi  was  built.  We
 have  to  create  Indians  of  that  type.

 The  definition  of  a  mahatma  has
 been  given  by  a  person  no  less  than
 the  great  Sanskrit  writer,  Bartrihari,
 who  was  a  king  at  the  same  time  a
 great  saint  and  a  poet.  He  has  given
 a  small  sloka  showing  as  to  what  a
 Mahatma  is  made  of,  which  I  wish  to
 repeat.  He  has  not  said  that  a
 Mahatma  is  a  man  who  has  renounced
 the  world,  who  lives  in  isolation  and
 thinks  of  nothing  else  but  of  Om  and
 Brahman,  I  want  the  Members  of
 the  Commission  to  bear  in  mind  his
 Brahman.  I  want  the  Members  of

 विपदा  जै मथाम्पुदये  क्षमा  सदसि  वाक्पटुता
 यूपी  विक्रम:।

 यशसि  चॉभिरूचि  व्यंसनम्‌  जूतों  प्रकृतिसिद्ध-
 मिदम्‌  हिं  महा“मनाम्‌:।॥।

 He  does  not  talk  of  ahimsa.  These
 are  the  natural  attributes  and  quali-
 fications  of  a  Mahatma.  These  quali-
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 ties  we  must  try  to  instil  in  our  young
 men  and  women.

 We  send  our  boys  to  Europe  to
 return  to  this  country  as  experts.  But
 there  was  a  time  when  it  was
 different:

 एतद्देशप्रसूनसूय॒  सका शा  दंग्रजन्मन:  |

 स्वं  स्वं  चरित्र  शिकार  पृथिव्याम्‌  सब-
 मानवा:  ab

 We  shall  regain  that  old  glory.  We
 shall  not  be  sending  our  boys  for
 education  elsewhere.  The  people  of
 the  civilised  world  will  be  coming  to
 India  to  read  at  the  feet  of  the  learned
 men  of  India,  and  Jearn  how  to  be-
 have,  what  are  the  ideals  of  life
 which  they  should  follow  etc.  We
 should  create  people  with  these  ideals,
 they  are  the  Mahatmas  of  India.  We
 want  India  again  to  be  a  nation  of
 Mahatmas.  This  should  be  the  aim
 of  your  Commission.

 There  are  many  other  points,  but  I
 have  no  time  to  deal  with  them.

 श्री  रघुनाथ  सिह  :  उपाध्यक्ष  महोदय,  मैं
 उस  विषय  की  तरफ  सदन  का  ध्यान  आकर्षित
 करना  चाहता  हूं  जिस  के  सम्बन्ध  में  यूनिवर्स्टो
 ग्रांट्स  कमिशन  ने  कभी  ध्यान  ही  नहीं  दिया
 हैं।  वहू  विषय  है  मैरिटाइम  ला  और  मगरोन
 इंजीनियरिंग  कालेजों  का.  .

 श्री  आकार  लाल  देंरवा  (कोटा)  :
 उपाध्यक्ष  महोदय  कोरम  नहीं  हैं  हाउस
 में।

 Mr,  Deputy-Speaker:  Quorum  has
 been  challenged.  Let  the  Bell  be
 rung.  Now  there  is  quorum.

 श्री  रसनाथ  पिह:  जहां  तक  मेरिटाइम
 ला  का  सम्बन्ध  हैँ,  जब  भी  बम्बई  में,  कलकत्ते
 में,  मद्रास  में  कोई  मेसिटाइट  ला  का  केस  आता
 है  तब  तब  तक  हेम  लोग  इंग्लिश  ला  को
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 फालो  करते  हैं।  हिन्दुस्तान  की  कंडीशन
 बौर  इंगलिस्तान  की  कंडीशन  में  बहुत  फर्क
 हो  गया  है।  इसलिये  हमें  अपना  मेसिटाइट
 ला  बनाना  चाहिये।  राज  हिन्दुस्तान  के
 किसी  कालेज  में  इस  की  सटे डी  नहीं  होती  ।
 इस  लिये  मैं  एजुकेशन  मिनिस्टर  साहब  से
 प्रार्थना  करना  चाहता  हूं  कि  वह  इस  विषय
 में  ध्यान  दें।  हिन्दू  यूनिवर्सिटी  मेरिटाइम
 ला  की  स्टडी  प्रारम्भ  करना  चाहती  है।
 मुझे  आशा  हैं  कि  एजुकेशन  मिनिस्टर  साहब
 इस  के  लिये  अनुमति  देंगे  1

 दूसरी  बात  मैरीन  इंजीनियरिंग  कालेज
 की है।  इस  वक्‍त  हमारा  शिपिंग  टनेज  13.
 लाख  टन  है  और  चौथा  प्लन  में  वह  टनेज
 40  लाख  होने  जा  रहा  हैं।  आप  देखेंगे  कि
 हालांकि  इतना  टनेज  होने  जा  रहा  है  लेकिन
 पाटिल  का  हमारे  पास  कोई  इन्तजाम  नहीं
 हैं,  इंजीनियरों  का  हमारे  पास  कोई  इन्तजाम
 नहीं  है,  साथ  ही  साथ  मास्टर  आफ  शिपिंग
 का  कोई  इन्तजाम  नहीं  है।  सिर्फ  डफरिन
 और  कलकत्ते  में  थोड़े  डिप्लोमा  कोसे  है
 जहां  कुछ  शिक्षा  दी  जाती  i  मेकोन  इंजी-
 हियरिंग  डिक्री  कालेज  वर्ल्ड  में  सिर्फ  दो  जगहों
 पर  हैं  ।  एक  कालेज  यू  के०  में  है,  और  दूसरा
 कालेज  अमरीका  में  हैं।  इसके  अलावा  एशिया
 में,  आस्ट्रेलिया  में,  अफ्रीका  में  या  साउथ
 अमरीका  में,  कहीं  भी  म॑  रीन  डिक्री  इंजी  निर्यारिंग
 कालेज  नहीं  है।  इसका  आशय  यह  है  कि
 जब  कि  एशिया  में  हमारा  स्थान,  जहां  तक
 अफ्रीका  औ  रप्ास्ट्रलिया  की  शिपिंग  का  ताल्लुक
 है,  दूसरा  होने  जा  रहा  है,  तीन  चार  वर्षों
 के  अन्दर  स्पो  अ्रवस्थ  में  हिन्दुस्तान  को  इस
 मामले  में  भी  पायो निश् नर  होना  चाहिये।
 हम  देश  में  मैरीन  डिग्री  इंजीनियरिंग  कालेज
 खोलें।  इस  वक्‍त  कलकत्ता  में  जो  कालेज
 है  वह  सिफ  75  स्टूडंट्स  को  डिप्लोमा  कोर्स
 के  लिये  तैयार  करता  हैँ,  जो  कि  हमारे  वास्ते
 काफ़ी  नहीं  हैं।  जभी  भी  जो  कुमारी  शिपिंग
 है  उस  में  फारेन  इंजी  पियर्स  हैं,  उस  में  फारेनर
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 मास्टर  हैं,  फारेनर  शिपिंग  टेकनीशियन
 हैं।  इस  लिये  मैं  कहना  चाहता  हूं  कि  हमारे
 यहां  कम  से  कम  दो  यूनिवर्सिटियां  डिगरी
 कोस  शुरु  करना  चाहती  हैं।  मरीन  इंजीनि-
 या रंग  के  सम्बन्ध  में  -  उन्हें  उसे  खोलने  की

 ग्रनमुमति  दी  जानी  चाहिये।  कम  से  कम  दो
 स्थानों  पर  ऐसा  होना  चाहिये,  एक  तो  विशाखा-
 पटना  में  और  दूस रे  कोचीन  में  क्योंकि  दोनों
 स्थानों  पर  शिपयार्ड  है  |  श्राप  आज  कलकत्ता  में
 माडल  ट्रेनिंग  देते  हैं  लेकिन  कोचीन  और
 विशाख  पटनम  में  तो  एंजिन  से  ले  कर  हेलो
 तक  की ट्रेनिंग  हो  सकती  है  ज्यादा  यूनिवर्सिटी
 विशाख  पटनम  में  है।  वहां  के  वाइस
 चांसलर  से  मेरी  बातचीत  भी  हुड्ढूें।  वह
 इस  के  लिये  तैयार  हैं।  मैं  समझता  हूं  कि
 एजुकेशन  मिनिस्टर  साहब  इस  के  लिये
 स्वीकृति  देंगें  और  बांध  यूनिवर्सिटी  इस  काम
 को  करेगी  क्‍योंकि  वह  मै  रीन  इंजीनियरिंग  कालेज
 खोलने  के  लिये  तैयार  हैँ।  अगर  यह  कालेज
 खुल  जायें  तो  यह  तीन  कांटिनेन्ट्स  में  पहला
 कालेज  होगा,  जिस  का  श्रेय  आप  को  होगा  1
 आप  को  याद  रखना  चाहिये  कि  हिन्दुस्तान
 में  52  हाजार  सीमेन  हैं  1  उन  में  से  सिर्फ
 6  हजार  सामने  ऐसे  हैं  जो  इंडियन  शिपिंग

 में  हैं  बाकी  फारेन  शिपिंग  में  हैं  क्योंकि  वे
 सस्ते  में  काम  करना  चाहते  हैं।  राज  करोब
 47  हजा  र  सीमेन  फारेन  शिपिंग  में  काम  करते

 हैं,  अगर  आप  के  इंजीनियर  और  मास्टर
 आफ  शिपिंग  तैयार  हो  जायेंगे  तो  वे  फारेन
 शिप  पर  काम  करेंगे।  उन  के  फारेन  टिप्स
 पर  काम  करने  से  आप  की  फारेन  एक्स्चन्ज
 की  अनिल  भी  होगी  और  सारे  संसार  में  आप
 का  नाम  होगा।  इस  लिये  मैं  समझता  हूँ
 कि  आप  के  समय  में  कम  से  कम  हिन्दुस्तान  के
 दो  स्थानों  पर  बैरोन  इंजीनियरिंग  कालेज
 खलना  चाहिये।

 जहां  तक  में  री टाइम  ला  का  सम्बन्ध  है,
 अब  तक  किसी  यूनिवर्सिटी  में,  किसी  ला  कालेज
 में  इस  का  कोई  कोर्स  नहीं  है।  कम  से  कम
 बम्बई  में,  कलकत्ते  में  और  मद्रास  में  जहां  पर

 8l4  (Ai)  LSD—8

 AGRAHAYANA  19,  886  (SAKA)  Annual  Reports  of  4408
 University  Grants

 Commission
 शिपिंग  ट्रेड  है,  वहां  मेरीटाइम  ला  कम  से  कम
 आप्शनल  कोर्स  के  रूप  में  रक्खा  जाये।

 श्री  हवा  प्र०  ज्योतिषी  :  उपाध्यक्ष
 महोदय,  मैं  अन्त  में  आप  की  कृपापूर्ण
 दृष्टि  आकर्षित  कर  सका  इसके  लिए
 मैं  आप  का  आभारी  हूं  ।  दो  दिन
 की  तपश्चर्या  के  बाद  श्राप  का  ध्यान
 मेरी  तरफ  गया,  इस  के  लिये  बहुत
 बहुत  धन्यवाद  |

 यूनिवर्सिटी  ग्रान्ट्स  कमिशन  रिपोर्ट
 के  पन्न  मैं  ने  देखे  |  देर  आयद  दुरुस्त
 आयद  t  इतने  समय  के  बाद  दो  रिपोर्टो
 पर  हमें  बहस  करने  का  मौका  मिला,
 ठीक  है  यह  बात,  जैसाकि  दूसरे  मित्रों
 ने  कहा  ।  लेकिन  ज्यादा  अच्छा  हो  इस
 कमिशन  की  रिपोर्टों  के  प्रकाशित  होने
 के  बाद  जल्दी  से  जल्दी  हम  उन  पर  विचार
 कर  सके  और  अपना  मन्तव्य  जाहिर  कर
 सके  ।

 मुझे  इस  बात  की  खुशी  है  कि  इस
 देश  में  उच्च  शिक्षा  के  विकास  के  लिये
 सरस्वती  भवन  इधर  उधर  निर्मित  हो
 रहे  हैं  और  काफी  संख्या  में  निर्मित
 हो  रहे  हैं  तथा  सरस्वती  के  उपासक
 अध्ययन  करने  के  लिये,  सरस्वती  की
 अभ्यर्थना  करने  के  लिये  उस  ओर  जा
 रहे  हैं  -  लेकिन  मैं  पूछता  हूं  कि  कहां
 है  वह  सरस्वती  जिस  की  उपासना  की
 जा  रही  है,  कहां  है  वह  शिक्षा  का
 वातावरण  उन  विश्वविद्यालयों  में  ।  यह
 ठीक  है  कि  हम  ने  यूनिवर्सिटी  ग्रान्ट्स
 कमिशन  की  सिफारिश  को  माना  कि
 अध्यापकों .को  अधिक  वेतन  देने  की  कोशिश
 की  जाये  ।  गरीब  देश  की  तिजौरी  जैसी
 कुछ  है  उस  से  निर्माण  के  जो  काम  करने
 पड़  रहे  हैं,  उन  पर  हम  को  अपने  देश  का
 जो  धन  व्यय  करना  पड़  रहा  है  उस  को
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 देखते  हुए  मैं  समझता  हूं  कि  जो  कुछ  भी
 कदम  शासन  इस  दिशा  में  उठा  रहा  है,
 निश्चित  रूप  से  वह  स्तुत्य  कदम  हैं  ।  लेकिन
 क्या  विश्वविद्यालयों  में  आज  भी  वह  वाला-
 वरण  बन  सका  जिस  वातावरण  की
 वहां  अपेक्षा  है  |  मैं  आप  से  कहूं  कि
 मैं  तो  एक  साधारण  आदमी  हूं,  किसी
 भी  चीज  को  उस  के  परिणामों  से  जज
 करता  हूं  ।  लड़कों  ने  जो  उड़ीसा  में
 रेडियो  की  दुकान  पर  तोड़-फोड़  की,
 बहू  आखिर  किस  बात  का  परिणाम  है  |
 बस  में  आग  लगाई  गई  या  कंडक्टर
 के  साथ  झगड़ा  किया  गया,  इस  को
 करने  वाले  आखिर  यूनिवर्सिटी  की  ही
 प्रोडक्ट  तो  हैं  ।  जो  बीज  हम  बो  रहे
 हैं,  जो  ज्ञान  हम  दे  रहे  हैं,  जो  भाव
 हम  उन  विश्वविद्यालयों  के  द्वारा  दे
 रहे  हैं,  उन  का  परिणाम  क्‍या  हो  रहा
 है  ।  अगर  हम  इसी  तरह  की  इरिस्पां-
 सिबल  कौम  देश  में  तैयार  करते  हैं  तो
 मैं  यह  महसूस  करता  हूं  कि  विश्व-
 विद्यालयों  में  शिक्षा  देना  अर्थहीन  है  ।
 मुझे  भी  विश्वविद्यालय  में  रहने  का
 मौका  मिला  है  एक  छोट  से  अध्यापक
 के  नाते  |  मैं  सोचता  हुं  कि  अगर
 इसी  तरह  से  इनडिसिप्लिन्ड  सेना  विश्व-
 विद्यालयों  में  तैयार  होती  है  तो  हमारे
 करोड़ों  रुपये  शिक्षा  पर  खर्च  करने  का  अर्थ
 ही  क्‍या  है  ।

 यहां  पर  लोगों  ने  यूनिवर्सिटी  ग्रान्ट्स
 कमिशन  की  रिपोर्ट  की  प्रशंसा  की  ।
 मुझे  किसी  की  निन्दा  नहीं  करनी  है,
 लेकिन  मैं  यह  प्रश्न  करना  चाहता  हूं
 कि  इस  दिशा  में  यूनिवर्सिटी  ग्रान्ट्स
 कमिशन  ने  कौन  सा  कदम  उठाया.  ।
 अगर  लड़कों  में  चरित्र  नहीं  फूंका  जाता
 है,  अगर  उन  में  देश  के  लिये  मर
 मिटने  की  और  देवी  सरस्वती  की  अभ्यर्थना
 करने  की,  देश  की  तरक्की  के  लिये
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 जीवन  अ्रपित  करने  की  भावना,  विश्व-
 विद्यालय  जागृत  नहीं  कर  रहे  हैं,  मगर
 हमारे  प्रोफेसर  इस  दिशा  में  देश  के
 लोगों  को  गति  न  दे  सके,  तो  मैं  पूछना
 चाहता  हूं  कि  इस  सारे  रुपये  के  खर्च
 का  कट्टा  तक  झ्रौचित्य  है  ।  इस  विषय
 पर  विचार  किया  जाना  चाहिये  mn  मैं
 कोई  निराशावादी  आदमी  नहीं  हू,  लेकिन
 फिर  भी  यह  जरूरी  समझता  हुं  कि
 यूनिवर्सिटी  ग्रान्ट्स  कमिशन  इस  पर  निश्चित
 रूप  से  गम्भीरतापूर्वक  विचार  करे  शौर
 मनन  करे  ।

 मैं  ने  रिपोर्ट  में  देखा  कि  यह  बात
 महसूस  की  जा  रही  है  कि  विद्यार्थियों
 के  पास  बैठ  कर  पढ़ने  के  लिये  अच्छे
 स्थान  नहीं  हैं,  लाइब्ररियां  नहीं  हैं  ।
 मैं  कहता  हूं  कि  इस  देश  में  कितने
 आदमी  झोंपड़ियों  में  रहते  हैं,  दुबे-फूटे
 मकानों  में  रह  रहे  हैं,  गरीबी  और
 भूखमरी  की  जिन्दगी  बिता  रहे  हैं  ।
 इस  गरीब  देश  के  अन्दर  जो  कुछ  भी
 यह  शासन  विद्यार्थियों  के  लिये  कर  रहा
 है,  मैं  कहता  हूं  कि  वह  हम  सब  के
 लिये  गौरव  की  चीज  है  mn  मैं  पूछना
 चाहता  हुं  कि  जो  लाइब्ररीज़  हमारे  यहां
 हैं  क्या  विद्यार्थी  उन  का  उपयोग  करते
 हैं  ।  मैं  शिक्षा  मंत्री  जी  से  कटना  चाहता
 हूं  कि  यूनिवर्सिटी  ग्रान्ट्स  कमिशन  को
 इस  बात  की  रिपोर्ट  देनी  चाहिये  कि
 कितने  विद्यार्थी  लाइब्रेरी  में  जाते  हैं
 झ्र ौर  वहां  की  पुस्तकों  का  अध्ययन  करते  हैं  ।
 मुझे  भी  विद्यार्थियों  का  अध्यापक  होने  का
 सौभाग्य  रहा  है  a  मैं  विद्यार्थियों  को  जानता
 हूं  1  उनमें  ग्रच्छी  बातें  भी  हैं,  लेकिन  उनकी
 तरफ  उनको  प्रेरित  नहीं  किया  जाता,  उनको
 यह  नहीं  बताया  जाता  कि  उनका  जीवन
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 देश  के  लिए  एक  धरोहर  है  और  जो  कुछ
 भी  सहूलियतें  उनको  देश  की  तरफ  से  मिलती
 हैं  उनका  पूरा  उपयोग  करके  वे  अपने  को
 देश  के  अनुकुल  बनावें  |

 डेढ़  महीने  पहले  मुझे  दिल्ली  से  एक
 इंस्टीट्यूट  के  काम  से  देहरादून  जाने  का
 झ्र वसर  मिला  ।  मैंने  देखा  कि  दिल्ली  से
 गाजियाबाद  के  बीच  में  विद्यार्थियों  ने  बीच
 रास्ते  में  तीन  बार  जंजीर  खों ची,  बगैर  किसी
 कारण  के  ।  वें  लोग  फार्टकलास  में  आकर
 बैठे,  उनको  किसी  ने  रोका  नहीं  और  इस
 कारण  गाड़ी  डेढ़  घंटे  लेट  हो  गयी  और  मुसाफिरों
 को  बड़ी  असुविधा  हुई  ।  मैंने  विद्यार्थियों  से
 बात  की  और  उनसे  पूछा  कि  तुमको  किसने
 यह  सिखलाया  है,  क्या  तुमको  अनुमान  है  कि
 इस  प्रकार  तुमने  देश  का  कितना  नुकसान
 किया  है,  कितने  आदमी  कितने  महत्वपूर्ण
 कार्यों  से वाहर  जा  रहे  थे,  उनको  तुमने  कितना
 कष्ट  पहुंचाया  है  ।  विद्यार्थियों  ने  मेरी  बातों
 को  सुनीं  1

 हमको  अपने  देश  में  विद्यार्थियों  में
 जिम्मेदारी  की  भावना  को  बैठाना  पड़ेगा  ।
 इस  दिशा  में  विश्वविद्यालय  अनुदान  आयोग
 को  कदम  उठाना  चाहिए  ।

 राज  हम  देश  में  केवल  धन  जीत  करने
 की  प्रवृत्ति  को  बहुत  बढ़ता  हुमा  देख  रहे  हैं
 चाहे  वह  स्कूलों  या  कालेजों  में  हो  या  विद्या-
 पीठ  में  हो  या  पालियामेंट  में  हो  ।  जब  तक
 हम  अपने  विद्यार्थियों  में  नेशन  के  लिए  डेडी-
 केशन  की  भावना  नहीं  पैदा  कर  सकेंगे
 तब  तक  हमारो  शिक्षा  अधूरी  हो  रहेगी  :  आज
 शिक्षा  का  ध्येय  यह  होना  चाहिए  कि  विद्यार्थियों
 को  पूर्ण  रूप  से  विकसित  करके  उनके  मस्तिष्क
 में  जिम्मेवारी  की  भावना  पैदा  करें।

 हमारे  शिक्षा  मंत्री  जी  उच्च  शिक्षा  को
 उन्नत  बनाना  चाहते  हैं,  लेकिन  मुझे  यह  कहते
 दुःख  होता  है  कि  इसके  लिए  उनका  ध्यान
 प्राइमरी  और  सेकंडरी  शिक्षा  की  दोर
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 नहीं  जा  रहा  है  मैं  कहता  हूं  कि  यदि  उच्च
 शिक्षा  को  अच्छा  बनाना  है  तो  पहले  प्राइमरी
 शिक्षा  और  माध्यमिक  शिक्षा  को  भ्रच्छा  बनाया
 जाए  ।  इसका  कारण  यह  है  कि  बच्चों  में
 छोटी  ह 12  में  संस्कार  जमते  हैं  जो  कि  सारे
 जीवन  भर  जमे  रहते  हैं  ।  बड़े  होने  पर  तो
 टहनी  सख्त  हो  जाती  है।  अगर  हमें  विद्यार्थियों
 में  से  अनुशासनहीनता  को  खत्म  करना  है  तो
 यह  काम  केवल  स्टूडेंट्स  कारनर  बना  देने  से
 या  लाइब्रेरियों  में  कुछ  अधिक  पुस्तक  दे
 देने  से  नहीं  हो  सकेगा  ।  इस  के  लिए  हमें
 बुनियादी  शिक्षा  की  ओर  ध्यान  देना  होगा  ।

 मैं  इस  बात  को  बड़े  जोरों  से  महसूस
 करता  हूं  श्र  इसको  मैं  कई  बार  दुहरा  भी
 चुका  हूं  कि  यह  जरूरी  है  कि  हम  अपने  तरुणों
 को  कुछ  उत्पादक  कामों  में  लगावें  जिससे
 उनकी  शक्ति  का  अच्छा  उपयोग  हो  ।  अभी
 ण  साहब  ने  महात्मा  गांधी  की  बात  कही  ।
 यह  दुर्भाग्य  है  कि  हम  अपने  देश  में  महात्माओं
 का  नाम  लेकर  उनकी  दुहाई  तो  बहुत  देते  हैं,
 लेकिन  जो  वे  अपनी  जिन्दगी  में  हमको  दे
 जाते  हैं  उसे  हम  भ्र पनी  जिन्दगी  में  बिठा
 नहीं  पाते  ।  मुझे  दुःख  है  कि  हम  गांघी  जी
 की  दुहाई  तो  देते  हैं,  लेकिन  गांधी  जी  ने  जो
 शिक्षा  इस  देश  के  लिये  बताई  थी  उसे  हम
 किसी  सीमा  तक  भी  देश  की  शिक्षा  में  नहीं
 ला  सके  a  मुझे  दुःख  होता  है  कि  जिस  शिक्षा  का
 प्रचार  गांधी  जी  ने  अ्रथवा  कविकुल  गुह  रवीन्द्र
 नाथ  ने  किया  था  उसका  समावेश  हम  अपनी
 प्राइमरी  शिक्षा  में  या  माध्यमिक  शिक्षा  में
 नहीं  कर  सके  ।  बड़े  बड़  शिक्षा  शास्त्री  इस
 प्रश्न  पर  विचार  करने  बैठते  हैं,  यूनिवर्सिटी
 कमीशन  के  विचारकों  ने  इस  पर  विचार
 किया,  राधाकृष्णन  कमीशन  ने  इस  पर  विचार
 किया,  लेकिन  हमने  उनकी  सिफ़ारिशों  को
 लेकिन  हमने  उसकी  सिफारिशों  को
 कितना  कार्यान्वित  किया  ?  हम  केवल  वर्ष
 गिनने  में  लग  रहे,  हम  शिक्षा  के  सुधार  की
 दिशा  में  कोई  क्रान्तिकारी  कदम  नहीं  उठा
 सके  हैं  ।
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 [श्री  हवा  Jo  ज्योतिषी]
 अब  एक  नया  कमीशन  बनने  जा  रहा

 है  जिसमें  विदेशियों  को  बुलाया  जा  रहा  है  ।

 मुझे  उनसे  कोई  झगड़ा  नहीं  है  ।  अगर  कहीं
 से  भी  अच्छी  हवा  आवे  तो  हमें  उसको
 लेने  का  प्रयत्न  करना  चाहिये  ।  लेकिन  मैं
 समझता  हूं  कि  इस  देश  की  शिक्षा  के  सुधार
 के  बारे  में  इस  देश  के  शिक्षा  शास्त्री  ज्यादा
 अच्छी  राय  दे  सकेंगे  ।  यह  ठीक  है  कि  आज
 दुनिया  बहुत  छोटी  हो  गयी  है  और  हमको
 मिल  कर  चलना  होगा,  लेकिन  जो  लोग  इस
 देश  की  मिट्ठी  से  पैदा  हुए  हैं,  जो  इस  देश  की
 संस्कृति  में  पले  हैं  वे  इस  देश  के  लिये  ज्यादा
 अच्छी  चीज  बतला  सकते  हैं  i  इस  देश  में
 जो  शिक्षा  विशारद  हुए  हैं  पुराने  जमाने  में
 और  जो  आज  हैं  और  जिनके  जीवन  में  इस
 देश  की  संस्कृति  का  समावेश  रहा  है  उनकी
 कल्पना  के  माफिक  आपको  देश  की  शिक्षा  का
 विस्तार  करना  होगा  ।

 Shri  Muthiah  (Tirunelveli):  Mr.
 Deputy-Speaker,  Sir,  the  services  of
 the  University  Grants  Commission  are
 commendable;  it  is  doing  a  lot  for
 the  development  of  universities  and
 colleges  and  for  the  welfare  of  lec-
 turers  and  professors  and  _  students.
 The  sum  allotted  for  the  UGC  in  the
 third  Plan  is  only  Rs.  37  crores;  it  is
 a  meagre  amount;  a  much  larger
 amount  should  be  provided  for  the
 UGC  in  the  fourth  Plan.  The  num-
 ber  of  universities,  today  is  6l.  The
 Madras  State  has  only  two  universi-
 ties  and  the  proposed  Madurai  uni-
 versity  is  still  a  dream.  I  request  the
 members  of  the  University  Grants
 Conimission  and  the  Education  Minis-
 ter  to  grant  sufficient  financial  aid  to
 enable  the  Madras  Government  to
 start  the  Madurai  university  without
 delay.

 I  come  to  the  pay-scales  of  college
 teachers.  The  scales  of  pay  recom-
 mended  by  the  UGC  for  college
 teachers  have  not  been  implemented
 in  all  the  colleges  in  my  State.  The
 UGC  insists  on  a  50  per  cent  match-
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 ing  grant;  but  the  aided  colleges  are
 not  able  to  provide  this  matching
 grant,  and  so,  I  request  the  Education
 Minister  not  to  insist  on  this  match-
 ing  grant  of  50  per  cent  and  to  give
 cent  per  cent  aid  for  the  teachers  in
 the  aided  colleges  for  the  UGC  scales
 of  pay.

 The  triple  benefit  scheme  should  be
 introduced  for  the  college  teachers
 also,  It  is  now  available  for  the
 secnodary  teachers  _  alone.  The
 scheme  comprises  the  provident  fund,
 insurance  and  pension;  it  has  been
 introduced  and  implemented  in  the
 Madras  State,  and  other  States  are
 also  implementing  it  in  respect  of
 secondary  teachers.  I  request  that
 this  triple  benefit  scheme  should  be
 made  available  for  college  teachers
 as  well.

 Then,  I  like  to  say  a  few
 words  about  the  medium  of  instruc-
 tion.  The  Minister  has  clearly  stated
 that  it  is  the  policy  of  the  Govern-
 ment  to  switch  over  to  the  regional
 language  ultimately  as  medium  of
 instruction  at  the  college  level.  At
 present,  the  regional  languages  are
 not  fully  developed  for  the  teaching
 of  modern  science  and  technology.  It
 will  required  sometime;  proper  stan-
 dard  text-books  have  to  be  prepared
 in  the  regional  languages.  I  request
 the  Education  Minister  to  set  up  a
 committee,  a  Text-books  Committee,
 of  eminent  experts,  to  prepare  text-
 books  on  science  and  technology  in
 the  regional  languages  so  that  at  the
 college  level  the  medium  of  instruc-
 tion  may  be  in  future  shifted  to  the
 regional  language.

 In  this  connection,  I  want  to  men-
 tion  the  opinion  of  the  working  group
 appointed  by  the  University  Grants
 Commission.  This  working  group
 appointed  by  the  Commission  recom-
 mended  that  English  should  continue
 and  should  be  retained  as  the  medium
 of  instruction  at  the  university  level
 for  science  and  technology.  Again,
 the  Emotional  Integration  Committee
 appointed  by  the  Education  Ministry
 also  recomended  in  these  words:
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 “To  ensure  that  the  universities
 are  not  cut  off  from  one  another,
 there  should  be  provision  for
 English  as  an  associate  medium
 of  instruction  in  the  universities.”
 I  like  to  refer  to  student  failures  in

 colleges,  There  is  a  terrible  waste  of
 human  talent  at  the  college  level
 because  of  the  large  percentage  of
 failures  of  students.  It  is  a  great  prob-
 lem  which  is  due  to  many  reasons.
 First,  there  is  a  heavy  rush  into  col-
 leges  by  students  who  have  no  real
 aptitude  for  university  education,  for
 want  of  immediate  employment  and
 for  want  of  alternative  courses  like
 technical  and  vocational  courses.
 Secondly,  there  is  the  sudden  change
 of  medium  of  instruction  from  the
 regional  language  into  English  at  the
 college  level.  Thirdly,  there  is  defi-
 ciency  in  standards  of  teaching  in
 some  colleges;  fourthly,  there  is  lack
 of  effective  tutorial  guidance  in  the
 colleges.  Firstly,  there  is  lack  of  dis-
 cipline  and  interest  and  industrious-
 ness  among  students.

 Then,  I  should  like  to  say  a  few
 words  about  the  examination  reforms.
 The  report  of  the  Examination  Re-
 form  Committee  set  up  by  the  UGC
 has  been  accepted  by  the  UGC.  The
 main  recommendation  of  this  com-
 mittee  is  that  a  student’s  class  record
 during  the  whole  year  should  be  con-
 sidered  along.  with  his  performance
 in  the  final  public  examination.  His
 marks  in  the  weekly,  monthly  and
 terminal  tests  should  be  considered
 along  with  his  marks  in  the  final  uni-
 versity  examination.  This  will  cer-
 tainly  promote  discipline  and  dilig-
 ence  among  students.

 I  come  to  national  integration.
 National  integration  is  of  the  greatest
 importance  today,  because  of  so  many
 anti-national  forces  working  in  India
 and  because  of  the  external  danger.
 This  should  receive  very  serious  atten-
 tion  at  the  hands  of  the  Education
 Minister.  A  seminar  on_  national
 integration  was  organised  by  the
 UGC  in  958  and  it  make  a  number
 of  recommendations  and  gave  valu-
 able  suggestions.
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 Commission
 Lastly,  I  want  to  plead  that  the

 three-language  formula  should  be
 honestly  and  sincerely  implemented
 in  all  the  States.  I  also  plead  that
 South  Indian  languages  should  be
 taught  in  the  Hindi-speaking  States,
 and  North  Indian  languages  should
 be  taught  in  the  non-Hindi-speaking
 Southern  States.

 7.00  hrs.
 BUSINESS  ADVISORY  COMMITTEE

 Thirty-third  Report
 Shri  Rane  (Buldana):  I  beg  to

 present  the  Thirty-third  Report  of  the
 Business  Advisory  Committee.

 MOTION  RE.  ANNUAL  REPORTS
 OF  UNIVERSITY  GRANTS
 COMMISSION—Contd.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  may  just  start  his  reply.

 Some  Hon.  Members  rose—

 श्रीमती  कमला  चोरी  (हापुड़)
 उपाध्यक्ष  महोदय,  मेरी  प्रार्थना  है  कि  जो
 माननीय  सदस्य  रोज़  बोलते  हैं,  उन्हीं  को
 समय  दिया  जाता  है  और  जो  कभी  कभी
 बोलते  हैं,  उसको  समय  नहीं  दिया  जाता
 है  1

 उपाध्यक्ष  महोदय
 श्री  चागला  ।

 Shri  M.  ९.  Chagla:  Sir,  I  am  very
 grateful  to  all  the  Members  who  have
 participated  in  this  very  interesting
 debate.  Various  points  have  been
 urged  and  I  hope  when  I  get  more
 time  tomorrow,  I  will  try  to  deal
 with  them.

 :  माफ़  कीजिये  ।

 Mr.  Deputy-Speaker:  He
 continue  tomorrow.
 17.02  hrs,

 may

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Dec-
 ember  ll,  964/Agrahayang  20,  1886,
 (Saka).
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